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The Lok SaMa "'" al Ele"ell of Ihe Clock 

[MI<. SPEAKER ill Ihe Chair] 

ORAL ANSWERS TO QUESTIONS 

AMENDMENT TO THE REPRESENTATION OF 
THE PEOPLE ACT 

·1411. SHRI SHRI CHAND GOYAL: 
Will the Minister of LAW AND SOCIAL 
WELFARE be pleased to state: 

(a) whether Government have prepared 
the draft of the Bill to amend the Represen-
tation of the People Act ; 

(b) whether GovernmeR! are contemplat-
ing to consult the political parties to ascer-
tain their views on the subject before 
finalizing the draft; and 

(e) the main amendments likely to be 
incorporated in the proposed Bill? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE DE-
PARTMENT OF SOCIAL WELFARE 
(SHRI M. YUNUS SALEEM) : (a) and 
(b). The proposals to amend the Election 
Law submitted by the Election Commission 
are bei ng examined by the Government. 
Discussions with the representati ves of 
political parties will also be considered, 
after studying the proposals. 

(c) Does not arise. 

SHRI SHRI CHAND GOYAL Mr. 
Speaker, Sir, you must be aware that in 
accordance with the Resolution of this 
House a Committee on defections was 
constituted and that gave its report and 
suggested an amendment in the Representa-
tion of the People Act to the effcct that if 
a person Who is elected to either House 
of Parliament or to a State legislature on 
tbe symbol of any recognised political party 
and he subsequently I enounces his aUegiance 
witb that party by acceptinll or agreeil1ll 

2 
to accept any gratification or any office of 
profit including the office of Minister as 
a motive or reward for such renunciation, 
he shall not be able to hold that Member-
ship and he shall be disqualified for six 
years. That was the recommendation of 
the Committee on defections. I want to 
know whether this amending measure will 
incorporate this recommendation of the 
Committee on defections which has given 
its report in accordance with the Resolution 
of this House. 

SHRI M. YUNUS SALEEM: In January, 
1970, a conference of the Chief 
Electoral Officers was held in Bombay. 
As a result of that conference several pro-
posals have been submitted to the Law 
Ministry proposing several amendments 
in the Representation of the People Act. 
I have said on previous occasions also that 
all those rocommendations of the Chief 
Election Commissioner are under con'ij .. 
deration of the Government. As soon 
as the consideration is finalised appropriate 
action will be taken. 

SHRI SHRI CHAND GOYAL: May 
I know whether the new proposals include 
that proposal which has been recommended 
by the Committee on Defections. 

SHRI M. YUNUS SALEEM : This pro-
posal will also be considered. 

SHRI SHRI CHAND GOYAL : Rece-
ntly the Election Commission has publi-
shed a report on the mid-term elections 
and it has suggested certain very impor-
tant amendments. You must be aware 
that in the last mid-term elc'Ctions a num-
ber of voters belonging to the poorer sec-
tion of the society were not allowed to 
exercise their right of franchise by the 
richer section of the society because they 
usc..-d intimidation and undue int1uen~ 
and coercion. The ,Electiun Commi!\\ion 
has recommended that as so many rer· 
sons were not allo,vcd their right of fran-
chies mobile polling stations should be 
set up and polling stations in the Harijan 
areas should he set up. I wanl to know 
whether the new amending measure will' 
include this measure. Secondly, elcotion 
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expenses must be cut down and for that 
they have suggested that the expenses incu-
rred by any other person or by a politlcal 
party should also be included in the return 
of election expenses. I want to know 
whether these important recommendations 
have attracted the attention of the Mini-
ster and whether they are going to incor-
porate them. 

SHRI M. YUNUS SALEEM :  I have 
repeatedly submitted that there are many 
proposals submitted by the Election Com-
mission. They are mere than a dozen. 
All those points are being considered. 
The proposals suggested by the hon. Mem-
ber just now a'e also included in those 
proposals which had been submitted by 
the Chief Election Commissioner and are 
receiving our consideration. As soon as 
the matter is finalised, it will be brought 
to the notice of the Heuse. 

SHRI SHRI CHAND GOYAL: Docs 
his reply take the House any further? 

SHRI SRINIBAS MISRA :  I want to 
ask whether the provision regarding election 
expenses Is sought to be amended; if so, 
whether it is being increased or decreased. 

SHRI M. YL'NUS SALEEM : The 
question of IIXpenditure in elections is also 
under consideration. I cannot say at this 
moment whether it will be increased or 
decreased but it is receiving considration 
and an amendment will be introduced in 
the light of the recommendations of the 
Chief Election Commissioner. 

SHRI SHRI CHAND GOYAL : Sir, 
kindly pull up the Minister. 

MR. SPEAKER : Why should I pull 
him up? 
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SHRI K. RAMANI :  I would like to 
know from the hon. Minister whether it 
has been decided by the Railways to give 
up completely the production of steam 
locomotives and, if so, whether they are 
going to depend completely on the import 
of diesel engines from other countries. 
If that is so, will it not create a very serious 
problem of unemployment of the workers 
who are today employed for the production 
of steam engines as well as their operation. 
In that case, what is the understanding of 
the Government when they have decided 
to completely change over either to descl 
engines or to electric engines? 

SHRI R. L. CHATURVEDI : Sir, 
there is no doubt that it is our policy to 
do away with steam engines and shift to 
diesel and electric locomotives. As far 
las the 01 her point raised by the hon. Member 
that unemployment will be created is 
concerned. I would humbly say that we do 
not visualise any such situation. 
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~ I n ~~~~ ti t t i~ 
~ I 3fml if ~  anq1ti'f "f>Tlr ir.f ~ 

m fif;<: ir{t Ifl<T ~~ ~ I 
REfORM IN MUSLIM PERSONAL LAW 

+ 
·1413. SHRI KANWAR LAL GUPTA: 

SHRI SURAJ BHAN : 
SHRI SHARDA NAND : 

Will the Minister of LAW AND SOCIAL 
WELFARE be pleased to state: 

(a) the reasons for not making any re-
forms in the Muslim Personal Law; 

(b) whether it is a fact that most of the 
Muslim ladies favour the Civil Code and it 
is opposed by some vested interests; and 

(c) if not, whether Government propose 
to make a survey of it ~ 

THE MINISTER OF LAW AND 
SOCIAL WELFARE (SHRI GOVINDA 
MENON) : (a) In matters of personal law 
relating to minority communities, it has 
been the policy of the Government to 
encourage reforms therein on the initiative 
of the concerned community. 

(b) Government have no information 
in the matter. 

(c) No such proposal is in view. 
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SHRI GOVINDA MENON: The Hon. 
Member has made a good  sugge"tion. I 
will accept it. 

SHRI KANWAR LAL GUPTA : J 
want to congratL,late the Government. 

~~  i i ~ I 

'll tt~ <'m'f lJ'CI :"4 ~ ~ ~ 
~ f'li ~  if< ~~ ~  ~ ~ 

f'lilfT % I 11l1l"ffiT ~ fifi f'Iil:rl ~  I1rs.rT-

fur ~ ~ &It "it ~ ~~i  ~ 

~ ~ aft;: ~ g-q <tiT ir# 3fTG<: 
~~~  

~i t~~ i i~i ~~  

~~it~ ~1 i 1 

srm f.r><rr ~ am: ~ ,.". ~ fifi ~ 
<"tT 1l ~ ~ ~i  aft;: I!;lfi ~ 3ff!:l'li 
~ rn,.". ~ ~ 1~

~1  ~~  ~~ 

1 i t~~~ ~ ~ 

f<f>I;4t1zfoq i t~ i  ~ ~ ~ 

1ft ~ ~  <lIT ~ awr 

ir.fT ~ @" m ~ ~ ~ 
fiI;1rr ~ ? 

SHRI GOVINDA MENON: I IUD glad 

to hear from the hon. Member that iD 
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Maharashtra and in Gurgaon, Muslim 
ladiClS met and decided that there 
should be monogamy in their community. 
But I have not received any communication, 
nor have Government received any communi-
cation. 

SHRI KANWAR LAL GUPTA: 

m. 1f '1ft arm 'IT I ift ~ 1f 
1ft ~ 1fPr ~ I  T shall give it to him. 

MR. SPEAKER : Those ladies have 
asked the question through Shri Kanwar 
Lal Gupta. 

SHRI KANWAR LAL GUPTA :  I 
want to plead it and if he does not accept 
it, then they will agitate. I am glad that 
at least he has agreed to examine my 
suggestion. 

SHRI BADRUDDUJA : Will the hon. 
Minister be pleased to state if Government 
have consulted Muslim divines and all 
sections of responsible Muslim opinion 
in the country before risking any reform 
of this character which vitally affects the 
structure of Islam and Islamic Shariat? 
Will the hon.Minister be pleased to serioualy 
consider as to whether the opinion of half 
a dozen misguided women. 

SHRI KANWAR LAL GUPTA :  I 
want to protest against thi, remark. I 
have respect for my senior colleague. But 
strongly protest ag:tinst this remark. They 
are the really enlightened women of India 
aad _ are proud of them. 

SHRI BADRUDDUJA : Under the 
baneful ioftuences of our political OppODCota 
who want to use them as pawns in the poU-
tical ~  for their party and politi-
cal aurandizement, will be the auiding 
factor in this matter or whether the Govern-
ment will consult the opinion of the Jar.,.t 
majority of Muslims allover India? Will 
the hon. Minister be pleased to consider 
as to whether thORO has not been a lot of 
miRepresentations about polYJaDlY in 
Islam. Monogamy is an il\iunction in 
Islam. Polypmy is only. permiuion 
to meet eventualities as dlll'inJ war timo 
aDd in other extreme circumstances when 
there is decimation of male population 
of Muslims; it is IIOt an injUDCCion. MoDO-

gamy is an injunction consistent with tfte 
order and progress of human sodety. 
compatiblo with the course of evolution. 
Will the hon. Minister also be plea.ed to 
consider that 95 per cent of Muslims of 
India never practise polygamy? The 
m.,;ority among Muslims, only a few 
among the poorer classes in the popula-
tion, resort to polygamy and that only under 
e>ttreme circumstances. 

MR. SPEAKER : The hon. Member 
has given some more information. and the 
hon. Minister should welcome it. 

SHRI BADRUDDUJA :  I have put 
a question. 
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SHRI GOVINDA MENON: I have 
already stated that in matters of personal 
law, the wishes of the community and the 
initiative of the community, where they ani 
arc minorities, will be looked into. 

Shri Kanwar Lal Gupta refmed to arti-
cle 44 of the Constitution. That i. in tho .. 
Chapter on Directi ve Principlca. There iI 
alao article 25 of the C<>nstitution which 
is in the Fundamental IliIbIS chapter. 
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There, it is said that the relisious rights of 
all oommunities will be allowed to be conti-
nued. And the Muslims claim that this 
marriage law and all other personal laws 
of theirs are part of their religion. That 
being so, without the consent or initiative 
of the communities concerned, to take any 
step in this direction will, apart from 
the inherent injustice of the matter, be 
against the provisions of the Fundamental 
Rights Chapter. 

SHRI LOBO PRABHU : Though I 
am inclined to agree with my good friend, 
Shir S. K. Tapuriah, that monogamy Is 
monotony, there is a feeling of justifiable 
envy in the matter ..... . 

MR. SPEAKER: Are you advising him 
or is he advising you ? 

SHRI LOBO PRABHU :  I want to ask 
three specific questions, first, whether in 
all advanced countries, the civil law is per-
sonal and left to each community, second, 
whether in the last census or survey taken 
only 0 '01 per cent of Muslims were found 
to have a second wife, and third, whether 
the Muslim law of polygamy is not bound 
by various restrictions which make it a 
matter of social safety and not a matter of 
social gratification or relief of such feelings 
as monotony as expressed by my hon. 
friend? 

SHRI GOVINDA MENON :  I accept 
the information of the learned member 
regarding the percentage of persons among 
Muslims who have more than one wife. 

As for the question of personal law in 
other advanced countries, I am not in a 
position to give a e init~ answer as I have 
not looked up the matter. 
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SHRI GOVINDA MENON: There is 
in force today the Special Marriages Act 
of 1954 which applies to all communities 
alike. 
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if m t;mft t ~ ~ a'M,fa., ( 
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SHRJ GOVINDA MENON :  I did 
not raise any question here, if he wants 
to know from me. I do not know anything 
about the laws which he referred to as exist-
ing in Bihar and U. P. Regarding the pro-
hibition of polygamy, I have said all I have 
to say. Regarding thc Government scr-
vants, it is part of the service rules if they 
want to continue in service. 

~  ""Itl'fi ~  : Pl' ~ 
if; ~ ~  ;,-~ ~ n t lI>'T ~ I 

SHRI HEM BARUA : There are Mem-
bers of Parliament who have four wives. 

SHRI KANWAR LAL GUPTA : We 
appreciate the feelings of the ladies. All 
Muslim ladies, are one on this issue. 

~ ~  ano wt : ~ ~  m:Rf 

imd I 

MR. SPEAKER :  I have allowed a 
sufficient number of questions. This seems 
to be a very popular question. 

PRODUCTION Of SYNTHETIC STONES 

°1416. SHRI SHIVA CHANDRA JHA : 
Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to state : 

(a) the total production of synthetic 
stones in the country within the last two 
years; 

(b) the specific plan for the increase of 
the production of synthetic atones durin. 
the Fourth Plan period; 

(e) whether Iynthetic ItOnel are export-
ed; and 

(d) if so, the names of countries and the 
foreign exchange earned up till now there-
from? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE ANI> 
COMPANY AFFAIRS (SHRT RAGHU-
NATHA REDDY) : (a) The production 
of synthetic stones during the last two yean 
i.e. 1968 and 1969 was 14326 and 19178 kgs. 
respectively. 

(b) No target has been fixed for this item 
but the increased production is governed 
by the demand. 

(c) and (d) : Synthetic stones are exported 
abroad. The important countries to which 
synthetic stones in the form of reconstituted 
precious/semi-precious stones cut/uncut are 
exported ate Canada, Singapore, Thailand, 
Czechoslovakia, Netherlands, Denmark, 
Switzerland, U.K. and U.S.A. The 
foreign exchange earned through the export 
of these stones was Rs. 13 '88 lacs for the 
year 1967-68. Rs. 24 ,07 lacs for 1968-69 
and Rs. 36,]] lacs during 1969-70 (upto 
January' 70). 
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SHRI RAGHUNATH A REDDY: AI 
far as the question is concerned whether 
the natural stones are available or not, I 
cannot immediately give the answer. 
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SHRI RAGHUNATHA REDDY 

There is only one unit which is producing 

this. The synthetic stone is the raw material 

for lapidary industries which are mainly 

concentrated in Jaipur, Trichinopoly in 

Tamil Nadu. The Indo·Swiss Synthetic 

Gem Manufacturing company produces 

synthetic stones which are again cut and 

polished and exponed in the form of finished 
synthetic stones. There has been a pro-

gressive increase in expons to countries in 

the Middle-East, U. K. United States, etc. 

This is only one industry which is prodt cing 
them and this is mainly an export oriented 
industry. 

'11 m :;r.r II"T ~  ~ ~ 
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1967-68 export to the United States was 
85,000; in 1968·69 the fi!lll'e was Rs. 
1,177,000 and in 1969·70 for United States, 
Rs. 534,000. 

SHRI D. N. TIWARY : What is the 

difference between real stones and synthetic 
stones and for what purpose are they used ? 

Is there any basic difference between 
them? 

SHRI RAGHUNATHA REDDY 
This stone is intended for use in lapidary 

industries. 

RAILWAY ACCItlENT BETWEEN AGARPARA & 
SoDPUR STATtONS (EASTERN RAILWAY) 

+ 
-1417. SHRJ N. R. LASKAR 

SHRJ MAYAVAN : 

SHRJ DHANDAPANI 
SHRI RAMESH CHANDRA 
VYAS: 

Will the Minister of RAILWAYS be 

pleased to state : 
( 

(a) whether it is a fact that a serious 
Rail accident between Aaarpara and Sodpur 
Stations on the Scaldah Division of the 

Easter Railway took place on the 9th April, 
1970; 

(b) if so, the number of persons' died 
and injured; and 

(c) whether any enquiry has been conduct-
ed in the matter ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRJ 

R. L. CHATURVEDI) : (a) No train 
accident took place between Agarpara and 

Sodpur stations on 9·4·1970. However on 
9·4·70 some passengers of train No. R. 85 
UP Sealdah-Ranaghat local, which was 

stopped between Agarpara and Sodpur 

stations to save a boy from being runover, 
were knocked down by train No. S. 116 
Down Shantipur·Sealdah local, as they 

had get down from their train and were 

standi ng close to the down track. 

(b) In this incident 5 persons were killed 

and another 4 injured of whom one sustained 
grievous injuries. 

(e) Yes, Sir. 

SHRI N. R. LASKAR :This is something 
more serious than ordinary accident. Some 

passengers were engaged in saving the boy 
from being run over and they were killed 
by another train. Were there no persons 
in the station yard who knew that ,;ome· 

thing was going on? What were the station 
authorities doing to slOP the other train 
from coming and killing those persons? 

SHRI R. L. CHATURVEDI : There 
seems to be some misapprehension or 
misunderstanding. The passengers did 
not get down to save the life of the boy. 
The driver of the train saw the boy standing 
on the track and he naturally tried to save 
him lind stopped the train. It was an 
electric train and at that panicuJar time 
it had entered the neutral zone and once 
it stopped there it could not move unless 

another engine gave it a push to the electri-
fied section again. Since the train stopped, 
the passengers got down. There were four 
lines and another train came in another 
line and the passengers who went on that 
track were hit by that train as I mentioned 
in the main reply. 

SHRI N. R. LASKAR : Were any precau-

tionary measures taken by the authorities 
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to save those passengers in those circum-
stances? 

SHRI R. L. CHATURVEDI : No. Sir; 
as I pointed out. as far as the railways 
were concerned. they could not do anything 
at that time. Passengers are normally 
expected to remain in the train and not to 
move on the track. 

This is the position. We are sorry for 
the incident, but these are the facts. 

SHRJ RI\NGA : Was any enquiry order-
ed into this case, and if so, what was the 
report? Did they find anyone at fault? 

SHRJ R. L. CHATURVEDI : An en-
quiry by senior-scale officers was conducted 
and it was found that there was no fault 
of the railways but that it was the fault 
of the rassengers who tried to get down. 
out of imratience, from the train. 

SHRI RANGA : Was any compensation 
paid to anybody? 

SH R J N. K. P. SAL VE: Sir, is the Minister 
aware that it is a very common feature that 
people are crossing the railway line especially 
nearabout Bombay where there is a complex 
network of electric trains? May I know 
from the Minister whether they have any 
plan Linder their contemplation to make the 
law vcry stringent, to put behind the bars 
for ,ix months anyone crossing the railway 
line? That must be done; either you save 
lives or you do not do this. (Interruption) 

SHRJ R. L. CHATURVEDI : We are 
trying to educate the public about this, 
and J hope the hon. Member would 
also help us. It is both ways. Only 
makiog stringent laws such as imprisonment 
for six months will not lead us anywhere. 
It is the education of the travelling pI blic 
that needs more attention. 
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SHRI R. L. CHATURVEDI :  I am 
sorry I have not got all the details that are 
required by the hon. Member. 

MR. SPEAKER: You have asked cer-
tain measures to be taken; you did not ask 
for the figures. 

Ilolf afA lttmf ~ : awm ~  

n ~  ~ ~ i  

~it ~~~i n~ 
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MR. SPEAKER : You did not ask for 
the figures. You just asked whether  the 
.(Jovernment is planning and so on. 

Ilolf afA lttmf ~  : ""'" ~ 
ffi m<rn it; 'ffif ~ ~  ;;or '!il if.t 

~  

MR. SPEAKER : He is not expected 
to be keeping all these records ready with 
.bim all the time. 

You just confine yourself to the question. 
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MR. SPEAK.ER : Dont expect him to be 

super-human ! 
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SHRlMATI lLA PALCHOUDHURI : 
At one time it was suggested that there 
should be an easily available button that 
the ladies could press in the compart-
ment, because the alarm chain is in such a 
position that should there be an emergency, 
it is not possible for a woman to get up 
and pull the chain. There was a talk 
at one time that the railways are thinking 
of some such button arrangement. Has 
that design, which is a Japanese design, 
been considered by the Railway Ministry? 
May I also know whether an attendant will 
be provided in the compartment when the 
ladies are travelling? 

THE MINISTER OF RAILWAYS (SHRI 
NANDA) : This device was introduced 
and tried. It was found that some com-
ponents were stolen and therefore, the system 
did not work. It did not give satisfaction. 
Now a shutter has been devised and 
experiments are being made on several 
lines. In a few months, it would be 
standardised and adopted generally. 
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but only the correct person should be 
deputed. Otherwise there will be much 
more harassment from that sepoy. 

~ ~  ~~ ~ ft;rI:rr 
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SHRI S. KANDAPPAN : There should 
be some criteria for selecting the person. 

MR. SPEAKER : Mr. Banerjee is the 
best adviser for that! 
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DR. SUSHILA NAY AR :  I wish to ask 
the hon. Minister whether it is not a 
fact that in India the conditions being what 
they are separate compartments for women 
are absolutely necessary. May I know 
whether the Minister has heard some 
complaints to the effect that sometimes 
women are booked in mixed compartments 
with strangers, one man and one woman, 
leading to some difficulties, and whether 
Itrict instructions would be aiven so that 
ilUCb instancea will not recur ill futwe 1 

SHRI R. L. CHATURVEDI : As for 
the first point, I have already stated in 
reply to a question by Shri Misra that we 
do not propose to have mixed compartments 
by doing away with ladies' compartment. 
As for the other point, it is a matter for 
consideration. 
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PRODUCTION OF AUTOMATIC WATCHES 

°1422. SHRI A. SREEDHARAN : Will 
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to 
state : 

(a) whether the production of automatic 
watches will be lunched according to the 
agreement signed by the Hinduslan Machine 
Tools Ltd., with a Japanese firm; 

(b) how much will be the annual output 
of the factory; and 

(c) whether with this automatic watch 
production the Hindustan Machine Tools 
Ltd., will wipe out its heavy losses durinl 
the last two years by increasinl foreign 
markets? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DE-
VELOPMENT,INTERNAL TRADE AND 
COMPANY AFFAIRS (SHRI RAGHU-
NATHA REDDY) : (a) to (e). A state-
ment is laid on the Table of the House. 

S/a/rltUlnt 

(a) Hindustan Machine Tools Limited 
have submitted a Detailed Project Report 
for expansion of their watch production. 
This expansion provides for the manufac-
ture of automatic watches with day-date 
mechanism in their exiotin, watch factory 
at Bangs lore in collaboration with Messrs 
Citizen Watch Company of Japan. The 
Detailed Project Report and tbe draft 
collabontion aareement with Mews. ~ 
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Watch Company are presently under ex-
amination of the Government. Production 
of automatic watches will start according 
to a phased Programme after Government 
have approved of the Proposals of the Com-

n~  

(b) The Detailed Project Report en-
visages an annual production of 200.000 
watch .. of automatic types with day-date 
mechanism at the existing Watch Factory 

at Bangalore. 

(c) The profitability and break-eHn 

analysi, of the Watch Project is at present 
under examination of Government and it 
will not be possible at this stage to indicate 
the extent to which the production of 
automatic watches would affect the overall 
working of the Company. 

SHRI A. SREEDHAR AN : Automatic 
watche" are very mueh in demand in this 
country and since we are not able to pro-

vide automatic watches thousands of aLilO-
matic watches are smuggled into t i~ count-
ry every year. in u~ n MaChine Tools 
have not taken up this problem seriously 
to this day. As things stand at Hindustan 
Machine Tools. I am afraid this project 
is not going to come up soon. 

MR. SPEAKER : Let him come to the 

question. 

SHRI A. SREEDHARAN : This is very 
relevunt because Hindustan Machine Tools 
w-e incurring losses. The Chairman of the 
Hindustan Machine Tools recently went 
to Australia at the:expense of the company 
for being interviewed for a job in .the United 
Nations Organisation. That is the perform-
ance of the Hindustan Machine Tools. 

know when will they finalise this agreement, 
and, according to the plan ofthe government, 

when will the first automatic watch roll 
out of the assembly line of the HMT? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : It is true that there is demand 
for automatic watches and it is for this 
reason that we have been trying to ascertain 
under what collaboration the manufacture 
of automatic watches can be undertaken. 
I may inform the House that we have al-
ready received a detailed project report and 
the detailed collaboration agreement is under 
the consideration of the Government and 
a decision would .aon be taken. It win. 
take two or three years before the manu-
facture is established. 

INDIGENOUS PRODUCTION OF TRACTORS 

°1423. SHRIMATI SHARDA MUKER-
JEE : Will the  Minister of INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) the specific makes of tractors licensed 
to be manufactured in India with foreigJl. 
coIlaboration; 

(b) whether it is also a fact that pending 
their indigenous production, Government 
have restricted the import of tractors to 
the type licensed to be manufactured in' 
India; 

(c) whether such import of tractors is 
in fuIly or partly assembled condition; 
and 

(d) the agency for such imports? 

Now my question is this. There is so THE MINISTER OF STATE IN THE 
much of demand for automatic watches in MINISTRY OF INDUSTRIAL DEVELOP-
this country and the reply of the govern- MENT. INTERNAL TRADE AND 
ment says that they are going to have a COMPANY AFFAIRS (SHRI RAGHU-
phased programme. they are considering NATHA REDDY): (a) to (d). A state-
tbis ond that. In the first place, I want to ment is laid on the Table of the House. 

Statement 

(0) The required information is as under: 

S. Name of company manufacturing 
No. tractors 

1. Mis. Hindustan Tractors Ltd .• Baroda 
2. Mis .. Tractors and Farm Equipment 
Ltd"Madras. 

3. Mis. International Tractors Co. of India, 
Bombay. 

4. MI •. Escorts Ltd., Faridabad. 
S. MIs. Eicher Tractors of India Ltd •• 
Paridabad. 

Make and Model of tractor 

Hindustan HWD-50 (50 HP) 35 (35 HP) 
Massey Ferguson MF. 1035, (35 HP) 

International McCormic B-275 (35 HP) 

Escort 37 (34.5 HP) 
Eieber Model 11518 (26'S HP) 
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(b) Subject to availability of foregin ex-
change, import is limited to such make(s) 
of tractors as have an approved manufactur-
ing programme and or those, the manufac-
tare of which is likely to be established in 
the country in the foreseeable future. Such 
imports are arranged by the Depratment of 
Agriculture in consultation with the MinistrY 
of Finance and this Ministry. 

(c) Imports are generally permitted in 
fully or partly assembled condition. 

(d) The imports are nne~e  through 
the State Trading Corporation, who in tum 
distribute them to the various State Agro 
Industries Corporations for sale to the 
customers. 

SHRIMATI SHARDA MUKERJEE : 
In part (a) of my question I asked for the 
specific makes of tractors licenced to be 
manufactured in India with foreign colla-
boration. I find that the statement just 
gIves the indigenous names. From the 
statement we cannot find the names of 
the collaborators. Which are the countries 
from which we are getting collaboration? 
Will the Minister please clarify this? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI 
F. A. AHEMD) :  I can clarify that. 
So far as Tractors and Farm Equipments 
of Madras are concerned, they are manu-
facturing Massey-Ferguson tractors in techni-
cal collaboration with Messrs. Massey-
Ferguson of Canada and their associates. 
So far as the International Tractor Company 
of India is concerned, the company wbich 
was originally licensed, they have entered 
into collaboration agreement with Messrs. 
International Harvester Company of the 
United Kingdom. 

Mears. Eicher Tractor Fnril!abad are in 
collaboration with Mis. Gehr Eicber 
Trackterenfabrick of West Germany and 
MIs. Hindustan Tractors Ud.. Baroda 
are in collaboration with Motokou of 
Czecboslovakia. Messrs Escorts Ltd., 
Faridabad are in collaboration agreement 
witb Westing House Electrical International 
of U. S.A. 

SHRlMATI SHARDA MUKERJEE : 
May I know wbether it is a fact that large 
IIUIDbcr of tnu:tors are lyiDa unsold with 
M16LSS!70 

S.T.C. and is it also a fact that these tractors 
cost Rs. 20,000/-and even when Govern-
ment is willing to give a loan to tbe farmers 
to purchase these tractors the farmers are 
not lifting those tractors because they are 
not suitable for Indian conditions. Will 
the Government carry out a survey as to 
what are the tractors which are suitable to 
our country? Have these collaborations 
been sanctioned after going into this ques-
tion, that is, to find out whether the tractors 
wbicb are going to be manufactured will 
be acceptable to the Indian farmer. 

MR. SPEAKER : It is already past 
120' clock but I have tried to accommodate 
you. 

SHRIMATl SHARDA MUKERJEE : I 
did not hear you. 

~~  1 ~~~ it ~ 

~ ~~~it~~ 

~~~  ~  ........• 

I should have stopped you there and tben. 

DR. RAM SUBHAG SINGH : You 
should behave in a proper way. We are 
not pupils here. We realise our responsi· 
bility. That is a wrong method of dcalina 
with the Member. If you deal in this man-
ner then there will be trouble here. 

SHRI F. A. AHMED : If any tractor 
is lying undisposed of with STC I lIhall 
make an enquiry into it. Before agreeiq 
to import tractors from outside we take into 
consideration the views given by the AIri-
culture Department. 

SHORT NOTICE QUESTION 

CLASH BETWEEN INDIAN SrcualTY Foaes 

AND REBEL NAGAI AT OKHA AND 

KOHIMA 

SNQ. ~  CHENGALRAYA 
NAIDU: 

SHRI HEM BARUA: 

Will the Minister of DEFENCE be pl_ 
ed to state : 

(a) whether it is a fact that there baa 
been a clash between Indian Security P-
and rebel Naps at Okha and Kohima OD 
the 2' April. 1970; 

(b) whether it is al50 a fact tbat 14 IU1IIJ'O. 
personnel includinll a Major were ItiIlecI 
and 7 kidnapped by them; 
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(c) whether the activities of the Naga 
rebels since March, 1970, have been increas-
ing and our security forces had to sulfer 
heavy casualties; 

(d) whether it is due to the reason that 
rebel Nagss have been obtaining heavy 
arms and ammunition from China and 
Pakistan; and 

(e) if so, the action being taken to meet 
this challenge? 

THE MINISTER OF DEFENCE AND 
STEEL AND HEAVY ENGINEERING 
(SHRI SWARAN SINGH) : (a) and (b) I 
A security patrol consisting of one officer 
and 15 other ranks was ambushed by about 
100 underground Nagss on the 24th April, 
1970 about 16 miles North-North-East of 
Priphema on the Wokha-Kohima Road. 
The officer and 13 other ranks were killed 
in the incident. No army personnel were 
kidnapped by the underground. 

(c) No, Sir. 

(d) While it is true that the hostiles have 
received assistance from China and Pakistan 
by way of arms and training facilities, this 
incident appears more to be in the nature 
of a desperate gesture on the part of the 
underground to boost the morale of their 
followers. 

(e) All possible steps are being taken 
to block and intercept the undergrodund 
Nagas loing out to or coming back from 
China or Pakistan, and to prevent them 
from indulging in voilent activities. 

SHRI CHENGALRAYA NAIDU: Sir 
for the last ten to twelve years the Govern-
ment has not been able to take any action 
to put down this Naga trouble. For the last 
three months or so, after receiving orders 
from their leader in London, Mr. Phizo, 
they have intensified t heir activities in 
Nagaland, and there is every danger for 
our military personnel who are staying 
there. The Government of India have 
not given enough arms to those people 
who escort convoys and who go on patrol 
duty; I was told that out of 8 or 10 people 
only two or three are having automatic 
ri1Ies and the rest are having only .303 
ri1Ics. May I know from the Government 
Whether the Government takes a serious 
view of this and will fully equip all the people 

who escort convoys and who go on patrol 
duty with atuomatic guns ? 

May I also know whether it is a fact 
that the Chinese and the Pakistanis arc 
not only not giving training to these Nagas 
but are also financing them and are in 
collusion with even the national-minded 
Nagas ? They are bribing them and are 
recruiting them for these unlawful activi-
ties. In view of this, may I know from the 
Government whether they have protested 
to the Chiqese Government and also to 
the Pakistan Government for interfering 
in our internal matters and for giving 
training to these Nagas ? If that is not 
possible, may I know whether the Govern-
ment is wiDing to pay them back in the same 
coin by giving training to the Tibetans 
who are in our country so that they may 
also do the same thing in China-occupied 
Tibet, and also to the Pakhtoons who are 
there in our country so that they will also 
create the same trouble in Pakistan ? 

SHRI SWARAN SINGH: The hon. 
Member has mentioned that we are not giv-
ing enough of arms when convoys are 
escorted. This particular case was not 
of a convoy but of a patrol party in which 
every person in the party was armed. 

SHRI CHENGALRA YA NAIDU: With 
.303 rifles. 

SHRI SWARAN SINGH : I have 
not got the details and, therefore, I cannot 
say that. But I can say that in this parti-
cular case everyone was armed though I 
am unable to say as to what was the type 
of weapon with each individual. However, 
we will ensure that they get the right type 
of weapon. 

About the second question, it is true 
that Pakistan and China are not only 
supplying arms but are also giving money. 
Although for obvious reasons it is very 
difficult to prove it. we have definite 
information that money is also provided 
to these lawless elements. 

The third question was about the protest. 
The hon. House might recall that some time 
back a copy of a protest note was placed 
on the Table of the House by the Minister 
of External Affairs which was delivered 
to Pakistan about the establishment of 
trainina camps in the Paldstan territory 
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where hostile Nagas were being trained in 
guerilla tactics and were also prepared for 
illegal activities in the country. In relation 
to China no useful purpose win be served 
by giving a protest note; I do not think 
any purpose would be serve. 

As to the last two questions, whether 
we should pay them back in the same coin 
I think, we would be serving our interests 
better if we struck to the normal practice 
and did not interfere in the affain of other 
countries. When we say that others should 
not interfere in our affairs, we cannot start 
by saying that the only way to stop that is 
ourselves to embark upon the same course 
of action which we do not like others to do. 
We have to take effective steps to counter the 
action which is taken by these elements 
and to a very large extent over the year we 
have succeeded in bringing the situation 
to not normal but I should say to near 
normalcy. 

This is an act which is bad; it is one of 
those things which do happen. Most 
probably, our group was decoyed into this 
and they suffered. This is a normal hazard 
of activity in an area where the conditions 
are disturbed. I am sorry that we suffered 
losses. But we should also view that as a 
part of the game. 

SHRI CHENGALRA YA NAIDU: 
What is the use of the Minister being merely 
sorry ? That will not help the people 
tbore. That will not help the country 
also. I want the Minister to take a firm 
action so that these things may not be re-
peated in Nagaland again. In the last 
10 years, we have sacrificed nearly 50,000 
army men and civilians also. Even then 
you are not able to take stem action. You 
are not able to prevent it. This shows 
the ineffectiveness of the Government. 
In view of the ineffectiveness of the Govern-
ment, will the Minister coostitute a Parlia-
mentary Committee consisting of S or 6 
Members belonging to different parties, 
one from each party, who arc interested in 
looking after the interests of our country, 
who are loyal to our COUDtry, so that 
they may advise the Government to take 
fum action, to avoid this loss of life and loss 
of property and also the loss of our pres. 
on account of that ? I 

I also want to know from the Minister 
whether there are Naxalites in that 
area and whether, in collusion with the 
Naps, they are also operating there. If 
they are not doing itso far, will tho Govern-
ment take preventive action to see that 
these Nagas and Naxalites do not come 
together and do more mischief ? 

SHRI SWARAN SINGH: The House 
would, no doubt, recall that a group of 
Members of Parliament from different 
parties visited this area some years back .... 

AN HON. MEMBER: Last yoar. 

SHRI SW ARAN SINGH : Earlier also; 
last year was the second one. I have been 
in touch with the hon. Members who 
have visited this aroa. 

SHRI CHENGALRAYA NAlDU. I 
want you to constitute a Parliamentary 
Committee. 

SHRI SWARAN SINGH: The Govern-
ment has been in touch with the hOD. 
Members who visited this area and regardIng 
the various steps that ha vo been taken, 
I have been influenced by the advice given 
by the hon. Members. We have kett 
informed all the leaders of the Opposition 
parties and hon. Members of our own 
party also about the developments in 
Nagaland. There is nothing that a formal 
Committee of Members of Parliament 
could do in a matter like this. It is a 
difficult situation, partly political and 
partly military. On the political front, 
we are in touch with the local Government 
which is in a position by the will of the 
people. There is an elected Assembly and 
a Government responsible to the elected 
Assembly. We are supporting them in 
every way to meet the situation. 

SHRI CHENGALRAYA NAlDU: The 
underground Nap problem is not handled 
by the Government of NapIand. 

SURI SWARAN SINGH: No useful 
purpose will by served by constitutilll a 
forma! committee of the type mentioDed 
by the hon. Member. 

About Naxalites operating in that area, 
we have no information that Naxalites are 
aperatlna in that area. It u true that we 
have some information that Nualites 
were tryina to establish some contact with 
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the hostile undeground Nagas and also 
with hostile underground Mizos. 

SHRI PILOO MOOY: Have you read 
the newspaper this morning ~ The Naxalite 
leader i! supposed to be there. 

SHRI SWARAN SINGH: I have in-
formation. We are watching the situation 
carefully with regard to all this and we will 
take necessary corrective action. 

SHRI HEM BARUA: This is a very 
serious matter and what the Chief Minister 
of Nagaland said has been falsified by 
this incident. He said that the situation 
is under control. It has been falsified by 
this incident. Gen Mow Angami and 
his 134 cohorts were arrested recently 
when they were on their way back from China 
carrying arms and ammunition and now 
he is in jail in Nowgong in Assam. I 
would like to know whether he has been 
interrogated and whether his interrogation 
has revealed any connection between Naga 
hostiles and China and Pakistan. 

Besides giving training in guerilla war-
fare in certain sectors in Pakistan, may 
I know whether it is a fact that made-in-
China currency notes andlmade-in-Pakistan 
currency notes were distributed among 
the Naga hostiles by certain interested 
people ~ If so, what steps are the Govern-
ment taking to bring them to book? 

SHRI SWARAN SINGH: The Chief 
Minister of Nagaland has been making 
various statements in his own ASSGIl1bly 
and also outside giving the situation as 
it prevailed from time to time. 

SHRI HEM BARUA: Saying that it 
is normal now. 

SHRI SW ARAN SINGH: It is true. But 
after this incident which is bad, the situation 
is definitely better than it was some years 
ago. The hon. Member is aware of it. 
This was brought by a judicious combination 
of giving support to the State Government 
and also taking action against lawless 
elements by the security forces and it was 
this handling on both these fronts-political 
through the State Government and through 
the security forces to tackle the Iawlea 
elements and this has been the policy that 
has been pursued. The number of persons 
who have surrendered over the Iaat few 

months is particularly pretty large and the 
number of weapons that have been recovered 
also is large, and if the House is interested, 
I would give briefly the figures relating 
to this. This will give some idea of the 
size of the operation. 

Between 1st January, 1965 and 31st 
March, 1970 the total number of casualties 
inflicted on the underground is : killed-
163, wounded-46 and in addition 2599 
underground are: persons surrendered, and 
2,957 were captured during this period. 
During the same period 3,202 weapons 
were captured from the underground 
personnel of which 295 weapons were 
those captured from China-returned Nasas. 
The weapons captured include medium 
machine guns, mortars, rocket launchers, 
light machine guns, rifles, sten guns, pistols 
and a large number of non-service pattern 
weapons also. This shows that as a result 
of these operations a very large number 
of surrenders and captures have' taken 
place and also a very large quantity of 
warlike material has been secured. There 
is still a hard core against which we have 
persistently to pursue a policy of putting 
pressure so that they are unable to carry 
on their lawless activities. At the same 
time we have to. act in consultation with 
the State Government so that the authority 
of the State Government is maintained. 

About the currency notes, we have 
information that some money was provided 
by Pakistan nnd also China. But I have 
no information about currency notos said 
to have been printed either in China or PakIs-
tan being possessed by them. 

SHRI HEM BARUA: I want to know 
about Gen. Mow Angami. 

SHRI SWARAN SINGH: Gen. Mow 
Angami is taking the trial and there was 
a very long interrogation. (InterruptiofU) 
Very useful information about the manner 
in which the gang of undergrounds went 
to China and the manner in which 
they received training and the type of 
indoctrination, was received as a result of 
the interrogation. 

SHRI PILOO MOOY: There is no doubt 
at aU' that as far as e"temal in1luence in 
Naga1and is concerned, the Government of 
India has to be most vigilant about what 
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is happening but when we read about 
clashes between the Indian security forces 
and the rebel Nagas, I want to know, is 
the Minister aware that many of the methods 
that we use in order to interrogate and in-
vestigate are somewhat, brutal, which is 
changing lawful and law-abiding Nagas 
against us, simply because of the methods 
that we use, instead of trying to persuade 
them, and seek their friendship in order 
to keep the security in that area? 

SHRI SWARAN SINGH: Sir, we have 
always adopted this policy, namely, not to 
take any action which might create any 
misunderstanding amongst the large mass 
of the Naga people and it is precisely for 
that reason.that.we have don(this, although 
while doing so, the restraint that we show 
can sometimes be misinterpreted and can 
even be criticised. But we know that it 
is only the small hard core of hostile Nagas 
which is creating this trouble and we should 
not by our action create a wrong feeling 
amongst the vast majority of Nagas who 
want to live a democratic life and want 
to live as useful citizens of our country. 
It is for this reason that we have been 
pursuing this policy. It is not correct, 
Sir, that any brutal methods have been used 
in interrogation, and the information to 
that effect which the Hon. Member may 
have got, is not justified and.is unfounded. 

SHRlMATI JYOTSNA CHANDA: I 
want to know whether the Naxalites have 
joined hands with the Rebel Nagas or not. 

SHRl SWARAN SINGH: have 
already answered that question, Sir. 

SHRI RANGA: May I know, Sir, 
whether the kind of trouble we are still 
having is not very different from the trouble 
that Bunna is having with the same sort 
of people in the Naga area, and on the whole 
the situation is much more under control 
now than what it used to be about a year 
ago, and in whatever way we are obliged 
to deal with these people of the hard core, 
may I have the assurance that GOVCI'lIIIIeIIt 
JS 1D complete harmony and cooperation 
with the local Nagaland Government? 

SHRI SWARAN SINGH: That i. 
.correct Sir. 

SHRI S. M. KRISHNA: Sir, I want to 
know whether the Government of Nagaland 
has suggested to the Union Government 
that a Naga Regiment be established in the 
Armed Forces which would comprise of 
the Hostile Nagas who have surrendered 
themselves; and if so, what has e~n the 
reaction of the Government. 

SHRI SWARAN SINGH: A suggestion 
to that effect had been made and this is 
receiving our consideration. 

SHRI S. M. BANERJEE: Sir, I would 
like to know from the hon. Minister whether 
it is a fact and whether he is aware that the 
Nagas rebel leader Mr. Phizo is visiting 
London, Tokyo and other places, moving 
freely with international passport .... 

MR. SPEAKER: How it is concerned 
with this Question? 

SHRI S. M. BANERJEE: I would like 
to know whether it is a fact tllut still 
there is a regular correspondence between 
Mr. Phizo and the rebel Naga leaders and 
if so, what steps have been taken by the 
Government to see that Mr. Phizo j, brought 
here and brought under control in this 
country. 

SHRI SWARAN SINGH: Phizo has 
been Jiven the ,British .citizenship by the 
Government of U.K. and I do not know 
of any methods by which he could be broulht 
to India. 

It is, at the same time, true that Phizo 
still continues to give lot ofinspiration to 
the hostile clements. We have to put up 
with it. I do not know how we can get 
rid of it. 

Ilil' aiA i ~  ~ ~  
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SHRI SWARAN SINGH: I am not 
aware of the publication to which the hon. 
Member has made a reference, which, 
according to him, is published in the United 
Kingdom. If he gives me some more infor-
mation, I shall collect the material. 

SHRI RANJEET SINGH: Time and 
again. we have demanded over here that 
the Nagaland problem be handed over to 
the Nagaland Government as a law 
and order problem, but Government have 
not aeceded to this. Today, the hon. 
Minister has, however, said that the Naga-
land Government are also aware of the 
situation and they are also taking some 
action. I would like to know from the hon. 
Minister what particular action the Naga-
land Government are taking with regard 
to the Naga trouble. 

• There was a suggestion previously 
mooted on the lIoor of the House and 
which the External Affairs Minister of that 
time promised to consider favourably, 
reaarding the grouping of Naga villages as 
in the M izo Hills District. May I know 
the reaction of Government to that suues-
tion, whether they would consider that 
proposal and implement it quickly? May 
I also know whether the bodies of all those 
persons who were killed have been recovered 
or whether the Naga rebels took away some 
of them? 

SHRI SWARAN SINGH: The precise 
action which is being taken by the 
Government of Nagaland to cope with the 
situation is the use of battalions of Armed 
police which are under their control. if 
they hear that the underground Nagas arc 
creating trouble in any village, either by 
trying to colleet any money forcibly or by 
trying to abduct people in the name of 
taking them in their illegal activities as 
soldiers and the rest. then they depute 
, their police and take appropritate action. 
This is the very precise responsibility that 
is taken on by the Government of Naga-
land. 

SHRI RANJEET SINGH: The hon. 
Minister is misinformed. 

SHRI SW ARAN SINGH: As regard" 
regrouping of villages, there is no 
proposal to undertake any regrouping in 
this region, because the situation here is 
entirely different from the one that prevailed 
in the Mizo Hills district when we resorted 
to voluntary regrouping of villages. 

As regards the bodies, none of the bodies. 
was taken away by the hostiles; all the 
bodies were recovered. 

SHRI BEDABRATA BARUA: Al-
though it is a matter of gratification 
that the activities in Naga areas have gone 
down, is it not a fact that the general avail-
ability of weapons in the north-east area 
has not gone down but has increased. Is 
tha1 not due to the Burmese border route 
being open to the Nagas? May I know 
what action has been taken to seal this 
Burma route because it is via this route 
that weapor.s from China and other areas 
are pouring into the northeastern region? 

SHRI SWARAN SINGH: Very tight 
security arrangements have been taken, 
and of late, there has been practically no 
movement of Nagas into the Burmese 
territory or through that to China. Lately,. 
after that original party went, there has 
not been any further movement of the hos-
tile Nagas into the Burmese territory or 
from there on to China. 
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SHRI SWARAN SINGH: I would 
request the hon. member to direct his ques-
tion to the Home Minister. 
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SHRI SWARAN SINGH: The border 
dispute between Nagaland and Assam or 
the trouble that may be there does not arise 
out of the present question. 

1 t~~  ~ ~i  
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MR. SPEAKER: Though it is a very 
urgont question, I do not think it arises 
out of this. By the mere sight of the Home 
Minister, I cannot ask him to reply. He 
must be given due notice. I am sorry I 
am flot allowing any further questions. 

SHRI PILOO MODY: Does it make 
any lliffercnce when you give him notice? 

WRITTEN ANSWERS TO QUESTIONS 

SAVING 0 ... FOREIGN EXCHANGE Bt' IMPORl 
SUBSTITUTION 

°1414. SHRI R. K. BIRLA: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to state: 

(a) the amount of foreign exchange 
saved by his Ministry during the last three 
years as a result of import substitution; 

(b) the items of goods in which foreign 
exchange has been saved as a result of im-
pon substitution; and 

(c) what incentives are gi'en to the 
organisations and individuals who are 
engaged in import substitution? 

THE MINISTER OF INDUSTRIAL 

DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F.A. 
AHMED): (a) Although it would be 
diffcult to assess the extent of foreign 
exchange saved during the last three years 
in exact terms as a result of the various 
measures taken in the field of import 
substitution. yet on a very conservation 

estimate the savil,gs in foreign exchange 
on this account during the last three years 
arc estimated at about Rs. J 00 crores. 

(b) Since the programme of import 
substitution covers the entire gamut 
of industry. it would be diffcult to attempt 
any list which would completely cover the 
import substitution effort. 

(0) A scheme for giving er.courllgement 
to the work in the field of import substi-
tution is under operation and awards in 
the form of cash. shields and certificates 
of merit arc given to the organisations 
and indiv;duals with practical ideas which 

result in port savings. 

REPORT OF TECHNICAL EXPERT COMMI1TEE 
ON ScOOTERS 

°1415. SHRI DEVINDER SINGH 

GARCHA: 
SHRI MANIBHAI J. PATEL: 
SHRI VALMIKI CHOUDHARY: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased 

to state: 

<a) whether the Technical Expert Com-
mittee set up last year to suggest an in-
digenous design for the scooter has advised 
Government that the proposed scooter 
in the public Sector should be modelled on 
the designs of Lambretta and Vespa scooters 
now being manufactured in the country 
and that Government should buy the 
designs from the two countries as soon 
as their collaborations with foreign concerns 
come to an end next year; 

(b) if so. the reaction of Government 

thereto; 

(e) what are the other sali,'nt features 
of the report of the Committee; and 

(d) whether Government have consider-
ed these points and, if so, with what result? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 

AND COMPANY AFFAIRS (SHRI F.A. 
AHMED): (a) to (d). Government has so 
far received only the first part of the Report 
of the Committee of Technical Expens. 
The second part of the Report is still awaited 
and is expected within the next few weeks. 
It is proposed to consider the recom""n-
dations of the Committee contained in 
both pans of their Report together. It 
would be premature to disclose tbe contents 
of the first part of the Committcc's Report 
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and indicate Government's react ions thereon, 
before Government have examined the 
Report in its entirely and taken decisions 
on all the recommendations of the Com-
mittee. 

AVAILABILnY OF RE-ROLLABlF EULllS 

TO THE BILLET RE-RoLLERS 

°1418. SHRI DEORAO PATlL: Will 
the Minister of STEEL AND HEAVY 
ENGINEERING be pleased to state: 

(a) the actual quantity of re-rollablc 
billets made available to the billet re-rollers 
during 1968-69 and 1969-70; 

(b) the quantity expected to be released 
II uring t he year 1970-71; 

(c) whether it is a fact that Government 
contemplate revising their re-rollable billets 
distribution policy instead pf adjusting 
the allocation pro-rata to the quantity 
expected to be made available during the 
current years; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI K. C. PANT): (a) 
The information is being collected and will 
be laid on the Table of the House. 

(b) It is expected that in 1970-71, about 
618,000 torules would be supplied to re-
aistered billet re-rollers, but this figure 
may go up if production of billets improves. 

(c) and (d). It has been the regular 
practice to review billet allocation policies 
from time to time, and to make changes 
after takina into account all relevant 
factors which influence billet allocations. 
A review on this basis has just been com-
pleted and a revised policy communicated 
to the Joint Plant Committee for imple-
mentation. 
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KAPADIA FAMlLY'S CoNntOL OVEll STAN-

DAIID DRUM AND BARREL MANUJlAOo 

TUlUNO CoPMANY, BoMBAY 

°1421. SURl JYOTIRMOY BASU: Will 
the Minister of INDUSTRIAL DEVELOp· 
MENT, INTERNAL TRADE AND COM· 
PANY AFFAIRS be pleased to state: 

(a) whether Kapadia family (I.e •• family 
of Mapnlal Chhaaanlal) controls the 
'Standard Drum and Barrel Manufacturina 
Company. Bombay'; 

(b) whether it is a fact that a few 
yoars aao. this company was given a stccl 
quota of 25,000 tonnes aDd if so, the details 
of the deal; 

(c) the Government quota price and 
open market price of steel sheets, year-
wile, durina the last three years; and 
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(d) how the company. referred to above. 
could secure the Government steel quota 
.of 25.000 tonnes? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F.A. 
AHMED): (a) Yes. Sir. 

(b) and (c). A statement is placed on 
the Table of the House. 

Statement 

The quota allotted to the company 
for barrels and small drums during the 
last five years was as follows: 

Year Quantity 
aI/Oiled 
(Tonnes) 

1964-65 5365 ·32 
1965-66 4184 
1966-67 7898 
1967-68 10453 
1968-69 4430 

The Government quota price of various 
categories of steel sheets (tested) was as 
follows during the last three years: 

1967 Rs. lOOO-Rs. 1565 
1968 Rs. l003-Rs. 1568 

(upto 31-7-68) 
1968 Rs. 1074---Rs. 1804 

(from 1-8-68 to 31-12-68) 
1969 Rs. 1177-Rs. 1866 

The open market price of various 
Qlegories of steel sheets was as follows 
durina the last three years : 

Year Madras 

Rs. 
1967 966-2500 
1968 990--3110 
1969 1 ~ 1  

1970 2200--31S0 
(upto 31st March. 1970) 

Calcutta 
1967 ~  

1968 1040--2700 
1969 1~  

1970 2450--3000 
(upto 31st March, 1970) 

(d) DocI not arise. 

(Price per tonne) 

Bombay. 

Rs. 
950--2700 
102G-3000 
1350--3200 
2500-3000 

Delhi 
1000-2850 
900--3000 
1~ 1  

2600--3150 

CosT OF PRooucnON OF STEEL AT BoUllO 

STEEL PLANT 

·1424. SHRI HIMATSINGKA: Will 
the Minister of STEEL AND HBA VY 
ENGINEERING be pleased to state: 

(a) whether it is a fact that the cost of 
production per tonne of the steel to be 
produce at the Bokaro Steel Plant will be 
much higher (at around Rs. 2,800 per 
tonne) than that : of comparable types 
of steel produced at other public and private 
sectors plants; 

(b) the comparative prices per tonne 
of steel at each plant in the public and 
private sector vis-a-v;s the likely cost of 
production per tonne at the Bokaro Steel 
Plant; 

(e) how far it is attributable to the very 
high rate of consultancy service charged by 
the Russians; and 

(d) the names of the firms which offored 
consultancy services and their comparadve 
charges? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI K. C. PANT): 

(a) The figure of Rs. 2800 per tonne 
mentioned in the question refers, obvlolllly. 
to the cost of investment at the Bokaro 
Steel Plant. After makin. an allowanoe for 
the production of nearly 900,000 tolll108 of 
pig iron for sale, the investment on the 
Bokaro Steel Plant at the 4 million tonnes 
staae has been estimated at a little _ 
than Rs. 2500 per inaot tonne of steel. The 
comparable figures for the other steel plants 
as on 31-3-70 are as follows :-

Bhilai 
Durppur 
Rourkela 
TISCO 
liSCO 

(Per inaot tonne) 
Rs. 

1447 
1726 
2268 
I27S 
IIS6 

(b) The information it beiog coUectcd 
aud will be laid on the Table of the Houle. -. 
(e) The conau!tancy f_ are only a 

relatively minor item of the capital cost 
of the Project and have only B maJ'llna1 
effect on the cost of production. 
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(d) The consultancy work for the fint 
stage has been divided between a Soviet 
Organisation, Tiajpromexport and an 
n~i n firm, Mis. M.N. ~tu  & Co. 
lt IS not possible to make any comparative 
study of the rees payable to these two 

~u t nt  as the nature and scope of the 
assignment are substantially different and 
are not comparable in the two cases. 

DISllUBUTION POLICY OF RE-RoLLABLE 

BILLETS 

*1425. SHRI S.C. SAMANTA: WiJI 
the Minister of STEEL AND HEAVY 
ENGINEERING be pleased to state: 

(a) Whether it is a fact that the distri-
bUtion policy relating to the release of re-
~ e steel billets to the re-rollers is being 

revised; 

(b) if so, the basis therefor; 

(c) Whether the actual past performance 
of the re-rollers will be taken as the basis of 
new distribution policy and, if so, whether 
the performance during 1969-70 (up till 
3tat MarCh, 1970) will be taken into account· 
aIM! ' 

(d) if not, the reasons therefor? 

HE MI NISTER OF STATE IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI K.C. PANT): 
(a) and (b). It has been the practice to review 
the distribution policy relating to billets 
rrom time to time taking into account 
new factors and changed circumstanes. 
Such a review has just been completed 
and the new policy has been communi-
cated to the Joint Plant Committee. In 
this policy, many factors, including the 
need to regulate exports of bars and rods 
in view of the shortage in the country, the 
need to develop production of difficult 
sections not ordinarily rolled etc. have been 
taken into account. 

(c) and (d). After meeting the needs 
of some special categories, the balance 
available billets will be distributed to the 
reaistered billet re-roUers pm-raJQ to their 

(. assesaed capacity. It is considered more 
equitable to relate the distribution to assessed 
capacity, which has been carefully assessed 
by a Technical Committee as recently 
as in 196ti, rather than on past performance. 

SUPPLY OF STRUCTUltALS TO BoKARO 

SnEL PLANT 

*1426. SHRI BHOGENDRA JHA: WIJI 
the Minister of STEEL AND HEAVY 
ENGINEERING be pleued to refer to the 
reply given to Unstarred Question No. 
5410, on the 7th April, 1970 regarding the 
supply of structurals to the Bokaro Steel 
Plant and state : 

(a) whether any action has been or Is 
being contemplated against private sector 
suppliers and responsible Officers of the 
public sector for not supplying structurals 
in time and if so, the details thereof, and if 
not, the reasons therefor; 

(b) whether the non-availability of Steel 
sections and plates of killed quality steel 
and components in India was not taken 
into account by the suppliers while under-
taking the job and, if so, the responsibility 
therefor; and 

(c) whether shortfall in the supplies 
by the Tiajpromexport consists of parts 
due to which construction has been delayed 
or of parts which may be required at a later 
stage? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI K. C. PANT): 
(a) Unstarred Question No. 5410 answered 
in this House on 7-4-70 related to s\lpplies 
of equipment as distinct from structurals. 
As regards structurals also there have been 
delays partly because of labour trouble at 
Bokaro in October and November, 1961} 
and partly because of shortage of steel 
plates, specially of killed quality. The 
Management of Bokaro Steel Ltd. are' 
taking all necessary action, both punitive 
and remedial, in suitable cases consistent 
with the primary objective of speeding UP 
the construction of the Project. The 
punitive action ~ i t the defaulting supp-

liers includes the concellation of orders 
along with other actions permissible under 
the terms of the contract. 

(b) Shortage of steel could not be fully 
anticipated as it arose on account of a sudden 
increase of demand from the middle of 
1969. 

(c) There has been some delay in the 
supplies from Tiajpromexport but this 
has not retarded the construction of the 
Project 10 any significant eXlent. 
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REPORT OF ELECTION COMMISSION RE: 

MID-TERM ELECTIONS 

·1427. SHRI SRADHAKAR SUPAKAR: 
SHRI YASHPAL SINGH: 

Will the Minister of LA W AND SOCIAL 
WELFARE be pleased to state: 

(a) whether the Election  Commission 
has, in its recent report on the Mid-term 
e ti n~  suggested certain amendments 
of the electoral laws and rules; and 

(b) if so. the reaction of Government 
thereto? 

THE MINISTER OF LAW AND 
SOCIAL WELFARE (SHRI GOVINDA 
MENON): (a) Yes, Sir. 

(b) The recommendations are being 
examined. 

~ OF MUSLIMS IN INDIA FOR COM-

MON CIVIL CoDE 

-1428. SHRI CHENGALRAYA NAIDU: 
Will the Minister of LAW AND SOCIAL 
WELFARE be pleased to state: 

·(a) whether it is a fact that recently 
a Muslim deputation has submitted a 
memorandum to Government demanding 
a common Civil Code particularly a reform 
in the Talaaq (Divorce) system as defined 
in the Muslim Personal Law; 

(b) what arc their other demands; 

(c) whether in view of this great demand 
by the Muslims majority in India, GOvern-
ment are considering their demands favour-
ably and, if not, the reasons therefor; and 

(d) whether a petition signed by ~ it  

of Muslims in India has also been submitted 
to Government? 

THE MINISTER OF LAW AND 
SOCIAL WELFARE (SHRI OOVINDA 
MENON): (a) No, Sir. 

(b) and (c). Do not arioe. 

(d) No, Sir. 

REPORT OF ELECTION COMMIS_N 

RE: FOtraTH GENEltAL ELECTIC'" 

01429. SHRI BAL RAJ MADHOK: 

Will the Minister ofLA W AND SOCIAL 
WELFARE be Pleased to .tate: 

(a) whether it is a fact that the Chief 
Election Commissioner has submitted his 
report about the Fourth General Elections 
in the country; 

(b) whether it is also a fact that 
he has made a number of recommenda-
tions about cutting down influence of caste 
and money in the elections and has  also 
suggested cutting down the number of 
pOlitical parties; and 

(c) if so, what steps Government have 
taken to implement these suggestions and 
recommendations? 

THE MINISTER OF LAW AND 
SOCIAL WELFARE (SHRI GOVINDA 
MENON): (a) The Report on the Fourth 
General Elections held in 1967 was laid 
on the Table of the House on 15-2-1968. 

The Report reoently submitted by. 
Election Commission was on the Mid-term 
General Elections held in 1968-69. This 
was laid on the Table of the House on 
21-4-1970. 

(b) Recommendations made by the 
Election Commission in their RePOrts 
deal i~t~  alia with the influence of money. 
In their recommendations Nos. 22,  23, 
24, and 29 in the Report on the Mid-term 
Elections, suggestions have been made 
to solve problems relatinll to lepl and 
illegal election expenditure. 

The Commission has also observed 
in their Report that in the interest of the 
voters, a laree number of political parties 
is definitely a IIreat handicap. 

(c) The recommendations are beine 
examined by the Government. 

SnnNO UP OP NEW INDUSTRIES IN M\'IORE 

STATE 

.1430. SHRI G. Y. KRISHNAN: Will 
the Minister of INDUSTRIAL DEVELOP. 
MENT. INTERNAL TRADE AND COM· 
PANY AFFAIRS ba Pleased to state: 

(a) the detailo of the new industries 
started in Mysore State during the last 
three years. year-wioe; _, 

(b) whether the Government of Mysore 
have requested the Central Government 
for the allotment of some heavy industries; 
and 
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(c) the new industries proposed to be 
staTted in the near future in the public 
.and private sectors ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED): (a) Information is being collected 
1lIld will be laid on the Table of the House. 

(b) Yes, Sir. The Government of 
Mysore have requested Central Govern. 
ment for allotment of heavy industries 
such as steel plant at HosPet and small 
·car industry. 

(e) The Central Industrial Project to 
be set up during the Fourth Five Year 
Plan and the investments proposed to be 
made in them are given on pages 253·260 
of the Draft Fourth Five Year Plan Report. 
The projects to be set uP in Mysore during 
the Fourth Plan are also mentioned there. 
The decision to set uP a steel plant in Mysore 
has also been announced. 

So far as the location of projects in the 
l)rivate sector, this is primarily left to the 
initiative of private enterpreneurs. It is 
difficult to indicate precisely the industries 
which may be started in the private sector 
in the near future. However, during the 
last 3 years, 6 industrial licences have been 
issued for industries in this State. Of 
these, two are fN manufacture of colton 
seeds/ground nut oil, two for wheat pro· 
·ducts and two for sugar units. During 
this period, 14 letters of intent have also 
been issued. Six have been issued for 
sugar units and the other eight for different 
industries such as machine tools, tyre 
building machinery, vitrified ceramic tiles, 
freeze dried prawns, electronic compOnents 
and cold rolled steel strips. 
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EFFECT OF DEUCENSING OF Hml'STRlfS 

ON SMALL SCAlJ! SECTOR 

-1432. SHRI INDRAJIT GUPTA: Will 
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be Pleased to state: 

(a) whether the Federation of Associa-
tions of Small Scale Industries of India 
ha.. expressed fears that delicensing of 
industries uPto the investment of Rs. 1 
crore would adversely affect the growth 
of small industries: 

(b) whether the Federation has demand. 
ed a differential tax structure for large and 
small industries particularly the delicensed 
industries with a view to make it prohibi. 
tive for the large scale sector to intrude 
in the field of small industries; and 

(c) if so, Government's reaction thereto? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F,A. 
AHMED): (a) and (b). Yes, Sir. 

(c) Government consider that the 
raisina of the exemption limit in respect 
of industrial licensing upto an investment 
of Rs. 1 crore i. not expected to affect the 
8J'OMh of the small scale sector as adequate 
safeauards have been provided for the 
p_rpose. The area of reservation of this 
sector is also beina enlaraed. As reaards 
the Federation's request for a differential 
tax structure, any c:oncrete proposals sub-
mitted in this reprd would require to be 
cumined in detail by the c:oncerned Minis-
tries, 

RuLl!S OOVI!RNlNG TRANSFI!R OF MAIlIUI!D 
RAILWAY EMPLOYEES 

1433. SHRI BABURAO PATEL: Will 
the Minister of RAILWAYS be pleased 
to state: 

(a) whether a married Railway employe 
can insist on his or her transfer to the statiOD 
where his or her Iifo-partner-also a Go_ 
ment emplOY_has been transferred; 

(b) if not, what are the rules aoverniq 
the employment of married couples in 
Government employment; and 

(c) the nature of relief given in such 
eases on arounds of c:ompassion to prevent 
the break-up of the married homes? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (al No, Sir. 

(b) and (c). No specific orden IOvernina 
employment of married couples on Railway 
have been issued by Government. However. 
requests from either of them for transfar 
to the place of postina of wife/husband 
are generally considered, sympathetically. 

NEW COMPANrES IN PuBLISHING FIELD 

IN DELHI 

-1434. SHRI SARDAR AMJAD ALI: 
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to refer 
to the reply given to Unstarred Questioa 
No. 6363 on the 14th April, 1970 reaardlq 
new companies in publishing field in Delbi 
and state: 

(a) whether the Impact Publicationa 
(P) Ltd. has been pnled permission to 
enter c:ollaboration with two foreian parties; 

(b) the action Government propose to 
to take apinst this c:ompany and itl Direc-
ton for not discJosina its foman re1atiolll 
and foreian share-holdm in statements 
filed with the Reaistrar of Newspapen, 
and Registrar of Companies; and 

(c) the penal action taken by the Co_ 
pany Affairs Department apinst tB 
Impact Publications (P) Ltd. and Liberator 
(P) Ltd. for not c:omplyina with lICti;;a 
147 (I) (al of the Companies Act by due 
time? 
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THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F.A. 
AHMED): (a) The Government had appro-
ved a proposal by the Impact Publications 
FYI. Limited for sale of one share each 
·of the value of Rs. 5,000/-to two foreign 
nationals, namely, Mr. Selig Harrison, 
.an American and a former correspondent 
of 'Washington Post' in New Delhi; and 
Mr. Collin Rosser, a British national and 
.an Enalis h Sociologist. 

(b) The allotment of the two shares 
was effected by the company on 30-3-70. 
The relevant Annual Statement in which 
the information relating to the allotment 
-of these shares is to be given is not yet due 
to be filed with the Registrar of Newspapers 
under the Press & Registration of Books 
Act, 1867 read with Registration of News-
papers (Central) Rules, 1 ~  

Return of allotment giving the names of 
'of Mr. Selig Harrison and Mr. Collin Rosser 
was filed by the company with the Registrar 
-of Companies, Delhi within the stipulated 
time. The nationality of the shareholders, 
however, is not required to be disclosed 
,in the return filed by the company. 

(c) The Registrar of Companies, Delhi 
has given show cause notice to the Impact 
Publications (P) Ltd. and the Liberator 
{Newspapers and Agencies) Private Ltd. 
for non-compliance with the provisions of 
llection 147(1)(a) of the Companies Act. 

BUILDING OF BoKARO STEEL PLANT BY 
TlAJPIlOMEXPOIlT OF U.S.S.R. 

*1435. SHRI SAMAR GUHA: Will 
1he Minister of STEEL AND HEAVY 
ENGINEERING be pleased to refer to 
the reply given to Unstarred Question 
No. 3392 on 17th March, 1970 regarding 
building of the Bokaro Steel Plant by 
TIAJPROMEXPORTofU.S.S.R. and state: 

<a) whether out of about 600 Soviet 
personnel working in the Bokaro Project 
about 250 are 'Foreman Instructors; 

<b) whether the Foreman Instructors 
could have been recruited from among the 
engineers in India; 

(c) if so, the reasons for recruitment 
of \he Soviet Foreman Instructors from 
outside; 

(d) whether in our contract with Tiaj-
promexport there is scope for reducing 
the number of Soviet  Engineering and 
Technical personnel so that Indian engi-
neers could be employed for the same type 
of work in the Bokaro Project; and 

(e) if so, the steps taken by Govern-
ment in this matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI K. C. PANT): 
<a) to (c). As on the 31st March, 1970 
there were only 156 Soviet Specialists in 
all at Bokaro. Out of these, only 24 were 
Foreman Instructors. The maximum num-
ber and categories of various specialists 
for deputation at Bokaro have been speci-
fied in a contract concluded between Bokaro 
Steel Ltd. and the Soviet Organisation, 
Tiajpromexport, signed on the 3rd May, 
1966. The Foreman Instructors figure 
in one of these categories of specialists 
speccified in the Contract. These foreman 
Instructors have specialised knowledge and 
experience in various areas of steel technology 
and it is not possible or prudent to do away 
with their specialised assistance altogether. 

(d) and (e). The Contract between 
Bokaro Steel Ltd. and Tiajpromexport 
indicates only the operational ceilings for 
the deputation of Soviet Specialists. The 
actual number of Specialists in various 
categories is settled from time to time in 
consultation with the Management of 
Bokaro Steel Ltd. There is adequate 
provision in the Contract itself to ensure 
that the number of Soviet Specialists to 
be deputed to Bokaro is kept to the minimum 
that is considered necessary by Bokaro 
Steel Ltd. 

IMPLEMENTATION OF RECOMMENDATIONS 

OF HINDU REuGloUS ENDOWMENT CoM-
MISSION 

*1436. SHRI S. A. AGADI: Will the 
Minister of LAW AND SOCIAL WEL-
FARE be pleased to state: 

(a) whether the recommendations of 
the Hindu Religious Endowment Commis-
sion are pending implementation; 

(b) if so, when this Commission was 
appointed and when its report was submitted 
and who were the members of tbis Com-
mission; 
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(e) whether there is any move to imple-
ment the Commission's recommendations; 
.and 

(d) if so, when and, if not, the reasons 
1herefor? 

THE MINISTER OF LAW AND 
SOCIAL WELFARE (SHRI GOVINDA 
MENON): (a) Yes, Sir. 

(b) The Hindu Religious Endowments 
Commission was constituted on March I, 
1960, and the Commission presented its 
Report on May 31, 1962. 

The Commission consisted of :-
(1) The late Dr. C.P. Ramaswami 

Aiyar-Chairman 
(2) Shri Sankar Saran, 

Retired Judge,!Allahabad 
High Court. 

(3) Shri Mahabir Prasad, 
Advocate General, 
Bihar. 

(4) Swami Harinarayanan, 
General Secretary, 
Bharat Sadhu Samaj. 

(5) Shri P. Kameswara Rau, 
Retired Commissioner, 
Hindu Religious En-
dowments Board, 
Madras, 

(6) Shri K. Venkataswami 
Naidu, Advocate, 
Madras. 

(7) Shri K.C. Sen, 
Retired Judge, 
Bombay High Court. 

I 
j 

Members 

(c) and (d). In the light of the recommen-
dations made by the Commission a Bill 
entitled the Hindu Religious Endowments 
Bill 1965, was introduced in the Third Lok 
Sabha. Before the Bill could be considered 
by the Lok Sabha the Lok Sabha was 
dissolved and hence the Bill lapsed. A 
fresh Bill was prepared and circulated to 
State Governments and Union Territory 
administrations for eliciting their views. 
In view of the representations received the 
matter has again been referred to the Law 
Commission. 

ELEcnuc Loco TROUBLE DUE TO BAD 
WORXMANBHIP AND USE Of SUB-STANDARD 
MATERIALS BY CHtTTABANJAN Loco 

FACTORY 

.1437. SHRI CHINTAMANI PANI-
GllAHI: Will the Minister of RAILWAYS 
be pleased to atate: 

(a) whether some French experts who 
visited the Chittranjan Electric Loco Factory 
found that all Electric Loco troubles were 
due to bad workmanship and use of sub-
standard materials; 

(b) whether the Mechanical Engineers 
have been placed in charge of the Electric 
Loco in place of the Electrical Engineers; 
and 

(c) whether Government would make 
an enquiry into the causes of the Electric 
Loco troubles in the Factory? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA):(a) No, Sir. On the 
contrary they found that good work was 
being done there. 

(b) Both Mechanical & Electrical En-
gineers are employed in the manufacture 
of electric locomotives at Chittaranjan 
Locomotive Works. 

(c) Each case of trouble with electric 
locomotives & their components is examined 
in detail by the Railway concerned and the 
Research & Development Organisation. 

AMALGAMATION Of Mis D. MACltOSPOLO 
& Co. LTD. WITH Mis GODFREY PHIUPS 

INDIA LTD. 

·1438. SHRI GEORGE FERNANDES: 
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to state: 

(a) whether he has received any repre-
sentation from the shareholders of Mis 
D. Macropolo and Co. Ltd., against the 
amalgamation of their Company with Mis 
Godfrey Philips India Ltd.; 

(b) if so, the salient features of the re-
presentation; and 

(c) the steps taken by Govenunent 
thereon? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F.A. 
AHMED): (a) A copy of an anonymous 
representation by a sharehoder addressed ' 
to the Reserve Bank of India, Bombay was 
received. 
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(b) It was represented that the scheme 
of amalgamation had been forced through 
coercive and pressurising tactics on a small 
company where the majority shareholders 
were Indians whereas about 90 % of the 
shareholders of the transferee company 
were foreigners. It was also pointed out 
that the auditors of the company had not 
examined full facts of the transfer or com-
pany in their valuation report. 

(c) On receipt of representation of the 
shareholder and the notice under Section 
394A. of the Companies Act, 1956 from 
the Bombay High Court, a representation 
opposing the scheme of amalgamation 
was filed in the Bombay High Court. 
However, the Court sanctioned the scheme 
of amalgamation on 9-2-1970 mainly on 
the ground that the scheme of amalgamation 
has been approved by a majority of not less 
than 3/4ths in value of the members present 
and voting in person or by proxies, subject 
to the sanction of the Reserve Bank of India 
and any other authorities concerned being 
obtained in respect of any matter for which 
such sanction or approval is requirod. 

CoNTROL OVER CONCERNS BY RIG BUSINESS 
HOUSES 

.1439. SHRI MRITYUNJAY PRASAD: 
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to state: 

(a) what control, if any, do the big 
twenty business houses named in the 
Hazare Committee and Dutt Committee 
Reports continue to exercise over the 
concerns, which they used to manage as 
managing allents; 

(b) whether their control is limited to 
the one exercised by any group of share-
holders controlling a sizeable per.-entalle 
of shares; 

(c) the percentage of shares held by the 
individual big houses, in five each of their 
bigaest units, according to the last report 
received from the individual companies 
by Government; 

(d) whether Government proposed to 
oontinue the restrictions on grant of licences 
for new factories or expansion of existina 

I units in the changini circumsltlnces; and 

(e) if so, the reasons therefor? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F.A. 
AHMED): (a) Full information regarding 
alternative forms of management chosen 
by companies consequent upon the abolition 
of the Managing Agency System as from 3rd 
April, 1970 has not yet become available. 

(b) The information regarding the extent 
of shares held by the big Industrial Houses 
themselves in their erstwhile managed 
companies which would be indicative of 
the control possibly still being exercised by 
them is not fully available. 

(c) The information is being gathered: 
from the latest annual returns of the Com-
panies. 

(d) and (e). The Industrial Licensing 
Policy Inquiry Committee has laid down 
in para 2 ·16 of its report, the criteria for-
inclusion of individual concerns in a House. 
Even after the abolition of Managing 
Agency System, there will remain other 
criteria for identification of larger indus-
trial houses. In view of this position, 
Government do not propose to revise !be 
latest licensing policy according to which 
preference will be given to new and smaller 
entrepreneurs in the matter of grant of 
industrial licences. 

CHANGES IN PROCEDURE BY H!NDUSTAN 
STEEL RE: FixED DEPOSITS AGAINST 

SUPPUES TO SMALL INDUSTRIES 

·1440. SHRI LOBO PRABHU : Wilt 
the Minister of STEEL AND HEAVY 
ENGINEERING be - pleased to state I-

(a) whether his attention bas been drawn 
to a letter to the Editor published in the 
Economic 11mes on the 23rd April, 
1970 under the caption "PFA for SmaIl 
Industry" wherein it has been stated that 
the Hindustan Steel Limited had chanaed 
its procedure for permanent fixed deposita. 
apinst supplies to be made to Small 
Scale Industries: 

(b) if so, the circumstances under which' 
this chanae was made; and 

(c) the reasons for not restoring the,-
previous procedure? 
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THE MINISTER OF STATE IN 
THE MINISTRY OF STEEL AND 
HEAVY ENGINEERING (SHRI K. 
c. PANT) : (a) Yes, Sir. 

(b) With scarcity of steel materials 
and consequent increase of speculative 
indenting. Hindustan Steel Ltd. have de-
cided to stop extending permanent financial 
arrangement to new traders and to with-
draw the same from those whose per-
formance had not been satisfactory. The 
arrangement has not, however, been with-
drawn from reliable small-scale industries 
and consumers. 

(c) It is for Hindustan Steel Ltd. to 
decide the circumstances if any, in which 
the arrangement should be restored. 

PAYMENT OF BLACK MONEY BY DELHI 

~  TO ~ ~  PHOTO-

~  PAPER 

8507. SHRI BABURAO PATEL 
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased 
10 state : 

(a) whether it is a fact that the Delhi 
Photographers were paying 1 crore and 
68 lakh rupees annually as black money 
to dealers to obtain photographic paper; 

(b) if so, the steps taken by Govern-
ment to increase the internal production of 
photographic paper and check black money 
.deals; 

(c) whether any photo-dealers have 
been caught in this connection; and 

(d) if so, their names? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F_ 
A. AHMED) : (a), (c) and (d). There is 
no control on the prices of photographic 
paper. Hence the question of payment of 
black money by consumers to the dealers 
in this commodity or apprehending of any 
photo-paper dealer in this conDection does 
not arise. 

(b) Government have arranged import 
of 0·8 million square meters of photo-
graphic paper through State Trading Cor-
poration to relieve the present shortage. 
Further, more forcian exchanae is beiDI' 

released to small units to import raw 
materials to enable them to increase their 
production. Besides. ban on the licensing 
of further capacity for· the manufacture of 
Photographic paper in large sector 
has also been lifted. 

~  OE RAw ~  USED BY 

PuMP MANUFACTVllING INDUSTRY 

8508. SHRI DEVINDER SINGH 
GARCHA : Will the Minister of IN-
DUSTRIAL DEVELOPMENT, IN-
TERNAL TRADE AND COMPANY 
AFFAIRS be pleased to state: 

(a) whether Government are aware 
that the Indian Pump manufacturers are 
facing difficulties in obtaining the necessary 
raw materials like proper grade of pig 
iron and steel and laminations and stamp-
ings by manufacturers of electric motors 
which were not prime movers for pumps; 

(b) if so, the details thereof; 

(e) whether Government propose 
to help the pump manufacturers to set up a 
research centre in order 10 help develop 
new ideas; 

(d) if so, the details thereof; and 

(e) what has been the contribution of 
this industry in the export earnings during 
1969-701 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F, 
A. AHMED) : (a) and (b). It has been 
represented by the Indian Pump Manu-
facturers' Association, calcutta that they 
are experiencing difficulties in regard to 
the short supply of Electric Motors which 
are the prime movers for pumps. 11 has 
also been represented that the manufactur-
ers of Motors are also experiencing diffi-
culties in regard to the supply of lamina-

tions. 

(e) and (d). No proposal in this reaard 
has been received from the pump manu-
facturers. If and when any detailed pro-
posaJ is received from them, it would be -. 
considered by the Government on merits. 

There is a general sbortage of pi, iron 
(Orade I) and stecI required by the pump 
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manufacturers and others. Government 
are taking remedial measures to improve 
the situation. In so far as laminations 
are concerned Government have issued 
ad-lwc import licences to actual users for 
copper and transformer grade steel. 

(e) Export earning for pumps and ele-
ctric motors for the period April, 1969 
to January, 1970 was Rs. 1 ·31 crores. 

REPORT ON THE AFFAIRS OF BRITISH INDIA 
CORPORATION 

8509. SHRJ BABURAO PATEL: 
Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) the date of resignation of Shri 
Sri Prakasa, Chairman of the British India 
Corporation, together with his reasons for 
resignation; and 

(b) The reasons' for delay in publishing 
the report of the Inquiry Commission which 
inquired into the afliairs of the said Com-
pany 1. 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. 
A. AHMED) : (a) The Ministry has not 
received any intimation regarding the 
resignation of the Chairman of the com-
pany. 

(b) The Industries (Development and 
ReltUlation) Act, does oot provide for the 
publication of reports of investigations 
conducted under Section 15 of the said 
Act. 

DISTINCTION BETWEEN PERSONNEL OF RAIL 
WAY PROTECTION FORCE AND SPECIAL 

FORCE 

8510. SHRI BABURAO. PATEL 
Will the the Minister of RAIL WAYS be 
pleased to state : 

(8 the total personnel of the Railway 
Protection Force and the Special Force, 
the nature of distinction between them 
and tbeir numerical distribution 
Railway-wise ; 

(b) the salaries and grades of various 
personnel and the total annual expenditure 
on maintanina tbese Forces; 

(c) the number of thieves and offenders 
shot dead by tbem during last year, Zone-
wise; and 

(d) the total amount of loss by way of 
thefts suffered by the Railway annually 
during the last three years and the reasons 
for increase in the loss? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) and (b). A state-
ment gIVIng necessary information is 
laid on the Table of the House. [Placed 
ill Library. Sec No. LT-3408(70]. 

(e) The number of thieves and offenders 
shot dead during last year, i.e. 1969, is 
as under:-

Central Railway 10 
Eastern Railway 12 
Southern Railway 
South-Central Railway 2 
Soulh-Easlcrn Railway 4 
Western Railway 3 

TOTAL 32 

(d) The tolal loss suffered by the 
Railways by way of thefts of booked con-
signments and Railway Material was Rs. 
68·35, Rs.118·29 and Rs. 99·66 lakhs 
in 1967, 1968 and 1969 respectively. As 
there has been a decrease in 1969 as 
compared to 1968. the question of reasons 
for increase docs not arise. 

REGISTERED PRIVATE UNDERTAKING 

8511. SHRI NANJA 'GOWDER 
Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be plaeased 
to state: 

<a) tbe names of the registered 
undertakings along with their 
lion. ; 

private 
loca-

(b) the .investment or share capital 
industry .. wise; 

(c) their production capacity; 

(d) tbe lotal salary paid: and 
(e) the profit earned or loss incurred 

durina the years 1967-68, 1968-69 and 
1969-701 
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THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. 
A. AHMED) : (a) There were 27,707 
companies limited by shares at work 

in the country as on 31-3-1969 in the private 
corporate sector. Details regarding the 
names and location of these companies 
are given in this Department's publication, 

viz., Joint Stock Companies at work in 
India (Part II), which is an' annual publi-

cation. 

(b) Industry-wise paid-up capital of 
compani.s at work as on 31-3 .. 66 is 

given in the annexed statement. 

(c) Information regarding installed 
capacity and production industry-wise for 
the economy as a whole is published in 
the 'Monthly Statistics of the Production 
of Select.d Industries of Indi:" which 
is a Govanmcllt publication. 

(d) Tthe information relating to the 
total annual wage bills of the workers 
carning less than Rs. 400/- per month 
employed in undertakings in the public and 
private sectors combined amounted to Rs. 
617.2 crores for the year 1966. 

<e) The overall profits, before pro-
viding for t ~ti  of companies in the 
private corporate sector for the three years. 
1963-64 to 1965-66 are given below : 

Year 

1963-64 
1964-65 

1965-66 

Profits 

(Rs. in crores) 
368 
446 

534 (estimated). 

Statement 
INDUSTRY-WISE BJlEAK UP OF THE NUMBER 

AND PAID UP CAPITAL OF NON GOVERN-

MENT COMPANIES AT WOl<" IN INDIA AS 

ON 31ST MAI<CH, 1966 

(Rs. in thousand) 

------
Industrial Code Number Paid up 
Number of capital 

com-
panies 

2 3 
---------- _._----
0 1,166 57,20,15 
1 777 65,98,35 
2 2,824 3,87,65,06 
3 5,640 6,06,13,32 
4 2,801 2,28,61,71 

2  3 

5 63,45,71 
6 
7 

8 
9 
TOTAL 

657 
9,038 
1,762 

682 
1,119 

26,466 

3,16,06,04 
51,21,19 
10,99,41 
19,73,01 

18,07,04,01 

~ ~ ~~  

it ~~ ~ 

85U, "" ~ ~ : !!lIT 

m ~ ~ ~ Itft FIT rnfiti: 
~  !p:ff ~ am: ~ 
~~  it. ifT'if ~ <mft ~ 

lffifi ~~ ~ ~ ~ ;;mfT 
~ ~~ ~  ~ ;;rR-~ 

~ !fiT ~ ~ ~  :omIT t; 
~ ) 'fIfT W ~ !fiT 'Ulf ~ 
~~ i ~~~ 

~~~~ i t~~~ 

~ ~  

(;r) ~ t i ~ ~ 

mllmi tAi m ~ wfT ~ 
~ ~ tmVJ'Irn ~ ~ trf wfT j 
am: 

~  ~  ~ i ~ 

1 ~ ~~ ~~~ 1  

~~~~~it ~  

~~~~ ~~ 

~ ~ i ~ ? 

~ '"" <"" ~  (Ifi') q (11'). 
~~~~ ~

;ro; am: ~ if.' m€t ~ ~ 
n ~~  ~~ ~ 
~ ~ ;;m;ff 19i't ~ 
<mft ~ 0IT1:"I' 1940 

~ ~ ~ 'flft wfT mfl!; ~ 1fi'Tll'1 to 
~~ 1 it ~1  ~ ... 
011".44>61011 1Il\' ~ 1Il\' lIlT ~ I 4l 

1 ~~~~tni 1 ~~ 
wfT I 1 ~~~ t~~ 



67 Written Answers MAY S, 1970 Written Answers 68 
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VALUE OP PROPBIlTY STOLEN FROM RAILWAY 

GOODS SHEDS, PAllCEL OI'PICES, PLATFOltMS 

AND STORES DEPOTS 

3513. SHRI BABURAO PATEL: Will 

the Minister of RAILWAYS be pleased 
to state: 

(a) the value of property stolen annu-

ally from the Goods Sheds, Parcel Offices, 
Platforms, Workshops and Stores during 
the last three years; 

(b) the number of Railway employees 

caught annually with regard to these thefts 
during the last three years; 

(e) the Zone-wise break-up of these 
thefts; 

(d) the reasons why the number of thefts 
is on the increase from year to year; 
and 

(e) t ~ number of employees dismissed 
al1ually on charges of theft during the 
last three years, Zone-wise? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) 

Year 

1967 
1968 
1969 

Goods 
Sheds. 
parcel 
Offices 
and 
Platform 
thefts. 

Rs. 

(in Lakhs) 

2·05 
2·22 
1·84 

Workshops 
and 
stores 
thefts. 

Rs. 

(in Lakhs) 

2'52 
1 ·78 
1·47 

(b) Year 

1967 
1968 
1969 

No of Railway employ-
ees arrested in cases 
of thefts from 

Goods 

Shed, 
Parcel 
Offices 
and 

Platforms 

53 
31 

4 

Workshops 
and 
Stores 

488 
233 
119 

(c) Statement giving Zone-wise hreak-
up of thefts from Goods Sheds. Parcel 
Offices. Platforms and Workshops and 
Stores for the years 1967, 1968 and 1969 
is laid on t he Table of the House. [Pla-

ced in Library. See No. LT-3409 170]. 

(d) Docs not arise in view of the de-
crease in the incidence of these thefts. 

(e) Railways 

Central 
Eastern 
Northern 
North 
Eastern 
Northeast 
Frontier 
Southern 
South 
Central 
South 
Eastern 
Western 

No. of employees 
dismissed {discharged { 
removed from service 

during the years 

1967  1968 1969 

68 

18 

14 

15 
23 

10 

I 

25 

16 7 

3 

3 
11 

9 

LAYINO OF CoPIES OF LETTEltS REOARD-

ING ELYAPBIlUMAL CoMMITTEE 

8514. SHRI SURAl BHAN : Will 

the Minister of LAW AND SOCIAL WEL-
FARE be pleased to slate: 

(a) whether Government would lay 
on the Table of the House :--

(i) a copy of Ihe letter No. 14/3/69-
SCT-II dated nil Addressed to Shri R. 
Achutan by the Department of Social 
Welfare' referred to at page X of the Elya-
perumal Committee Report on Untouch-
ability etc; 
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(ii) a copy of the letter No. 14/3/60-
SCT-II dated the 13th February, 1969 
addressed to Shri Narain Din by the 
Department of Social Welfare referred 
to on page XII of the said report; 
and 

(b) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(DR. (SHRIMATI) PHULRENU GUHA): 
(a) and (b). Copies of the letters asked for 
are not available as the relevant file has 
been sent to the Chairman of the Parlia-
meniary Committee on the welf:lfe of 
Scheduled Castes and Scheduled Tribes. 

SALE DEEDS IN HINDI RECEIVED IN 
LAW MINIRTRY 

8515. SHRI ABDUL GHANI DAR: 
Will the Minister of LAW AND SOCIAL 
WELFARE be pleased to state: 

(a) the number of cases with sale deeds 
in Hindi received by his Ministry during 
the last one year for seeking its advice; 
aDd 

(b) the number of sale deeds in Hindi 
referred to the Official Language (Legis-
lative) Commission for translation into 
English ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRI M. YUNUS SALEEM): (a) and (b). 
The information is being COllected. 

Cl.EAJtANCE FOR SETTING UP SEAMLESS 
TUllES AMD GAS-CYLINDI!JtS PROJECTS IN 

MAHARASHTRA 

8516. SHRI K. N. PANDEY: Will 
tbe Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether clearance has been given to 
tbe proposed public sector projects for 
seamless tubes and gas cylinders to be 
started in Maharashtra ; and 

(b) if so, the detailS of the two projects 
and the sites approved? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI 
F. A. AHMED) : (a) and (b). It bas been 
decided to set up a project for the manu· 
facture of high presaurc Gas Cylinders in 
the Public Sector at Naini through MIs. 
Bharat pumps and Compressors Ltd., 
Naini Uttar Pradesh. The capital cost 
of the project is estimated Dt Rs. 378 ·07 
lakhs. As for the seamle... steel Jlipes 
project, this is still under consideration. 

DELAY IN DISPOSAL OF HOUSE BuIUDNO 
ADVANCE CASES 

8517. SHRI ABDUL GHANI DAR: 
Will the Minister of LAW AND SOCIAL 
WELFARE be Pleased to state: 

(a) the number of cases of House Build. 
ing Advances received by his Ministry from 
All India Radio during the period from 
June, 1969 to March, 1970; 

(b) the number of cases awaiting final 
disposal; 

(c) whether it is a fact that the cases 
are delayed on account of objections being 
rlised in piece meal instead of raising all 
objections at one time; and 

(d) if so, the reasons therefor? 
THE DEPUTY MINISTER IN THE 

MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRI M. YUNUS SALEEM): (a) 42. 

(b) No case is pending with this Minis-
try as on the 31st March, 1970. 

(c) and (d). If Ministries asking for 
advice furnish complete information about 
title, etc. and send necessary documents, 
there will be no delay by raisinS piece-meal 
queries. 

MEETING OF SHARE·HoLDERS OF MIs. ITHAD 
MOTOR TRANSPORT (P) LTD. 

8518. SHRI YASHPAL SINGH: Will 
the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether it is a fact that the share. 
holders meeting of M /s, Ithad Motor Trans- .. 
port (P) Ltd., (V Group) has not been 
held for the last five years; 

(b) if 10. the reasons therefor; 



71 Written An.rwers MAY 5, 1970 Writ/en Allswers 72 

(c) when was the last meeting of the 
share-holders held; and 

(d) the action being taken against the 
Company every year as required under 
the law? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI 
F. A. AHMED) : (a) The records in the 
office of the Registrar of Companies, Delhi 
show that !thad Motor Transport Private 
Limited filed its annual return under Section 
159 of the Companies Act, ) 956 upto the 
year 1961. It is not known whether the 
company held its annual general meeting 
for the subsequent years, but it can be 
reasonably inferred that no such meetings 
were held. 

(b) In ) 960 or so, there were serious 
dissensions between two groups in the 
company. One group was led by Shri 
Kundan Singh and the other by Shri 
Vir Singh apparently referred to in the 
question as 'V Group'. The dissensions 
culminated in a petition under Section 
397/398 of the Companies Act, by Shri 
Baltej Singh and 29 others against the com-
pany and Shri Vir Singh and 29 others. 

The said petition was disposed of by 
an order of a single Judge of the Delhi 
High Court on 12-5-1961. By the said 
order of the High Court a compromise 
between the dissenting parties was accepted 
and pending the implementation of the 
compromise which visualised the formation 
of two separate companies by the two 
groups, the Registrar of Companies was 
restrained from taking any proceedings 
against the company for not holding the 
meetings till the matter was finally decided 
in terms of the compromise. The matter 
has not yet been decided and the case 
is pending before the Division Bench of 
the Delhi High Court. 

(c) On the basis of the records in the 
office of the Registrar of Companies, Delhi 
it can be said that the last annual general 
meetiilg of the company was held on 10th 
January, 1961. 

(d) The Registrar of Companies has 
not been able to take any action against 
the company in view of the High Court's 
orders as mentioned above, 

Loss INCUIl.RED BY Mis. ITHAD MOTM 
TRANSPORT (P) LTD, 

8519. SHRI YASHPAL SINGH: Will 
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be Pleased to state: 

(a) whether it is a fact that the Mis. 
Ithad Motor Transport (Private) Ltd. (V. 
Group) has been running into loss for the 
last many years; 

(b) whether the reason for this is that 
the Managers/Directors of the Company 
are misappropriating the hard-earned money 
of the sharehOlders; 

(c) if so, whether Government propose 
to institute an inquiry into thc affairs of the 
Company -to safeguard the public money; 
and 

(d) if not, the reasons therefor? 
THE MINISTER OF INDUSTRIAL 

DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI 
F. A. AHMED : (a) The latest Balance 
Sheet filed by It had Motor Transport 
Private Limited with the Registrar of Com-
panies, Delhi related to the year ended 
31-12-1959. It showed that there waa; an 
accumulated loss of Rs. 78,803/-. The 
Company did not file Balance Sheets of thc 
subsequent 9 years and as stich the latest 
position is not known. 

(b) No material suggesting misappro-
priation of the Company's funds by the 
Managers/Directors has come to notice 
so far. 

(c) and (d). No proposal to institute 
any inquiry into the affairs of the Company 
is presently under consideralion.especially 
in view of the petition pending in the High 
Court Vide answer to Lok Sabha Unstarred 
Question No. 8518 of 5th May, 1970. 

NAIU NIKETAN, DEUll 
8520. SHRI ACHAL SINGH : Will 

the Minister of LAW AND SOCIAL 
WELFARE be Pleased to refer to the reply 
given to Unstarred Question No. 3354 
on the 17th March, 1970 regarding Nari 
Niketan. Delhi and state: 

(a) the number and date of the letter 
sanctioning the following posts in Delhi 
State Nari Niketan by Government and in 
which grade:-

(i) Khaddi-Loom Teacher, (ii) Tailor-
ing Instructor, (ill) Store-Keepcc, (iv) 
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Driver, (v) Class IV employees, (vi) Adult 
Literacy Teacher, (vii) Music Teacher, 
(viii) Doctor and (ix) Cook; 

(b) whether the services of any of the 
aforesaid employees were terminated; 

(c) if so, the names and designations 
of the employees; by whom the services 
were terminated and for what allegations; 
and 

(d) for what period the employees con· 
cerned served in the Nari Niketan and 
whether any compensation was paid to 
them? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(DR. (SHRIMATI) PHULRENU GUHA): 
(a) A statement is enclosed. 

(b) to (d). Services of Kumari Manorma 
Bhargava, Tailoring and Craft Teacher 
who served in Nari Niketan from 1+1964 
to 11-12-68 were terminated by Nari Nike-
tan Board. She was not charged with any 
allegation. No compensation was paid 
to her. 

Statement 

S.No. Name of the post 

I. Khaddi Loom Teacher 
2. Tailoring Instructor 

3. Store· Keeper 
4. Driver 
5. Class IV employees 

6. Adult Literacy Teacher 
7. Music Teacher 
8. Doctor 

9. Cook 

TEXT· BooKS IN REGIONAL LANGUAGES FOR 
L.L.B. STUDENTS 

8521. SHRI N. SHIVAPPA : Will 
the Minister of LAW AND SOCIAL 
WELFARE be pleased to state the number 
of standard books published in Hindi and 
in other Regional languages so far, for 
the L. L. B. students which have been 
accepted as text books by Government in 
accordance with the recommendations of 
the Hindi Advisory Committee? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRI M. YUNUS SALEEM) : The Hindi 
Advisory Committee of the Ministry of 
Law have recommeocled pUblication of a 
few standard text books for L.L.B. stadents 

No. & date of the letter 
sanctioning the post 

Not readily available 
Secretary (Home) Delhi 

Administration's letter 
No. F. 22(l4)/54-Home 
dated 31-3-1955. 

-do- dated 7-4-55 
Not readily available 
Secretary (Home), Delhi 
Administration's letter No. 
F. 22(14)/54-Home dated 
31-3-55 

-do-
-do--

Directorate of Social Wei· 
fare Delhi Administration's 
letter No. 12(37)/67-Dev./ 
DSW/6161 dated 30-3-68 

Secretary (Home) Delhi 
Administration's letter No. 
F. 22(14)/54 Home dated 
31-3-55. 

Grade 

110-180 

118-225 
110-180 
110-139 

70-85 
110-139 
118-225 

Rs. 100/· 
p.m. (6xed) 

Rs. 45/· 
p.m. (6xed) 

in Hindi only. No such text book has so 
far been accepted or published by Govern· 
ment. 

PROHIBITION OF POLYGAMY IN DELHI 

8522. SHRI HARDAYAL DEVGUN 
SHRI JAI SINGH : 
SHRljYAJNA DATI SHARMA: 
SHRl RAGHUVIR SINOH 

SHASTRI 
SHRI RAM GOPAL SHAL· 

WALE: 
Will the Minister of LAW AND 

SOCIAL WELFARE be pleased to sIBte : .. 
<a> whether it is a fact that the DeIIli 

Metropofitan CouociI has adopted a RIO· 
lulion recently urging the Union Oovern. 
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ment to prohibit polygamy in the capital; 
and 

(b) if so, the reaction of Central Govern-
ment thereto? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRI M. YUNUS SALEEM) : (a) Yes, 
Sir. 

(b) As required by sub-section (2) of 
section 22 of the Delhi Administration 
Act, 1966, the recommendation of the 
Metropolitan Council, after having been 
duly considered by the Executive Council, 
is forwarded by the Administration to the 
Central Government with the views, if 
any, expressed thereon by the Executive 
Council. No such reference has been re-
ceived so far. 

PENDING DISPUTES IN PuBLIC UNDER-
TAKINGS 

8523. SHRI M. H. GOWDA : Will 
the Minister of INDUSTRIAL DEVELOP-
MENT. INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether it is a fact that a large num-
ber of public undertakings under his 
Ministry have a number of disputes pending 
in regard to the question of payment of 
contractual commitments since the de 
valuation; 

(b) if so, what are the names of these 
companies; 

(c) the number· of disputes over such 
Don-payments ; 

(d) the amount under dispute; and 

(e) the steps taken to settle these dis-
putes? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 

c AND COMPANY AFFAIRS (SHRI 
F. A. AHMED) : (a) to (e). Infonnation 
is being colleetcd and wiD be laid on the 
Table of the House. 

MANUFACTURE OF WEAVING MACHINES 
FOR COTTON AND JUTE TEXTILES 

8524. SHRJ CHENGALRAYA 
NAlDU: 

SHRI DHANDAPANI : 
SHRI MAYAVAN: 
SHRJ N. R. LASKAR : 

Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether it is a fact that the manu-
facture of weaving machinery for Cotton 
Textiles and Jute Textiles for the first time 
in India will save money and also provide 
foreign exchange; 

(b) if so, the extent of such saving; 
and 

(c) the steps being taken to increase 
the production of such machines in the 
country? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND CoMPANY AFFAIRS (SHRI 
F. A. AHMED) : (a) and (b). Manufacture 
of weaving machinery for cotton textiles 
and jute textiles has already been established 
in the country for quite a long time; there 
is, as such, no question of weaving machinery 
for cotton textiles and jute textiles being 
manufactured for the first time in the country 
and any savings in foreign exchange accru-
ing on that account for the first time. Most 
of the major items of weaving machinery 
for cotton textiles and jute textiles arc 
already under production. A part from 
meeting the internal demand a part of the 
machinery produced is also being exported. 

(cl In respect of some of the sophisti-
cated items of weaving machinery for cotton 
textiles and jute textiles for which indi-
genous manufacturing capacity is yet 
to be established, steps are being taken to 
create the necessary indigenous capacity 
with suitable foreign collaboration, where-
ever necessary. 

SE"ITlNG UP OF A SHlPY ARD IN PRIVATE 
SECTOIl AT SIKKA PORT (SAUIlASHTRA) 

8525. SHRI R. K. AMIN : Will the 
Minister of INDUSTRIAL DEVELOP-
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MENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to 
state : 

(a) whether it is a fact that a proposal 
for establishing a shipyard in the private 
sector at the Sikka Port in Saurashtra 
near Jamnagar to build ships upto 14,000 
D.W.T. capacity with Danish collabora-
tion was received by Government; 

(b) if so, the details thereof; and 

(c) the steps Government propose to 
take to build a shipyard at Sikka? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI 
F. A. AHMED) : (a) to (c). Mis. Digvijay 
Cement Company Ltd., Bombay, submit-
ted their application on 21-4-69 for grant of 
a licence under the Industries (Dev. 
o!< Reg.) Act, 1951 for setting up a 
shipbuilding yard at Sikka (Gujara\) for an 
annual capacity of 25,000 D. W. T. Subse-
quently, the company informed that 
they were willing to modify their scheme 
for the manufacture of small-sized ships, 
i. e. ships below 10,000 D. W. T. capacity 
if construction of ships above this capacity 
was intended for development in the public 
sector. As shipbuilding industry, as such, 
is reserved for development in the public 
sector. the application was finally rejected. 
Arter the Cochin Shipyard and the Visakha-
patnam Shipyard expansion materialise. the 
need for another shipyard will be examined. 

EMPLOYMENT OF TaANFD BLIND MEN 

1526. SHRI S. M. BANERJEE: Will 
the Minister of SOCIAL WELFARE be 
pleased to state : 

(a) what further steps have been taken 
to provide employment to the blind meD 
and women who acquired training in various 

units organized by the Central Government; 

(b) the number of the blind men and 
wOlllen employed during 1969; and 

(c) the total number of those who are 
stiU without employment? 

TIlE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND IN 
THE DEPARTMENT OF SOCIAL 
WELFARE (DR. (SHRIMATJ) PHUL-

RENU GUHA) : (a) Tbe following major 
steps bave been taken :-

(I) 9 special employment exchanges for 
the physically bandicapped have been 
set up indifferent parts of tbe country to 
assist physically handicapped persons, 
inculding tbe blind, in securing employment. 

(2) A sheltered worksbop bas been set 
up as part of tbe National Centre for tbe 
Blind, Dehra Dun. 

(b) lOS. 

(c) 768 blind persons were on the live 
register of tbe special employment ex-
changes for the physically handicapped 
on 31-12-1969. 

INVESTMENT IN SHAItES OF IMPACT 

PuBLICATIONS (P) LTD. 

8527. SHRI S. C. SAMANTA : Will 
tbe Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be plClllled to 
state : 

(a) wben the Impact Publications Pri-
vate:Ltd. was given the certificate of comm-
encement of business; 

(b) whether on completion of one year, 
the company has submitted tbe lists of its 
sbare-holders ; 

(e) whether Mr. Selig Harison, a US 
national resident of Japan, has been allot-
ted a share in this company; 

(d) wbether Dr. Ram Tarncja, an offii-
cial of Mis. Bennet Coleman Co. Ltd. and 
share-holder of Mis. Durga Das (P) Ltd. 
has also invested Rs. 5,000 in the stock of 
this company; and 

(e) wbether Dr. Tarneja and Mr. Hari-
son bave invested in the stock of this 
company? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI 
F. A. AHMED) : (a) Mis Impact Publica-
tions Pvt. Ltd. was incorporated UDder the 
Companies Act on 26-2-1969. As a Pri-
vate Limited Company it was not" e ui~  

to obtain the certificate of commencement 
of business and could start business any 
time after its incorporation. 
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(b) According to the provisions of the 
Companies Act, 1956, a company can hold 
its first Annual General Meeting within 
18 months from the date of incorpora-
tion. MIs Impact Publications Pvt. Ltd. 
was incorporated on 26-2-1969 and can, 
therefore hold its first Annual General 
Meeting upto 25-8-1970. As it has not 
held any Annual General Meeting so far 
jt has not submitted any list of shareholders. 

(c) Yes, Sir. 

(d) There is no information with Govern-
ment in regard to the investment of Rs. 
5,000/-in the stock of Impact Publications 
Pvt. Ltd. by Dr. Ram Tarneja, an official 
of Bennet Coleman Co. Ltd. and share-
holder of Durga Das Pvt. Ltd. 

(e) Mr. Harison holds one share of the 
'value of Rs. 5,000/-. Information about 
Dr. Tarneja in this regard is not avail-
able. 

AGIIEEMENT FOil SETTING UP A WAGON 

MANUFAcnTlIlNG PLANT IN IIIAN 

8528. SHRI G. Y. KRISHNAN : Will 
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state : 

(a) whether any agreement has been 
signed between India and Iran for setting 
up of a wagon manufacturing plant in Iran; 
and 

(b) if so, the details t e e ~ 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI 
F. A. AHMED) : (a) No, Sir. 

(b) Does not arise, at this stage. 

PuBLIC SECTOR INDUSTIIIES IN JAMMU 

AND KASHMIR, HIMACHAL PRADESH, 

PuNJAB, HARYANA AND CHANDIGARH 

8529. Shri SHRI CHAND GOYAL: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND ~  AFFAIRS be pleased 
to state: 

• (a) whether Government are contem-
plating to set up some industrial projects 
in the Public Sector in the States of Jammu 
and Kalhmir, Himachal Pradesh, Punjab, 

Haryana and the Union Territory of Chand i-
garh in the Fourth Five Year Pan; and 

(b) if so, the details thereof? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI 
F. A. AHMED) : (a) and (b). The industrial 
projects proposed to be set up by the Cen-
tral Government in the various States 
and Union Territories during the Fourth 
Five Year Plan, their nature, locations and 
the investments proposed to be made on 
them are given on pages 253-260 of the 
Draft Fourth Five Year Plan Report. As 
far as projects locations for which have 
not yet been decided, are concerned it is 
not possible to state at this stage where 
these will be located. It has however been 
been decided by the Hindustan Machine 
Tools Ltd. to set up a watch factory in the 
Kashmir Valley and the Cement Cor-
poration of India have under consideration 
the establishment of a cement factory at 
Paonta in Himachal Pradesh. 

SElTING UP OF A SEPARATE FUND TO HELP 

PHYSICALLY HANDICAPPED PEOPLE 

8530. SHRI N. R. DEOGHARE: Will 
the Minister of LAW AND SOCIAL 
WELFARE be pleased to state: 

(a) whether there is any proposal under 
consideration of Government to set up a 
separate fund Lor extending help to 
physically handicapped people in India; 
and 

(b) if so, the details of the proposal and 
the source of income for the purpose ? 

THE MINISTER OF STATE IN 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(DR. (SHRIMATI) PHULRENU GUHA) : 
(a) No.sir. 

(b) Does not arise. 

PRINClPI.ES ADOPTED FOJ\ DRAWING 
Up LIST OF SCHEDULED TIIIBES 

8531. SHRI KARTIK ORAON 
Will the Minister of LAW AND SOCIAL 
WELFARE be pleased to state :, 
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(a) whether Government in their reply 
to Dr. H. N. Kunzru, M.P. and IS other 
Members of Parliament· had on the 15th 
February, 1951 categorically slated that 
'The principle has been adopted that the 
tribes which did not find place in the list 
of Primitive tribes of 1931 and backward 
tribes of 1935, should not be now in India 
as "Scheduled Tribes", and 

(b) if so, the reasons for  the inaction on 
the part of Government and omission to 
act accordingly? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
<DR. SHRIMATI) PHULRENU GUHA) : 
<a) No records of such a reply are trace-
able. 

(b) The Scheduled Tribes were speci-
fied after consultation with the Governors 
of the States concerned as provided in arti-
cle 342 of the Constitution. These lists 
were amended by Parliament in 1956. 
Now a Bill for amending the lists <as 
reported by a Joint Committee of both 
the Houses of Parliament) is before the 
House. 
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RESERVATION OF POSTS FOR HARUAN 
ADIVASIS IN CEMENT CORPOlIATlON OF 

INDIA 

8533. SHRI RAM SINGH A Y AR-
W AL : Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether it is a fact that no reser-
vations have been made for the Harijan 
Adivasis in the Cement Corporation of 
India; 

<b) if any reservations have been made, 
the percentage of the reserved posts filled 
up; and 

(c) if not, the action Government pro-
pose to take in this regard? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI 
F. A. AHMED) : (a) No, Sir. 

(b) As on 1-1-1970, the percentages 
of the  posts filled up by Scheduled Castesl 
Scheduled Tribes candidates are as 
follows:-

Sche- Sche-
duled duled 
Castes Tribes 

Posts equivalent to 
Class 1II 2·6% 1·9% 

Posts equivalent to 
r·S% Class IV 8·6% 

(c) Docs not arise. 
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DELmON OF FUNDAMENTAL RIGHT 

RELATING TO PROPERTY 

8534. SHRI SURAJ BHAN : 
SHRI KANWAR LAL GUPTA: 
SHRI SHARDA NAND : 

Will the Minister of LAW AND 
SOOAL WELFARE be pleased to 
state: 

(a) whether it is a fact that Govern-
ment are proposing to delete the property 
right from the chapter of Fundamental 
Rights in the Constitution ; , 
(b) if so, the details thereof; 

(c) what will be its implications: and 

(d) whether Government have examined 
the legal aspects of this question and, if 
so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRJ M. YUNUS SALEEM) : (a) No, 
Sir. 

(b) to (d). Do not arise. 

SCHOLARSHIPS TO HANDICAPPED 
SCHEDULED CASTES 

8535. SHRI MANGALATHUMA-
DAM : Will the Minister of LAW 
AND SOCIAL WELFARE be pleased 
to state: 

(a) the number of scholarships given 
in 1969-70 to the Schedule castes who are 
handicapped/disabled; 

(b) the number of applications pending 
from each State; and 

(c) how many scheduled castes were 
given scholarships in K.erala. 

THE MINISTER OF STATE IN 
THE MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(DR. (SHRIMATl) PHULRENU GUHA): 
(a) to (e). The ~ i  are awarded 
to physically handicapped students on the 
basis of the following criteria :-

• (i) nature of the disability; 

(ii) income of the parents/guardians; 
and 

(iii) performance at the previous annua 
examination. 

Caste is not taken into account nor is 
information on this point solicited in the 
prescribed application form. However, 
no application from any student is pend-
ing. 
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ft;fIn ~ ffi SIl'fu<r"T ;r, ~ ~ 
~~1 t~t  6., 
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1970"'" "Llf ~ ~ ifi'1: ft I 
m'1lr ~ ofI1m: ~ ~ Cf1fT 7 
m..". 5. 45 ~ smr:lfiT<'r;;flo ito 
~ i ~ ~~ n  ~

tRmr '1ft n:o:nt if; 3l"!m\: ~ ~ 
t ~ Cf1fT i ~~ ~ 

~ t!{T I ~ 'JJlf ar<T "Ifr srrfETIIT if; 'fm 
~ ~ m mT liffi lj;f ~ 'Wii ~ ~
If<; or@flt;lrr Tfln" ~ I ~ ~ lj;f ~ 

~~~~~  

RESTRICTIONS ON FUTURE CONTRACTS 

IN GUR 

8537. SARI MANIBHAI J. PATEL: 
SHRI VALMIKI CHOUDH-

ARY: 
SARI DEVINDER SINGH 
GARCHA: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased 

to state: 

(a) whether the Union Government 
propose to take Sleps to restrict future 
(oODtracts iD Gur only between. with or 
through. the Members of the Associations 
recognised under the Forward Contracts 

(Regulation) Act; 

(b) if so, the details thereof; and 

(c) the factors which are responsible 

for taking these steps? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI 
F. A. AHMED): (a) to (c). The entire matter 
is under consideration of the Government 
in consultation with the Forward Markets 

Commissions. 

Rqlf 1RT1Il ~  iii ~ 
8538. ~~  

lIlT) ~ ~ '""" : 

'{) anti\' ~ ~ : 

iflfT ~ ~ ~ Iq1q'T'( 

~ ~  ~ ~ ifa'A' 
iIfl' !i'IT rn fit; : 

( lfi ) iflfT ~ W'if ~ fit; ~ a"IT 

;rf ~ if; t ~  ~ lfi)lj;"f lj;T<;r 

iNT ~  ~ ii" iflf q'00 if; ~ 60 
~ 70 ~ i ~  

(II') lift ~  eft ~ IffiVT iflfT 

~  

~  iflfT ~ !fir ~ 1 ~ m' 

lj;) ~ m if; ~ ~ m-
<rrf m lj;f ~ fit; ~ ~ ~ 

~ qGIlf :3f;rn ~ 'R mf; m 

~  lfft ~  ffi ~ ti  ~  iflfT 

~ ? 

~ 11rlfim, affiffu; IIfI'In"(' ~ 
~ i 1i q) ('{1 ~ at'" 
~  : (lj;) ;;fT, ~ I 

(II' ) fif.tqr ~ I{ 3ffWli ~ ~ 
lj;f mur rn ~ ~ ri arrft lj;f 
1l:t.rr ~ Tfln" ~ I 

~  am: ~  "fflfi ~ ifIf 
i~ 1 i lffi! 3ffm 'fznT if; w;:pfiJ 

~ t~ i  ~ ~ i  i ~ 
lj;f rr.r {T ~ ~i  I 

~~~ ~~ 

III'T III'ft' 

8 5 3 9. 11ft ~ fifIlt iflfT 

~ ~ ~ ~ 11ft 'li'IT m 
fit;: 

(lfi) rn ~ i ~ far; ~ 
~ ~ aITWIi ~ i iI: ~~ 

i ~~ ~ ~ ~ 

;tT lfi1fr ii~ t  "IT ~ ~  m 
( .. ) ~ ~  ffi iflfT ~ lfir flf'ifTi: 
~ 'R ~ ~ '1ft ~~ I{ 
p n i ~  
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~ "'" (-n ;r.n): (iii) ~ ~ 

(Ii) ~ ~ I 

~ ~ ~~  ~ 

11ft ~  am ~ ~ 1 ~

~ 

8540. -n ~~  'flIT m 
ffifr ~ ~ otT ~ ~ flli : 

(iii) 'flIT ~~~ i~ ~ 

~ oqe;ft ~i  a"l: klIiii lliT f<r.foT am: 
3{ilf ~1 ~ ~  if; om 
~~ lliT 11;l!iID'R ~~  

am: 
(Ii) lfR ~  a"T ~ 'lfr ~ 

Il<: 'flIT mfiirm ~ ? 

~ ~it (..n ... ~  : (iii) 'Wfr 
~ Il<: f?:l!icl <tT i ~  ~ 

if;.m ~ 1ti1* :mq;;' ~1 f1:rm ~  

~ i  1I"r.ft if; .m ~ IfTGnr if; 
~ Il<: ~ 'lfr 1lIffi'n' if; fu"u; I1;l!i 
m;r ~ e  ~ ~ if; ~ 'I\'t 

~ 90fT ~ I 

(Ii) ~ ~ 'I\'t 1970-71 if; 

~ ~ 1l mfi:r"f rn ;n 
fcr;m: ~ I 

W AITINO ROOM AND REFRESHMENT 

ROOMS AT CHANDIGARH STATION 

(l\ORTHERN RAILWAY) 

8541. SHRI SHRI CHAND GOYAL: 
Will the Minister of RAILWAYS be pleased 

to state: 

(a) whether Government had assured 
on several occasions to improve the Chandi-
garh Railway Station by constructing more 
Waiting Rooms and staning a Refreshment 

Room; 

(b) whether it is a fact that the present 
Co Iteen is not in keeping with the dignity 
and requirements of the Chandigarh Station; 

(0) whether it is also a fact that a num-
ber of V. J, Ps. and foreign tourists come 

to the Chandigarh Railway Station for 
travelling as well as to see off their guests; 
and 

(d) if so. whether Government are tak-
ing any concrete steps to redeem their pro-
mises and assurances for effecting improve-
ments? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) and (d), No. How-
ever, a proposal for providing a new station 

building at Chandigarh with upper class 
waiting room, tea stall, and other facilities, 
is under consideration. 

(b) At present there is only a tea-room 
at this station. serving snacks, tea etc. 
and not a proper refreshment room with 
arrangements for serving meals. Since 

out of 10 passenger, mail and express trains, 
only I train passes through this station at 
meal time, provision of a refreshment 
room is not considered justified. 
(c) Yes. 

BETTER PAY ~  lOR PERMANENT WAY 

INSPECTORS AND ASSISTANT PERMANENT 

WAY INSP£ClORS ON INDIAN RAILWAYS 

8542. SHRI S. M. BANERJEE: 
SHRI RAMAVATAR SHAS-
TRI: 

Will the Minisler of RAILWAYS 
be pleased to state: 

(a) whether it is a fact that the permanent 
Way Inspectors and Assistant Permanent 
Way Inspectors under the Port Commissio-
ner are getting better salaries than those 
working in the Railways in accordance with 
the recommendations of the Wage Board; 

(b) if so, whether the same pay scales 
have been demanded by the Permanent 
Way Inspectors and Aissistant Permanent 
Way Inspectors of the Railways; and 

(c) if so, the reaction of Government? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) The scales of pay of 
the category of permanent Way Inspectors 
and Assistant Permanent Way Inspectors 
on Indian Railways are higher in some 
cases and lower in other cases when 
compared with the scales of similar 
categories in the Port Trust Railways, 

(b) and (c). Representations have '-n 
received that the scales of pay of the Per-
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manent Way Inspectors and Assistant Per-
manent Way Inspectors on the Railways 
should be revised as in the case of similar 
staff in the Port Trust Railways. Govern-
ment have since appointed a new Pay 
Commission to look into the emoluments 
and other conditions of service of Central 
Government employees including Railway 
employees, and it is not considered appro-
priate to revise the scales of pay of indivi-
dual categories at this stage. 

DEMAND FOR A WAGE BOARD BY ALL 

INDIA RAILWAYMEN'S FEDERATION 

8543. SHRI S. M. BANERJEE: Will 
the Minister of RAILWAYS be pleased 
to state: 

(a) whether the All India Railway-
men's Federation has demanded appoint-
ment of a Wage Board; and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) and (b). The question 
of setting up of a Pay Commission or a 
Wage Board for Railwaymen has been raised 
by organised Railway Labour, including 
the All India Railwaymen's Federation. 
The case of railwaymen cannot be dealt 
with in isolation as they are also employees 
of the Central Government and any change 
in their service conditions or pay scales 
will have repercussions on other services ' 
also. 

Government have since announced the 
appointment of a third Pay Commission, 
for Central Government employees. 

ISSUE OF FREE INSURANCE POLICIES TO 

CERTAIN CATEGORIES OF RAILWAY 

EMPLOYEES 

8544, SHRI ABDUL GHANI DAR 
Will the Minister of RAILWAYS be pleased 
to state: 

(8) whether it is a fact that Govern-
ment have decided to issue free Insurance 
policies worth rupees one thousand to five 
thousand, for labour, Guards, Driven, 
Firemen, Ticket Checkers and other staft'; 
and 

(b) if not, whether Government pro-
pose to bave any sucll ,0 heme? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) ; (a) No. 

(b) No such scheme is under considera-
tion. 

COMMITTEE TO REMOVE SHORTAGE OF WHITE 

PRINTING PAPER 

8545; SHRI KANWAR LAL GUPTA; 
SHRI SURAJ BHAN ; 
SHRI SHARDA NAND; 

Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY e e e t~ 

state; 

(a) whether it is a fact that Government 
had appointed a Committee to consider the 
problem of shortage of white printing paper 
in the country; 

(t.) is so, the decision of the committee 
to remove the shortage and the action taken 
by Government thereon; 

(c) whether the shortage of white prin-
ting paper will be removed from the current 
season; 

(d) the total quantity of white printinlt 
paper manufactured by each paper ~ nu

facturing concern in India in the last three 
years; and 

(e) whether Government will force 
these concerns to produce more printing 
paper and if not, the reasons therefor ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI 
F. A. AHMED) ; (a) Yes, Sir, 

(b), (c) and (e), The ad hoc Committee 
on Paper met on the 17th and 18th April, 
1970 at New Delhi and on the 23rd April, 
1970 at Calcutta. The Committee took 
the following decision. which were accePted 
by the Paper Industry and Trade ;-

1. The production of light-weight paper 
(56 GSM) will be maximised by the 
Paper Mills in the country in the 
comins two to three months so dlat 
aU essential educational requirements 
for writing material and text-books 
in the coming season are fully met. 
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2. The Paper Mills will make available 
an extra quantity of 5000 tonnes of 
the light-weight paper (56 GSM) 
per month during the next three 
months. This will be in addition to 
the normal supplies. 

3. The Paper Industry would set up 
a Cell at its Headquarters at Calcuua 
to look into alI genuine complaints 
about quality, overcharging, shorttage 
of supplies and other allied mal-
practices. 

4. The representatives of the Traders 
assured that they would also in the 
trade and set up a cell to attend to the 
complaints in this regard. 

·S. The Committee would meet periodi_ 
cally and, for the present, they will 
hold monthly meetings to reveiew the 
position about paper supplies from 
time to time and take appropriate 
decisions to remove the causes of 
complaints where-ever reqUired. 

(d) The information is being collected 
·and will be laid on the Table of the House. 

ExPLOitATION FOR RAW MATERIAL FOR 

Q!IIII!NT FACTORY AT SUWAKHERA (M.P.) 

8S46. SHRI S. S. KOTHARI : Will 
·the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to 
-state : 

(a) whether it is a fact that Government 
.conducted exploration for raw material 
·for a cement factory at Suwakhcra, near 
Neemuch in Madhya Pradesh; 

(b) if so, what was the technical report 
·on the quality of the raw materials; 

(c) the expenditure incurred in respect of 
5uch exploration; 

(d) the reasons on account of which the 
project is not being tnken uP immediately 
even though the entire project is ready for 
implementation; and 

(e) whether Government would imme-
dia'tely implement the project and order 
macblnery for tbe same so that employment 
in the area is increased and economic deve-
:iopmcnt takes place ? 

THi' MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (a) Yes, Sir. 

(b) Adequate quantities of cement grade 
limestone are available both at Suwakhera 
and Bisalwas which are situated approxim.-
tely at a distance of 8 kms. from Neemucb, 

(c) Rs. 6 '22 lakhs. 

(d) and (e). The attention of the Hon'hle 
Member is invited to my reply to part (c) 
of Unstarred QUestion No. 3842 answered 
in the Lok Sabha on 24-3-1970. Madhya 
Pradesh is surplus in the producti"n of 
cemont. 

SETTING UP OF AUTOMOBILE. TYRF AND 

TURE FACTORY IN KERALA 

8547. SHRI MURASOLI MARAN 
Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to 'tate: 

(a) whether it is proposed to set uP two 
or three automobile tyre and tube factories 
in the country; 

(b) whether one of it is going to he set 
up in Kerala; . 

-~  whether  the Government of Tamil 
Nadu have also sent a proposal in this 
I regard; and 

(") if so, the action taken thereon 1 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (a) to (d). Government have 
i .. ued a Press Note inviting apPlications 
from new entrepreneur. willing to set UP 
units for ~nu tu e of automobile tyres 
and tubes for a total additional capacity of 
15 lakhs Nos. each. The Press Note speci ties 
that preference will be given to applicants 
who wish to locate their units in industrially 
backward regions of the country. 42 
applications bave been received in response 
to this Press Note of which two are for setting 
UP capacity in Ker.la and tbree for settinll 
up capacity in Tamil Nadu. All these 
applications are under consideration of the 
Government. 
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NON-IMPLEMENTATION OF PROVISIONS 

OF CONSTITUTION OF INDIA 

8548. SHRI R. K. BIRLA : Will the 

Minister of LAW AND SOCIAL WLL-

FARE be pleased (0 state : 

(al whether it is a fact that many of the 

provisions of the Constitution remain non-

implemented so far and, if so, the details 

thereof and the reasuns for non-implemen-
tation; 

(b) whether a Commissl(>n like the Law 

Commission is proposed to he set up to 
find out ways and means [t'f the i n~ 

tatioll of t ~  i~i n  

(c) if so, hy when the CommissiPI1 is 

likely to be apPointed; and 

(d) if no such Cnmmis<.;ion is proposed to 
be set UP. in what way these pro\'i'iions will 

be put into force? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THr 

DEPARTMENT OF SOCIAL WFLFARF 
(SHRI M. YUNUS SALEEM) : (a) to (d). 

The Question is too vague and 1 n ~1 and 

raises qllestion of policy too large to bl' 

dealt with. A reply will be given if a question 
relating to a SPecific rproyjsion of the Con-

"Stitution, with which the Ministry of Law 
is concerned, is put. 

PI<ODUCTION OP QUALrrv ~  

8549. SHRI R. K. BIRLA : Will the 
Minister of INDUSTRIAL DEVELOP_ 

MENT. INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to 
state: 

(al whether it i, a fact that there is a 
proposal under cono.;jocration of Govern_ 

ment to produce Quality goods both for 
home consumption and export and while 

increasing its producti\ ilY emphasis iii to 
be laid to conserve its rcs,ourccs; 

(h) if so, the details thereOf: and 

(c) what guidelines arc given to the en-
trepreneurs in this direction ? 

THE MINISTER OF INDUSTRIAL 

DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (a) (0 (c). The question of im-

prOving the quality of production, together 
with the manufacture of Quality goods 

in variolls inOll\lrja! sectors. both fur home 
consumption and for export is constantly 

under review and it is Government's policy 

to encourage "'cil production. The import 

policy for 1970-71 has made certain re-

laxations in imports with a view to facili-
tating the import of necessary raw materials, 

components and spares required for stepp-

ing-up production of quality goods both for 

the home market and for exports. At the 
same time, the quality aspect of several pro-
ducts is looked after by various organisa-

tions such as the National Productivity 
Council, Indian Standards Institution, 
Textile Committee etc. The Agricultural 
Marketing Adviser deals with the quality 

and production of food and fruit products. 
Every year, sugar standards arc prepared by 

the National Sugar Institute, Kanpur and 
approved by the Government and the en-

f orcement of these standards is being looked 

after by the Directorate of Sugar and Vanas-
pati. In addition. associations like the 
Indian Engineering Association are looking 
after the productivity and quality "ontrol 
aspect of commodities with which they are 

concerned. Also, several laws (e.g. Drugs 
and Cosmetics Act, Textile Committee, 
Act, Cement (Quality Control) Order 1962, 
Provention of Food Adulteration Act and 

Fruit Products and Sugar Control Order 
under the Essential Commodities Act) have 
been enacted for the maintenance of Quality 
standards covering a variety of product •. 

In addition the Export (Quality Control and 
Inspection) A"t 1963, which came into force 
from the 1st January, 1964, is a comprehen-
sive enactment for export commodities. 
No consignment of a commodity brought 
underthe purview of this Act. can be exported 
un]css it is accompaniect:by a certificate or 
the articles or package caries a recognised 
mark indicating that it conforms to re-

cognised specifications. These certificates 
arc issued by the Inspection Agencies duly 
recognised for that purpose by the Govern-
ment. The Act has also provided for the 
establishment of the Export Inspection 

Council to advise the Government in regard 
to the measures to be taken for quality 

control and pre-shipment inspection of the!' 
expurtable commodities. Eminent techno-

logists and representatives of the trade and 
industry arc r<presented in the Council and 

technical know-how of various aKcncies in 
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the country in the field of grading, stand-
ardisation and inspection have been pooled 
together under the overall co-ordinating 
role of the Council so as to carrY out the 
pre-shipment inspection programme in an 
efficient and scientific manner. 

SETTING UP OF BEER FACTORY IN 
LUDHIANA 

8550. SHRI DEVINDER SINGH 
GARCHA : 

SHRIVALMIKI CHOUDHARY: 
SHRI MANIBHAI J. PATEL: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased 
to state : 

(a) whether there is a proposal under 
consideration of the Punjab Government 
to set up a Beer factory at Ludhiana in 
Punjab; 

(b) what will be the capacity of the factory 
and what will be the cost involved in it; 

(c) whether it will be in collaboration with 
some foreign firm; 

(d) is so, the details thereof; 
(e) whether the Punjab Government have 

approached the Central Government for 
assistance; and 

(f) if so, the reaction of the Government 
thereto ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (a) to (f). Information is being 
collected and will be laid on the Table of 
the House. 

ExPORT OF STEEL TECHNOLOGY 

8SS1. SHRI DEVINDER SINGH 
GARCHA: 

SHRI MANIBHAI J. PATEL : 
SHRIVALMIKICHOUDHARY: 

Will tlie Minister of STEEL AND 
HEAVY ENGINEERING be pleased to 
state: 

e (a) whether Government have been 
successful in making a beginning in the 
export of Steel TechnolollY; 

(b) if so, the details thereof; 

(c) the names of the countries to which 
consultancy service is beinl provided at 
present; and 

(d) the projects for which this servico 
has been provided ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHO. SHAFl 
QURESHI) : (a) and (b). Export of steel 
technology in the case of India is so far 
limited to rendering consultancy services 
for the preparation of feasibility reports, 
project reports, demand and techno-econo-
mic studies etc. 

(c) Indian Consultancy organizations are, 
at present, rendering service in Syria, Egypt, 
Yugoslavia, Singapore, Nigeria and East 
Africa. 

(d) The particulars of assignments alrady 
executed by the Indian consultancy or-
ganizations are given below : 

Country Particulars of Assign-
ment. 

Pakistan . Consultancy services 
to National Steel of 
Pakistan Ltd. on their 
Karachi Steel Project 
for an integrated steel 
works. 

Latin .-,rica. Study on 'Economics of 
scale at small integrated 
steel works.' This stu-
dy was assigned by the 

Ceylon 

Iran 

United Nations 
Organisation Eco-
nomic Commission 
for Latin Ametica 
(EeLA). 

Project Report for 
expansion of Ceylon 
Steel Corporation' s 
steel works at Oruwala. 
Ceylon. 

(8) Report on (erro-
alloy plants and 
alloy steels plant. 

(b) Demand study for 
ordinary steels and 
alloy and special 
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Country 

Thailand. 

Arcentina . 

Madagascar 

Singapur . 

Particulal'!! of 
Assignment 

steels. These stu-
dies were commis-
sioned by United 
Nations. 

Engineering Services 
to Thai-India Steel 
Co. Ltd., Bangkok on 
the installation of a 
new rolling mill. 
Designs for coke oven 
plant in collaboration 
with a German firm. 

Investigations for setting 
up a Rolling Mill. 

Preparation of 
bility Report 
Billet Mill. 

Feasi-
for a 

In addition, negotiations are also in pro· 
IrelS with a number of other countries. 

OmClAL LIQUIDATORS ATTACKED TO 
THE HIOH COURTS IN INDIA 

'''2. SHRI DEVINDER SINGH 
GARCHA : 

:!IHRI VALMIKI CHOUDHARY: 
SHRI MANIBHAI J. Pt\TEL : 

Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased to 
slate: 

(a) the number of Official Liquidatol'!! 
attached to the High Courts in India and 
total number of persons employed in their 
Offices, category-wise; 

(b) the conditions of service oC these 
employees and the criteria for fixiog their 
pay; 

(c) whether it is a fact that their pay is 
fixed in an arbitrary maooer and if so, the 
reasons therdor; and 

(d) whether Goveromeot propose to fix 
their scale of pay on par with other Govern-
ment employees and, if oot, the reaaoOl 
therr.of ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F.A, 
AHMED) : (a) No. of Ofllcial Liqui· 
dators-IS. 

Total No.. of persons : 
Gov!. Stall' 

Stall' paid from the funds of 
companies in liquidation. 

221 

268 

(b) The conditions of service of the 
Government Stall' are similar to other 
Government stall' in Central Government 
Offices. The pay of this stall' is fixed 
according to Rules and instructions issued 
by the Ministry of Finance from time to 
time. 

The stall' paid from out of tbe funds of 
companies in liquidation is employed witb 
the approval of the respective Higb Courts 
in accordance with tbe provisions of Rule 308 
of the Companies (Court) Rule, 1959. Their 
remuneration is fixed by the HiBb Court. 

(c) The pay of the Government staft' is 
fixed according to Rules and instructions 
issued by the Ministry of Finance from time 
to time. The pay of tbe staff paid from the 
funds of companies in liquidation. is ftxed 
by the High Court taking into consideration 
the availability of funds in the companies 
under liquidation. 

(d) So far a. the Government Stiff is 
concerned, their scale of pay are at par 
with other Government employees. The 
stall' paid from the funds of companies in 
liquidation is engaged with the approval of 
the respective High Courts as a purely 
temporary and stop_gap arrRngement. The 
Government cannot prescribe any scale or 
pay for this cRtegory Of staff as the sanction_ 
ing authority is the High Court under :Rule 
308 of the Company (Court) Rule, 
1959. 

SETTING UP or PIG IRON PLANTS AROUND 
BHILAI STEeL PLANTS • 

8553. SHRI D. V. SINGH : Will the 
Minister of STEEL AND HEAVY 
ENGINEERING be pleased to s"te : 



(a) whether there is any scIIeme ror 
Mtting uP pig iron plants in the iron ore 
hearing areas around the Bhilai Steel Plant 
ia Madhya Pradesh; and 

(b) if 50, the locatiollli of the propOSed 
Plants, their capacity and cost and the pro-
IfeII made so far in that direction? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHD. SHAH 
QURESHI): (a) No, Sir. 

(b) Does not arile. 

SETTING UP OF GLAZED TILES FACTORY 

IN NORTH BIHAR 

8SS4. SHRI SHIVA CHANDRA JHA : 
Will the Minister of INDUSTRIAL 

~ INTERNAL TRADE 
AND COMPANY AFFAIRS be Pleased 
to state: 

(a) whether Government have any plan 
to set uP glazed tiles factory in North Bihar; 

(b) is so, the details thereof; and 

(c) ifnot, the reasons therefor? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (a) No, Sir. 

(b) Does not arise. 

(c) The State Government. of Bihar have 
reported that there is paucity of raw materials 
and lack of good market. 

PRODUCTION OF KHAD! COODA! 

8SSS. SHRI SHIVA CHANDRA JHA : 
Will the Minister of INDUSTRIAL 

~ INTERNAL TRADE 
AND COMPANY AFFAIRS be Pleased to 
state: 

(a) whether it is a fact that there has been 
more production of Khadi goods than 
their sale within the last two years; 

(b) is 50, the specific reasons therefor 
and the details thereof; 

(c) whether Government have chalked 
out any policy to dispOSe of the surplu s 
Khadi goods; and 

(d) is 50, the details thereof and, if not, 
reasons therefor ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED) : (a) to (d): Information is being 
COllected and it will be laid on the Table of 
the House in due course. 

CHECK ON SHIFTING OF OFFICES OF BiJlLA 

FJIlMS FROM WEST BENGAL 

8556. SHRI N. R. LASKAR : 
SHRI MAYAVAN: 
SHRI DHANDAPANI : 
SHRICHENGALRAYA NAJDU 
SHRI K. HALDER: 

Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased 
to state : 

(a) whether it is a fact that the West 
Bengal Government are examining the 
legal steps to be taken to prevent the Birlas 
from shifting the Head offices of their firms 
from West Bengal to other States; 

(b) if so when the final decision ill likely 
to be taken in this regard; and 

(c) whether the Bir)as have dropped the 
proposal of shifting their offices in view 
of the President's rule in that State? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI 
F.A. AHMED) : (a) to (c). Information is 
being collected and will be laid on the 
Table of the House. 

MEMORANDUM StlBMflTED BY A DEpUTATION 

OF STANDING CoMMrrTEE OF GANDHI 

CENTENARY ON PROHIBITION TO P. M. 

aSS7. SHRI N. R. LASKAR : 
SHRl MAYAVAN: 
SHRI DHANDAPANI : 
SHRICHENGALRAYA NAIDU: 
SHRI RAGHUVIR SING 

SHASTRI : 

Will the Minister of LAW AND SOCIAL 
WELFARE be pleased to state : 
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(al whether It is a ract that a deputation 
of the Standinl Committee of the Gandhi 
Centenary on Prohibition prcscnted a 
memorandum to the Prime Minister 
demanding that Government should evolve 
a national policy on prohibition; and 
(b) is so, the reaction of' Government 

thereto' 

THE MINISTER OF STATE IN niE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(DR. (SHRIMATI) PHULRENU GUHA) : 
(a) Yes, Sir. 

(b) This is under examination. 

POLICY R! :TItANSPEIt OP Omc!lts 
FROM CALCUTIA AUA 

8558. SHRI E. K. NAYANAR : 
SHRI JYOTIRMOY BASU: 
SHRI BHAGABAN DAS : 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether it is the policy of his Ministry 
to transfer an officer from any area after 
he has worked in that area for a maximum 
period of five years continuously; and 

(b) if so, how many excePtions have been 
made amongst the Accounts officials in the 
Calcutta area during the past three years 7 

niE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) Transfers are 
made when administratively considered 
lICce!Sary. There is no rigid limit but 
officers holding key posts are not normally 
retained at one Place for unduly long 
periods; 

(b) Does not arise. 

STAY OP OmCI!RS OF AccoUNT! DE-
PARTMENT IN CALCUTIA AREA 

8559. SHRI E. K. NAY ANAR : 
SHRI 1YOTIRMOY BASU : 
SHRI BHAGABAN DAS: 

Will the Minister of RAlLWA YS be 
Pleased to state : 

(a) for how many years continuously the 
present FiDaDcial Ad viser aDd Chief 
Ai:colUltl Ofllcers, Deputy FillBllCial 
Adviler &lid Chief AI:couDtI 0tIcen 
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and Senior Accounts Olliccl"I baYe beea 
worklDg in the Calcutta area; and 

(b) how many years each one of the 
above Officers has spent in Calcutta area 
in his entire period of serVice together 
with his total period of service with tbe 
Railways 7 

niE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) and (b). The in-
formation is being collected and will be 
by placed on the table of the Sabha. 
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CoLUSlON OF Sotn'HERN ExPItEaa WITH 
GooDS nAJN NEAll F.uJDAJW) 

8561. SHRI D. AMAT : • 
SHRI P. C. ADICHAN : 
SURI HlMATSlNGKA : 

Will the Miniltor of RAILWAYS be 
pJeued to Pte : 
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(a> whether the Southern ElPreae after 
PUling Faridabad main station, hit two 
lood. train hollies on the 11th April, 
1970; 

(b) is so, the circumstances of the acci-
dent; and 

(c) the action taken to ex responsibility 
_Iains! those found responsible for the 
accident? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) and (b). On 11-4-70 
at 21 ·40 brs. while min No. 22 Up New 
Delhi-Hyderabad Dakhshin Express wall 
passing through Faridabad station, it 
collided with 5 goods wagons which were 
on the main line. 

(c) An administrative o!licers joint in-
lIuir)' has been held With a view to findins 
out the C3use of and lilting responsibility 
for the accident. 
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KILLICK GROUPS OF INDUSTRIES CON-

nOLLED BY Mis. KAPADIA BROTHERS 

8565. SHRI JYOTIRMOY BASU: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether the 'Killick group of indus-
tries' is actually controlled by .one 
'Mis. Kapadia Bros.' of &mbay; 

(b) if so, the details of the share-holdings 
by Kapadias in each company under the 
Killick group of industries; and 

(c) who used to control these concerns 
Previously ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F.A. 
AHMED) : (a) Enquiries made have re-
vealed that the Kapadias have acquired 

lIubstantial shareholding interest in 'It.iIIick 
Industries Ltd.,' which as Managing Agents 
controlled the Killick Ilrouo of industries, 
through purchase of shares in the open 
m;,rket and thus are in control of the said 
Company. 

(b) The details of shareholdings by 
Kapadias in each company under the 
Killick Group of Industries arc not readily 
availahle. 

(c) The Killick Industries Ltd.' was pre-
viously controlled by British nationals from 
whom some Indian shHreholders pllTchased 
Ihe shares to take over control of the 
C\lmpany. 

DISPARITY BfTWF.EN PARES FOR MONTHLY 

TICKET HOLDERS FROM BAI.LYGUNGF TO 

BARANAGAR AND BAI.LYGUNOE TO. 

. BELGHARIA STATIONS 

8566. SHRI JYOTIRMOY BASU 
Will the Minister of RAILWAYS be 
pleased to state : 

(a) the total distance in kilometres from 
Ballygllngc to Baranagar Stations, and 
Ballygunge to Bclghraia Station via Scaldah 
Station in the Sealdah Division of the 
Eastern Railwny; 

(b) the current and proposed fares for 
monthly tickets on the above-mentioned 
two routes, separately; 

(c) whether it i. a fact that in spite of 
same distance, the monthly ticket fare on 
one route is comparatively higber than 
another; and 

(d) if so, the reasons therefor? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) The distance in 
both the cases is I 8 kilometres. 

(b) The current monthly seRSon ticket 
fares, for Ballygungc to Bar;magar are Rs. 
28 and Rs. 9 ·35 for First and Third Classes 
respectively. For B<dlygunge to Bclgharia 
the fares for First and Third aass monthly 
season tickets are Rs. 24 and Rs. 7 ·40 
respectively. No change is proposed in 

these fares. 

(c) Yes. 

(d) For the purpose of monthly lCason 

tickets Ballygunge to Bclgharia is treated 
as one section and the fares are worked 
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out on tho total distance at the telescopic 
rates applicable. But the distr.nce from 
BaIlYl\IIlge to Baranagar is treated ~  lying 
on two sections, viz., Ballygunge to Dum 
Dum and Dum  Dum to Baranag"r. The 
season ticket fares for these two sections 
arc calculated separately for issuing one 
inter-sectional monthly season ticket from 
Ballygunge to Baranagar without applying 
the telescopic basis of rates over the entire 
distance. 
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POSTING OF AoomONAL STAFF AT VIJAYA-

WADA AND RAJAHMUNDRY 

8S69. SHRI HARDAYAL DEVGUN : 
SHRI RAM SWAROOP 

VIDYARTHl: 

Will the MinistCi of RAILWAYS be 
pleased to state: 

(a) whether it is a faet that due to the 
shiftina: of ollice, aeneral increase in mo_ 
ment of Goods and Passenaer trains and in-
troduction of Third Cass Reservations etc., 
the volume of TeJearaph work at 
Vijayawada has condiderably inc:reue4 ; 
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(b) whether it is also a fact that due 
to change of routing of telegrams to sta-
tions between Medapadu and Jausya 
palam via Rajahmundry (which used to be 
via Waltair) the volume of traffic has in-
creased at Rajahmundry; 

(c) whether it is further a fact that job 
analysis was conducted at both Vijayawada 
and Rajahmundry and proposals for addi-
tional hands submitted long back; and 

(d) if so, the reasons for the delay and 
the action being taken in this regard ? 

THE MINISTER OF RAILWAYS 
(SHRT NANDA) : (a) to (c). Yes. 

(d) The proposals for additional stair 
were kept pending as introduction of 
microwave and teleprinter services called 
for a further review of staff needs. This 
review has now been completed and the pro-
posal for creation of additional posts is DOW 
under examination. 
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MANI1FACTI1Jlr OF CAR BY U. S. A. WITH 
PLASTIC COMPONENTS 

8513. SHRI CHENGALRAYA NAlDU: 
Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased 
to state : 

(a) whether it is a fact that the U.S. 
Government ~  decided to manufacture 
f;lIrS this year which will have 300 Ibs. of 
plastic components; 

(b) if so, whether the Union Government 
are also considering to introduce this sys-
tem in India which wiIJ be very useful and 
will also reduce the chances of major acci-
dents in the country; and 

(c) if not, the reasons therefor , 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F.A. 
AHMED) : (a) Government are not 
aware of any decision of the U.S. Govern-
ment to this effect. Attention of Govern-
ment has, however, been drawn to a recent 
newspaper report that cars manufactured 
in the United States this year wiu have 300 
Ills. of plastic components. 

(b) GovertUDent have no proposal under 
'consideration for the introduction of plastic 
coilJlOnenta for the manufacture of 
pl\llCDlcr can. 

(c) The introduction of plutic comJ)O-
Dtlltil in p-aer can ill India on any 

larlO acaIe may not be feasible at tho present 
stage of development of the automobile and 
plastic industries in the country. 

DEVELOPME!,;T OF SUNDERBA!,;S A\U'A IN 

24-PARGANA DJSTRlCT (WEST BENOAL) 

8574. SHRI CHENGALRAYA NAlDU: 
Will the Minister of INDUSTRIAL DE-
VELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS be pleased to 
state: 

(a) whether it is a fact that a three 
member team from Sunderbans (West 
Bengal) met the Prime Minister and other 
Central Ministers to impress upon them the 
need for an integrated plan to develop this 
long neglected backward area in the 24 
Pargana District; 

(b) if so, whether they have stated that 
there is ample opportunity to open small 
scale industries there; and 

(c) whether Government have sent any 
expert team for finding suitable sites and 
establishing some industries fllr the benefit 
of the population of that area ? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F.A. 
AHMED) : (a) to (c). Information is being 
collected and will be placed on the Table of 
the House. 

LOOTING OF PASSENOERS OF III-CLASS 

COMPARTMENT OF MORADABAD-CHANDAI1-

SI-AUGAIlH PASSENGER TRAIN BETWEEN 

MAJOLA-BAHJOI STATIONS (NORTHERN 

RAILWAY) 

8575. SHRICHENGALRAYA NAIDU: 
WiJI the Minister of RAILWAYS be pleased 
to state: 

(a) whether it is a fact that six band its 
carrying revolvers, dauers, knives and lathis 
robbed passengers of the I1I·<:\ass com-
partment of the Moradabad-Chandausi-
Aligarh Passenger Train on the night of 
March 31-April I, 1970 be tween Majola 
and Bahjoi Stations ; 

(b) if so, whether some of the women 
passenaers were molested and cash and jewel-
lery stolen from the paueqcrs ; 

(e) whetber it i, alao a fact thaI 110 IIlTab 

.... '" 10 far been madc ; 
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(d) the steps bei"-taken to improve the 
Railway Protection Force of the Railways so 

that the safety of the passenaers is assured; 
and 

(e) whether the Railway compartment 
which is reserved for the Security Force is 

being misused by the Security police and 
passengers (tre being accommodalc.;u after 

charging extra money for the scats in that 

reserved compartment and, if su.iiwhether 
any enquiry is being conducted in this 
reaard ? 

THE MINISTER OF RAILWA'rS 
(SHRI NANDA) : (a) Yes. 

(b) No report regarding molestation of 
women pa<.;scngcrs has been received. One 

passcnger, who was travelling with his 
wife, was deprived of his wrist watch and 
cash including ornaments of his wife wonh 
Rs. 5,000/-. 

(c) Yes. 

(d) The respoll.,ibility for protection of 
life and propeny of passengers travellins in 
trains, as well as, the..: i~i n (If Cscorls 

on passenger trJins. is a 'crime duty' de-

volving on the State Poliee/Governme"t 
Railw(!y PvliC4:. However, Ubi a mc:asulOC of 
expediency, re-inforcemcnt. of the Railway 
Protection Force are given to Government 
Railway Police, where feasible, to augment 

their arrangements. CJose Jiaison is also 
maintained with G"Yernmcnt Railway 
Police. 

(e) No compartment is reserved for 
Government Railway Police, hencc the 
question of charging of extra money for the 

lleats given to pa"engcrs docs not arj,c. 
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PROMOTION OF STENOORAPHERS IN 

NORTHERN RAILWAY 

8S78. SHRI RAM SWARUP 

VIDYARATHI : Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether it is a fact that the Northern 
Railway Administration and the Railway 
Board have failed to give cognizance to 

various assurances given through answers 

to Parliament questions and D.O. letters 
addressed to various authorities in the mailer 
of non-inclusion of large number 
of vacancies in the recent selection held for 

promotion of Stenographers from grade 
Rs. 130-300 to grade Rs. 210-425 depriving 

a large number of qualified candidates to 

he empanellcd: and 

(b) if so, the reBsom therefor and the 
action bein& tuken by Goverwnent in tim 

rellari\ 1 

THE MINISTER OF IAILWAYS 
(SHRI NANDA) : (a) No. 

(b) DOCIIl.()( arile. 
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SoCIAL W!LI'AU ACTIVITIES IN J. J. 
COLONIi& IN DUHI 

8579. SHRI BAL RAJ MADHOK: 

Will the Ministor of LAW AND SOCIAL 

WELFARE be pleased to state: 

(a) whether it is la fact that social work is 
becoming mere a fashion with some upper 

class people instead of a means of service 

to the weaker sections of the society; 

(b) whether it is also a fact that J. J. 
colonies and other slum areas in Delhi 

and c1scwr.erc which need social welfare 
activities most an: g':llcrally ncgh:cteu both 

by the gov!.!rnmental as well as private agen-
cies engaged in social work; and 

(e) if so, the steps which orc being taken 
to give a new orientation in keeping with 

socialistic professions of the Government 

to social welfare activities of Government? 

THE MINISTER OF STATE IN THE 

MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELfARE 

[Dr. (SHRIMATI) PHULRENU GURAl 
(a) No information is available. 

(h) and (e). Social Welfare service! are 
being promoted in Delhi subject to the lim i-
tat ions of resources, and no discrimination 

is made against any areas in the matter. 

TRANSPORT FACILITIES AND RING 

RAILWAY FOR DELHI 

8580. SHRI BAL RAJ MADHOK 
Will.the Minister of RAILWAYS be pleastel 

to state: 

(a) whether it is a fact that the scheme of 
Ring Railway for Delhi has been virtually 
shelved and the avoiding line for Delhi has 

taken its place; 

(b) whether it is also a fact that because 
of single track, absence of over-bridges and 

electrification, the Railways playa very 
nominal role in the transport system of 

Delhi; 

(c) whether it is further a fact that the 
population of Delhi has already touched 40 
lakh mark and the existina transport facilitic. 
have become i10pelfilly illlldcquatc; 
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(d) Ir 10, whether Government would take 
Immediate steps to complete the Rilla Road 
and run fast electric Suburban trams on it 
to ease the transport situation in the capital; 
and 

(e) if not, the reasons therefor 1 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) and (b). Recently 
the Delhi Avoiding Lines and Connected 
Traffic facilities project has been completed 
and opened to traffic. Though the project 
was primarily meant for through go()(1s 
traffic to bypass the congested New Delhi and 
Delhi main yards, the question of opening 
it to passenger traffic is being considered 
and a decision will be taken after  the com-
pletion of several important road over! 
under bridges on this project. The question 
of electrification can be considered only 
when the Tundla-Delhi section is electrified 
and electrification reaches Delhi. 

(c) to (e). The transport requirements of 
the Delhi Metropolitan Area are being stu-
died by the Metropolitan Transport team 
!let up by the Planning Commission. After 
this team arrives at conclusions, survey for 
the Railway portion including mass rapid 
transit system, will be undertaken by the 
Railways. 

SUIlVEY OF RAILWAY LAND IN DELHI 

AND CONS'I1<UCTION OF QUARTERS FOR 

RAILWAY STTAFF 

8581. SHRI BAL RAJ MADHOK: Will 
the Minister of RAILWAYS be pleased to 
state : 

(a) whether any survey has been made 
of the Railway land in Delhi which has been 
or is being occupied by squatters because 
of the ne i~n e of the Railway authori-
ties; 

(b) if so, the details thereof and, if not, 
whether such a survey would be made in the 
interest of proper protection of the Railway 
land and property; 

(c) whether it is also a fact that a larac 
number of Railway employees in Delhi 
have not been provided residential acco-
mmodation because of nonavailability of 
land to put up new quarters for them; 
and 

(d) If 10, the Slaps being taken to Jet tho 
Railway land cleared of squahers and utilise 
it for building houses for the Railway 
employees 1 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) : (a) and (b). Yes. Details 
are given in the statement. These encroach-
ments, however, are not due to any ne-
gligence on the part of the Railway autho-
rities but are a result of forcible and un-
authorised occupation by the squatters. 

(c) and (d). Construction of quarters for 
Railway Staff is not connected with the 
removal or squatters. Removal of squatters 
from the Railway land is being dealt with 
by the Delhi Administration and Municipal 
Corporation of Delhi and the matter is bein, 
pursued vigorously with them. 

StatefMnt 

S. Coloniea Total 
No. No. 

of 
squattars 

2 3 

1. Minto Road 516 

2. M. K. Road 16 

3. Gas Factory 23 

4. Salim Garh 42 

5. Moresarai 24 

6. LocO Shed, Kashmiri 
Gate 48 

7. Bun8lllow No. 101 16 

8. Sri Ram Road . 7 

9. Delhi Main Rly. Hospital 10 

10. Hamilton Road 23 

11. Tis Hazari 22 

12. Motia Bagh 16 

13. Subzimandi 7$ 

14. Shakti Nagar 38 

15. Rana Partap Bagh 161 

16. Hardinge Brid\IC Rly. 

Colony 23 

17. Hari Napr Albraln 
(HuratDizamuddin) . 92 
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2 

18. Delhi Kiahanganj 

19. Dayabasti Ramjas'Hili 

20. Okhla (including Harkesh 
Nagar) 

21. Shakurbasti 

22. Azadpur . 

23. Tughlakabad 

24. Dhola Kuan 

25. Delhi Sarai Rohilla at KM 

3 

211 

955 

19 

425 

77 

52 

127 
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26. Delhi Sarai Rohilla Colony 41 

27. Delhi Queens Road 
Hamilton Road. 27 

28. Delhi Queens Road 28 

29. Delhi Queens Road 
Tokriwalan Colony 6 

30. Delhi Canll. Railway 
Colony 12 

31. Palam Railway Colony 

TOTAL 3,232 
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STOPPAGE OF VARANASJ EXPRHS A1 

HARSUD ON ITARSI-EHUSAWAL SEC1JON 

8583. SHRI G. C. DIXIT : Will the 
Mi .. ister of RAILWAYS be pleased to 

state: 

(a) wbether any representation wus re-
cc:iVH ~ tbe public rcqueetinl Goyern-

ment to arrange for the stopping of Varanui 
Express train at Harsud ~ Pradesh) 
on the Itarsi-Bhusawal Section; and 

(b) if so, the action taken thereon ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA) ; (a) Yes. 

(b) The stoppage of 27 Dn/2S Up 
Bombay-Varanasi Express has been pro-
vided at Harsud station with effect from 
1-4-1969. 
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CoNgJ'RUC'I10N OF COLONIES FOR SCHIDVI HD 

CASTES AND SCHEDULED TRIBIS 

8585. SHRI G. C. DIXIT : Will the 
Minister of LAW AND SOCIAL WELFARE 
be pleased to state : 

(a) whether there is any proposal for 
the construction of colonies for Scheduled 
Castes and Scheduled Tribes 'people in 
Madhya Pradesh durina the current financial 
year; 

(b) if 50, the details thereof; and 

(c) the total amount sanctioned there-
for? 

THE MINISTER OF STATE IN TilE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 

(Dr. (SHRIMATI) PHULRENU GUHAI : 
(a) to (e). The details are beina collected 
from the State Government and will be 
laid on the Table of the Sabha as soon as 
available. 

RAILWAY ACCIDENTS ON CEN1'RAL RAILWAY 

8586. SHRI G. C. DIXIT: Will tho 
Minister of RAILWAYS be pleased to 
state: 

(a) the number of Railway accidents 
which occurred on tho Central Railway 
during the last year; 

(b) the number of persons killed and 
injured and the loss of property; 

(c) whether any compensation has been 
paid to the next of kin on account of loss 
of life or property; and 

(d) if so, the details thereof? 

THE MINISTER OF RAILWAYS (SHRI 
NANDA) : (a) During the year 1969-70, 
105 train accidents in the catelOries of 
collisions, derailments, trains runnin. into 
road traffic at level crossinp and fires in 
trains took place on the Central Railway. 

(b) In these accidents 10 persons WeD 
kiUed and 25 injured. The cost of damaae 
to railway property was estimated at appro-
ximately Rs. 21,22,322/-. 

(c) and (d). In the case of one Railway 
employee who was killed on duty a sum of 
Rs. 10,000/-was deposited with the Com-
missioner for compensation under the 
Workmen's Compensation Act. No com-
pensation has however been paid so far in 
terms of the Indian Railways Act and the 
Law oC Torts. 

QUOTA OF B.P. SHEETSFOR RAJAII11IAN 

8S88. SHRI NAVAL KISHORE 
SHARMA : Will the Minister of STEEL 
AND HEAVY ENGINEERING be pleased 
to state : 

Ca) whether tbe quota of _roo cateaoriea 
of Iron and Steel 'Iz., B.P. Sheets, G.P. 
Sheets, and G.C. Sheets, as aUolted to the 
State of Rajasthan falls short of ill require-
ment and the Government of Rajasthan 
ha YO written to the Centre for IIlCJ'etlldt in 
the quota; 

(b) if so, whether it is a fact that for 
railure of tbe Centre to accede to the request 
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of the ~ t  Government, eeftral moD· 
ina mills have beeD forced to dOle; 
(c) in view of the hardship faced by these 
mills and to develop Rajasthan industrially, 
whether the Centre would allot the required 
quota at an early date; and 

(d) if not, the reasons therefor? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND HEAVY 
ENGINEERING (SHRI MOHD. SHAFl 
QURESHI) : (a), (c) and (d). There is a 
ICneral country·wide shortage of steel at 
present, especially in categones like sheets, 
plates and wire rods. As such it has not 
been possible to meet the demand of the 
industries depending in full. Government 
of Rajasthan have written to the Central 
Government about backleg in despatches, 
particularly those already accorded priority 
by (he Steel Priority Committee. This is 
being looked into. 

(b) Government is not aware of any 
rerolling mills in Rajasthan having been 
forced to close down for want of B.P. 
Sheets, G.P. Sheets and G.C. Sheets. 

GRANT OF PAY SCALES TO TRAVELLING 

TICKET EXAMINERS ON RAILWAYS 

8589. SHRI G. Y. KRISHNAN : Will 
the Minister of RAIL WAYS be pleased to 
state: 

(a) whether Government have granted the 
pay scales to the Travelling Ticket Exami· 
nen on the Railways as recommended by 
the Second Pay Commission; and 

(b) if so, the details of the recommenda-
tions implemented so far 1 

THE MINISTER OF RAILWAYS (SHRI 
NANDA) : (a) and (b) Yes. A statement 
showing the scales of pay recommended 
by the Second Pay Commission for the 
Travelling TicIcet Examinen and the scales 
of pay allotted to these staff with effect 
from 1·7·1959 is laid on the Table of the 
House. [Placed ill Library. See No. LT· 
3410/70. J 
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AMIsT AI'ICE TO THE PQQIl TOc;oNTEST 
~  TO PNlLWoIENT ~  STATE 

LE 0lSLA TUJtES 

8592. SHRI ~ s,lNGH : Will 
the Minister of LAW AND SOCIAL WEL-
FARE be pleased to state : 

(a) whether Government are cons\derina 
a proposal to give financial assistance to 
the poor classes to conlest ~ n  to 
Parliament and State e i 1 t~  and 

(b) if so, by what time a decision would 
be taken? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRI MOHO. YUNUS SALEEM) : (a) 
No, Sir. 

(b) Does not arise. 

PAYMENT OF OVERTIME TO RAILWAY 

INSPECTORS OF COMMERCIAL BRANCH 

8593. S1;lRI NITIRAJ SJNQH CHAU I 
DHARY: Will the Minister of RAJLWAYS 
be pleased to state : 

(a) whether I\1e Central Lallour Court 
at Bombay <lecidcd in 1969 that t ~ Railway 
Inspector of a Conunercial Bn\ncb should 
be paid overtime; 

(b) whether other RaIlway Commercla1 
staff also represented their c:ases to the 
Zonal Railways and, If 10, the dec:IsIon 
taken thetcon; 

(c) whether the Railway Board 1uuc4 
directions to the Central RaIlway or other 
Zonal Railways In this connection and, If 
10, the broad outlines thereoC; 

(d) whether the RaIlway Board's direction 
is against the spirit oC the above Laboll\ 
Court'. decision; and 

(e) the total amount paid u per the aboft 
cIeciIion7 
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THE MOOSTER OF RAILWAYS (SHRI 
NANnA) : (a) A petition filed by certain 
Commercial Inspectors is sub judice before 
the Labour Court at Bombay, and the Court 
have not yet decided the case. 

(b) Some of the employees of the Com· 
mercial Department on the North·Eastern 
Railway-but not Commerclal Inspectors-
have recently represented for payment of 
overtime and the matters is under the 
Railway's consideration. 

(c) No. 

(d) and (e). Do not arise. 

Loss OF TEAx Laos SENT FROM BHILAI1tHEDI 
YARD TO !TARSI STATIAN 

8594. SHRI NlTlRAJ SINGH CHAU· 
DHARY:WilltheMinisterofRAILWAYS 
be pleased to refer to the reply given to 
Unstarred Question No. 2361 on the 10th 
March, 1970 regarding the loss of teak 
logs sent from Bhilakhedi Yard to ltarsi 
station and state : 

(r) whether the empty wagons were 
available when Box wagons were used Bnd 
crane took four days to unload these 
Boxes; 

(b) whether the logs were sent to Khandwa 
and brought back and auctioned at Itarsi; 

(c) whether any of the logs bore mark· 
ings; 

(d) the total transportation haulage 
charges, Box wagon detention charges, 
loadins and ullloading charges, wharfage, 
demurrage etc., arising out of these logs 
and the amount received by auction; and 

(e) whether any persons have been held 
responsible for all these irregularities and 
losses and, If not, the reasons therefor? 

THE MINlSTER OF RAIl. WAYS (SHRI 
NANDA) : () Yes. Crane was utilised for 
three days and not for four days. 

(b) Yes. 

(c) No. 

(d) Total haulaae char· Rs. 3,280 ''00. 
ges. 
Detention charges RI. 23,'56 ,00' 

(Approximat. 
ely). 

Loading/Unloading Rs. 4,6S6'00 
and crane charges. 
Amount realised Rs. 9,640'00 
from auction. 

(e) Action is being taken to fix responsi· 
bility with a view to take adequate actioD 
against those found at fault. 

DETENTION OF PARCEL AND GOODS TRATNS 
AWAY FROM ITARSI STATION 

8595. SHRI NlTlRAJ SINGH CHAU· 
DHAR Y  : Will the Minister of RAIL WAYS 
be pleased to state : 

(a) whether the Parcel and Goods trains 
are detained at Dulariya and Powerkheda 
stations for want of room at Itarsi; 

(b) whether the Passenger trains coming 
from four directions are detained at con-
necting stations of Itarsi or at distant 
Signals for want of room at !tarsi; 

(c) whether the duration of Goods trains 
is between 4 to 6 hours; and 

(d) if so. how is it that Itarsi is said 
to have sufficient line capacity? 

THE MINISTER OF RAILWAYS (SHRI 
NANDA) : (a) and (b) Detentions to pas· 
senger/goods trains short of Itarsi junction 
take place only occasionally when several 
trains arrive in a bunch at about the same 
time or when any accident takes place or 
any unforeseen operational exigency arises; 

(e) 4 to 6 hours detentions to goods trains 
are few and far between. 

(d) The existing facilities of reception 
and despatch in the Itarsi yard are adequate 
for the present level of goods/passenger 
trains handled in this yard. As explailied 
above, detentions to trains short of I tarsi 
occur only occasionally when abnormal 
situations as described above arise. 

~  OF ENQUII<Y CoM-
~  ON CAUSES OF DIlLAY IN 

SETTUNG PuBuc CLAIMs 

8596. SHRI NJTIRAJ SINGH CHAU-
DHARY : Will the Minister of RAILWAYS 
be pleased to state : 

'(a) ",hether a Commission, tliIder t1l& 
Cl'iail'liiddlip of Sl'ai R.. B. L1I1, ..... set ~ 
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by his Ministry to enquire into the causes of 
delay in settling puhlic claims; 

(b) if so. when it was set up and whether 
it has completed its work; 

(c) the details of the recommendations 
made by the Commission and whether these 
are being implemented; and 

(d) whether the upgrading of the post of 
Senior Commercial Officer was recommended 
and, if so, the reasons  for not complying 
with the said recommendation by the Central 
and Western Railways? 

THE MINISTER OF RAILWA YS (SHRI 
NANDA) : (a) and (b). A One-man Expert 
Committee on "Compensation Claims" con-
sisting of Shri R. B. Lal was set up on 
lst August, 1969, to examine, among other 
things, the causes of delay in settling com-
pensation claims. The Committee has com-
pleted its work on 29-4-1970. 

(e) The details of the observations and 
recommendations of this Committee are 
given in the statement laid on the Table of 
the House. [Placed in Library See No. LT-
3411170 .J As the Report of the Committee 
has been submitted only on 29-4-1970 
no decision on the recommendations has 
yet been taken. 

(d) No such recommendation has been 
made and therefore the question of its 
non-compJiance by Central and Western 
Railways does not arise. 
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INCLUSION OF GOTHI KaVA, KaNDA KOVA, 
DOLI KOYA, KATII KAPU, KAMMARA 

VAJULU, MANNI DORA, AGENCY VAL-

MID AND KaNDA MALA IN SCHE-

DULED CASTES LIST 

8600. SHRI TENNETI VISWANA-
THAM : Will the Minister of LA WAND 
SOCIAL WELFARE be pleased to state: 

(a) whether any representation dated the 
8th December, 1969 has been received by 
Government from the Nesta Samaj, Visakha-
I'atnam District; 

(b) whether Government have considered 
the inclusion of Gothi Koya, Konia Koya, 
Doli Koya, Katli Kapu, Kammara Vajulu, 
Manni Dora, Agency Valmiki, Konda Mala 
with their allied names Konda Paidi, Konda 
Dombu, Kanda Tanjam, Konda Kumaari, 
Muriya, Jadia, Dulia, Musari in the list of 
Scheduled Tribes; 

(c) whether the Christian converts from 
the Scheduled Tribes are treated on the 
ume level as the ordinary Scheduled Tribes; 
and 

(d) whether the Central Government 
illued any directions to the Government of 
Andhra Pradesh with regard to the assign-
ment of Patlas to the  Scheduled Tribes 
and whether they vary from the orders of 
the Government of Andhra Pradesh in 
l'lis regard 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
lOR. (SRIMATI) PHULRENU GUHAI : 

(a) A representation dated 3rd Decem-
ber, 1969 from the Nastha Samaj, Visakha-
patnam has been received. 

(b) All references received regarding the 
revision of lists of Scheduled Castes and 
Scheduled Tribes have been considered. 

(c) Yes. 

(d) While conveying the President's assent 
to The Andhra Pradesh Muttas (Abolition 
and conversion into Ryotwari) Regulations, 
1969 and The Andhra Pradesh Mohalas 
(Abolition and conversion into Ryotwari) 
Re&ulations, 1969, some observations were 
made for the consideration of the State 
Government for further appropriate action 
to amend the Regulations by making fonnal 
amendments in due course. 
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TRANSFER OF STAFF OF ACCOUNTS DEPART-
MENT OF CENTRAL RAILWAY TO 

SoUTH CENTRAL RAILWAY 

8606. SHRI SURAJ BHAN : Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) the number of Accounts Department 
Staff, categorywise over the Central Rail-
way who exercised option for transfer to 
the South Central Railway, the number 
transferred accordingly up-to-date and the 
number still on the Central Railway awaiting 
orders of transfer; and 

(b) the specific steps contemplated by the 
Railway Board to effect the transfer of the 
remaining optees of the Accounts Depart-
ment of the Central Railway to the South 
Central Railway and the exact date set for 
accomplishing the same 7 

THE MINISTER OF RAILWAYS (SHRI 
NANDA) : (a) No. of optees : 228 

(Category-wise distribution given in 

the statement) 

No. transferred 

No. not transferred 

30 

198 

(b) This does not arise as there is no 
oblillation on the part of the Government 
to transfer all the optees : 

Statement 

S. Category of Optces 
No. 

I. Senior Accountants 
2. Senior I.S.A. 
3. Jr. Accountantl 
4. Jr. I.S.A. 
S. Sub-Heads 
6. A.S.Ya. 
7. Steno . 
8. Typists. 
9. C.G.!!. 
10. e.O.I1s. 
11. Qcilt Operator 

12. Daftrie$ 
13. Peons. 

14. Hamals 

No. of 
Optces 

18 
2 
42 

6 
22 

14 

6 
S 
82 

23 
I 

2 
2 

3 

228 
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CHARGE-SHEET SERVED ON B001tlNO 
CURD OF JAIPUR STATION (WESTERN 

RAILWAY) 

8607. SHRI ONKAR LAL BERWA 

SHR! CHANDRIKA PRASAD 

Will the Minister of RAIL WAYS be 
pleased to state: 

(a) whether it is a fact that about twenty 
Booking Clerks of Jaipur Station of the 
Western Railway have been served with 
charge-sheets for severe punishements; 

(b) if so, the reasons for such a mass 
punishment and the nature of punishment 
imposed on the employees; 

(e) whether it is also a fact that employees 
are representing their grievance since long 
but no action has been taken so far by the 
Administration; and 

(d) the action taken to remove the diffi-
culties of the staff? 

THE MINISTER OF RAILWA YS (SHRI 
NANDA) : (a) to (d). Disciplinary action 
for minor penalty was initiated against 15 
(not 20) booking clerks at Jaipur for failure 
to submit monthly returns in time in spite 
of repeated instructions, which they used to 
do in the past. Warnings have been given 
in 13 cases and the remaining 2 cases are 
under consideration. 

The request of the employees for extra 
staft' for preparation of the returns has not 
been found justified. However, overtime 
working is allowed whenever justified. No 
further difficulties have been represented. 

MEMORANDUM SUBMITTED BY RAILWAY 
EMPLOYEES AT RATLAM STATION TO 
GENERAL MANAGER, WESTERN 

RAILWAV 

8608. SHRI ONKAR LAL BERWA 
SHRJ CHANDRIKA PRASAD 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether it is a fact that a deputatiOll 
of Railway employees belonging to the 
different catelories met the General Mana-
ger, Western Railway at Ratlam Station 

on his visit on the 12th March, 1970; 

(b) wbether It is also a fact that a memo-

randum was also handed over to the General 
ManalCr; 

(e) if so, the e~ t ~  and 

(d) the action taken by Government 
thereon? 

THE MINISTER OF RAILWAYS (SHlU 
NANDA) : (a) and (b). A memorandwn 
addressed by certain sectional unions to 
the General Manaaer was handed over to 
the Divisional Superintendent duriog the 
annual inspection of the General Manaaer. 

(e) The demand was for a channel of 
representation for such unions on a rormal 
basis for communication with the Adminis-
tration. 

(d) As they are not recognised, no such 
channel can be permitted; it is not also 
proposed to recognise the multifarious 
category-wise unions. 

TYPISTS EMPLOYED ON INDIAN RAILWAYS 

8609. SHRI CHANDRIKA PRASAD : 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) the total number of typists working 
on Indian Railways, zone-wise; 

(b) the number of typists who have opted 
for the Clerical cadre; and 

(el the number of typists who bave actually 
been allowed to come over in the clerical 
cadre and the number of typists wbose 
requests were not considered favourably to 
come over to the Clerical cadre, with 
reasons thereof, giving the names of the 
offices where such Typists are working? 

THE MINISTER OF RAILWAYS (SHRI 
NANDA) : (a) to (e). Having regard to the 
fact that the information it required in 
respect of AU Zonal Railways, the time 
and labour involved in tho colIec:tlon of 
the detailed information as BIked for Blay 
not be commensurate with the reaulll that 
may be achieved. However, if this infonna-
tion is required in respect of any partic:ular 
Division of a Railway, the same wiU be 
collected and furnished. 

IMPLEMENTATION or REcoMMENDATION 
OF SEcoND PAY CoIoINDsIpN IN .... 

PECI' OF CUarCAL CADRE 

8610. SHR! CHANDRIKA ~ 
Will the Mloilter of RAIJ,WAYS ~ 
pleased to atate : ' 
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(a) whether it is a fact that the Second 
Pay Commission in its report has recom-
mended for the merger of Ihe cadre of 
Typists working on the. Railways into 
tile· Clerical Cadie, because of no separate 
cadre existing in any other Departments 
of the Government of India, as also in the 
State Bank of India, Reserve Bank of India 
and Secretariats; 

(b) if so, the reasons for not implementing 
the above recommendations of the Second 
Pay Commission by Government; 

(e) whether Government are noW consi-
dering to merge the cadre of typists, being 
a small cadre on the Indian Railways in the 
cadre of Clerks, as recommended for the 
Railways, to seek better promotional 
chances upto the grade of Rs. 450-575 
(A); and 

(d) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
NANDA) : (a) Yes. 

(b) It has not been possible to merge the 
cadre of Typists with the clerical cadre on 
account of administration difficulties. 

(e) and (d). No. Typists are, however, 
allowed to change over to clerical cadre at 
their option within five years of service and 
if they change over, they are eligible for 
promotion to the grades Rs. 130-300, 
Rs. 210-380, Rs. 335-425, Rs. 350-475 
and Rs. 450-57S in the clerical cadre. They 
are also eligible to become stenographers in 
the grade Rs. 130-300 and obtain promo-
tion to higher grades, viz., Rs. 210-425 
and Rs. 380-530. Government have, 
besides, appointed recently a Pay Com-
mission to review the emoluments, service 
conditions etc. of Central Government emp-
loyees, including Railway employees. It is 
Dot, therefore, considered appropriate to 
make any change in the existing position 
in respect of any individual category at this 
ltaae. 

RAlLWAY LAND GIVEN ON LEASE NEAR 
JAGADBIlI (NORTHERN RAILWAY)' 

~11  SHR! SURA] BHAN : Will the 
~i t~  of RAILWAYS be pleased to state : 

(a) whether it is a fact that on the 
Northern side of Japdbri Railway Yard 
(Delhi Division), about 5,000 square 

yards of Rail'way land is given on lease an-
nually for the last about 14 years to some 
person not in any way connected with 
the Railway in contravention of para 813-A 
of Chapter VIII of the Railway Code (Engi-
neering Department); 

(b) whether it is also a fact that the said 
person has established a Saw mill (per-
manent construction) there; and 

(e) if so, what steps Government propose 
to take to set aside the wrong done? 

THE MINISTER OF RAILWAYS (SHRI 
NANDA) : (0) and (b). 6,500 sq. yards of 
Railway land has been licensed for stacking 
of materials to Mis. Sampuran Saw Mills 
at Jagadhri Station. The party have put up 
a Saw mill in a structure erected by them 
on this land which has been treated as 
temporary. Since temporary structure is 
permissible under the licence agreement and 
also in terms of para 813 A of the Engineer-
ing Code there has been no violation of 
exlent instructions. 

(c) Docs not arise. 

DEMAND or FERGUSON TRACTORS IN 
NORTH INDtA 

8612. SHRI NANJA GOWDER : Will 
the Minister of INDUSTRIAL DEVELOP-
MENT. INTERNAL TRADE AND 
COMPANY AFFAIRS be pleased to state: 

(a) whether there is great demand in 
North India for the Ferguson tractor made 
by M/s. Tractors  and Farm Equipments 
Ltd., Madras; 

(b) the step taken to ensure that these 
tractors are used in the North also and 
may be made available at cheaper rates, 
as they are being sold at very high prices 
in black market; and 

(e) whether any directive has been issued 
to the Agro-Industries Corporation, Madras 
in this regard? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F. A. 
AHMED): (a) There is a demand for 
Massey Ferguson tractors throughout the 
country. The demand in North India Is 
relatively larger compared to the rest of 
tbe country. A larger percentage of 
Massey Ferguson tractors produced in the 
year 1969 was also sold in North India. 
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(b) The seUinl prices of ii ~n ii  trac-
tors have been fixed under the Tractors 
{Price Contron Order, 1967. Hence no 
dealer can charge a higher price. 
(c) No, Sir. 

LooTING OF BILPUR STATION (NORTH!RN 

RAILWAY) 

8613. SHRi RAM KISHAN GUPTA : 
Will the Minister of RAIL WAYS be 
pleased to state: 

(a) wheiher it is a fact that Railway 
station of Bilpur of the Northern Railway 
was looted on the 14th March, 1970 by 
deeoits; and 

(b) if so, the nature and details of the 
loss suffered and the steps taken to arrest 
the culprits? 

THE MINISTER OF RAIL WAYS (SHRI 
NANDA) : (a) and (bl, On the night of 
13/14-3-1970, five dacoits are alleged to 
have looted the station earnings amounting 
to Rs. 2,482/30 P. at the point of pistol 
and knives. None was killed or injured 
in this incident. One suspect was arrested 
by the Railway Police, Moradabad, on 
22-4-70 in this connection. A case at crime 
No. 54 under section 395 I.P.c. was regis-
tered at Government Railway Police Station, 
Bareilly In. on 14-3-70 which is still under 
investigation. 

DISQUAliFICATION OF A MEMBER OF 

PARLIAMENT OR A MEMBER OF LEGIS-

LATIVE ASSEMBLY AS A SEQUEL TO 

RECOMMENDATIONS MADE BY MUDHOL-

KAR ENQUIRY COMMISSION Ap-
POINTED BY BIHAR GOVERN-

MENT 

8614. SHRI R. K. AMIN : Will the 
Minister of LAW AND SOCIAL WEL-
FARE be pleased to state : 

(a) whether it is a fact that the Mudhol-
kar Commission appointed by the Govern-
ment of Bihar has made several recomtne.D-
dations for disqualifying anyone to be a 
Member of Parliament or a Member of 
the Legislative Assembly; 

(b) if so, the details thereof; and 

(c) the Iteps  Government propose to 
taken in this regard 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF LAW AND IN THE 
D'EPARTMENT OF SOCIAL WELFARE 
(SHkI MOHO. YUNUS SALEEM) : 
Ca) and (b). Yes, Sir, An extract from the 
Report of the Mudholkar Commission of 
Enquiry set up by the Government of 
Bihar is placed on the Table of the House. 

(e) The matter will be considered by the 
Government. 

STATEMENT 

Extracts from the Report of the Mudholkar 
Commission of Eflquiry set up by the 

Government of Bihar 

Recommendation 

The Representation of People Act may 
be suitably amended by disqualifying from 
candidature at any election for a certain 
period of time every penon who had held 
the office of a Minister at every le\'el :-

(a) who by his deliberate act or omission 
caused loss to the State Exchequer, 
or 

(b) who generally commits breaches of 
procedural rules to the detriment of 
the State or of any individual, or 

(c) who has' been found guilty by a 
court of law or a Commission of 
Inquiry of indulging in corruption or 
self-aggrandisement in any other man-
ner or who improperly confers bene-
fits-pecuniary or otherwise on persons 
in whom he is interested, or 

Cd) who deliberately violates his oath 
of office or oath of secrecy, or 

(e) who brings about the defeat of a 
Oovernment of which he is a member 
and secures office for himself in the 
succeeding Government in considera-
tion of the part played by him in 

tbrowing out I1Ie Government in 
which he was a Minister. 

~ ... ~~~  
,"""*,,, ~ ~  .... 

I'm '""" 
1615. tft 'fIIII'IIfMt "I'fI(itft: m 
~ Q'r q: ~ ttl" Ptr ~ (if; : 
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LATE ARRIVAL OF I-UP KALKA MAIL 
(Ex-HoWRAH) AT DELHI 

8617. SHRI RAM AVTAR SHARMA: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number of limes the I-Up Kalka 
Mail ex-Howrah rcached Delhi laIc by one 
hour during the last lhree months; 

(b) whether it is a fact that this train 
reached Delhi late many times during the 
month of March, 1970, and e ~i  on 
the 8th March, 1970 it reached .• carly an 
hour late because a Union Minister was 
travelling by this train and he was being 
felicitate<!..?y his admirers at every station; 

(c) whether it is also a fact that catering 
services for IUDCh on this train were suspen-
ded only after operating for half-an-hour as 
most of the staff was busy attending the 
VIP and many passengers were put to 
great hardship and to go without food 
as a result thereof; and 

(d) if so, what steps Government 
are taking to see that such hardships are 
not caused to the travelling public when 
the V.I.P. travel by trains? 

THE MINISTER OF RAILWAYS (SHRI 
NANDA) : (a) During the three months 
January to March, 1970, I Up Mail arrived 
Delhi lale by 1 hour or more on a total 
of 14 occasions. 

(b) In March, 1970, this train arrived 
Delhi late on 18 o:casions. On 8-3-70 the 
train arrived 40 minutes late on account of 
severaI factors io cludinl alarm chain pul-
ling from Air Conditioned Coach. No 
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detention is reported to be due to any 
felicitation of the Union Cabinet Minister. 

(c) No. The lunch service on 1 Up 
Howrah-Delhi-Kalka Mail commenced on 
8-3-70 at 11 hours and continued upto 
1430 hours without interruption. Normal 
services are not interrupted to give service 
to V.l.Ps. 

(d) Does not arise. 

BEGGAR HOUSES 

8619. SHRI BENI SHANKER SHAR-
MA : Will the Minister of LAW AND 
SOCIAL WELFARE be pleased to state: 

(a) the number of beggar houses func-
tioning in the country, t te~ i e  

(b) the number of beggars in each State; 
and 

Ie) the steps taken to employ them gain-
fully? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
[DR. (SHRIMATI) PHULRENll GUHA] : 
(a) A statement is laid on the Table of the 
House. [Placed in Library. See No. LT-
3413/70]. 

(b) No national survey has been made 
recently. A statement showing the State-
wise figures of persons grouped as vagrants 
and beggars in the  census report of 1961 
is laid on the Table of the House. [Placed 
in Library. See No. LT-3413/70]. 

(c) The various Work Houses and Beggar 
Homes set up by the State Governments 
provide training in different trades, e.g., 
tailoring, laundry, bakery, weaving, printing, 
toy making etc. to enable them to secure 
aainful employment after discharge from the 
begger homes. 

FIRES IN INDUSTRIAL EST AJILISIfMENTS 

8620. SHRI VALMlKI CHOUDHARY : 
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND 
COMPANY AFFAIRS be: pleased to state: 

(a) the steps tUCID to check fires in 
the industrial EstabJiahments in the country; 

(b) whether any nanD. have been laid 
down in this rcprd, and if 80, the details 
tbcreof; 

(e) bow far they have reduced at helped 
to reduce the incidence of fires; and 

(d) how far the 'National Fire Services 
Day' observed on the 14th April, 1970 
proved to be a success? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI 
F. A. AHMED) : (a) All public sector 
undertakings and important private sector 
undertakings have been brought under the 
Industrial Security Scheme and proper fire 
fighting measures have been devised fbr 
each such undertaking. The Security Ad-
viser ensures their implementation and also 
sometimes arranges a rehearsal to see as to 
how Ihe Fire Fighting Wing acts in case 
of fire. 

(b) Norm, for Fire Fighting have bccn 
laid down and the fire fighting scheme for 
each plant is based on them. The Norms 
in general are : 

(i) There will be a proper Fire Services 
Wing in each Plant, whose strength will 
be commensurate With the require-
ments of the plant. 

(ii) The Fire Services Wing will be: headed 
by a trained and experienced Fire 
Officer. 

(iii) That requisite number of Fire ex-
tinguishers will be: placed at the 
required places. 

(iv) That the Fire extinguishers wiU be. 
of the proper type and checked at 
periodical intervals with a view to 
ensure that they are fully effective. 

(v) That in bigger Plants Fire briaadcs 
will be: maintained and necessary hy-
drants wiIJ be: provided. 

(vi) That. inflammable material in the 
Plant will be: carefully auarded and 
specially searegatcd from thin .. which 
may lead to fire. 

(vii) That fire consciousDess will be instil-
led in the workers and Fire demonstra-
tions held periodically. 

(viii) Other miscellaneous _urea for 
8re filhtina. 
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(e) We do not have any stati,Jtics at 
present, but can say that there are very few 
fires in the undertakings and that the 
measures adopted have considerably helped 
to reduce the incidence of fire. 

(d) The National Fire Services Day was 
observed on the 14th April, 1970 in the 
manner shoWn in the enclosed note and 
from all indications it appears that the 
Day was a success. 

Note on Observance of Fire Service Day 

Like previous yeats, the Fire Selvices 
Day was observed throughout the country 
on 14th April, 1970 to bring consciousness 
amongst general public to prevent fires. 

2. A particular theme is highlighted every 
year and the theme for the 14th April, 1970 
was Fire Prevention in industries. Suitable 
posters depicting the theme were printed 
and sent to all the State Governments for 
display. Likewise folders with appropriate 
photographs and hints for fire prevention 
were also printed and sent 10 all the State 
Governments. 

3. The State Governments were advised 
to prepare appropriate cinema slides for 
exhibition in the local cinema houses for a 
week preceding 14th April, 1970. 

4. A Newspaper supplement containing 
articles on fire prevention with particular 
reference to fire 'Prevention in industries was 
brought out on the 14th April in various 
newsp;'pers throughout the country in 
Hindi, English and different regional lang-
uages. Instructions were also is.qued to the 
State Governments to advise tbe local Fire 
Services in tbe States to arrange lectures and 
demonstrations on fire prevention and fire 
fighting, at important places of gatbering for 
tbe benefit of the general public. They were 
also requested to illuminate fire stations 
on this day. 

S. All India Radio was requested to 
broadcast small features dealing with the 
dalliers of and protection from fire from 
their broadCll8linll stations all over the 
country. 

6. The P&T Department arf8l1JCd special 
cancellation of stamps with slollans 'Fire 
Services Day-14th April' in important 

post o1Iices of the country on the occasion 
of tlte Fire Services Day from 1st to 14th 
April, 1970. 

7. The celebration of this day has been 
covered by tile ne","sreel also and will be 
displayed  in the cinema houses throughout 
the country. 

8. A special demonstration on fire fighting 
and fire prevention was arranged under the 
auspices of the State Gov!. in the industrial 
city of Bombay to which hi&h dignitaries 
were invited and wide publicity was given 
to focus attention of the general public 
on the importance of fire prevention and 
the purpose of Fire Services Day. In the 
year 1969, similar demonstration was 
organised at Calcutta. 

9. In addition to the r.bove, television 
coverage was given in Delhi. The Song and 
Drama Division of the Ministry of Infor-
mation & Broadcasting had arranged a 
drama which was staged at a few Fire 
Stations in Delhi where general public 
was also invited to further highlight the 
importance of the Dny. Hand-bills depicting 
fire prevention bints were air-dropped in 
Delhi, particularly in the industrial areas. 

10. Fire Services Day pin-fl: .gs were sold 
on the Fire Services Day throuBltout the 
country, the coUections therefrom being 
used for the benefit of the Fire Services 
Personnel, their fumilies and the f'milies 
of the deceased firemen. 

CONDmON OF FIRsT CLASS COMPARTMENTS 
A'ITACHED TO DE-LUXE TRAINS BET-

wt:EN HOWRAH AND NEW DELHI 

8621. SHRI SAMAR GUHA : Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether it is a fact that recently 
First Class coaches of other trains are 
frequently attachod to De-Luxe trains run-
nilll bdween Howrah and New Delhi; 

(b) whether  such coaches very often 
remain dirty, unclean, without Attendant 
at ni&ht and havilll  no arrangement for 
Sweepers between Mupa! Sarai aDCl JM,iha 
Stations; 

(c) whether First Clus compartments on 
most of the occasions, are attached either 
at the end or with the eJ1lline; 
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(d) whether as a result thereof, first Class 
passengers and MOIJ1.bers of Parlkment 
frequently travellinll by such De-Luxe trains 

~ denied of connect.iQII corridor with t~ 
dining car and as such, meals, tea and 
breakfast served to them either get cooled 
or become dirty and they are also denied 
of choice of meals and proper services; 
and 

(e) if so, whether Government would 
take stc:ps to remolle ~e difficulties and 
ensure that First Class coaches are attached 
in a way that corridor facility to dining car 
can be availed of? 

THE MINISTER OF RAILWAYS (SHRI 
NANDA) : (a) No. Only when the regular 
vestibuled coach of the De-Luxe Air-condi-
tioned Express rake is defective, then it is 
replaced by another 1('1" built First Class 
coach. 

(b) No. These coaches are properly 
cleaned and are provided with a coach 
attendant. Safaiwalas are also posted at 
all stopping stations to attend to coaches 
between Mughal Sarai and Jbajha. 

(e) and (d). The coaches  provided on the 
Oe-Luxe rakes are all wired to operate on 
400/110 volts A.C., the power for which is 
supplied from the generator cars marshalled 
at the ends. The generator cars are only 
vestibuled at one end. When the regular 
coach in this formation is defective, thc 
replacement coach, which is equipped with 
24 volts D.C. wiring has necessarily to be 
marshalled at the end. 

In such cases orders for meals etc. are 
obtained from passengers in advance and 
they are served in trays which are properly 
protected from dust by means of covers 
and served as hot as possible. 

(e) All ell'orts will be made to ensure 
that as far as possible the regular First 
Class coach of the Air-conditioned De-
Luxe rake i~ attached, to avoid incon-
venience. 

NEW INDVSTlUFli SET UP TN ~ 

8622. SHRI N_ R. DEOGHARE: 
Will the Minister of INDUSTRIAL 
DEVELOPMENT. INTERNAL TRADIl 
AND COMPANY AFFAIRS be plellleCl to 
state: 

(a) t ~ detjlils of the new i u ~ie  ~ 

in Maharashtca in public III)d i ~e ~ 

tors during the Il16t t ~ YJ81S; 

(b) the new Industries proposed to be 
started in the n!ar future in Mhaharashtra 
in both the sectors; and 

(c) the employmellt opportunitles ex-
pected to be increased as a result of startiJlg 
the new industries? 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SlfJU 
F.A. AHMED) : (a) to (c). Informiltioll 
is being collected and will be placed on the 
Table of the House. 

ENFORCEMENT OF RULE REGAJIl)ING 

ENTRY TO RAILWAY PLATFORMS W1'I1I 

PLATFORM 1icICETS 

8623. SHRI N. R. DEOGHARE 
Will the Minister of RAILWAYS be 
pleased to state : 

(a) whether it is a fact that at many 
small and medium Railway stations in the 
country entry to Railway Platforms with 
proper platform tickets is not enforced; 

(b) if so, the reasons therefor; and 

(c) the action being taken in this regard? 

THE MINISTER OF RAILWAYS (SHRI 
NANDA) : (a) Yes. Entry on the plat-
forms at small stations, where heavy pas-
senger traffic is not dealt with, is aUowed 
without platform tickets. 

(b) At small stations, the number of 
persons, other than intendinll PlIssenJICn, 
seeking entry to the platforms bemg IICII-
Iigible, entry through platfol m tickelJ is 
not enforced and permission to enter the 
platforms during train timiDas is given by 
the Railway staff concerned, on duty. 

(c) The position is reviewed from time 
to time and platform tickets are introduced 
at stations, where justified. 

REPRESaNTAnoN SUBwrrrm BY CLuNDI 

O. GANDHlDHAN 'TO GENEIlAL 

MANAGER, WI!BI'I!II.N RAILWAY 

8624. SHRI 1. M. BISWAS : WiD \he 
Minister of RAILWAYS be pJea.d to 
lIale : 



lSI IlJ'rltfell AlI8Wers MAY S, 1970 W rltten AlIIWera 152 

(a) whether the Cleaners of Gandhidham 
recruited at the time of introduction of 
dieselisation have recently made any rep-
resentation to the General Manager, Western 
Railway; 

(b) if so, their grievances; and 

(c) the action taken to redress their 
lJ"ievances? 

THE MINISTER OF ltAILWAYS (SHRI 
NANDA) : (a) Yes. 

(b) Their main grievance is that on the 
merger of steam and diesel cadres, some 
of the staff have been reverted ~  1e~ne  

(c) The interests of the original diesel 
staff have been safeguarded upto tbe strge of 
Shunters till the last Diesel 1e~ne  appoint-
ed in the original Diesel cadre till 12-10-64 
gets promoted as Diesel Shunter in the 
original Diesel cadre (NBL) as existing on 
12-10-64. They have brought injunction 
order from the Court against these reversions 
and the matter is sub judice. 

FIXATION OF SENIORJ1V IN 1Hr i~1 CF 

GUARDS 'C' ON WESTERN RAILWAY 

8625. SHRI BHOLA NATH MASTER: 
Will the Minister of RAILWAYS be 
pleased to state : 

(a) the basic principles, if any, laid down 
for the fixation of relative seniority of the 
direct recruits and promotees in the Grade 
of Guards 'C'; 

(b) whether the relative seniority of the 
two entegories on the Western Railway 
has actually been fixed in accordance with 
those principles; and 

(c) if not, the reasons therefor? 

THE MINISTER OF RAILWAYS (SHRI 
NANDA) : (a) The criterion for determi-
ina relallve seniority of non-Iazetted staff 
in posts wbich are partially fl'lcd by direct 
recruitment and partai11y by promotion is 
the date of promotion in tbe ense of a 
promotee and the date of joining the work-
ing post in the case of a diTfct n-cruit, sub-
,ject to the condition that IlIler-se seniority 
of promotees and direct recruits respectively 
I. not disturbed. In cases where pr"'""tees 
tnd direct rea-uits bapplm to join the wort-
iDa posta on one and the same date tflc 

promotees and direct recruits should be 
put in alternate positions subject to the 
condition that the inter-se seniority of the 
two catelories already assigned is not 
disturbed. 

(b) Yes. 

(c) Does not arise. 

CLERKS GItADE I IN GENERAL AND 
TItAFFlC SENIORJTY UM7S Of ZCNAL 

ACCOUNTS DEPARTMENTS 

8626. SHRI MOHAMMAD ISMAIL 
SHRI GANESH GHOSH : 
SHRI NAMBIAR : 

Will the Minister of RAILWAYS be 
pleased to state the total number of Clerks 
Grade I in the Accounts Deparlment work-
ing in the General Accounts Seniority 
Unit and Tr2ffic Accounts Seniority Unit 
on each Znnal Railway. separately. for 
each seniority unit ? 

THE MINISTER OF RAILWAYS (SHRI 
NANDA) : Information is being collected 
and will be laid on the Table of tbe Sabha_ 

PROMOTION OF CLERKS GRADE II IN 

ZoNAL TRAFFIC AND GfMRAL Ac-
COUNTS SENIOltflY UNITS 

8627. SHRI C. K. CHAKRAPANI : 
SHRI K. RAMANI : 
SHRIVISWANATHA MENON: 

Will the Minister of RAILWAYS be 
pleased to state : 

(a) the total number of Clerks Grade II 
qualified and unquelified on each Zonal 
Railway in the Tr"ffic Accounts Seniority 
Unit separately for each category; 

(b) the total number of Clerks grade II 
qualified and unqualified on each Zonal 
Railway in the General Accounts Seniority 
Unit separately for ccah catelory; and 

(c) the steps taken by Government to 
promote the above staff? 

tHE MINJSTEJt OF RAIL WAYS (SHlU 
NA1'lnA). (oa) to (e). Inf<>nnation is beina 

~e  and will be laid on the Table 
of the Sabha. 
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SUCCESS OF CLERItS GRADE II IN App-

ENDIX II-A EXAMlNATION, 1970 

8628. SHRI C. K. CHAKRAPANI : 
SHRI K. ANIRUDHAN : 
SHRI MOHAMMAD ISMAIL : 

Will the Minister of RAILWAYS be 
pleased to slate: 

(a) the total number of Clerks Grade II 
in each Zonal Railway who appeared in 
the Appendix II-A examination held in 
the year 1970; and 

(b) I he tolal number of Railway employees 
who passed the said examinalion in each 
Zonal Railway? 

THE MINISTER OF RAILWAYS (SHRI 
NANDA) : ra) and (b). A stalement is 
laid on the Table of the HflUSC ~  

in Library. See No. LT--3414/70.) 

ABSORPTION OF SURPLUS STAFF IN FOREIGN 

TRAFFIC ACCOUNTS OFFICE OF WESTERN 

RAILWAY 

8629. SHRI VMANATH: 
SHRI P.  P. ESTHOSE: 
SHRI E. K. NAY ANAR: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that the case re-
garding deployment of surplus staff in the 
Foreign Traffic Accounts Office of the 
Western Railway at Delhi is lying pending 
for years tOgl:ther; 

(b) whether the reply "The matter is 
under consideration" had always been given 
since rno re than a year;  and 

• (c) if so, the reasons for such a long 
delay and when it will be finalised 1 

THE MINISTER OF RAILWAYS (SHtU 
NANDA): (a) to (c). In Foreign Traffic 
Accounts Olliee, Western Railway, Delhi, 
117 posbl became surplus due to mechani-
llltion in the year 1965. As protection 
...unat transfer out of Delhi was eXletlded 
to staff concerned, after adjustments agaiDst 
other vacancies in the same office as well 
.. in other oftlces in Delhi, 19 lurplus 
Clerks are beioa continued In Fol'CijD 
Traflic Accounts OfIice, Delhi. A ~  

for creation of clciii:al PoIII lb ti~ 

Traffic Accounts Office, Delhi and deploy-
ment of the above surplus clerks &pinst 
these posts, has been received from Western 
Railway in September 19159, which is 
under examination. A decision wil be taken 
very shortly. 

OBSERVANCE OF SILENCE HOURS TO INCREASE 

EFFICIENCY IN OFFICES OF RAILWAY 

MINISTRY 

8630. SHRIMATISVSEELAGOPALAN: 
SHRI GANESH GHOSH: 
SHRI K. RAMANI : 

Will the i~i te  of RAILWAYS be 
pleased to refer to the reply given to Vn-
starred Question No. 3235 on the 
9th December, 1969 regarding observance 
of silence hours in Foreign Traffic Accounts 
Office (Western Railway) at Delhi and in 
Traffic Accounts Office al Ajrner and 
State: 

(a) the reasons for restricting movement 
of staff for about two hours daily in certain 
offices of the Western Railway only; and 

(b) the reasons for not extending these 
orders for increasing efficiency in the offices 
of his own Ministry? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) and (b). 0 dera have 
been issued in consultation with the recog-
nised Vnions restricling the movement for 
aboul 2 hours daily during the normal 
working lime in certain offices of the 
Western Railway only in order to ensure 
efficiency and for the convenience of staff. 
It has not been considered necessary to 
eXlend these orders in the offices of the 
Ministry of Railways . 

MEMORANDUM By TRICHUR RAILWAY 

PORTERS' UNION 

8631. SHRI A. K. GOPALAN: 
SHRI C. K. CHAKRAPANI: 
SHRI P. GOPALAN: 
SHRI E. K. NAY ANAR: 

Will-the M1Dlster of RAILWAYS tra 
pleued to state: 

<a) wbether Government have rec:dftd 
recently any memorandum from the Trn:hur 
tamray Porten' UDfon; 
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(b) if so, the main daDa.o.ds of the Por-
ters; and 

(c) ~t e  Government !:\aye since cOJ;lSi-
~ these demands and, if so, the action 

taken thereon 7 

THE MJNISTER OF RAILWAYS 
~  NANDA): (a) Yes. 

(b) A statement ia attached. 

(c) the Ulatter is under consideration. 

Statement 

DHMANDS MADE BY TIlE TRICHlJR RAILWAY 

PORTERS' UNION 

(I) The name 'Licensed Porter' should 
be changed to 'Railway Porter' and the 
porters treated as Railway Employess. 

(2) The minimum salarY of a Porter 
should be fixed at fifty rupees. 

(3) Porters should be allotted three 
shirts and three turbans per year as uni-
forms. 

(4) The rate per head-load should be 
raised from 30 paise to 50 paise. 

(5) The rate of lugga,ge per trolley should 
be raised from ninety paise to two rupees. 

(6) Medical assistance, residential faci-
lities and concession of free travel should 
be given to porters and their families. 

(7) The children of the porters shOUld 
be given educational assistance and pre-
ference for  the  posts advertised by Railway 
Service Commissions. 

(8) Porters should be given preference 
when barren-lands ullder the Railway 
Board are assigned. 

(9) Porters Sl:\o\lld also be given the 
benefit of Provident Fund Il1ld Gratuity 
Schemes. 

(10) Porters should be allotted six 
t ~  for the convenience of e~  

(II) Supply of uniforms for 1968-69 and 
1969-70. 

(12) Payment for loa4ill8 and uIlloadiqJ 
work done Cor two months. - . 

REfroRATION OF H.oLlD.),S AND UNI,FORM 

FACILll'W ro ~ iv SrAFF (SWDl'ERS, 
BHISnES ON EASTERN RAILWAY) 

8632. SHRI ESWARA REDDY: Will 
the Minister of RAILWAYS be pleased 
to state: 

(a) whether it is a fact that from October, 
1969 the Railway Administration has 
restored certain facilities (holidays) to 
Class IV staff (Sweepers, Bhisties etc.) 
working under the headquarters, Eastern 
Railway, Calcutta; 

(b) if so, the details thereof; 

(c) whether it is also a fact that the low 
paid staff has not been given the facilitiy 
of uniform as yet; and 

(d) if so, whether Government would 
take an early decision in the matter? 

THE MINISTER OF RAILWAYS 
(SHlU NANDA): (a) and (b). Jns-
tructions were issued in September, 1969 
extending the benefit of closed holidays to 
this categorY of staff by treating them like 
any other staff employed in offices. 

(c) and (d). Based on the recommenda-
tions of the Departmental Uniforms Com-
mittee appointed in 1965, uniforms for 
Railway staff were standardised in 1963. 
In accordance with these orders specific 
categories of low paid staff, including 
sweepers and Dbisties were made eligible 
for supply of uniforms'. In 1966, the opera-
tion of these orders was held in abeyance 
as a measure of economy. 

It may be mentioned that another Depart-
mental Uniforms Committee was appoin-
ted in March, 1969. The Committee have' 
since submitted its report which is under 
examination. 

CoN1IRMA'I;lON OF WORKERS UNDER 

EASTERN RAILWAY HEADQUARTERS 

8633. SHRI ESWARA REDDY: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether it Is a fact that about 20 
persons working since 1958 under the 
Headlluarters, Eastern Railway, Calcutta 
have not been confirmed, although they 
are holdillB permanent posts; and 
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(b) if so, the steps being taken to 
.make them permanent? 

THE MINISTER OF RAILWAYS (SHRI 
NANDA); (a) Yes, but persons working 
elsewhere hold lien on these posts. 

(b) Temporary posts are being converted 
into permanent to the extent permissible to 
admit confirmation of staff. 

PERMANENT ABSORPTION OF CASUAL 
LABOURERS AGAINST PERMANENT VACANCIES 

IN LOCOMOTIVE WORKS, CHARBAGH, 
LUCKNOW (NORTHERN RAILWAY). 

8634. SHRI ESWARA REDDY: Will 
the Minister of RAILWAYS be pleased to 
state: 

(a) whether il is a fact Ihat upto March, 
1968 for over ten years there were ten 
casual labourers in'the Locomotive Works, 
Northern Railway, Chmbagh. Lucknow; 

(b) whether it is also a fact that on the 
5th April, 1968 and 6th April, 1968 a panel 
was formed and the result declared on the 
26th April. 1968 and these workers were 
called for an interview in June. 1969; 

(c) whether it is furlher a fact that these 
workers were declared fit and senl for 
Medical examination; and 

(d) if so, the rason why all of them have 
not been absorbed in the permanent 
vacancies? 

THE MINISTER OF RAILWAYS (SHRI 
NANDA) : (a) to (d). Information is being 
collected and will be laid on the Table of 
the Sabha. 

DIFFICULTIES OF GUARDS OF LUMDING 
Hl!ADQUARTERS IN THE ABSENCE OF 

BRAKESMAN 

8635. SHRI DHIRESWAR KALITA: 
Will the Minister of RAILWAYS be pleased 
to state : 

(a) whether it is a fact that the Guards 
of Lumding Headquarters, Northeast 
Frontier Railway are to work 3Up/4Dn 
Assam Mail and 201 Up/202 Dn Cachar 
Mail without any Brakesman; 

(b) whether it is also a fact that without 
a Brakesman to such trailll they face im-
mense trouble to load and unload packaaea 

MI6LSS170 

from tile front TLRS within the short halt 
of 2 minutes and 

(c) if replies to parts (a) and (b) above be 
in the affirmative, the steps being taken to 
set free the Guards of those trains to 
maintain the safety outlook of the train? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) to (c). No brakes-
man has been provided on No 3/4 Assam 
Mail and No. 201/202 Gauhati-Silchar 
Passenger trains in view of the fact that the 
number of parcel packages carried by these 
trains is very small and can be handled 
without difficulty by the guards of these 
trains. On No. 3/4 Mail, which compara-
tively is a much longer train, two Guards 
are provided, and the second Guard can 
easily deal with the parcel packages. 

CONFIRMATION OF GUARDS OF MALDAH AND 
KATIHAR DIVISION' (NORTHEAST FRONmR 

RAilWAYS). 

8636. SHRI DHIRESWAR KALITA: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether it is a fact that some of the 
Railway Guards of the Maldah and Katihar 
Division, Northeast Frontier Railway. 
are not being confirmed in their services 
although they are working for over six 
years in this category; 

(b) whether it is also a fact that the 1aat 
confirmation list of Guards was circulated 
by DS/KIR in September, 1963; 

(c) what arc the guiding principles and 
factors to decide the confirmati, n of the 
Running staff; and 

(d) if the Railway Guards of the Katihar 
Division, Northeast Frontier Railway. 
Working for over six years as Guard are 
not being confirmed in service, the action 
being taken in this connection ? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) Out of the total 
sanctioned strength of 2'9 Guards on 
Katihar Division, including Maldah only 
24 Guards with over 6 years servil:e have 
not been confirmed in the initial arade of-
Rs. 130-225(AS). 

(b) No. After 1963, on len oa:asion, 
orders confirmilll Guards have been 
issued on Katihar Division. 
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(c) Like other staff, confinnatlon of 
Running Staff depends upon availability 
of pennanent vacancies ana fulfilment of 
other prescribed criteria. 

(d) Acticn to convert temporary posts 
into permanent ones, wherever justified, 
is being taken by the Administratlon, and 
eligible staff will be confinned against these 
posts. 

NON-PAYMENT OF ARREARS TO GUARD OF 

MAluANI OF TINSUKlA DIVISION (NORTH-

EAST FRONTIER RAILWAY) 

8637. SHRI DHIRESWAR KALlTA: 
Will the Minister of RAILWAYS be pleas-
ed to state: 

(a) whether it is a fact that a Guard of 
Mariani of the Tinsukia Division North-
east Frontier Railway, has not received his 
arrear bills under Br. No. 925 of the 14th 
October, 1965 of Rs. 441 and Br. No. 
189 of the 4th May, 1967 of Rs. 841/-; 

(b) whether it is also a fact that the arrear 
bills pertain to the year 1964; 

(c) whether it is further a fact that General 
Manager (Pl, Frontier Railway vide his 
letter No. WB/HQ/T/335 of the 17th May, 
1969 to DCS/DBRT, Northeast Frontier 
Railway gave a target date for final disposal 
of tbe case which has also passsd; and 

(d) if replies to parts (a) (b) and (c) 
above be are in the affirmative, the action 
being taken to settle the case? 

THE MINISTER OF RAILWA YS 
(SHRI NANDA): (a) to (c). Yes. 

(d) Action is being taken to settle the 
case without any further delay. 

SHIFTING OF INDUSTRIES FROM 

WEST BENGAL 

8638. SHRI INDRAJIT GUPTA: Will 
the Minister of Industrial Development, 
Internal Trade and Company Affairs be 
pleased to state : 

(a) Wbether Shri A. K. Jain, President 
of the Indian (;;hamber of Commerce had 
tecently disclosed at a neWS n e e~ e in 
Calcutta that at least half a dozen States 
had approached the chamber with attrac-
tive proposals for shifting industries from 
West Bengal to their respective States and 

some of the States had even opened liaison 
offices in Calcutta to pursue the matter; 

(b) wbether the statement is factually 
correct; 

(c) if so, the names of the States which 
have aproached the Chamber for the 
purposes and what are the details of the 
proposals made by these States in this 
respect; 

(d) whether any industrial units are 
likely to be shifted from West Bengal to 
these States in the near future; and 

(e) the Centre's attitude in regard to 
shifting of industries from one State 
another 

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT , INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI F.A. 
AHMED): (a) to (d). A press report appear-
ing in the Amrita Bazar Patrika dated the 
14th April, 1970, in regard to what Shri 
A. K. Jain, President of the Indian Chamber 
of Commerce, is said to have stated in a 
press conference in Calcutta on 13-4-1970, 
has come to Government's notice. In the 
Press Report, there is no reference to any 
specific States which had approached the 
Chamb"r with proposals for shifting of 
industries from West Bengal. 

(e) Government's policy is to discourage 
shifting of Industrial Undertakings from 
one States to another, except that a change 
of location may be considered in excep-
tional cases on strong techno-economic 
grounds, after considering the views of the 
both the State Government concerned. 
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BoUNDARY WALL AND LABORATORY EQuIP-

MENTS FOR RAILWAY HIGH ScHOOL, 

KHURDA ROAD 

8640. SHRI CHINTAMANI PANI-
GRAHl: Will the Minister of RAILWAYS 
be pleased to state : 

(a) Whether the Railway Administration 
is aware of the fact that the Railway High 
School at Khurda Road has no boundary 
wall. no common room, and no laboratory 
equipments; 

(b) whether his Ministry is aware of the 
fact that because of inadequate furniture, 
the StudeDts are made to sit OD floor. 

(c) the annual expenditure incutred on 
this School; and 

(d) the steps Government are taking to 
improve the School and provide it with 
necessary facilities? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): <a) Yes. A. science i. 
DOt a specialised subject tau&bt in the school, 
there is DO need for a science laboratory. 
However. scientific equipment is available 
for teachiD& IDJICrBl science. 

(b) Due to temporary shortage of fur-
niture as a result of their being broken or 
damaged, some students of primary section 
are made to sit on the floors. Arrange-
ments have been made to replace them. 

(c) Rs. 1.68,187 ·24 for the year 1969-70. 

(d) Arrangements have been made to 
provide adequate furniture. Arrange-
ments are also being made for provision of 
a barbed wire fcncing with cemeDt poles 
on ono side to isolate the compound from 
the hospital area. 

ALLOTMENT OF VACANT GoVERNMENT LAND 
TO PERSONS DISPLACED FROM LAND ACQUIRED 

FOR HAssAN-MANGALORE RAILWAY UNE 

8641. SHRI LOBO PRABHU: Will the 
Minister of RAILWAYS be pleased to 
State: 

(a) the reasons why the vacant G.wern-
ment land has not been assigned to those 
whose land has been acquired for the Hassan-
Manplore Railway as has been done in 
the Panambur Harbour Project; 

(h) the reasons why the Railways do not 
approach the Revenue authorities for such 
exchange; and 

(c) what is the total of private land 
acquired for the Hassan-Manplore Project 
in the South Kanara District? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) and (b). Land for 
railway projects is acquired through the 
agency of the State Government and 
compensation as fixed by the latter is paid 
to them for disbursement among the con-
cerned landowners. It is for the State 
Government to consider alternative modes 
of compensation. 

(c) The total land acquired for the Hassan-
Manplore Railway Project in the South 
Kanars District is 1384 acres. 

CONSTRUCTION OF oV£II.-BRlDOE ON 

THANJAVOIlE-TKICHY RAILWAY LINE 

8642. SHRI MURASOLI MARAN: 
Will the Minister of RAIL WAYS be please! 
to ststc: 

(a) whether any proposal has been 
received from the Tluuliavore Municipality 
tbrouah the Government of Tamil Nadll 
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for re-construction of over-bridge on the 
Thanjavore-Trichy Railway line; 

(b) if so, the action thereon; 

(c) whether the proposal has not been 
accepted by the Railway Board; 

(d) whether any proposal for the reCons-
truction of the bridges has been accepted 
in the case of any other bridge in the country; 
and 

(e) if so, the reasons for not accepting 
this proposal? 

THE MINISTER OF RAILWAYS 
(SHRI NANnA): (a) to (c). A request 
was received from the Government of 
Tamil Nadu for rebuilding of the over-
bridge at km. 3SSjl2-13 near Thanjavore 
with provision for wider roadway. Since 
the bridge is otherwise sound and the re-
building thereof is required only to cater 
to the needs of road traffic, the entire cost 
of reconstructing the bridge as desired by 
the State Government shall have to be 
borne by them, who have already been 
apprised of the position. 

(d) Yes, but on the same basis as adopted 
in this case. 

(e) Does not arise. 

SENIORlTY AND PROMOTION OF 'A' GRADF 
GUARD8 ON DIVISION BASIS. 

8643. SHRI BHOLA NATH MASTER: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that except on the 
Western Railway, seniority and promotion 
to the 'A' grade Guards are made on one 
Division basis; 

(b) whether it is also a fact that the 
chances of promotion of Guards from 
Grade 'C' to Grade 'B' which are made 
Division-wise, differ from Division to 
Division; 

(e) if so, does this dual method not 
confer unintended benefits on the Guards 
of certain Divisions who are promoted 
earlier to 'D' arade in theIr Division and 
then to 'A' Gtade due to their accelerated 
(oromotion to 'B' grade. 

(d) whether the reasons for making 
Division-wise promotion to Grade 'B' do 
not equally apply to promotion to Grade 
'A'; and 

(e) whether Government propose to 
remove the anomalies by either ordering 
promotions to 'A' Grade on one Division 
basis or by ordering promotion to 'B' 
Grade also on four Division basis in the 
Western Railway? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) to (e). Information is 
being collected and will be laid on the Table 
of the Sabha. 

NON-ALLOTMENT OF QUARTERS TO EMPLOYEES 
AT KHURDA STATION (SoUTH EASTERN 

RAILWAY). 

8644. SHRJ S. KUNDU: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) when the construction of Type (I) 
quarters Block No. 226 (Unit A, B, C and 
D) in New Developed Colony at Khurda 
Road was completed, the date of handing 
over the quarters by the contractor to the 
authorities and the date of allotment of 
quarters to the employees; 

(b) whether the following quarters in 
Retang Colony at Khurda Road were not 
allotted to the staff though they were com-
pleted since long; 

(/) Block DI to D-9 (35 units) 
Type II. 

(ii) Block No. Dfl 0 to D/24 (60 Units) 
Type I quarters, and 

(iii) Block No. 524/B (one unit) Type 
1II; 

(c) if so, the date of completion of these 
quarters, the date of handing over of the 
quarters by the contractors to the Depan-
ment and the date of allotment of these 
quarters to the members of staff; and 

(d) what is the rent lost to Government 
for non-allotment of these quarters to the 
employees? 

THE MINISTER OF RAILWAYS 
(SHRI NANDA): (a) Date of handing over 
of the quarters by Contractor-30-6-6S. 

Date of completion in all respects 
including ancillary work-22-8-65. 

Date of allotment: Allotment orders 
were issued to the GRP staff for whom 
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tbese were meant on various dates from 
March, 1968 to March. 1970 as and when 
persons who had occupied these quarters 
unauthorisedly were removed. 

(b) and (c). The information is given 
below:-

Quarters Date of Date of Date of 
handing completion allot-
over by in all ment 
the con- respects. 
tractor 

Blocks 
DI toD9 Sept .. 68 Nov .. 68 '1 

to I 

D-IO to Do. 
Sept. 69 ~  .• 68 
Nov .. 68 , to 

D-24 to J Dec .• 69 
Dec .. 68 

524-B March', 69 8-12-1969 

(<I) No loss of rent was slIstained as a 
total sum of Rs. 13,002 was realised by way 
of penal rent from unauthorised occupants 
and from the staff who had occupied before 
the quarters were fully ready as against 
estimated rent of Rs. 9624/-based on assess-
ed rent. 

DEUCENSING OF INDUSTRIIS 

8645. SHRI LOBO PRABHU: Will the 
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND 
-COMPANY AFFAIRS be pleased to 
state: 

(a) the reasons why Government deny 
to 20 larae business houses the benefit of 
delicensina, when the All India Manu-
facturers Orpnisation representina smaller 
1:oncerns. declared at their annual conference 
in favour of all industries contributina to 
the development of the economy; 

(b) the reasons why coal, te"tiles, roller 
flour millina. leather and matches have 
not been delicensed upto one crore; 

(c) since the AIMO Presidnet was apinst 
statutory reservation of products for small 
scale and ancillary industry and voluntary 
demarcation has worked better as in the 
automobile industry, the reason why it is 
proposed to extend demarcation to another 
25 industries; 

ill West Bengal (C.A.) 
(d) which are these industries and wiuU 
are the reasons for reservation; and 

(e) whether the interest of the consumen 
has been considered? 

THE MINISTER OF INDUSTRIAl 
DEVELOPMENT, INTERNAL TRADE 
AND COMPANY AFFAIRS (SHRI 
F.A. AHMED): ~  The char.aes in licen-
sina policy announced recently have been 
made with a view to ensure more broad-
based elltrepreneurship and manaaement 
control in different sectors of industry and 
to prevent concentration of economic 
power. 

(b) Since 1964, the exemp'ion from 
licensing has not been made applicable to 
these industries as they are considered to 
need special assistance alld support 

(c) & (d). It i~ Government's policy to 
promote the growth of small·scale indus-
tries for a Ilumber of socir>-cconomic reasons. 
For techllological and other e n~  certain 
small-scale industries have been found to 
require protection against larger units in 

the respective industries. Government have 
decided to continue the policy of reservina 
certain industries for development exclu-
sively ill the small·scale sector and also to 
extend the area of such reservation t(. the 
extent possible. A list of industries which 
have been reserved for the small scale sector 
is given in the Notification of the Govern-
ment dated the 19th February. 1970 laid 
on the Table of the House as one of the 
enclosures to the 
starred Question 
February, 1970. 

(e) Yes, Sir. 

12-31 bn. 

answer liven to Un-
No. 311 on the 24th 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC 1MPRORTANCE 

REPO\l.TED CLASH OVER FORCIBLE OCCV-

PATION OF LAND IN ~ BEI<GAL 

MR. SPEAKER: Callinl Attention, Shri 
Tapuriah. 

SHRI S. M. BANERJEE (Kanpur): 
On a point of order. Kindly see the 
wordinl of the callina attention motion : 

"To call the attention of the MiniSk{ 
of Home Affairs to the reported clash 
between jotedars and a mob led by 
Communists over forcible occupation 
of land in Midnapore District of W_ 



167 Clashes tor land MAY S, 1970 in West Bengal (C.A.) 168 

[Shri S. M. Banerjee] 

Bengal resulting in the death of several 
jotedars". 

About six or seven 
peasants including a 
pregnant, were brutally 
jotedars ...... . 

days ago, three 
lady who was 
murdered by the 

MR. SPEAKER : fhis is no point of 
order. I am not going to allow it. 

SHRI S. M. BANERJEE: That was 
considered to be a law and order situation, 
when peasants were killed by the jotedars. 
When that is so, can such matters as re-
ferred to in the calling attention motion be 
allowed? I have got information that 
peasants were killed six or seven days ago. 
Kindly allow our call attention motion on 
that. If this is allowed, when jotedars arc 
killing peasants, that should also be allowed 
to be raised by way of a Calling Attention 
motion. 

SHRI VASUDEVAN NAIR (Peermade): 
You will not kindly shut us out merely on 
the technicality of the rule. I have had 
occasion a few days back to raise a similar 
matter when three peasants were killed in 
West Bengal. Several of our members had 
given notice of a calling attention motion. 
J am not questioning your authority. But 
on that occasion, it was disallowed. When 
it is a question of jotedars, it is a pity that 
it is being allowed. As I said, I am not 
questioning the authority of anybody. 

When we see this kind of thing happening 
in this House, we have to bring it to the 
notice of the Speaker (Interruptions) 

SHRI S. K. TAPURIAH (Pali): It is 
not a question of kiUing of jotedars or 
peasants. It is a question of the growing 
violence in the State. 
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MR. SPEAKER : If you 10 into tbe 
selection of these motions, you will see 
that they relate to all sections and all parties, 
sometimes from this side and sometimes 
from that side. On this about 20 Members 
gave notice from all parties; five were 
hallotted, others are still there. So far sa 
your motion is concerned, I have not 
rejected it, is sti1I pendina along with 
others. Tbey will have their turn. 
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MR. SPEAKER : I am not here to reply 
to all this. 

SHRI SAMAR GUHA (Contai) : On a 
point of order. 

SHRI BAL RAJ MADHOK (South 
Delhi) : There are so many calling atten-
tion motions. Can we go into all of them. 
If you permit some Members like this, we 
should be also allowed. It is a Very wrong 
thing for some people to take the law into 
their own hands. 

MR. ~  : I assure you that I am 
not here with any views leaning on this or 
that side. Whatever I think of urgent 
public importance, I admit. INo personal 
inclination at all. 

lit, ~ ~ ~~  fit";m;fi 

!fiT fta ~t  ~ ~ ~ I 

SHRI S. K. TAPURIAH (Pali): I call 
the attention of the Minister of Home 
Affairs to the following matter of urgent 
public importance and I request that he 
may make a statement thereon: 

"The. reported clash between jotedars 

and a mob led by Communists over 
forcible occupation of land in Midna-
pore district of West Bengal resulting 
in the death of several jotedars." 

SHRI SAMAR GUHA :  I have been 
standing. While you have been induljlent 
to other Members to raise points of order, 
you are not allowing me. 

THE MINISTER OF HOME AFFAIRS 
(SHRI Y. B. CHAVAN): Mr. Speaker, 
Sir, on lst May, a procession was taken out 
in Chakmakrampur area, district Midna-
pore, allegedly with the intention of taking 
forcible possession of land: Apprehendina 
that his land might be occupied, one Shri-
dhar Bera along with his three sons and a 
private tutor and armed with two shot 
guns came out to resist. They were 
surrounded by the processionists whereupon 
they fired shots killing two persons and 
injuring six. Thereafter, the mob snatched 
away their guns, killed Shridhar Bera 
his three sons and the private tiltor. The 
Dist rict Magistrate and other officials have 
visited the area. 3 J persons have been 
arrested. The case is under investigation. 

SHRI S. K. TAPURIAH : As many of 
our friends, including some from this 
side, said this incident cannot be viewed in 
isolation. The sense of insecurity, terror 
and violence let loose in West Benaal 
during the United Front regime still looms 
large over West Bengal. The common 
man in West Bengal had hoped for peace 
and restoration of law and order but the 
contempt for law and the desire for vio-
lence bred by Naxalites and CPM durina 
the UF rule is allowed to continue and 
increase under an incompetent Governor .. 
(Interruptions.) Not a day passes; we see 
it here and we can imagine what happens 
in west Benaal; not a day passes without a 
bomb explodina, without an armed clash, 
without a pitched battle in some educational 
institution, without the national ftaa beiDa 
dishonoured and replaced by red fl8a, 
without the photograph or picture of 
Mahatma Gandhi beina dishonoured or 
disfigured at one place or another. While 
all this happens just to please a few friends 
Mr. Chavan sits here silently and smualy 
twidling his thumbs ........ (lnterrup-
t/ons,) God will save the followers of 
Gandhiji and will teach a lesson to tbe 
followers of Mao in this country ..... . 
(Interruptions.) In the past this Government 
used to shirk its responsibilities by sayina 
that law and order was a State subject but 
now that West Benaal is under President's 
rule and the authority to rule BenpI aJ¥! 
to keep it peaceful had been delepted to 
this House and to Parliament, what has 
tbis Government done to improve the 
situation? Mr. Chavan is trying to 
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[Shri S. K.. Tapuriahl 
develop a new cliche and he says that the so-
cioeconomic problems of the State are to be 
'blamed for what was happenin, in West 
Bengal. Are not those problems the crea· 
tion of this G lvernm:nt? Is it not this 
Government that has been ruling the Centre 
for 22 years? Were they not in power in 
West Bengal duriDgthe last 20 years ? What 
did they do to remove those socio-economic 
probl:ms during those years? Even today 
have they come up with a programme to 
see that those problems are removed, whicn 
Mr. Chavan n~i e  make him helpless 
in his attempts to create a c:imatc of peace 
and law and order there? In view of this 
may I know from him whether the existing 
provisions of the Crimin,,1 Procedure Code 
and the Calcutta Suburban Police Act have 
been enforced in full in West Bengal to 
create a  cti'71ate ,'f peace? May I know 
whether the W<st Bengal Administrati"n 
have forwarded to the Central Govern. 
ment draft legislation to tackle !,rowing 
violence and lawle .. n.ss in the State and 
if so, what arrangement' have the Govern. 
ment made to see that such legislation 
en3Cted? May I know, because of the 
failure of the Governor to tackle the situa. 
tion and also because of the, partisan manner 
in which he had been acting and his conti. 
nuous failure to get along with his ad. 
visers and administrators. will the Govern. 
ment transfer the GOvernor? Finally will 
the Government undertake an enquiry 
to find out and establish whether any 
relation or link exists between the Naxa. 
lites and the CPM? 

SHRJ VASUDEVAN NAIR: The 
entire question is irrelevant. 

SHRI Y B. CHAVA N  :  T think the 
5pCcjfic question that he put at the end of 
his long SPeech was whether the present 
provisions of the Criminal Procedure Code 
and the Calcutta Police Act have been 
utilised completely. I think they are. 
(InterruptiDn) I think they are. 

SHRI S. K. TAPURIAH: The Police Act 
does not provide for dealing with smugglers, 
armed sO'lUlllers, smu(!glers possessinll 
• dagers etc., and daily proceSSions are 
1I0in, on with spears and lathis. Has 
any sinlle man been arrested for that? 

SHRI Y. B. CHA V AN : The other 
question asked was whether .... 

SHRI RANGA (Srikakulam) : Would 
he make further enquiries? 

SHRI Y. B. CHAVAN : Certainly, I 
will make enquiries. 

SHRJ S. K. T APURJAH : Has anyone 
been arrested for taking out processions 
with arms and speal'9 and daggers .... 
(Interrllption) 

MR. SPEAKER : Order, order. Will 
he sit down? He has already put his ques-
tions. 

SEVERAL HON. MEMBERS rose.-
( rnterrllPtion) 

C;HRT PllOO MODY (Godina) :. ·Mr. 
SPeaker. Sir, Please tell these puny little 
Communi ts behind me .... 

AN HON. MEMBER : You are the 
stooge, of the joted_rs. 

SHR I PILOO MODY : .. that ~ utin  

in this rashi"n in this House is not going to 
yield them olle inch of territorY. certainly 
not iI, 'he lok Sabha. 

SHRI YOGENDRA SHARMA: We do 
not want all this muck. 

SHRI S. K. TAPURIAH : Sir, you 
called us to order. but what ab<'ltl these 
PeO)'lle who are shouting ? Do you want 
us to listen to them? (lnterrllption) 

SHRI CHENGAlRA Y A NAIDU 
(Chilloor) You called us to order. but can't 
you condemn them? What are you doing. 
Sir? (Interruption) 

MR. SPEAKER : Order. Order. Please 
sit down. T requested Mr. Tal'uriah not 
to interrupt the Minister who had har4ly 
begun. He is a young man; a younl MP. 
(interruptiDn) J also request the han. 
Members on that side not to disturb. 
Why are they shouting at each other? 

SHRICHENGALRAYA NAIDU: Send 
those People to China. 

SHRI S. M. BANERJEE : They shOUld 
be sent to America. 

.t\ 'dif ~ : ~ "I'roI'I1I' ~ ~ ~  I 

MR. SPEAKER :  I am so sorry. If you 
People 'go on behaving like this. I will have 
to think of some other alternative. Five 
to six Members siJtting together on the one 
side and a few 0.1 the other side-you are 
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hOldin. the whole House to ranscm. What 
js this? 

SHRI YOGENDRA SHARMA: If 
nobody abuses, no party is abused, then I 
will assure you on behalf of my party that 
w: .. ill not abuse. But if they abuse us, 
then  they must take it back. 

SHRl BAL RAJ MADHOK : They are 
all taking rot. We always listen patiently 

in this House but when they talk like this, 
they should be ~ e  to order. n ~ t  

tion) 

SEVERAL HON. MEMBERS rose-

MR. SPEAKER :  I am surprised. This 
is an august body where all of you meet. 
If you do not allow each olher to SPeak, 

to express themselves. what is the use of 
this Parliament? Do you think hy shouting 
at each other you arc serving any purpose? 

SHRI Y. B. CHAVAN: The second 
-question that he asked was. \I hether any 
suggestion had been made hy the Bengal 
authorities for having some new legislation. 
The answer is. yes. The supplementary to 
that was. what I he Government of India 
propose to do. We propose to put the 
jlulgestion before the consultative com. 
mittee for West Bengal. 

The third question was about the Gover. 
nor. There is no proposal to transfer 
him. 

SHRI S. M. BANERJEE: Send Mr. C.C. 
Desai. Do they agree? 

SHRI SAMAR GUHA : Sir. I rise on a 
point of order. 

MR. SPEAKER: You are looming larae. 

SHRI S. K. TAPURIAH: Shall J remind 
the Minister of the other points? 

SHRI PILOO MODY: There was one 
important question which has not been 
answered. 

SHRf S. K. TAPURIAH: You can sec 
the record. 

SHRI PILOO MODY : It has not been 
rePlied. He JUSt wants him to refre,h his 
memory. 

SHRI S. K, TAPURJAH : The question 
was whether he would make an enquiry 

to find out whether any link exists between 
the ~ ite  and the CPM 

SHRI Y. B. CHAVAN : It is rather too 
general a question to make an enquiry 
as such. 

MR. SPEAKER: Mr Samar Guha, your 

name is not there. 

SHRI SAMAR GUHA :  I know that. 
You have  heen indulsent with so many 
members who raised points of order. But 
I do not know what has hapPened to you. 
When I was standing, you said, I am 
looming large. I do not know how I can 
.hut my,:lf in a corner of this House. Is 
it ju.tice? I was tesling myself. experi. 
menting with myself to see what is your 
reaction if I keeo silent. (llIIerrllpliOll8). 
My point of order is very relevant. The 
land problem in West Bengal is the J1IOIIt 
explosive and c('mrle, issue at the moment. 
Unfortunately you are allowing this issue 
to be discussed as a law and order problem. 
Thai will do greatest disservice to the people 
of West Bengal. It should not be allowed 
in this form. There should be a short 
duration discuS'ion on land problem in 
West Bengal so that representatives from 
West Bengal may take part in it. 

MR. SPEAKER : That can be discussed 
at some other time. It cannot be a point 
of order. 

SHRI SAMAR GUHA : It will only 
help reactionary elements; it will not soJye 
problems of west Bengal but create more 
problems. 

MR. SPEAKER: After all, all tY/leS of 
motion. come. I will allow this and I will 
allow others also. But this is not a point 
of order. That is why J was doubtin, 

whether you will raised a point of order. 
(Interruptions). 

SHRI SURENORANATH DWIVEO" 
(Kendrapara): Nobody has rai!ed any 
point of order: yet you have allowed 
everybody. .. 

Mr. SpEAKER: You are in a complacent 
mood and you are addressin, the Chair 
Why can't you control your party member? 
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SHR! SURENDRANATH DWlVEDY 
You leave tbe Cbair and I will manage 
bim. This is not a party meetjng. Here 
you will bave to manage him. 

MR. SPEAKER : You are welcome. 
This is not an easy chair. You are very 
Welcome (Interruptions). At 

SHRI SURENDRANATH DWIVEDY: 
This is not a party meeting. (lmerrup-
tio"s). 

MR. SPEAKER: As a leader, you should 
be have properly. (Interruption.). Mr. 
Hem Barua. 

SHRI HEM BARUA (Mangaldai) : Sir, 
not even agrarian problems can be solved 
by violence or through the use of lethal 
weapons. Unfortunately this country 
has headed for violence. People all over 
the country thought that with the ushering 
in of President's rule. things will improve 
in West Bengal. But unfortunately the 
Governor of West Bengal is a politician; 
he is not an administrator. He is interested 
in politics only. Peasants are killed by 
peasants. Workers are killed by workers. 
Students are killed by students. Please 
do not forget that. That is what is happen-
ing in this country, particularly in West 
Bengal, in spite of President's rule there, 
Sir, who is a jotedar? Mr. Hare Krishna 
Konar said that a man can possess 2S 
acres of hnd. If 2S acres are too much, 
Oovernment can put another ceiling and 
reduce it further if it likes. Land has to 
be distributed to landless people. There is 
no doubt about it. There are landless 
people in this country and they are creating 
a problem. The Adibasis, particularly the 
harijans, should get land; they are landless 
and they arc very poor. In tho context of 
that, may I know wbether government 
propose to appoint a Land Commission to 
review the entire land policy in West Benaal 
and in other parts of the country to see 
that the landless people get land? Will they 
also take steps to see t hat law and order is 
maintained iD each State. 

, SHRI Y. B. CHA V AN : As far as the 
land policy is concerned, the advisers are 
applying their mind to this question. I 
tbink the United Front Government passed 
two legislations about land policy. 

SHRI HEM BARUA: It is unfortunate 
tbat tbought the UF Government ruled 
for 13 months they did not' solve this 
problem. 

SHRI Y. B. CHA VAN : Really speak-
ing, the problem is one of implementing 
these legislations. Unfortunately, what 
happened during tbis period was that there 
was a large number of unauthorised occu-
pations. Now, one has to go into the 
character of those unauthorised occupa_ 
tions. It is a complicated question. 

SHRI VASUDEVAN NAIR: It is 
binami land. 

SHRI Y. B. CHAVAN : Binami land 
and other lands as well. It is a very 
complicated problem which will have to be 
very carefully considered. If necessary, 
further measures will have to be taken. 
Ultimately we have to sec that the binami 
land Or other surplus land which vests in 
the government is distributed to the land_ 
less. There is no doubt about that, because 
the entire land policy will have to be based 
on that. The land hunger is there. If 
there is a large number of people with 
more land than what is allowed under the 
Ceilings Act, or in possession of binami 
land, naturally the Act will have to be 
enforced. But one thing will have to be 
taken care of. When the Act is imple-
mented the due processes of law will have 
to be given more emphasis. 

SHRI HEM BARUA: The United Front 
Government was ruling the State of West 
Bengal for thirteen months. What have 
they done to solve the agrarian problem in 
the State? 

SHRI Y. B. CHAVAN : I do not want 
to go into what tbe United Front Govern-
ment did or did not do, beause ultimately 
there were serious differences in the United 
Front Government itself. Now it is 
our responsibility, the responsibility Of 
Parliament and this Government to deal 
with law and order with firmness' and im-
plement the land policy. 

SHRI B. K. DASCHOWDHURY : 
(Coach-Behar) : The hon. Home Minis-
ter has not applied his mind properly to 
tbe CaIliIlll Attention Notice. It has beD 
stated here : 
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...... reported clash between jotedars 
and a mob led by Communists over 
forcible OCcupation of land .... ". 
So. in the original statement only one 
instance has been mentioned. But there 
are other reported deaths. Though 
I am not going into the depth of this mauer, 
the agrarian problem in West Bengal has 
reached a near explosive stage. There 
is no doubt about it. There is a hitch in 
the Act. Even though in thi: Act of 
1953 there is a provision for a ceiling of 
25 acres of agricultural land. due to cer. 
tain loopholes in this Act certain land. 
lords, so-called landlords and jotedars 
have managed to keep more land than is 
provided under the Act. That creates 
trouble. The United Front Government 
en u ~  landless agricultural workers 
to OCcUpy land which has created a very 
difficult situation. The agricultural wor. 
kers have got the impression that the law 
can be violated with impunity, be it binami 
land or some other land. So. ifthe Govern. 
ment really want to solve this problem, 
the whole probelem should be looked into. 
There are 7 lakhs persons who have no 
land at all, neither homested land nor agri. 
cultural land. Then there are 22 lakhs 
persons who have no agricultural land. 
Then there are about 30 lakhs persons who 
have a very small quantity of land, 1/3 acre 
to I! acre. So the problem relates to 
about 69 lakhs or 70 lakhs persons in West 
Bengal. But what was the estimate in 
19537 In 1953 it was estimated that by the 
passing of the State Acquisition Act the 
Government  might have in posseSSion sur. 
plus land Or waste land to the extent of 
10 lakhs of acres. But actually upto 1966 
G9vernment came to the conclUSion that 
it would not be possible to have more than 
three lakh acres whereas as a mailer of fact 
upto 1966 this Conaress Government had 
in possession a few thousand acres of this 
surplus land. It is on that footing that 
United Front Government decided that 
this problem must be solved and landless 
persons settled on surplus land. 

13 lin. 

Now, there are certain provisions. If 
we have three lakh acres of land and we 
have about 70 Jakb JICI'IOns who have no 
land what would be the position? One 
acre of land is to be distributed to about 
twenty to twenty.live persons. It is utterly 

impossible. The only solution to this 
problem and to satisfY this land hu.r 
in West Bengal is that this present land 
ceiling will have to be reduced. A proPolllI 
was mooted by AII·India Forward Block 
that in West Bengal in the irrigated areas let 
there be ceiling to the extent of 10 acres 
and in non.irrigated areas it shOUld be IS 
~ e  That also, not on the basis of the 
individual concerned but on the ramily basis. 
Now, according to present Act it is on in. 
dividual basis. This creates all the troubles. 
Moreover, whatever the surplus land West 
Bengal had this Congress Government for 
ten to twelve years were not in a position 
to distribute this land to landless persons 
and give the tenancy rights to them. 
So, I would like to know from the Govem-
ment . whether Government will pass an 
immediate Ordinance stating that all landless 
persons who have occupied the land from 
the persons who have excess land, that is, 
beyond the ceiling of 25 acres. will remain 
in Possession of that land. Secondly, 
I would like to know whether the Govern. 
ment will just gear uP the Administration 
to send out the forms for the land aettle-
ment process. I quote a report publi-
Iished in Calcutta 'Statesman' of 13th 
April, 1970: 

"Some JROs felt that many of tbe 
problems arose from the Government'. 
failure during the last 10 years to have 
rayatwari settlement for vested land 
distributed among the 'genuine pea-
sants' who were allotted plots of lands 
on the basis of annual licences. It 
was stated that in 1968, Mr. Dharma 
Vira, then e~n  of West Beapl 
under President'S Rule had ordered 
prompt measures for rayatwari settle-
ment and the Government Prea was 
asked to print the JlCCC8IIIII'Y forms. 
But these were yet to be delivered." 

I want to know from the Home Minister 
whether he will give direct instructions to 
the local officers to print as many number of 
forms as necessary and distribulC these forms 
to clear uP this issue otherwise not only 
in the case of Midnapore or IOJ1IC other 
places these sons of clashes will come up 
every now and then. So to stop aU this 
violence it is necessary that e~t 

Ibould pass an Ordinance banning funber 
IQislative matters that may be taken up by 
tbe Consultative Committee. SecondlY. 
May I know whether they will just pili 
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an Ordinance banning the proposed land 
commission as was suggested and whether 
tbey will give immediate settlement rights 
to those who are in occupation? 

SHRJ Y. B. CHA VAN : The implemen-
tation of the land legislation and the consi-
deration of new measures that have to be 
taken are under study by the Governor 
and the Advisers of West Bengal. They 

have taken certain preliminary decisions 
in the mltter and have communicated 
those e i i n~ to us which are LInder 

study here. Our Food and Agriculture 
Mini.ter will study the implication, of the 
decisions that they have taken. 

The other question he has raised is about 
the ceiling. At the present moment, J 
think, throughout the country the ceiling 
on the basis of the individual as a unit 
is accepted. This is a new idea which is 
being canvassed, namely, whether there 
should be a ceiling on the basis of a family. 
That is a matter for consideration. He is 
a member of the Consultative Committee 
and he can raise it there. I might also 
raise it for discussion of the principle in the 
Consultative Committee. At the present 
moment there is no intention of passing 
an Ordinance as such. Without giving 
proper consideration to this idea, one can-

Dot rush to pass an ordinance .. (lnferrup-
t/a1l), 

SHRI PILOO MODY: Sir, J think, it is 
very sillnificant that all the Communists 
bave moved out of this House to go to 
the AQlerican Embassy to protest about 
Cambodia. They have concern for Cam-
bodia and no concern for what is happening 
in Bengal. I think, this should be noticed 

by this House. 

13.07! bn. 
PAPERS LAID ON THE TABLE 

ANNUAL REPORT OF HINDVSTAN CABLES 

LTD. 1968-69 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRIAL DEVE-
WPMENT, INTERNAL TRADE AND 
COMPANY: AFFAIRS (SHRI RAGHU-
NATHA REDDY): Sir, on behalf of 
SHRI F.A. AHMED, I beg to lay on 

tbe Table a copy eacb of tbe followina 
papers under sub-section (I) of section 
619A of the Companies Act, 19S6:-

Com mOil wealth Games ill 180 
Edinburgh (St.) 

(I) Review (Hindi and English Ve" ions) 
by the Government on working of 

the Hindustan Cables Limited. for 
the year 1968-69. 

(2) Annual Report of the Hindustan 
Cables Limited, for the year 1968-
69 along with the Audited Accounts 
and the comme nts of the Comp-
troller and Auditor General there-
on. [Placed ill Library. see No. LT-
3407170] 

SHRJ HARDAYAL DEVGUNA (East 
Delhi) : Sir, you should allot time for 
discussion on the Naxalite activities. 

MR. SPEAKER :  I cannot tell you at 
present about it. 

13.07! brs. 

STATEMENT RE INDIA'S PARTICI-
PATION IN THE COMMONWEALTH 

GA'-1ES, 1970 

THE MINISTER OF EDUCATION 
AND YOUTH SERVICES (DR. V.K.R.V. 
RAO): Sir, hon. Members may be aware 
that the IX Commonwealth Games are 
scheduled (0 be held in Edinburgh from 
16th to 25th July, 1970. Government have 
received a request from the Indian Olympic 
Association for financial assistance for 
participation of Indian contingent in these 
games. It has come to the notice of the 
Government that 13 African countries; 
who are members of the Commonwealth. 
have threatened a boycott of the Common-
wealth Games by all African countries of 
the Commonwealth if the projected South 
African Cricket Team's tour to U.K. for 
playing matches against MCC is allowed 
to go through. They have called upon the 
British Government to cancel this tour. 
It is learnt that the British Government 
have made it clear to the MCC that Country 
Cricket Clubs will themselves have to bear 
the financial burden for policing thoir 
grounds from public demonstrations 
expected during the South African tour and 
any damages to their property that may 

result from these demonstrations. A size-
able public opinion in U.K. is suggesting 
cancellation of the tour. 

I n the lillht of these facts as also in line 
with our consistent and continuous opposi-
tion to the policy of apartheid in any field 

Government . bas carefully considered tbe 
question of India's participation in the 
forthcominll Commonwealth Games. 
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We are aware that there will be no repre-
,entation from South Africa in Common-
wealth Games but we cannot forget the 
overall effects of permitting apartheid in 
any field of sports. MCC is an important 
sports organisation. They themselves had 
in the past cancelled their South African 
tour because South Africa insisted that 
MCC should field only an all-white team. 
11 is a matter for regret that they should 
have decided to invite South Africa to 
play a series of matches in U.K. and thus 
reversed their earlier decision and gone 
against the strong public opinIOn in their 
own country. It is all the more regrettable 
that they are inviting apartheid-practising 
South Africa to <end a cricket team to 
play in the U.K. during the very year when 
South Africa has been excluded from 
the Commonwealth Games that will be 
played in the same country. 

Government have decided that they should 
advise the Indian Olympic Association to 
inform the Commonwealth Games autho-
rilie, that if the South African Cricket 
tcam's tOUI to U.K. is not abandoned, 
India will not participate in the Common-
wealth Games. The I.O.A. is being advised 
accordingly. 

RE-CALLING ATTENTION 
(Que,.\,) 

DR. RAM SUBHAG SINGH (Buxar) 
Sir, yesterday we submitted a calling-
attention notice in regard to the interim 
order passed by the Madras High Court. 
In that order the Madras High Court 
has ordered the Election Commission. . . . .. . 
(Interruption) 

MR. SPEAKER: I received your calling-
attention. 

DR. RAM SUBHAG SINGH : I am 
coming to another point. 

In that order the Madras High Court 
has ordered the Election Commission not 
to issue instructions to the returning 
officer or the election officer of Tamil 
Nadu not to allot the bulls symbol to the 
Congms candidate of Tamil Nadu Con-
gress Committee. 

The Election Commissioner bad inti-
mated us the time-table for tbe bye-
election to tbe Cberan Mahadevi Auembly 

Constituency in which the notification was 
to be issued yesterday. the nominations were 
to be filed up to II tho the scrutiny was to 
be held on the 12th, the date of withdrawals 
was 14th and the date of election, if neces-
sary. was Sth June. But today, they have 
sent another letter saying that the entire 
time-table intimated to us is being cancelled. 
This is something which is unusual. 

SHRI KANWAR LAL GUPTA (Delhi 
Sadar): This is a serious contempt of tbe 
court. The Chief Election Commissioner 
should be asked to explain. 

MR. SPEAKER : I will ask the Minister 
to make a statement. 

DR. RAM SUBHAG SINGH: Let bim 
make the statement in the afternoon. 

SHRI KANWARLAL GUPTA: The Law 
Minister should make a statement on this. 
It is a serious contempt of the court •... 
(Interruptions) 

SHRI P. VENKATASUBBAIAH 
(Nandyal): May 1 make a submiasioD? 

MR. SPEAKER : No please. Even 
though I had not conveyed any thin. about 
my permission, your leader got up. Beiaa 
tbe Leader of the opposition. I agreed with 
him. I will be sending it to the Minist .. 
to make a statement. 

DR. RAM liUBHAG SINGH: The time 
may be fixed so that we might be present 
here. 

MR. SPEAKER : I cannot say now with-
out contacting him. 

SHRI BAL RAJ MADHOK (Soutb 
Delhi) : This is a clear case of misuse of 
power. (Interruptions) 

MR. SPEAKER: I am really at a los. to 
understand the way the things are lOin. OD 
in this Parliament. I . may be wrolll. But 
I see somelhin. in future wbich i. very 
disappointing. (Il11erruptlon) I can tell you 
it is clearly written on the wall. (Interrup-
t/om) May J request you to please observe 
some silence? 

• 
FINANCE BILL. I 97O-conld. 

MR. SPEAKER: Now. we have a balance 
of 5 bours and 30 minutes for tbe General 
Disc:uuiDn. So. the Prime Minister wilr 
reply at 5·30 P.M. 
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SHRI SHEO NARAIN (Basti) : The 
Prime Minister may reply at 6 O'Clock. 
you give us half an hO,ur more. 

MR. SPEAKER : You will differ with 
everything. God help you. You raise 
controversy about everything. (Interrup' 

lion). 

SHRI SHEO NARAIN: If you permit 
us, we will sit outside from tomorrow .... 
(Interruption) 

MR. SPEAKER :  I will very much 
welcome, , . ,(Interruption) 

SHRI SHEO NARAIN : We are all 
Members of this House; we are elected 
Members .. , ,(Interruption) 

MR. SPEAKER: You go on shouting. 

SHRI SHEO NARAIN : This is not the 
way to treat the Members in this House ... , 
{Interruption .. ) 

MR. SPEAKER : May I sit down so 
that you go on shouting for some more 
time? 

DR. RAM SUBHAG SINGH (Buxar): 
There need not be any provocation from 
either side. 

MR. SPEAKER : No provocation. 
(Interruption) There is no lunch hour today. 
So. you will have more time. The Prime 
Minister will reply at 5 ,30 P.M. 

Shri Shiva Chandra Jha to continue his 
speech. 
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~~ ~ t ~~i  

~i  ~ 'lit ~ Q.l ~  ~ I 

SHRI VIKRAM CHAND MAHAJAN 
(Chamba) : The Prime Minister deserves 
congratulations on presenting a budget 
which aims at reducing inequalities, at re-
ducing poverty, at enlarging exports, at 

taxing luxuries more heavily, which !lives 
relief to the weaker sections of society 
by raising the exemption limit for taxation, 
by giving relief from taxation on necessities 
of life and which aims at the establishment 
of a socialist pattern of society. The budget 
aims at reducing inequalities hy imposing 
taxation in the form of income-tax. wealth 
tax, gift tax, estate duty and using these 
revenues for the development of the nation 
for providing more avenues of employment 
by building public sector industries. by 
opening more social welfare' e e~ and ~  

forth. 

A theory has been propounded by <orne 
that we are the highest taxed nation. that 
the present budget imposes the maximum 
tax which is not found anywhere else in the 
world. My complaint, on the contrary, is 
that the taxation is very liberal; in fact, it 
does not tax to the extent or limit it should. 
Take, for example, estate duty. In Great 
Britain, the rate is heavier than here. btate 
duty is one of those taxes which can bring 
more revenue and at the same time inflict 
the minimum pain on the tax-payer because 
it is levied on the death of the tax-payer. 
A heavy estate duty is also supported by our 
ancient mythology. One of our rishis was 
doing a lot of tapas. Then Lord Vishnu 
appeared before him and asked 'What do 
you want?' The rishi said: 'I want wealth 
which would last for generations'. Lord 
Vishnu asked: 'Why do you want wealth 
which would last for generations 7 For 
example, if you have a kuputra (a bad son), 
he will dissipate the wealth in a short time. 
If you have a suputra (good son), why do 

you need it? He will cam on his own. So 
either way you do Dot need wealth which 

would last for generations'. 

My submission is that estate duty should 
operate with that object in view. Therefore, 

tbe rate of taxation should be raised to what 
it is in Great Britain at least. 

So the theory that India is the highest 
taxed nation is, so far as estate duty is 
concerned, an exploded one. 

Coming to income-tax, it is said that it is 
the highest when compared to the rates in 
the US and UK. I think our taxation i~ not 
very heavy. Not only this; we have com-
pletely left out the rural sector from agri-
cultural income-tax. In fact, 80 per cent 
of India lives in villages and in that sector 
also there are wealthier sections who have 
plantations, gardens etc. and who own lakhs. 
There is no justification for leaving them 
out. The industrial section of the society 
is going in for largc farm, for the purpose of 
evading income-tax. 

So income-tax is more liberal here than 
in other countries because we have com-
pletely left out onc sector, the agriCUlture 
sector. I would request the Prime Minister 
to sec whether it would not be more feasible 
to introduce agricultural income-tax. I 
believe it is a State subject. In any case, the 
States can be forced to go in for it, and, in 
fact, some States have gone in for it. There-
fore, I submit that even on the income-tax 
side, the taxation is not very heavy, and is, 
in fact, on the liberal side. 

Another theory is that the wealth tax is 
also very heavy. The wealth tax is impos-
ed after granting an exemption limit of 
Rs. 1 lakh, and on the next Slab it is hardly 
Rs. 400, a year, which is not very heavy. 
After a particular limit, it goes up to 10 per 
cent, but by no stretch of imagination can it 
be deemed to be very heavy taxation. 

In fact, the taxation in India is not to an 
extent which will reduce wealth to a consi-
derable extent. In spite of such alleged 
heavy taxation for the last 20 years, not a 
single industrial house has got lesser assets, 
in fact their assets have gone up. Thil 
really shows that ours is nOl a very heavily 

taxed country. 

Another attack on the Budget is that it 
still supports the public sector undertakings. 
Public sector undertakinllS have liven the 
&reatest benefit to this country. No indus-
trial house could have invested such , 
huge amount of Rs. 800 crores in industry. 
Not only this. They provide support to 
the ancillary industries. Further, tbey pro 
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vide employment. Of coune, it is true that 
some are runnina at a los6, but there are 
industries in the private sector also which 
are running at a loss. In certain industries 
it takes a very long time for yieldina large 
profits. The criticism of the public sector 
undertakings only on the ground of profits 
is totally meaningless because the object is 
not to make profits, but to create a public 
sector industry in the country which can 
provide a take-off for the future industrial 
development of the nation. 

The wealth tax is reasonable and it cannot 
be heavier, because the maximum limit 
loes up to ten per cent, and the normal rate 
of return is ten per cent on any investment. 
Therefore, we are, in fact, taking away, 
by imposing a wealth tax of ten per cent, the 
entire income which accrues. More than 
this would mean that we are trying to take 
away the property as such. 

The non-gazetted officers of Himachal 
Pradesh were promised Punjab scales when 
they came to Himachal Pradesh after the 
reorganisation of Punjab. They did not 
opt for Himachal Pradesh, but under the 
Act they were forced to go. Therefore, they 
should not be penalised for being forced to 
go to Himachal Pradesh. They should be 
given sufficient compensatory allowance 
and Punjab scales. 

There are a few economies which can be 
effected without difficulty. The Prime Minis-
ter bas been gracious enouah to raise tbe 
ellemption limit for income-tax to Rs. 5,000. 
This hu resulted in the reduction of five lakh 
cases in the Income-tax Department. At the 
same time, wealth tall has been imposed on 
the agricultural sector which will result in 
creating about a lakh of cases. The net re-
sult i. that there will be a reduction of about 
four Jakh cases, and hence there should be a 
reduction in the Income-tax Department 
staff as such, but I find from the newspapers 
that due to the imposition of wealth tax, 
more than a hundred income-tax officers 
are to be appointed. I request the Prime 
Minister to look into this. 

Secondly, . there can be economy effected 
In the political structure of the country 
itself, and that money can be used for the 
dcvelopmCllt of the nation, for providilll 
more basic industries which can create more 

employment. One of this is Ihe new trend 
of development in our country: the aboli-
tion 0 f upper Houses like Punjab, West 
Bengal. etc. They have savcid millions for 
those States. The time has now come to 
reconsider whether the second House is 
necessary in Parliament also. The second 
House in Parliament has not contributed 
anything to Parliament as such. It wu a 
theory propounded by some vested cle-
menti that the upper House gave maturer 
consideration than the lower Houses. The 
experience· of the past twenty years has 
shown that the lower Houses are more 
mature tban the upper Houses and in fact 
they act in a more responsible fashion 
whereas the Members of the Rajya Sabha 
are not so responsible. 

MR. DEPUTY SPEAKER: No refer-
ence to the other House. 

SHRI VIKRAM CHAND MAHAJAN: 
The upper Houses are not responsible 
either to the people or to anyone else. 

SHRI S. KANDAPPAN: The position 
of the Rajya Sabha is different from the 
Upper Houses in the States; in our Consti-
tution it is called the Council of States. 

SHRI VIKRAM CHAND MAHAJAN : 
Their abolition would save money and 
from the point of view of our economy I 
reel that tbe money so saved could be used 
for the development of the nation. 

The penalties which are provided under 
the Income-tax Act are very heavy and have 
not served their purpo9C; penalties 8re so 
heavy that the entire income is taken away 
plus a little more. The reSUlt is that the 
assesSees who were willing to compromise 
hefore these penalties were introduced are 
not willing to compromi9C now and in raet 
the earnings by way of penalties had gone 
down instead of going up. For instance, 
penalty for late filing of returns was nomi-
nal previously and it could be collected. 
But now it is not so. A little money is given 
to the lower hierarchy of the income-tax 
department and the matter is squared up. 
This needs to be reconsidered. 

In conclusion I submit that the pre9Cnt 
budget could not be better. Considering the 
situation prevailing at pre9Cnt this is the best 
budget and we support it. 
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SHRI SEZHIYAN (Kumbakonam) : The 
Finance Bill and the budget proposals re-
flect the economic policy of the Govern-
m:nt and determine to a large extent the 
~ n i  activity and the financial stability 
'cot only of the Central Government but 
also of the State Governments. In a federal 
structure with an inbuilt bias in favour of 
the Centre it is bound to be so. In recent 
months, in the Indian economic landscape 
the Centre-State relations, particularly 
'financial relations. have dominated the dis. 
cussion. Apart from bei ng an academic 
discussion, it is a very urgent problem, 
.earying for imm:diate relief and 
solution. We shOUld make a review 
of some of the important provisions of 
the COD<titution regarding financial 
"felations between the State and the 
-Centre and see whether they had been ob. 
served in letter and spirit; it is a timely 
'review. Article 274 of the Constitution parti· 
cularly wants the prior recommendation 
of the President for ~in in  in 
a Bill affxting taxation in whieh 
State. are interested. On how many 
occasions has the Cent re approached 
'or consulted the States before taking a deci. 
'sion on measures affecting States? For ins· 
tance, the tax on railway passenger fares 
'which was levied in 1957 weas repealed in 
1961 without consulting the States. Also, a 
-surcharge on income-tax was levied 
without consulting tbe States. An increase 
in excise duty by Centre on petrol restricts 
the scope of the levy of sales·tax by the 
States. In all these cases, we require that 
the Centre should consult the States before 
they take action. The Fourth Finance 
Commission has noted: 

"An explicit provision for a reeommen_ 
dation by the President shOuld normally 
-entail some mechanism other than the 
usual briefing and advice from the con-
cerned Ministry at the Centre." 

It is no use saying that we are con-
"ulting the concered Ministry and then 
proceeding. A mechanism shOUld be 
dev:sed. 

In tbis connection, I may draw the atten-
tion of the House to a private Member's 
resolution tabled by me, but which un_ 
fortunately could not be reached on that 
day. In that resolution, I bave demanded: 

"Tbis House is of opinion that tbe 
Government shOUld take immediate stoPt 
for formation of a permanent institution 
to make searching review of the Centre-
State relationship in all aspects and to 
evolve and ensue functioning of full fede-
ralism, in spirit and in form, with greater 
devolution of power and maximum anto-
nomy possible to the States in India." 

Whether this can be done within the four 
corners of the present Constitution or we 
require any constitutional amendment 
shOUld be considered, and it is time that we 
went into this matter. Unless the financial 
e ti n~ i  between the Centre and the 
States is put immediately on a satisfactory 
basis, in the present context of different 
political parties putting strains and stresses 
on the Indian Constitution, it may become 
very late in the day to arrive at a solution. 

The Administrative Reforms Commission 
has also gone into this question in a very 
exhaustive way and they have said in their 
report that the present state of affairs 
in the States' economy rests on the follow-
ing three points: first, the resources for rais-
ing funds available to the States are com-
paratively inelastic. Two, the functions 
allocated to the States are such as lead 
compulsively to expanding responsibilities. 
particularly in the context of ambitious 
development n~  three, important re-
sources for national plan financinJ are 
foreign aid and deficit financina. both kDd-
inJ to strengthen Central rather than State 
resources. Because of these three bases, tb. 
States have not been till date Jiven a flir 
deal. 

I want to concentrate on only one a!pect 
of the States' instability of the financial 
resources. For examPle, the JIIOIt 
disturbinJ feature of the State finance! is 
the increasing burden of lndebtednen. 
It is a very alarming position. 
Speaken; in the Centre-State relatiOll8 
conferences have always drawn the 
attention of the Government, to the autho. 
rities tbat be, to the growin, burden 0( 
debts on the States. The debt burden of the • 
States in 195 I-52 was only of the order of 
Rs. 445 crores. It has lone in 19611-69 to 
tbe tune of RI. 7,032 crores. The debts 0( 
the States to the Centr_which is a more 
crucial ollC-ltood in AuJUlt, 1947, when 
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India attained IndePendence, at only Rs. 44 
crores. The entire States put together owed 
to the Centre only Rs. 44 crores at that time. 
Now, in March, 1970, it has gone to the 
tune of Rs. 5,997 crores: from Rs. 44 
crores to nearly Rs. 6,000 crores, is a long 
track. 

Then, about debt services; debt services 
by the States is a big burden put on their, 
slender e u e~  In 1951-52, all 
the States put together, had allotted only 
Rs. 8 ·49 crores for debt services. Now, in 
1969-70, it has gone up to Rs. 640 crores, 
along with Rs. 264 crOres of rupees as inter-
est. The interest alone comes to Rs. 264 
crores apart from the instalment payment. 
What happens is, unmindful of paying these 
things, the States go on taking loans. 
Whether they have got any idea of repaying 
in a future date, I do not know. (Interruption) 
Whatever loan is being given by the Centre 
to the States, a major portion of it is taken 
back by the Centre itself. In 1950-51, for 
Tamil Nlidu GCVe.nmer.t, the amount 
repaid was less than 4 per cent of the 
financial loan assistance received frrm the 
Centre. But during the fourth plan the 
Tamil Nadu Government has been offered 
Rs. 140 crores of loan assistance from the 
Centre. But the Tamil Nadu Government 
i~ going to repay during the fourth plan 
about Rs. 160 crores. So, instead of the 
Centre assisting the States, the reverse is the 
process, the States are assisting the Centre. 
So, it is high time a Federal Debt 
Commission is appointed to go into the 
entire question. If you do not want to 
encourage reckless SPending, if you want to 
infuse some responsibility to the States, it 
is high time you analyse the debts taken by 
the States and offer them a solution as to 
bow best those loans could be aVOided 
or liqu;dated. 

In this connection, have sClIle 
suuestions to offer. Firslly, loans 
that have been taken for financing 
scbemes that do not bring in a direct 
financial return to the State such as 
for education, medical facilities and 

.. rural manpower programmes should be 
treated as grants. Secondly, repayment of 
loana liven as relief to goldsmiths or to re-
patriates from Burma and Ceylon or for re-
lief of distress caused by natural calamities 

shOUld be insisted upon only to the extent 
the State Government is able to recover it. 
The States did not want the Gold Control 
Act. Suo motu the Centre brought it. 
When thousands of goldsmiths were thrown 
out of employment, they were offered loan 
by the Centre, but all the loans were written 
in the  name of the States and whether 
the loans have been recovered or not, the 
States are be,ng asked to pay back 
the restalmcrts cf those loans. There-
fore, when the State Governm.nts 
have not had any share in taking the deci-
soin here to bring for ward the Gold Control 
Act, the Centre should hold itself respomi-
ble for recovering the loans. We did not ask 
for the Gold Control Act. 1 he Clntre 
wanted it and they should face the conse-
quence3 also. Why should they burden the 
States with the repayment of these n~  

Thirdly, repayment of loans  taken for 
irrigation and power should be over a lonl-
er period. At present" these schemC5 are 
financed through Miscellaneous Develop-
ment Loans, which are repayable in 7 annual 
instalments with a grace period of three 
years. Irrigation and power schemes have a 
10ngerT gestation period and returns will 
come only slowly. Therefore, repayment of 
loans taken for such schemes should be 
spread over 20 to 2S years. Whenever the 
Centre takes loan from the World Bank, it 
is  spread over 40 to 50 years. They are 
soft loans with low rates of interest. But 
when the loans are given to the States, 
the repayment period is restricted to 7 years 
and the interest  rates are high. As I said, 
important sources for national planning 
are foreign aid and deficit financing. For 
foreign aid, the period is longer and the 
interest rates is very low. For deficit 
financing, the interest is zero and the re-
payment period is infinite. When both 
these things are combined, to ask the States 
to repay it within 7 years and to charge 
a high rate of interest is not unjust and 
cruel, but it is soins to upset the entire 
federntion structure as far as financial 
relations are concerned. 

Fourthly, adequate provision should be 
made in the States Revenue Account for 
amortisation of at least open marked loans 
and loans from Government of India at the 
end of a fixed period. These provisions are 
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not being made these days. Then at the 
end of the perioo, the States are put to a lot 
of hardship. The element of grant in 
-Central Assistance for State Plan should 
&110 be considered and should be stepped up 
eStates will continue to be burdened with 
heavy debt5. 

Now, I want to discuss about the wrong, 
if not mischievous propaganda that is be-
ina carried out that the State of Tamilnadu 
~  rcceivina spccial attention from the 
'Centre, that is, from the Indira Govern-
ment. They say because we are in the good 
·books of the Prime Minister that is why 
we aet much grant. J do not know what 
·kind or book is bdng kept by the Prime 
Mini.ter; but tho book-keeping of the 
Tamil Nadu ~ n nt does not show 
any cncouragina result,. Actually, 
we have not been given a fair 
deal. At every stage the due shares of 
Madras State have been slashed down. 
When the draft Plan was considered 
in 1966 they fixed the Tamil Nadu Plan 
at Rs. 564 crores. At the time we said 
it is not enough and wanted a higher 
rating to be given. The present Govern-
ment considered very sympathetically 
.and fixod it at Rs. 502 crores' I appeal 
to them that at least a minimum plan 
574 crores is required. As regards 
Central Assistance in 1966 we were 
allocated Rs. 250 crores but the Central 
-Government and the Prime Minister 
considered sympathetically and said it 
will Rs. 202 crores. In other thinga also, 
.for example, take devolution percentalles 
by the Finance Commission. There also 
:pcrccntaaes of sharing in reaard to 
income-tax, additional customs duty 
have done down as far u the State of 
Tamilnadu is concerned. Therefore, 
Tamil Nadu Government hu Buffered 
at all points and at all stages. 

The Central Government hu appointed 
:a pay commission to 110 into the salaries 

and allowances structure of tbe Central 
'Oovernment employees. The State of 
Tamilnadu has also appointed a 
'Commission but the Finance Commission 
when it came refused to take into account 
the consequences of the Pay Commission 
appointed by Madnu Government u on the 
.d., of the uttina up of the Finance Com-
mlasion the Tamilnadu pay Commission 

lIad not finalised their award. I would like 

to state here that scales of pay for the 
Tamil Nadu Government employees 
are much lower than that available 
in Kerala or Mysore. So, the Centre, 
they should take into account the pay-risc 
that will be demanded by State em-
ployees because silO motu if you do some-
thing, the State employees will clamour 
for parity Unless we make a rc-appraisa! 
of the constitutional provisions relatina to 
the finances of both the States and the 
Centre, we will not be able to put the 
financial stability and make them really 
State on and truly partners with the Centra 
in building up the nation truly healthy 

'" mr " ~ ~  om: 
~ am: f.rff ~ ~ ~ 
~ , ~ ~ 'I'''r &,nrr.r ~ ;;fA; ~ 
~  qrn '1'i'W ~ ~ I -a"f ~ lITtfi-
~ i ~ ~~~ 

~  ~ 'li!Ii' ~ I ~  ~ ~ lI>'Ifww 
'1ft l'ft ~ f.t; ~ ~ I!l"t trit;ft lfiT f1rcR 
<tT mrr 'Ii ~ ltiIlI' fil;If(' ;;rr n;, 
fil;If(' ~ I ~i i ~ ~ ~ Rff ~  

'tiT am: lrnI' ~ <n: flffi 1l'iif"r Ofr ~ FIf-
~~  ~ ~i i  

l')1ff 'IT ~ 'tiTt ~ ~ i!i'tt ~ 
~ ~ 11ft ~ ~~ ~ flfeij'fl"" ;r rt 
~ 1 ~ ~~ ~ ~ t  ~~~ 

<'IWT it ~ roTffi fil;If(' 'IT , 

~ ~~~~ ~te 

~ ~ m ~ ~ 1l f'lff JidT 'Iil1lfiT 
~ an1tifow ~ ~ ~ I aNt Imif 
~~ t i  <n: ~ ~ e  IR ~ 

~~~~ ~~~ n ~ 

~ ~ ~ t~  ifQir ~ 

~~~  ~~~ ~ I 

n ~  ~~~  

n ~~~~~1 rrm 
if, ~i ~ ~ ti t~i  

~~  ~ ~ t 1 

~~~ i ~~ t 'TAl ; 
~ ~ ~~~ t ~ ~ 

~t  ~ ~~1 tt 

~ t ~ I ~~ filfmrillf 



199 Finance Bill, 1970 MAY 5, 1970 FitUlnce Bill, 1970 200 

t~ ~~  

~ ~ If<: ~ ~ !fiT f;;r;:r If<: 

~~~ ~t t ~~1 ~~ 

irtt m*rr ~ fit; ;;iT ~ ffir ~ If<: 
qm ~ t ~ ~ ft:r:n ;;nn.: 1 
~  3TlWJ ~ ~ 1 ~ it<r<'l 

~ 3lroft ~ !fi-m ~ ~ omr ~  

~  i t~~  ~~~ 

aiR ~ ;;iT ~ If<: i i ~  ~ If<: ~ 

~ ~~~~~~  

~ ~ !fiTll"fIlif 'ift ~~ ~ ~ 1 
W ffir it ifil :;rR ~ :aifIfiT fit;uln" 1fT 
if" ;;mrr ~ 1 ll6 !fiTll"fIlif 'fit <nt.c !fiT 
~  ~  1 ~ 'Ifffif ~ If<: "IT om 
T"': fcrirr;: !fi7 m 0RTdI T ~1  1 

22 m<'I" it ~ arr;;r ~ ~ am-~ ~ 
,m-om Ifiri, ~ ~ ~ ~ 

~~ ~ t t i  

tl ~~~ ~~ n 

~ ~ mr:f ~ ~~ ~ m IIh flrn8" 
~ f.orif;f.r ~ ~  i t~ ~ I!fT ~ i  

~t ~~~~ ~  

'fT, ~ ~ ~ afur ~ ¥fr ~~i  

~ 11: ~ if'I{if If<: ~ t ~  ~  

'" 1 arr;;r 22 ~ if; ~ ~ ~ m 
(fit; ~ qtq omr ttm ;tT ~ ~ 
sqr.r ~ ;;rr;rr ~ 'fT ;;@ ~ 

tm 1 ~ i ~~ ~ ll' ~ ~ ~ 
~  Jtr ~ fAWr ~ ;tT f'GAlfiT ~ 
4' ar1ft ~ 1 m' lI>1i ~ ;;@ ~ f;p 
~~~~~~ ~~ 
o;ft\i ,;ft ~ ~ ~ ~ ~ arcr ~ 
~ 1{ cr;R ~ ~ ~  am: ~ ~ Itfr 
~ ~ am: t~ ~~ ~ ~ 1 

~ ;;iT ~ ~~ llT ~ ~ 

q't t ~ Jfm: ~~i i1 ;;@ garr 
~  ~ ~ aJl1l1IiT fAWr ~ q1IT 

tl ~ ~~ ~ nt  

WI ~~1 n1 i i  

~ t~ ~~~ 

~ ~ ~ ~ IIh ~ 
~ ~ 1 artT1: ;lvr;r;r ~ am: ~ 1:;;-

lfi1I' !fiT Jfm: ~~  gar!' ~ m ~ 
~ ;; ~ 1 ~~ ~ tIlTi1' ~ It\' 

~~  

~ ~ '1ft arr;;r ~ 52 ~ 
if, <roil' ~ 1 3f('q' lflt'r;; mf';;lr"' fit; w 
~ ~ t ~~ ~  

~ 1 & ~ it~ ~  ;;iT ~ ~ tt'!i 

~ QT ~ ~ 1 am:;f\<r ~ it~ ~  

i it ~ ~ 1 ~~ 

~~ ~ ~~~ ~ 

~ 1 'l'i"'q 'l"Wc ~ ~  ;;iT ~ lITi1'T 

Iifcr ~  1 ~ ~  ~ ~  ;;iT ~  ~ ~  

~~~~ 1 ~~ ~~~ 

It\' 1 arr;;r ~ ~  ~ flfi'lIT ~ ~ iIFf 
~~ i i ~~~~ 

~~~ If<: lfi' flfi'lIT ~ 1 ~ amy m 
2 2 'l"Wc i:r arr""" 'ilfrif ~ ro;; lf ~ 
~  ~~  iP'I" ~  i ~ 

~  ~ am: ~ ~ ~ It\' i ~ 

~  

l{'i't ~ ll'ifr ~  ~ ~t "I'm If<: ~
~ i  ffir "l"cR lfi'T ~ 1 fif;lrr ~ 1 

~ i  str.r ~ ~ ~ f;p tTm ~ crT arr;rr 
~ 1 ~ i~~ 1 

t 1n ~~1 ~~ ~~ 

~ ~ ~~i ~ ~ ~ 

~ ~ ~ f;p ~  ~ ~ ~

~ ~  ~~ ~ ;tT ;mr ;;(f 

~~ ~~ i ~~1 

~ if; ",,;1"f !fiT ~ ~ ~ ~ ,..... w 
~ 1 ~ ~  m fl ~ 1 ~ 
~ !fiT ~ ~ 'fT, tt'!i t~~ 1fT, 
tt i~  1 ~ ~ ~ 

~~i ~~~~1 ~ 1  
4If",f.::f414"tt ;pT illf; m ~ ~ ~ 

~~~t ~ ~ 

~ i ~~~ ~~  ~ 

~ II>Tt aI I .. Wild I i1'(T ~ ;rt t 1 



201 Filumce Bill, 1970 VAISAKHA 15. 1892 (SAKA) FinllllCe Bill. 1970 202 

{« iITffi lro ~ ~ fit; f.;r;r ~ If 
~~~ ~~ n~~ t 

;;ntt 1 

tTi'<Il <tr ~ ami' ~ ~ 1 tTi'<Il 
~~~ t ~ ~~ ~ 

~ ifiVfr ~ qr 1 lfiR1IT ~ ~ ~ tTi'<Il 
~ ~ ~ ~ ~ 3fI'Il' ~ 

'ro1?: ~ ~ ~ 1 ~ ~ <tr <:mi 
~ tII'T'f ~ ~ ~~ amfT me ~ 
~ ~~ 'i1T arriT ~ 1 

'R'RI' ml3 .wr ~ «f<i 1Jiq ~ 
~ ~ lifT <:mi orr ~ ~  ~ ~ ~ 

~ ~ W ~  ~ amrR'r ~ «f<i 
~ ~~ i 1 ~~ ~~~ 

~ ~ m ~ ilTffirr 1 ~ .q' ~ 
ItiI1f ~ ~ ~ <tr <:mi 'i1Pf.r ~ 00 
~ ~ ~ 1 ~ am: arrq' tII'T'f ~ 1 

~~ it 1i ~i ~ 1 i1 it  

~~ ~ ~~~~  ~~ 

e<1\4F.s,'11 ~  if;f't<:rrt\' <mfT ~ 1 ~~~ 
~~~i i ~ 1 i i ~ 

~ ~ ~ 1 ~ 95 e1 i 11 ~ 

~ ~1 <tr ~ ~ 1 ~ 'l'Tit-ir ~ ~ 
3I1l"( ~ ~ ror • ~ ~ ~  ;:iT 

~ m11i i t~  1 Ii· ~ ~ ~ 
fiti f.;r;rif; m:r q.m ~  ~ ~ ffiI' ~ 
~~ ~~~~~ 

1fI1mr ~ 'If\' ;;rr;ft ~ ~ >Ill ~ ~ 
~~ ~ ~ 1 

t~  ~ ~ ~ ~  ~ 

t ~~ ~t  

~1~ ~~ t1 1 1  ~ 

F-n' itm 1 flf;e' ~ ~ ~ ri flr;In' 
~t ~~~1 n ~ 

~ i~~~1i  

~ t 1 ~ ;:rn:r ~ <t'I't 4No:f+t+C t 
fwi\' dl'ic:t'fi 1 ::32. ~ 'i ~ atOT<{ m.-
~ n ~ ~ lim: I!it ~ fctn 
t 1 ..n i ~  fim;r t, ~ 

~~  ~ ~ ~ <tr ~ "I'{f 
lli'<m't 1 ~ ~ ~ fiti ~
~ ~ ~ amt am ~ ar;i IIiI1l1 ~ 
11i ~~ ~~1 

onR:i 11 ~~~ i11 i  

am i{f".,,,,,,.< m 'If\' ~ if; ~ 
~ t ~t ~ 

~~~ ~ ~1 

67,5 ~ ~ ~ ~ If1T 

~ it~~i t t11 ~ t 1 

~ ~ ~ "'W t ~ arrq' 45 m 
~  1 ~~~~  

1 ~~ 1 ~ ~ ~ 1f;;rT 
~ ~ lJ'tr.r 58 ~  ~ ~ ~ ~ 58 

~  if; ~ 'fIT ~  ~~ ~ fiI;1n 

~  

fire if; <'f\lff if; ~ i{i!q(Oj 14"'0: 
t ~ ~ Ifi<.'f1' 41¥ atlCf-

m; t 1 ~  ~ mmr.r lfi<OIT 

1 ~ ~ 1 ~ m1f ~ ~ it~

~ ~ ~ a<!Ii '1ft tII'T'f ~ 
~u  1 ~ itffi' ~ ~ ~ 

~i 1 i~ fr.IT m ~ ;r ~ 1 fJtcff ~ 
", .. fiN ~ ;it ~ ~ 
~t~ ~ ~ 

am ~  ~ ~ GfW 
am: ~~ m ~ ~ (ii'I;r m-
~  ~~~~~  

~  lifT ~ ~  1 

NBfw;r ~ if; ~ ~ '" ~ 
~~ t ~~~t  

~~ ~~~t  WI?: 
~ ~ t t~~~ 

{If 1fif ~ t ~ Cffi3T( fif\'tT t 1 
~ 1ft if, am: 1fif p't mil if ~  

~ ~ ~ itrrf< ~ fiR:<I; qm'( 'Ill 
~i ~~~ tt ~t tt 

arh: "'I1t tt ~ ~ 1Ii't{ ~ ~ ~ 



~
 
~
 ~
 
~
 t 

~ 
I
W 
,I
V I
I
 ~
 J! ,Ji; l 

~
i
 i 
-'
8 t 
_ ~

 ~
 

~ 
I
W 
~ 1C 

~
 

~
 i 

~
 
~
 1i<t i 

tIr 

I
W 

~ 
'ili
<t;; ~

 If ~t
t 

~
 

t
~ 

<It
CI 
~
~
i
 ~ ~~

 
<1T'i 

0 
t 
I!: 
bf ~ 

~ 
~~

 ~ ~ 
~ 1f ~ ~

i 1it~ ~ 
r; 
i ~ ~ I: ~ I

W t 
~

~ 
~ 
I
W 

~ ! 
;' ~ 

; ~  ~ ~
 

~ 
1; !t
f 

~ t
~
u

~
~

 ~
u

 
t

~t
 r 
i ~ -

~
 

j 
t
~ 

i
ii

~~~
~ Hi
wut 

~i~
~ 

~~i ~i~11 
~

 i ~ i h 
~ i 

~ 
$ fi h: 

d
O ~ it ~ ~

 ~ j.-
:q ~ 

~
 ~ t:-

o 
~
 ~ ~

 
~ ~ l ~ ~ {; ~ ~ i ~ t ~ ! ~ ~ i  -

fc 
h<o ~

 ~ ,-~
 

~~ ~ i ~ t~ I 
E 
ff ~ fi ~ m 

1f: ~ i 1 t.
w ~ ~ 1 

j ! t ~ ~ f 
I "'" 

<It
CI i ~

~ ~ 
i 1. 

~ ~ i
~ 

on" 

~ 
~

~ 
~ ~

 
~ ~
 ~ ~

 ~  ~ r; 
~

~ 
.Ii 
i 

~ 
~ ~

 
~
 t ! 

~ & t 
~ ~ i 

~i .i.ci ~
 ~
 t 

~
 
.etlr ~ ~

~
~ ~ 

~1
~ -

~ 
~
~
 ~ ~ 

~ ~1
 

~
 
~
~
 ~

i
 
~
 

~ i 
~

 1lt ~ 'If: ~ 
'" i ~ ~ 

t;: 1: 
'If: 

1C 
t;: t
,
 I' ~ 

~ ~ ~ ~ ~ & -
~ tIr ~ If ~ ~

 ~ ~ 
~ 

~ ~ ~ t 
~  ~ i ~ i 

'If: 1i<t·1
W 

~ 'If: i· <1lr 
[t-

~ :; 
~~ ~

~
 'i 'If: ~ ! 

-w: 
r: 
r; J! ~ 

~ 
~ ~ i ~~ ~ 

~ ~  ~ tr i ~ {!.. 
~ i 

J!. ~ ~ 
It ~ it i ~ ~ ~ i ~ ~

 t ~
 ~ 

~ 
'
;
 ~ ~ 

If-{I;' ~ tE J! 1& ~ , 
If 
t;: 

R" 
~

 
If I;: i 

~ ~ 
~ ~ ~

 
0 ~

 
J! 

~ J! 
i~ ~

 f. 
ii:i 

~
 1,Ji; 

cr 
-
.ruii r; 

i 
t

~ ~ I ~ ~
 

Ii
=' 
Ii> ~ ~

 ~ 
tIr 
'!: ~

 ~
~
 

~ 
{ 
I; :; f t 

~ ~
 
-

j 
{w;:w ~ 

i i ~
 

~ ~ ~ ~ ~ 1: ~ 
i ~ '! ~ t i ~

 ~ ~ ~ -~ ! ~ j t ~ i' r:! f ti 
~ ! ~ ~ 

~  
~ ~ ~ li ~ ~ i ,; ~

 1& 
t 1: 
'i l' i 

~ 
:
"' ~ ~ J! ~ -

~
 j 

~ r: ~ i 
~ ~ 

~ 
<.-J'i...c; 

i ~ ... -
t;: 
1;"' ~ -i ~ ! ~ 

/:-
'tf i", ~ $ 

f i ~ i 
{If ~ ~ ! '" ~

 Ii ! 
""" ~ 



205 Finance Bill, 1970 VAISAKHA IS, 1892 (SAKA) Finance Bill, 1970 206 

t t n ~~~~1 ~~ 

ltu ~ ~ fit; ~ ~ i  srrfir;r;r ~ I 

SHRI TRIDIB KUMAR CHAUDHURI 
(B:rhampore) : Sir, I do not want to go into 
the details of (he i i n~ of the Finance 
Bill which are well known. It would suffice 
if I say to-day that the m!8SUreS proposed 
have not been of such a nature as to en-
thuse tho!C who are of my per.uation of 

thouaht. 

I would rather prefer to utilise this oppor-
tunity in highlighting the economic and 
tioallCial problem! of the State of West Ben-
gal. It is not very often realised in this 
House that the problem with which West 
B:naal is confronted to_day is not so much 
a law and order problem or a pOlitical pro-
blem but i ~ i  it is a financial and eco-

nomic problem. 

The United Front Government broke UP 

juat on the eve of in~ the badget. But 
the state offin,n:es in W.st B!ngal wore as 
such that even if the budget were pas<ed 
by the e i~ tu e  the state of economy 
WOuld have been in u ~  That i. 
why, as one coming from thlt State, I have 
to come here and plead before the hole 
House, not only before the Government, 
not only before the Minister of Finance 

and the Prime Minister, but b!fore the whole 
Housc to plead the case of W.st Bengal. 
The other day when the Bill for the delega-
tiOD of Le,islature powers of Parliament 
-for West Bengal, to the President, was beini 
·discusscd, I uttered a word of caution and 
·said that Bengal was just on the brink of a 

TevolutiODary exPlosion. The real mean-
ill8 of the violent manifestations of political 
-disturbancet and disruption have become 
1llmost the order of the day in West Bengal, 
and in the city of Calcutta and its suburbs 
and will not be understood unless we relate 
tbem with the state of economy there. But, 
before I do that, I would like to appeal to 
all ICCtiona of the House not to take my 

pteadinp Cor West BCnaaI as coming from 
a roaional Ipirit or narrow spirit. The pre-

viou. speaker who spoke just now pleaded 
the case or Uttar Pradesh. As a matter of 
fact we are a very poor country and our 
politics to-day and for many years to come 

would remain a politics of scarcity and 
!l8turally reprooentatives of every State 

assi'tance for their States. That is why 

I want particularly to impress upon the 
HOllse that West Bengal is not only a State 
problem or a regional problem, it is primi-
rilya national problem. It is not very often 
realised, Sir, what stakes people of other 

States have in the State of ~t Bengal. 
I have collected some figures from the 

Haz'ri Committee Report to which I wOllld 
like to JUSt make a casual mention. Before 

I com: to Hazari Committee's report, I 
would refer to another significant fillure. 
West Bengal provides jobs to above 60 lakh 
workers and other employed persons from 

different States. From the census taken in 
1961 it was found that Rs. 28 crores were 
remitted from Calcutta every year in small 
postal  money orders. That is the savings 
of small men without bank account. This 

was remitted to almost every State in India, 
but mostly in Bihar Eastern UP, Eastern 
MP, Orissa, Andhra, Tamilnadu and Kertlla. 
Where would these people go if the economy 

of West Bengal collapses? 

Coming to the figure given in Prof. 
Hazari's final Report on Industrial Plan-
ning and Licensing Policy, J find there very 

interesting figures Prof. Hazari ha., ~ n 

that Ollt of total approved investments of 
Rs. 275 crores between 1959 and 1966. only 
14 crores or a little over five per cent repre-
sented investments by 1~ i (nt"pl-

neurs while Rs. 32 crores or 48 per cent were 
by Marwari entrepreneurs, R •. 55 crore! or 
20 per cent were by Gujaratis, Parsecs, 
punjabis and other Indians. Rs. 8 crores 
or nearly 3 per cent from domiciled foreign-
ers and Rs. 66 crores Or 28 per cent from 
international combines. These figures 
represent only approved investments for a 
period of 7 or 8 yean only and from that we 

can get an indication what total investment 
stakes people of other States have in West 
BeIlJ8I. If the economy of West Benlal 
today is in shambles let it not be thought 
that only Bengalis will suffer. As a matter 
of fact, the economy of the whole of the 
eastern region of India would suffer and 
that is why it is necessary to highlight this 
aspect of the problem. Somehow Or other 
t i~ problem, although it has been debated 
over decades, has not been solved and ~

ed. I do not have much time at my dis-
posal and I would just mentIon what tbe 

mean aspects oC the problem of West 
Benll"l are. 
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[Shri Tridib Kumar Chaudhuri] 

Firstly, the rate of population growth 
here is 32 ·8 per cent, second only to Assam, 
compared to the all-India figure of 21 ·5 
per cent. You may add to that the pro-
blem created by the refugee influx from East 

Pakistan. Only yesterday the P.T.I. report-
ed that during the last 3 months, 30,000 
new refugees have come. And if our past 
experience is any guide, then all these peo-

ple will ultimately become a burden on the 
economy of West Bengal. 

Then, there is the chronic food problem 
and the problem of rice shortnge. Rice is 
our staple food crop. But this rice shortage 
has been created mainly by transferring land 
from food crops to jute. The twin effects 
(If this transfer and the industrial recession 

has been that we are confronted with a tre-
mendous problem of unemployment. I do 
not want to go into the details, because that 
would take time. But in the jute industry, 
in 19$2, the total employment figure was 
2,7$,000. In 1966, even before the United 

Front Government came into power, it had 
come down to 2,30,000. 

Then the Calcutta region and Bengal as 
a whole is particularly dependent on the 

enaineering industry. But the recession 
in the engineering industry h,'.s created 
,mother problem, and tod,'y, we arc con-

fronted in the State of West Bengal, accord-
in. to the calCUlation of the experts, with 
il backlog of employment of 1,500,000, 
which before the end of the Fourth Plan 
will reach the figure of 3,300,000. Unle .. 
we tackle these basi. aspects of the problem, 
the present problems, the political problems 
and the problem of disruption or violence 
that we witness in West Bengal cannot he 
tllckled, and that can only be done if 
the Finance Ministry and the Planning 

i ~i n take matters seriously. 

I can do no better than to quote from the 

~u et ~ ee  of Shri Ajoy Mukerjee. 
UDfortunately, the budget could not he pass-
ed. But Shri Ajoy Mukerjee points out in 
his budget ~ ee  

"Originally, it WHS thought that an 

illyestment of more than Rs. 600 crores 
h, necessary for West Bengal during the 
Fourth Plan period." 

It wal after a great deal of higgle-hauIe 
lIelotiation. that it was brouaht down to 

Rs. 321 crores. Shri Ajoy Mukerjee con-
cludes his speech by saying; 

"It is a matter of no small regret that 
for the time being, the available resources 
do not add up to more than Rs. 321 ~ 

crores. It may be remembered that we 
had spent Rs. 304 ·74 crores on our 
Third Plan. Indeed, having regard to the 

steady risc in price level since Ihe end of 
the Third Plan and our Fourth Plan, if 
limited to Rs. 321 ·50 crores, it will in 
physical terms be smaller Ihan the Third 
Plan." 

Then, there is the problem of Calcutta. 
Sever"l years back, the World Bank dealt 
with this problem, and as a matter of fact, 
a team of experts had come. The World 
Bank is still prepared to give sizable loans 
for rehabilitating Ihe city of Calcutta. 
Government have agreed to a plan of Rs. 80 
erores, of which Rs. 40 crores should be con-
tributed by the Centre, but up till now, no 
implementation  machinery has been created 

for this. So unless the Centre comes forward 
with determination to tackle these problem 
resolutely, I am afraid things cannot he im-
proved, whatever may be the political mea-
sures you may think of. Now the new ad-
ministration in West Bengal, after the impo-
sition of President's rule, if we go by press 
reports and the information given by the 
Home Minister today, have suggested some 

kind of legislation for preventive detention 
and other repressive measures. But I 
would tell Government with all the empha-
sis at my command that these repressive 
measures would not do. Unless they Ilre 
followed up with large scale constructive 
measures, the entire economy of BenJal 
will collapse, and if it docs, it will bring 
down the entire  eastern region of India. 
Not only West Bengal, but part of UP, a 
larger part of Bihar, a hll ger part of the ceo-
n('my of Assam, Orissa and North-Eastern 
Andhra Pradesh have Calcutta and West 
Bengal as their hub. This is a very strategic 
region, a part of the South East Asian re-
Ilion, and we must not forget that if we 
allow things to deteriorate in that fashion 
in West Bengal and in eastern India, a bor-
der area and a strategic area, not ver, far 
from Vietnam and other South East Asian 
zones, which are ablaze to-day, it will have 

disastrous consequences. If we move in a 
manner which allows thinas to drift it 
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would inevitablY prepare the around for a 
violent mass upheaval and a revolutionary 
~ i n which will immediately engulf the 
whole country. 

SHRI M. SUDARSANAM (Narasa-
rnopet) : At the outset, I would unhesi-
tatingly say that this year's budget certainly 
e te t~ the urges and aspirations of the 
common man. This is really a production-
oriented budget. It is a very bold and clever 
budget, though it is called a political budget 
in certHin quarters. 

This Bill spells out the philosophy that 
strengthens the corporate sector to some 
extent and at the same times removes glar-
ing inequ1lities of wealth through increased 
taxation of incomes over Rs. 40.000 and by 
placing additional burdens through tax 

and additional wealth tax on urban lands 
and buildings. If "nyone makes a detailed 
calculation, one will realise that the tr.xation 
works out to more than lOOper cent. In 
referring to this matter, I am not unaware 
that it might lead to disincentives in earnings 
for the betterment of the economy. An 
imaginative budget could have exempted 
corporate profits to the extent of about 30 
per cent "s in Sweden when they are plough-
ed b"ck into the industry. This alone can 
really solve our industrial proble and the 
unemployment problem. This will certain-
ly increase the job potential and gross 
national product. I believe Government 
will assess its implications and would take 
requisite steps to provide reliefs wherever 
possible. 

The Bill has led to a healthy rise in the 
share market to some extent because of the 
tax reliefs on incomes up to Rs. 3,000 011 
shares and also bank deposits, and the 
extension of Wealth-t>x exemption etc. to 
Industrial shares and securities. In fact, 
the rise has been caused by tekinll advantall 
of these facilities  for reduction of tl'x liabi-
lity. 

These, I feel, are only one aspect of our 
aims and aspirations. We have a lot of 
bomework to do before we can hope to 
move in the direction of our goals. 

Firstly, one must do some hard thinkinll 
on further improvin, aaricultural, industrial 
ar.d mineral prodUction. Unfortuoatcly, 

the impact of the Green Revolution baa not 
paoolated to caah cropa. The transfer of 

improved technology can reach desirable 
proportions only if it covers cotton, jute, 
oi I seeds and other types of agricultural 
produce, including tobacco, so that their 
increased per acre yields will result in cost 
reduction, larger exportable surpluses and. 
in some cases, release of acreage for further 
food production. n e~e in mineral pro-
duction through appropriate incentives can 
result in greater employment. As for indus-

trial production, I am afraid, we are making 
too much of the recent improvement. Let us 
put the achievement in a proper perspective. 
From 1960 to 1965, we were achievilll an 
ann ual growth at a compound rate of 8 to 
9 per cent. There was a i ~  due to 
recession in 1966 when the index went down. 
In 1967, it further went down over 1966, If 
it improved by 6·4 % in 1968, it has to be 
remembered that it was still below the in-
dex reached earlier. Similarly the improve-
ment of about 7 % last year would put our 
index perhaps only slightly above 1965. 
Therefore, whot transpires is that we have 
only recovered the lost ground in the indus-
tl ial field as a whole. Now to improve 
production further, new investment has to 
be generated with an appropriate balance 
as between consumer goods and heuvy in-
dustries. The present situation is such that 
shortages have begun to develop in the raw 
material supplies of a lar,er number of 
items. The Economic Survey itself drew 
attention to the shortages in Oil seeds, cot-
ton, iron and steel, staple fibre, non-ferrous 
meta!., etc. Let us realise the implications 
of these shortages. Costs have risen and 
the profitability in some of the industries 
would go down either because of the exis-
terce of controls or beC<!use of the incapa-
city of the consumer to buy the goods at 
higher prices. In either case, two conre-
quences ftow-profitability goes down and 
with tnat there will be lower corporate 
earnings and fall in corporation tax realisa-
tion. ~ i e  shortages will lead to disillu-
sionment in the society. I, therefore, 
suggest that a crash programme must be 
initiated to see what can be done to 
overcome these shorts..,s and to augment 
industrial production. 

Secondly, the ingenuity of the framerotor 
the Budget proposals must come into play 
to correct a situation which has aneen, l'iz •• 
disilll:entive in purcbasinll (lew equity iuuea 
v/,..-.ts investment in existi.,. ahara_ 
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This has occurred because of the withdrawal 
of the scheme of tax credit certificates in 
respect of investments in new equity issues 
and also because of the long gestation pe. 
riod in realising dividends from new com. 
panies. Already, there is a decline in the 
·consents for the issue of capital as per Eco. 
nomic Survey of our Government. The 
decisions announced by Government on the 
Dult Committee Report have opened a 
new Pandora's box in view of a number of 
legal and other issues that will require to be 
tackled. Also, the growth of new enter. 
prises may be effected because of various 
faclon. Here I refer to only one problem, 
viz., that of streamlining the procedures for 
re.licensing of 41 delicensed industTJes, 
which is required to be done within a period 
of three months from the issuance of the 
notification on 19th February. At the same 
·time, the real advantage of raising the 
exelllPtions limit to Rs. I crore can only be 
·secured if appropriate facilities of foreign 
·exchange for raw materials are provided. 

In my view, the real solution to tacklmg 
the price situation is not at all through 
artificial controls, but through freeing the 
economy and creating an environment in 
·whlch production can really increase. We 
already have appropriate strategic controls. 
Special consideration is cssential for initia. 
tion of further welfare measures, as spelt 
out in the Central Budget, the scope of 
deficit financing which has been placed at 
lU. 22' crores and what is most important, 
the continuing tendency of some of the 
State Governments to rely on over.drafts, 
without being able to raise additional 
reaources. 

Very unfortunately the Budget is not 
Export.oriented, because export duties on 
"Varioul items still continue, especially on 
tobacco. Export of considerable portions 
would suffer; unless the export duty is imme-
diately abolished, tobacco will not be in the 
·history of export commodities. 

I suggest that we should endeavour to 
increase employment and employment 
OPPOrtunities through growth and produc. 
live efforts and not through increase in 
atnninistrative·expenses. The schemes out· 
lined in the pamphlet "Towards Growth with 
:Social Justice" will 110 some way in tackling 
the problem marginally. Here again, I 
would like to caution that these schemes 

must be implemented with a new missionary 
zeal through an ably chosen band of official 
who are dedicated to the spirit underlying 
the schemes, SO that the problem to which 
our Government has turned its attention 
are gradually but surely, solved. 

Coming to my State of Andhra Pradesh, 
the people are stiJl subjected to droughts, 
famines and also cyclones. The per COpilll 
income in Andhra Pradesh is the lowest and 
much below the national average. It is 
industrially very backward; Practically in 
the absence of sizable public sector projects, 
the possibilities of attraction of ancillary 
industries is also considerably narrowed 
down. J am heartened at the announce· 
ment of the Prime Minister abollt the three 
Steel Plants-Vizakapatnam, Hospet and 
Salem. I suggest that the formation of 
separate units is most essential so that work 
can be taken up in a serious manner. This 
will solve to some extent the unemployment 
problem in the local population. 

The need for one more Refinery on the 
East Coast, esPecially at Kakinada, is 
keenly felt. This must be established at 
once, thus giving room for opportunities 
for petro.chemical projects on the East 
COast. Priority must be given for rural 
electrification. 

I am happy that the Government has 
inaugurated the scheme for mining copper, 
zinc and lead at Agnigundala. Here. J 
would like to appeal to the Government to 
create dynamism to put the plant \Dto com· 
mission. The officers must work with 
missionary zeal. This project will be 
a very good foreign exchange earner, produc· 
ing considerahle quantities of lead, zinc and 
copper, for the betterment of the economy. 
of our country. A full.fledged and Indepen. 
dent organisation is to be formed at once, 
for exploitation of the dePosite with Head. 
quarters in the Mining area. 

Establishment of ZINC Smelter Plent at 
Visalc:hapatnam in Fourth Plan is also ur· 
gent. Government of Andhra Pradesh, 
already offered adequate land and water 
facilities and cheap power. This has IlCen 
already approved by Government of India. 
Immediate steps for iDStallation should be 
taken to avoid increased costs and bitterness 
and frustration in the minds of the people. 
With these remark. I support the propoeals 
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of the Prime Minister and Finance Minis. 

ter. 

SHRI SURENDRANATH DWIVEDY 
(Kendrapara) : We are not at the last stage 

of the discussion of the financial proposals 
and we have to consider seriously whether 
the Lok Sabha which is the watch dog of 

public finances is doing justice to all the 
demands that are being voted here. Whether 

it is due to lack of time or due to lack of 
proper arrangements .... (Interruptions.) 

SHRI C. K. BHATTACHARYYA 
(Raiganj) : -or due to Members taking 

cXQ!ssivc tinlC. 

SHRI SURENDRANATH DWIVEDY: 
Hc is talking rot. What I wanted to say is 
that we could not discuss as many as 11 

Ministries. It was all guillotined. Actual· 
Iy speaking, I made a count. I find that only 
16 per cent of the demands were discussed 
by this House. So, necessarily, I want the 

Leader of the House-of course she is never 

present-

MR. DEPUTY.SPEAKER : She was 
present; only a little while ago. she went 

out. 

SHRI SURENDRANATH DWIVEDY: 
Sbe is sometimes present :  I amend my 
statement. So, I want the Leader of the 
House and also the Chair to eon,ider serious-
ly when we discuss the budget in all stages. 
whether we should not arrange our pro. 
gramme in such a manner as to enable us at 
least to discuss each and every Ministry. 
It is essential because on the Appropriation 
Bill also. this House does not discuss the 
Ministries whieh have been left out. If 
time was given for discussion, during the 
Appropriation Bill, of the Demands of 
those Ministries which were left out. that 
could be done. But that is not being done, 
and so un e ~ we all apPly our mind to this. 
I think the Lok Sabha will be failing in its 
duty because the Rajya Sabha has not got 
this right Or power to discuss these matters. 

About the Finance Bill. I do not want to 
go into the details. I spoke in greater de. 

tail while speaking on the general budget. 
The Prime Minister has announced some 
small concessions. This concession, I take 
il. is very marginal. The concessions in res-
pect of tea and other things i. of course 
_\cOme. BUI what I find is. the additional 

'revenue of Rs. 170 crores that would accrue. 
after this concession was given will be reo 
duced by only Rs. 1·8 crores. Thai is 
nothing. Actually speaking. this indirect 
taxation will bit the common man. There 

is no doubt about it. The attempt should 
be. as far as possible. to arrange this 
taxation in such a manner as WOuld not 
hit the common man much. We were 
thinking that there is some rational think. 
ing, and actually the taxation proposals 

would be formulated in that manner. What 
little is given to the common man, as they 
say. in the shape of other concessions by this 
indirect taxation and fresh taxation, is neu· 
tralised. 

LeI me take the question of sugar. The· 
Prime Minister did not mention about this 
at all. or, she did not think it proper-I do 
not know-although. as you know, almost 
all those who have spoken on the budaet 
proposals in this House including Members 
of the ruling party have all opposed this 
levy on sugar and have pleaded that it 
should be withdrawn. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI P. C, 
SETHI) : None has spoken during this 
debate. 

SHRI SURENDRANATH DWIVEDY : 
That is what I am saying. When the sene. 
ral budget was discussed.  all mentioned 
about it. I have given an amendment about 
this in the Finance Bill. Now. let us see 
whether it actually hits the common man 

or not. If we take the figures since 1948. 
I think the price of sugar has increased four 
times. Take the present levy, and see how 
it will affect. 75 per cent of the total pro.. 
duction of sugar is on a quota basis and the 
rest for the free market. The price of the 
free market sugar fluctuates according to 
demand and availability. Because the 
Government has fixed the basis of the qUOta 
so low individually and also because there 
is a large section of the POPulation who do 
not come under the quota system, and are 
compelled to buy outSide the quota system. 
the run on the free sugar is almost compul. 
sive. The result is, not only does the Price 
of free sugar increase but Government tall 
thereon would also increase in greater pro. 
portion. 

T have also lIaures to show that the per 
capita aVliJabiJity Of.upr bas come down 
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and tile total production of sugar in terms 
of gur Ilas remained almost static. Tile 
recovery percentage has come down from 
10·1 Per cent in 1964-65 to 9·9 per cent in 
1967.68 and to 9·4 Per cent in 1968·69. 
Hence, whatever be the percentage of con. 
trol, the whole of the excise duty will be 
passed on to the consumer. The excise 
duty on sugar, the sales·tax, octroi duties 
and other levies on sugar were to the tune of 
25 per cent of its value. By this increase in 
duty, the Percentage will increase very sharp· 
Iy. If the Government think that t his is 
a luxury item, I have nothing to say. But 
if they do not think so, I will still plead with 
them that they should accept my amend. 
ment and withdraw this levy. 

We have all welcomed agricultural wealth 
·tax. But Government is still showing hesi· 
tation. I do not understand the purpose of 
the new announce men t that farm houses 
should be excluded from the purview of tax· 
ation. According to the present Act, up to 
the value of Rs. 1 lakh, it was already be· 
ing exempted. Really speaking. these farm 
houses are residential houses and people 
·stay there. If you exclude the farm houses, 
then practically nothing will be left for taxa· 
tion. For whose benefit is it being done? 
ProbablY the Government has in mind big 
landlords in Punjab or other places. Pro. 
bably there are some people who have 
amassed great wealth through agricultural 
·income and they have influenced the Govern. 
ment to do it. 

14-!13 bra. 

(SHJU Stull CHAND GOYAL in the 
·eltolr) 

The plantations also would come under 
the purview of this Act. Actually I find 
tbat as in ractories, even small Plantation 
owners have to build houses, schools, hospi. 
tals, etc. These are statutory obligations. 
If such cases are exempted, I can under. 
stand. But I really fail to understand for 
whose benefit they want to exclude farm 
houses. I hope Government would give 
serious consideration to these two matters. 

I have already given an amendment about 
i i~ the exemption Jimit for income-tax 
to Rs. 7500, as recommended by the Bhooth. 
alingam Committee. Government have 
accepted many other recommendations, but 
1 do not know what prevents them from 

accePting this recommendation. If they 
do not want to go uP to Rs. 7,500 as a com· 
promise they could have at least gone UP to 
Rs. 6,000. But they have not done so. It 
appears that by going liP to Rs. 6,000 they 
could have removed 17 lakhs asscssees out 
of a total of 28 lakhs assessees from the list 
and the total loss of revenue would not have 
been more t~ n Rs. 7 crores to 8 crores. 
At the same time, the income·tax officers 
would have more time to deal with bigger 
cases. 

SHRI S. KANDAPPAN (Mettur) : In the 
Ultimate analYsis, there would he no loss of 
revenue. 

SHRI SURENDRANATH nWIVEDY 
My hon. friend says that there would be 
no loss of revenue. At the same time, there 
would be some relief to the lower middle 
class people. Otherwise, this n e~ i n 

will have no meaning because of the rise in 
the cost of Jiving. I do not think this pro. 
posal will give relief to anybody. 

There has been much talk about the 
public sector industries, esPecially the steel 
plants. I have dealt with it in detail in 
my budget speech. But I would be failing 
in my duty if I do not refer to it here. We 
have no concrete proposals before us in this 
House as to how the management of the 
public sectos is going to be improved. 
What are the concrete measures that the 
Government of India propose to take to 
improve the situation, keeping in view the 
criticism of the public sector undertakings 
not only by those who oppose it but also by 
various Committees of Parliament as well. 

I am told that recently there wa.. a seminar 
organised by some non.official body in which 
the Prime Minister and other Ministen 
participated. I do not know whether 
any instructions were issued by the govern. 
ment or not, but I am told that the represen. 
tatives of management and workers of the 
public sector industries came and partici. 
pated in this conference. At whose expense 
did they come? Did government issue any 
instructions that they should participate in 
a non.official conference? I may warn 
you that you are creatina a very bad prece-
dent by surreptitiously managing these thilllA 
in such a manner that you make a show that 

your own men of the rulina party are oraa-
nisi ... this and then issue instrUctions to the 



217 Finance Bill, 1970 VAISAKHA IS, 1892 (SAKA) Finance Bill. 1970 218 

management and workers to participate in 
it. I know it for a fact that the representa. 
tives of the workers have been paid first 
class fare and their Accommodation had 
been arranged so that they could participate 
in this seminar. Yet, most of them said 
1hat they do not know what was the pur. 
pose. So far as the discussions and deci· 
~i  of the conference are concerned, they 
bave no bearing on their own problems in 

their plants. 

During the discussion on the Demands 
for Grants of the Steel Ministry the Prime 
Minister announced the location of three 
steel plants in the south. We all welcome 
it. But it looks as if in this country there 
is only north and south and no cast and 
west. 

SHRI CHENGALRAYA NAIDU: 
(Chittoor) : North have steel plants; there is 
one in Orissa. 

15 hr!. 

SHRI SURENDRANATH DWIVEDY: 
Why do you bring Orissa into the picture? 
Madhya Pradesh is very much in the pic-
ture. Now, what is the hasis on which the 
locations have been decided for these three 
new steel plants? !fthe basis is that we must 
disperse our industries in different States and 
as Mr. Naidu insits that at leasts each State 
must have one stccl plant then I have no 
objection; the economy of the country may 
go to dogs but we must have a steel plant in 
<:very State. If Government's consideration 
is that, I will not quarrel with them. In 
this connection I want the Government to 
<:ansider and let us know whether location 
of industry---<:ither steel plants or any other 
public sector industry-should be consider-
<:d on State basis or political conSiderations. 
or on economic basis taking into considera-
tion the national economy as a whole. I 
bave collected some statements made by 
our friends-a statement by a Minister in 
Tamil Nadu Government and a statement 
by Mr. Brahmanand Reddy. The Tamil 
Nadu Minister says because we were sup-
porting the Government and Government 
eould not alford to displease us, so we have 
lot Salem steel plant. 

SHRI S. KANDAPPAN : The Minister 
did not say that it is because of the support 
tbat wt: got it. He did say: "We fought for 
It and we lOt it." 

SHRI SURENDRANATH DWIVEDY : 
They fought for the Salem plant and got it 
and, therefore, they are celebrating the vic-
tory for it. One must flaht to get it whether 
there is economic viability or nol. Now, 
what does this Government want-it wants 
there must be fight. burning of trains, burn-
ing of houses, disturbances. etc. There 
will be all these agitations in order to enable 
a State to get a steel plant. 

Take Madhya Pradesh and OritlS&. In 
1964 the late Governor of Orill8, Mr. 
Khosla, who is a technician himself bas 
submitted a proposal. There are two plac-
es which are quite close to Rourket-
Bonai and Nayagarh-where the deposita 
atone would be to the tune of 29,000 mlllion 
tonnes and for future we could have an 
integrated steel plant the capacity of which 
can easily be increased to 10 million tonDS. 
These facilities are there. All these ~ 
which economically or othrwise would also 
have got first priority according to me but 
when we plan something we must have at 
least some consideration to the overall 
economy of the country. That was 1XII11-
pletely ignored. The only answer that the 
Steel Minister has given here is that the 
Orissa Government sent their proposals 
only on the 5th March. The Orissa Govern-
ment might fail in its duty. It may bo pcai-
ble that the Orissa Go vemment was not 
very much interested; but now they say that 
they are very much interested. But will you 
consider it oniy from the point of view whe-
ther a particular Government wants It or 
not or whether your national economy 
demands that you must select the plac:e and 
on your own you should take the initiative 
to find out which is the proper place lor the 
location of such industrial? 

The steel industry has already got a bad 
name_ Dokaro is fatlina and you are il\ieC!· 
ina polilWs into It. 

SHRI V ASUDEVAN NAIR (P_de): 
Dokaro has not failed. 

SHRI SURENDRANATH ,DWIVEDY: 
It bas not yet started and It mlaht never 
start. It may take four years more. De-
fore production the cost has been calculatt:'1 
to be three times more than what we are 
ba vins in Rourke1a. It fa aU In the fonnative 
~  Wo do not know In whldt )'Cal' 
Bokaro fa comilll. 
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I want to know from Government why 
these cases, which were already with the 
Government, before the Planning Com-
mission and their own ministry, were not 
given consideration and while deciding the 
location of these steel plants why they were 
ignored. 

I will conclude by saying that if the 
Government believes that the only policy 
which win work and to which they will lis-
ten is agitation, I can give the Prime Minis-
ter this assurance that in Orissa-and, I 
think, Madhya Pradesh will join us-all 
parties irrespective of any political differenc-
es and the people of Orissa will start an 
agitation to see that the steel plant is ulti-
mately located in Orissa, not by withdraw-
ing what has been given to others but in 
addition to that. We must have a steel 
plant. 

SHRI CHENGALkAYA NAIDU: We 
support it. 

SHRI SURENDRANATH DWIVEDY: 
Thank you. Why I say this is because it will 
contribute to the national econdmy. 
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SHRI CHENGALRA Y A NAIDU 
(Chittoor) : Sir, there is a wrong notion 
among politicians in all Parties that the 
agriculturists are making lot of money 
due to the green revolution. This is a very 
wrong notion. I am only sorry for them. 
These people who do not know A, B, C, D 
of agriculture have become our leaders. 
It is unfortunate. About 80 % of our popu-
lation depend on agriculture. Agricultu-
rists and labour. both combined. constitute 
8S % of the population and the ~ IS % 
who do not know A, B, C, D of agncultwe 
have bossed over them and they do a lot of 

harm. 

Last year when Moradi Bhai was the 
Finance Minister, he introduced this Agri-
culture Wealth Tax and Fertiliser tax. At 
that time some members said ~ t it WU 
Monuji Bhai who did it and the Prime 
Minister has got all sympathy for the agri-
culturists. Now Morarji Bhai is gone aod 
the Prime Minister is the Finance Minister. 
She must show her sympathy by withdrawm. 
this wealth tax. She bas shown ollly a small 
mercy of exemptins the farm houses. Who 
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is having such big farm houses 7 Not the 
poor farmers. I want the Prime Minister 
to tax the farm house and leave off the land. 
Let her tax this farm house and leave off 
these lands from the agricultural wealth tax. 
Only the rich people, the rich peasants who 
can afford to spend Rs. 2 Iakhs or 3 lubs 
could have farm houses. The poor agri-
culturists have not got these farm houses. 
So, please tax the people who have got big 
farm houses and exempt these lands from the 
tax. Tbis is my request to you. Agricul-
tural wealth tax by the Centre is itselF a 
wrong thing. Some people say, agricultur ists 
have made lot of money. Only with-
in 2 or 3 years they are able to see some 
money but for all these years, for all these 
centuries together, they were downtrodden 
and they were not able to educate their chil-
dren and they have suffered. It is only 
now that they see some money and now 
these people's eyes have become sore. May 
1 know whether these agriculturists are hav-
ing air-conditioners in their houses or air 
conditioned cars'! They arc only investing 
this money in levelling the land, deepening 
the well, purchasing the tractors, etc. They 
are using more fertilisers. When they are 
doing all these things, why should you tax 
them? This method of taxation, the agricul-
tural wealth-tax, is itself a wrong thing. 
For the States, this is the only main income. 
The main income of the States is from land 
revenue. And, you want to encroach on 
that also. You want to encroach there and 
have that amount and you say you will dis-
tribute that amount. To whom? To whom 
soever supports you and others won't get 
it. I tell you, in so many States the land 
revenue has been doubled and trebled. Why 
do you think that they have not taxed? They 
have already taxed. The State Govern-
ments have already tken steps andj they 
have already taxed. And now, in addition 
to that, if the Central Government also 
"'ants to tax, is it fair? I am asking you. 
My only request to the Prime Minister is 
this: Don't take away this main income 
from the States. Wherever they have not 
taxed, ask the States to tax them. but wher-
ever they are already taxed you can't impose 
another tax. This is my only humble 
suggestion. My only request is that the 
Prime Minister may consider this and in the 
end this tax may be withdrawn. Otherwise, 
Madam, what happened to Morarjibhai will 
happen to you. Please consider this. 

Regarding sugarcane I want to bring this 
thing to the notice of the Prime Minister. 
The Prime Minister has got only S acres of 
land and she has &rown some wheat only. 
She might know about wheat, but about 
sugarcane she does not know. That is 
why I want to tell her about this. Now the 
Government has fixed the price of suprcane 
at Rs. 73 minimum price. Do you know 
the cost of firewood in the city, Madam? 
It costs Rs. 125. For growing firewood you 
have given more concession. You have got 
more sympathy to the people who grow 
firewood than to the people who grow sugar-
cane. Sugarcane nerds more watering, 
more manure, more labour. But in respect 
of firewood, within two years, you get dou-
ble the quantity and you can make Rs. 12S. 

You will please consider this. Since you 
do not know anythinll about agriculture, I 
am bringing this fact to you. 

SHRI S. KANDAPPAN : He is address. 
ing the Prime Minister. Let him address the 
Chair. 

SHRI CHENGALRAYA NAIDU : I 
am addressing her through you, Mr. Chair-
man. 

Now take the cost of fertilisers. It is tbe 
highest here. Nowhere in the world the 
fertiliser costs so much as in India. ThouSh 
the prices of other commodiries have gono 
up, at least Government should see that tbe 
price of fertilisers is not high. Agricul-
turists are expected to use more manures. 
And there is a wrong notion that only the 
rich people use the fertilisers and the poor 
do not use them. I am sorry for it. Actual-
ly, the rich people do not care for this 
whether they grow or (lot. But, the poor 
people have to put in a little more efforts 
for grewing more foodgrains. And if the 
roor agriculturists are taxed c'·en on ferti-
lisers how can you expe<.t them to grow 
more? I only appeal to the Government to 
remove the fertiliser tax from the taxation 
prLposal so that the poor people may use 
more and more fertilisers and grow more 
foodgrains so that you need not have to 
depend upon America. 

• 
The Prime Minister has said in her budpt 

speech that she is gain. to live !lOme relier 
or some help to the people in the dry-rarmina 
area. In the dry-farming area., only the 
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rich people purchase lands. In Delta areas 
they purchase lands and they have better 
water facilities here whereas the poor people 
arc having their lands in dry areas because 

they cannot afford to purchase lands in the 
delta areas. 

MR. CHAIRMAN : The hon. Member's 
time is up. 

SHRI CHENGALRA YA NAlDU :  I 
have JOt four or five minutes. 

MR. CHAIRMAN : There are five speak-
ers from your party. I do not mind your 
cxhaustina the entire time that will be 
required by the other members of your 
party. However you may take one morc 
minute if you want. 

SHRI CHENGALRA Y A NAlDU :  I 
was tc1\ing that these people arc &rowing 
Kroundnut oil seeds and other things in the 
dry land areas. What relief arc you going 
to give to them? You have not even fixed 
the minimum price for the groundnuts and 
other things. When the agriculturists aet 
the produce to the market the price is low. 
But, when the merchants get them, the price 
aocs up. Why cannot the Government fix 
the minimum price 7 Every year, this Govern-
ment is importing Jakhs of tonnes of soya-
bean oil from America. We want to be 
self-sufficient in food-grains as also in soya-
bean edible oil. But, we are getting them 
from America and Russia. Is it not tell ina 
on our efficiency ? 

So, I request the Prime Minister to fix 
up the minimum price for the oil-seeds. 
Only the oil-sccds are &r0wn in dry land 
areas. If you have aot really sympathy for 
these poor people, please fix up the mini-
mum price for this that sufficient quantity 
of these oil seeds is &r0wn and these arc 
given to the oil manufacturers. 

MR. CHAIRMAN : Now you must con-

clude. 

SHRI CHENGALRA YA NAIDU : I am 
concluding. I aarcc that the Prime Minis-
ter wishes to collect some tax for the devc-
'Iopment. For whose development docs 
she collect the tax 7 Not for our develop-
ment but for the development of Russians. 

Every Russian Engineer, for example, is 
• paid Rs. 35,000 per month with air-c:on-

ditioned rooms etc., etc. With this amount, 
you can feed seventy unemployed engineers 
in our country. What are you doing? Every 
useless item of machinery is bought from 
Russia and is assembled here. In Hydera-
bad, there is a synthetic drugs factory. The 
plant there is an old one. There is another 
synthetic drugs factory in Rishikesh. That 
is also an old one. All these plants were 
rejected by China, but they were painted 
and brought back to India and fitted here. 
If things are going on like this, I do not 
know what is going to happen. 

I have to congratulate the Prime Minister 
on withdrawing the concession in repro to 
having guest-houses so far as the corporate 
bodies are concerned. That is very good. 
But what about the Prime Minister ? She 
has appointed communist card-holders as 
chairmen of the public sector projects, ahd 
they arc having guest-houses. Why should 
the corporate sector be deprived of these 
guest-houses, while at the same time, the 
public sector projects arc allowed to have 
them ? I cannot understand this. Why 
should there be this discrimination between 
private sector and public sector in the matter 
of guest-houses? Our communist friends 
have complained several times about the 
misuse of these guest-houses for political 
purposes in Kerala. Very recently, some 
Gujarat MLAs were brought here and 
accommodated in some guest-house in Delhi. 
This is how the guest-houses are misused by 
them. I appeal to the Prime Minister to 
see reason, and to see the agriculturists' 
plight. Let them not be taxed. There is 
only one tax left to the States, and that is 
the agricultural land revenue.  Let the States 
not be deprived of this. I only appeal to 
the Prime Minister once again to see that the 
agricultural wealth tax is withdrawn. Other-
wise, in 1972, the people will show what it 
would mean. 
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"After heariD& what the President has 
said, the WorkiDa Committee is of the 
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opinion that the allqatioDs made .•. 

MR. CHAIRMAN : -Please try to be e1~ 

'\'aDt. We are discussing the FillllDCC Bill. 
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" ... the allegations against the Presi-
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15 ·51 hrs. 

RE: INTERIM ORDER OF MADRAS 
HIGH COURT ABOUT ELECTION 

SYMBOLS 

MR. CHAIRMAN: Shri R. Barua. 

DR. RAM SUBHAG SINGH (Buxar): 
Sir, this morning the Speaker has ordered 
that the Law Minister should make a state-
ment. Now I think the Law Minister is 
not going to make any statement on the 
decision of the high court which is goins 
to be flouted. Therefore, I request you to 
see that the statement is made just now, 
today. 

MR. CHAIRMAN : The statement will 
be made tomorrow. 

DR. RAM SUBHAG SINGH : That is 
wrong. because this decision was given by 
the high court. The interim order was given 
on the 30th and the election procedure was 
to have started yesterday. That was com-
municated on the 27th. And now, yester-
day, after the decision of the High Court, 
the Election Commission has postponed 
everything. This is a conspiracy which 
must not be allowed to materialise. There-
fore, J request that you should see that a 
statement is made today. Why is it 1I0ing 
to be made tomorrow? Because they want to 
do further damage to the cause. There is 
notbins to be collected from Trivandrum, 
because everything is here available in the 
Election Commission's office. Why is it 
going to be made tomorrow? Therefore, I 
would request you to direct them that the 
statement must be made today. 

by ei«tions 

THE MINISTER OF PARLIAMENT-
ARy AFFAIRS, AND SHIPPING AND 
TRANSPORT (SHRI RAGHU RAMAIAH): 
I contacted the Law Minister, and I pointed 
out to him the anxiety of the House that he 
should make a statement. He said this is 
not an order passed by the Ministry; it is 
passed outside. He is going to enquire and 
he would be able to give fuIl information 
only tomorrow. I have twice telephoned to 
him. He said he is anxious to do it, but he 
is unable to do it today. 

DR. RAM SUBHAG SINGH : That is 
not the correct procedure. He has already 
got the cause of the Pradesh Committee 
damaged so heavily that it is not 1I0inil to be 
repaird. If they take more time, I do not 
know what is going to happen. Therefore, 
he should not be allowed to consume one 
more day, because if they flout the bish 
court's interim order .... (Interruption). 

SEVERAL HON. MEMBERS rose-

MR. CHAIRMAN : The Minister of 
Parliamentary Affair.; says that the Law 
Minister was anxious to make the statement 
but that he has not been able to let the full 
information which he wanted to act. 

DR. RAM SUBHAG SINGH : That is 
available to him. The Law Minister is hid-
ing the facts. A conspiracy is goinll on. 

SHRI CHENGALRAYA NAIDU 
(Chiltoor) : He need not go to America to 
act the information. (Interruption) 

MR. CHAIRMAN: Anyway, your &enti-
ments will be conveyed to them. Both the 
Prime Minister and the Minister of Parlia-
mentary Affair.; have heard what you havo 

said. 

DR. RAM SUBHAG SINGH : That i. 
wronll. (Interruption) 

SHRJ KAMALNA YAN BAJAJ 
(Wardha) : Sir, you should satisfy yourself: 
why they could not act information which 
is here in the Election Commis.,ion's offiec 
itself. Why not set the information '/" 
(lnt_uptlon) 

MR. CHAIRMAN : Mr. Bajaj, Mr. 
Naidu. your 1eader has spoken. 
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SHRlCHENGALRAYANAlDU :Tbey 
want to file another appeal in the Supreme 
Court and aet a stay. 

SEVERAL HaN. -MEMBERS rose-

MR. CHAIRMAN : Kindly sit down. 
Shrimati Shuda Mukerjee, please sit down. 
Your loader has already spoken. He has 
dealt with the point. 

DR. RAM SUBHAG SINGH : Either 
the order is to be complied with or it win 
create confusion. (Interruption) 

SHRI VASUDEVAN NAIR (Peermade): 
Sir, what is the matter'! We do nol know. 

MR. CHAIRMAN : Mr. Nair, in the 
morning, a demand was made by the Leader 
of the Opposition and by his colleagues 
that the Law Minister should make a slate-
ment on the high court judgment regarding 
the allotment of symbols to either groups 
of theirs. 

DR. RAM SUBHAG SINGH: The inte-
rim order is that the Election  Commission 
has been asked, not to communicate to Ihe 
Returning Officer or the Election Officer of 
Tamil Nadu, not to allow the bullocks with 
the yoke symbol to the Tamil Nadu Pradesh 
Congress Committee candidate pending a 
final decision of the high court. But the 
Election Commission had announced on the 
271h that the entire election procedure is 
aoing to commence from the 4th. Now the 
Jetter we have received says that everything 
is being put off. This is something un-
thinkable and unheard of in democracy. 
Therefore, we thousht this was a conspiracy. 
The conspiracy is further going to be hatched 
by the Government in regard to torpedo-
ina the election procedure there. Therefore, 
I demand that the statement should be 
made today. Every paper connected with it 
is available in the Election Commission here. 

SHRI RAGHU RAMAIAH: I am sorry 
the word "conspiracy" is being used. The 
Law Minister has told me clearly that the 
Ministry of Law has nothins to do with it 
and it muSl have emanated from somewhere 
e~e  He is makins enquiries. If he was in 
a possession of the information, he would 
have come straight and given the information. 
I am sure the House would like fuller infor-
mation. He says he can obtain it only by 
tomorrow morniq. 1 do not know what 

by-elections 

areat difference it would make between BOW 
and tomorrow morning. If the hon. mem-
bers are patient, full information would be 
given tomorrow morning. 

DR, RAM SUBHAG SINGH: If they do 
not want to collect the material from the 
Election Commission and make a statement 
why the election procedure was cancelled 
yesterday, it would be difficult for us to co-
operate. 

SHRI RAGHU RAMAIAH : That is 
ellBctly what he wants 10 find out and place 
before the House. 

MR. CHAIRMAN : Your sentiments 
have been conveyed 10 the Prime Minister. 
You cannot compel a minister to make a 
statement. (lnterruptioll.). 

111fT m-uq ('!u) : ~ ;;ft, ifu 
~ ifiT SIv.f ~ I 

~~~ ~~1 t 

fit; <'IT ~ amr ~ q<: arm ~ 
~ I (ft ~ ~ lfiT aNT 3fT<f ~ 
t fit; ~  armft ~ ~ fit; ~ 

~~~~ t ~  

~ ll&t ~ ~ I ... ~  

... ~ ~ ~ 1ft fit; amr <'IT 
~ t ~~ ~ 

~ ~ ifiT ~ ll&t ~ fiIRI;ft 

~ ~  i ~~~ ~ 

rorr? 3fT<f m ~ fit; ~ ~ 1 
~ ~ mfT-i;r lfiT ~~~~ I 

~~ ~ ~ 

~ t~1 ~~ ~~ 
~ t~  ~ ~ ~ tl ... 
~  ... 

There should be an end to it. Now, Mr. 
R. Barua. 

DR. RAM SUBHAG SINGH: There can 
be no end to it. We would not allow the 
proceedings to go on until that statement is 
made. 
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SHRI PILOO MODY (Godhra) : It is 
,not a question of conveying the sentiments 
from one side of the House to another. 
An undertaking was given this morning and 
there is a section of the House demanding 
that that undertaking be fulfilled. It is for 
-you to order the Law Minister to appear 
here and make the statement. Let him flout 
your order if he wants to. 

MR. CHAIRMAN: It was not an under-
1aking. There was a demand but they 
never committed that the statement would be 
made today. 

SHRI CHENGALRA Y A NAIDU : The 
Speaker clearly said that they should make 
the statement today. 

DR. RAM SUBHAG SINGH : If it is 
not possible for the Government to collect 
the information. I am giving them the 
information. I will read out the letter. 

MR. CHAIRMAN: You wait for some 
1ime. 

DR. RAM SUBHAG SINGH : The 
Prime Minister is here, She should tell 
me for how many minutes I should wait. 
If they want to violate the democratic proce-
dure, how can we cooperate here? (Interrup-
tions). 

MR, CHAIRMAN : If it is possible for 
the Law Minister ..... . 

DR. RAM SUBHAG SINGH: The De-
puty Law Minister was here earlier .... 

'" ~ Uq' : ;;rr ~ arrQ' am: 
.;fti fiI; "llPit ~ ~ ~ I "l ~ if 

~~~~1 

MR CHAIRMAN : Whatever informa-
tion the Law Minister has, he may convey 
it to the House. He may kindly be contacted. 

16bn. 

FINANCE BILL, I 970-contd. 

SHRI R. BARUA (Jorhat) : Mr Chair-
man, at the outset I must say that this' is 
the first time that the budget was acclaimed 
.as a good one by all sections of the people 
in the country. Here I am not giving my 
own opinion. It is apparent that in a demo-
.eratic country responses come from differ-
ent quarters and all section of the people 

have acclaimed it. Secondly, if the stock 
market is any indication, the behaviour of the 
stock market after the presentation of the 
budget created a favourable atmosphere 
in the business community in the country. 
Therefore, when Shri Dandeker says that 
there was a dramatic element on the stock 
market in the beginning that is not correct. 

Having said so. I would like to point out 
that the Finance Bill, in order to assess the 
right perspective. must keep in vieW the fol-
lowing realities.-One is the mount in, un-
employment in the country which, according 
to the Reserve Bank of India figures, stands 
at 12·6 million today; secondly, there is 
stagnancy in the per capita income in the 
country which is now Rs. 319 at constant 
.£.fices, which is less than the 1964-65 fiJUre 
of Rs. 333 '6; thirdly, paucity of public and 
private savings. Keeping these three subjects 
in view, let us look at the budget proposals. 

As the Prime Minister rightly stated, the 
budget is the most important instrument to 
implement our planned development for the 
national growth. In order to do that, we shall 
have to look at the two sectors-investment 
in the public sector and the private sector. 
So far as the public sector is concerned, both 
the management and the direction depends 
on the public authorities. Therefore, the 
responsibility for gathering resources also 
lies with them. 

Now, with regard to the private sector, 
their contribution is a bit indirect. But, all 
the same. the fiscal policy should be so direct-
ed in order to direct the private sector 
investment towards productivity and to-
wards national growth. It is all the more 
important because in our national economy 
the largest proportion or the major portion 
of the investment comes from the private 
sector. Therefore, the fiscal policy and 
public policy on that sector is very impor-
tant. 

So far as the private sector is concerned, 
in our plans we estimated that the growth 
rate will be 5! per cent and investment will 
be to the tune of Rs. 9,000 crores. If that 
is so, we shall have to see that there is suffi ... 
cient savings in that sector, becaWIC we shall 
have to transfer the SBvinp of the pri-
vate sector to the public sector. There-
fore, conditions will have to be created 10 
that savinp increase. Today our public 
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savinas is only six per cent whereas previous-
ly it was eight per cent. Now, if we want to 
achieve our plan target we shall have to 
increase it to the tune of 16%. Let us look 
at the outlay of plan period for the current 
year. In the current budget the resources 
for the Central Plan are calculated to be 
Rs. 1,487 crores from different sources. 
The balance from current revenue plus addi-
tional taxes are supposed to yield Rs. 465 
crares. Looking into the past performance 
this is not going to happen un~  a miracle 
happens. 

Secondly, with regard to the performance 
of the State budgets the spectacle is very poor 
and disappointing. We expect the States 
to mobilise additional resources to the tune 
of Rs. 340 crores but there is no hope 
because in the last year although the States 
were expected to raise resources to the tune 
of Rs. 317 crores they could only raise Rs. 
60 crores. The rest of the thing had to be 
contributed by the Centre. Therefore. this 
deficit which we have, that is, Rs. 225 crores, 
is not going to remain at Rs. 225 crores. 
If we look at Rs. 465 crores from the balance 
of current revenues plus additional taxes and 
contribution to the States it is going to be 
much higher. There is bound to be deficit 
financing, further increase in money supply 
and greater pressure on prices will follow. 
If the prices start increasing-I have already 
indicated before that the price rise is there 
and the indication is that it will go up; 
there is no sign of prices being ~ e  

Once it happens what remains of the plan 
period. In the first two years of the Plan 
we have spent Rs. 4876 crores. This would 
leave Rs. 10,995 crores for the remaining 
three years, that is, an average of Rs. 3665 
crores per year. Now to finance this domes-
tic savings have got to be increased to the 
level of 14 to 16%. Will it be possible? 
If it is not possible the difficulty will arise 
that we shall not be able to go ahead with 
our Plan programme and the result will be 
that unemployment will remain and may 
take rather further increase. 

With regard to mobilisation of resources 
,I submit that from non-agricultural sector on 
1700 crons a tax of 750 crores is assessed 
whereas with regard to agricultural sector the 
estimate is 1500 crores aDd out of that Rs. 11 
crores come as tax. Why is it so? Now, we 
have also exempted farm houses from tax-

ation and we have also exempted the trans-
fer of agricultural land in town area. These 
two items, although they may help some-
body, are not to my taste, because 1 know 
today the price of land in urban areas has· 
gone to such a fantastic height that it will 
be wrong to exempt them .from taxation. 
How can a farm house which is worth Rs. 
2 to 3 lakhs be  exempted and how will it 
help the common peasant? Today we Deed 
real resources if we want to implement our 
Plan. Therefore I would submit that we 
should try to give relief to areas in which it 
is really needed. 

Coming to the backward areas, the Wan--
choo Committee report suggested fiscal in-
enti ~ to be given in th backward areas so 
that industrialisation may grow. They sug-
gested the grant of a higher development 
rebate, grant of exemption from income--
tax, exemption from the payment of import" 
duty and also transport subsidy. Because-
of want of these facilities, the backward 
areas like my State which are far away from 
important places have not been able to do 
anything. Our contribution to the indus-
trial growth is I ·81 per cent whereas the-
contribution of Maharashtra is 23 per cent. 
Therefore these things should be taken note 
of by the Prime Minister so that we get suffi--
cient facilities. 

I am extremely grateful to the Prime-
Minister for the declaration of the package-
deal and for the petro-chemical complex but 
in the Fourth Five-Year Plan paper for the 
National Development Council I find only 
Rs. 10 crores have been pui down for 
Assam's petro-chemical complex. If it is 
only Rs. 10 crores, I submit that within the 
Fourth Five-Year Plan period it will not be-
possible to have the petro-chemical com-
plex, not to speak of a second refinery. 
Therefore I would like to know from the-
Prime Minister whether we are going to 
have the petro-chcmical'complex and the 
refinery or the added refining capacity dur-
ing the Fourth Five-Year Plan or iD the next 
five-year plan because, otherwise, a confu--
sion is being created that we are going to 
get it immediately. If people cannot get it, 
the trouble will be why it is not being done. 

Then, from the time of Shri Lal Bahadur 
Shatri we are beinl giveD the usurance that 
a paper mill and a cement fllCtory will be-
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-established in Assam and that preparations 
are being made. But I do not know at what 
point of time this is going to be done be-
cause, after all, within the four comers of the 
Fourth Five-Year Plan and the Budget we 
must have the requisite finance for that. 
After all, we function in a particular style 
and manner. Nobody can find out money 
beyond what is provided in the Plan paper 
and the Budget. Therefore it is also necessary 
Ihat in order to develop backward areas, 
which are very sensitive, something should be 
ilone. 

Lastly, Calcutta is another important 
point. I will submit that the city of Calcutta 
needs to be re-organised and rebuilt, what-
ever it may cost to the country because it is 
very sensitive to the entire eastern region. 
Transport and communication is in such 
a wanton stage that something should be 
done, if necessary, by taking big loans from 
outside so that it will create employment 
for the people, bring satisfaction to the area 
and we shall be able to deal with the violent 
activities there. It is no good just blaming 
the Naxalites as such; it is also the anger 
and disappointment of the frustrated young 
people which is largely responsible for the 
violent activities that are there in the. area. 

With these words I ~ t the Finance 
Bill. 

SHRI D. N. PATODIA (Jalore) : Sir, 
while we discuss the provisions of this Fi-
nance Bill our economy continues to be in a 
bad shape. Near stagnancy in industrial 
production has resulted in overall shortaaes 
In practically all the commodities; in1lation-
ary tendencies, in spite of a rise in food pro-
duction, have firmly set in, resulting in a 
steady rise in prices of all commodities all 
over. Exports have recently started showing 
siJIDS of decline and unemployment is risinl 
at a very, very fast pace. 

The provisions of Ihe Finance Bill have 
got to be ClI8JI1ined in the context of this 
situation because it is the Finance Bill which 
provides the mechanism for giving a proper 
direction to the economy. However, in view 
of the very limited time available  to me, 
I would confine my remarks to some such 
aspects of the Budget proposals where I feel 
that I should be able to make some contribu-
tion_ 

Coming to direct taxations, I am afraid, 
the prosrarnme for the construction of new 
houses is likely to be one of the severest 
victims of the new proposals. In India, as 
you are aware, as many as 400 million 
people, approximately 80 per cent of India's 
population, do not have adequate hOWlinl 
facilities. You go to cities like Bombay, 
Calcutta and Madras and you will find the 
pathetic conditions under which tbe people 
are made to live. What is loinl to happen 
in respect of all these cities witb imposition 
of additional wealtb tax? Most of the 
owners will not be able to pay tbeir addi-
tional wealtb tax. Are all their properties 
and houses loinl to be auctioned 1 Not 
only tbat tbese bouses are loinl to be auc-
tioned but nobody is loins to buy those 
houses because whosoever purchases the 
house bas to pay a similar tax. The iDIPact 
of additional wealth-tax is goins to be 
severe on tbe construction activity of the 
industrial houses. 

The definition of urban property bas ~ 
extended in a very peculiar manner 10 in-
clude all plm whicb faIl witbin the muni-
cipallimits of baving a population of 10,000 
and which fall witbin a radius of 8 kms with-
in tbose municipal limits. May I ask the 
Prime Minister wbat is tben left out? Will 
it be very wrong to say that the veFf de-
finition of "urban" bas been complMcIy 
distorted and misused to make tbis amend-
ment in tbe Bill ? 

The agriculturists who for tbe first time 
have started showing up, who for the lint 
time have started contributing to the growth 
of economy will be very severely alfected. 
Apart from the agriculturists, I was juat 
now told by one of my friends that tbeIe 
provisions are likely to affect the plan-
tations to a sreat extent. There is a very 
peculiar confusion in tbe wbole Bill. This 
additional wealth-tax is not applicable in 
the case of tbe corporate sector, that ill, tbe 
limited companies. Any plantation land 
wbich is owned by tbe corporate sector will 
not be subject to tbis tax. But a similar 
plantation land used for similar PIlrPOSCl 
for srowinl cash commercia) crops will be 
subject to tbis very tax if it is owned by 
individuals and firms. This appears to me a 
very stran,c way of deslin, with such an 
important provillion. I request and urae 
upon the Prime Minister to _ that thill 
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typo of anomaly that prevails by which the 
same type of plantation land used for the 
same purpose, for cash commercial crops, 
is subjected \0 tax in one case and is 
exempted from tax in another. It is a case 
of discrimination against those who are not 
in the corporate sector. 

In view of the repeated demands made by 
all sections of the House. irrespective of men 
and women, I would not like to repe. t very 
much about the injustice done to the women 
of India by clubbing together the incomes o( 
the husbands and the wives. I hope. the 
attitude of the Prime Minister also appears 
to be somewhat favourable which I can 
understand by the smile on her face. 

SHRI KAMALNAYAN BAJAJ: 
Unless the smile is deceptive. 

SHRI D. N. PATODlA: The smile is 
never deceptive. I think, it is accePtable 
to her. 

To what extent are these new proposals 
going to affect the savings of the community? 
As various hon. Members have said, tbe 
total incidence of taxation in respect of any 
well-to-do person who is having some pro-
perty will now be more than hundred per 
ceut. The incentive to save and the incen-
tive to earn has been completely lost. It 
becomes a penalising exercise for a man to 
carn more and a rewarding exercise for a 
man to indulge in dishonoured dealings. 
I am more particularly worried about that 
section of the community which belongs to 
scientists, and technicians and to the selected 
calibre of the country who contribute so 
much to the welfare and the growth of the 
country. What will happen to them? Have we 
offered them sufficient inducement to stay 
in this country? Have we offered sufficient 
inducement to them to have a reasonable 
earning? There is already sufficient brain 
drain out of our country. (Interruptions) 
I can tell you with the imposition of these 
provisions of taxation, no good scientist 
;and no lood technologist will any more 
be willing to stay-here. He will be much 
more rewarded by going outside. The 
effect of all these provisions will be to acce-
lerate the pace of brain drain Gut of this 
country. 

With regard to the corporate e t ~ 

enouah has been said and whatever has been 
said, I would not like to repeat. The fact 
remains that the effect of taxation on cor-
porate sector has been considerably in-
creased by various ways. Nevertheless one 
particular provision of discontinuing tax 
credit certificates in respect of the holders 
of new equity shares is going to affect the 
investment climate in the country and is 
going to affect the growth of new industries. 
It is well known that for any new industry 
for the first few years it is not possible to 
make any profit and in order to encourage 
the selling of such equity shares in these new 
enterprises and in order to compensate the 
shareholder who would not get any dividend 
otherwise. this scheme of tax credit certi-
ficate by which any person who is holding 
shares worth Rs. 35,000 would get a benefit 
of Rs. 1250, was introduced. Now this 
facility has been withdrawn. The effect 
will be that investment in new equity shares 
will be completely frustrated. Already 
our indu.trial activity is at a very low level. 
I do not know what will hapen after the 
withdrawal of the tax credit certificate 
scheme. I can say that there is not going 
to be any public enthusiasm in regard to 
purchase of shares in new companies. 

With regard to indirect taxation, the effect 
will be equally savage. Excise duty alone 
will fetch Rs. ) 30 crores. It is wrong to say 
that with the imposition of excise duty 
to such an extent the prices will not rise. 
Items like aluminium, petroleum products 
and preserved food ~ e items used by the 
common man and in respect of these item 
there is going to be a steep rise in the prices. 

Now, Sir, what is going to be the effect 
on exports? At the beginning of the 
year, it was expected. looking at the rising 
trend of exports in the course of last year 
that we shall be able to achieve a minimum 
growth in exports of about 7 %. But 
look at the performance of the kst 3 or 4 
months. Ask Mr. Bhagat as to what is 
happeninll to him. Exports are clearly 
showing signs of decline and it would be a 
great achievement for him and. the country 

if we are able to ;:chieve even 4 % growth in 
exports this year. This has been so partly 
because there is short;;ge of all commodities 
and partly because we are no more compe-
titive in the world market in respect of prillCS. 



249 Finance Bill, 1970 VAISAKHA 15, 1892 (S;(K;() Finance Bill, 1970 250 

What will be the effect on employment ? 
Has anybody looked at tbe proposals as 
to tile impact these provisions will have on 
employment? Will these taxation pro-
posals be able to generate growth, help cons-
truction of new industries and various 
economic activities 7 There appears to be 
no incentive for growth at all and the prob-
lem is rising at a fast pace. 

To quote the figures, at the end of the 
Second Five Year Plan the total number of 
unemployed persons in our country was S 
million and to-day it is IS million. IS 
million unemployed are more or less equal 
to the 16 million employed in the organised 
sector. If the present p::ce of unemploy-
ment goes on, at the end of the Fourth Five 
Year Plan, we shall be confronted with a 
huge figure of 28 million unemployed in 
our country. 

SHRl KAMALNAYAN BAJAJ: That 
will be a growth. 

SHRl D. N. PATODIA: Coming to the 
public sector and the performance and con-
tribution made by the public sector to the 
economy of our country, the other day, 
addressing a convention organised by the 
Institute of Social Education, the Prime 
Minister lashed out at the detractors of the 
public sector and charged them with moti-
vated criticism. I can understand her 
annoyance. I can understand her difficulty. 
But I can tell you that her annoyance will 
not be able to improve the performance of 
the public sector. 

The performance is eloquent enough to 
speak about UP itself. The recent reports of 
the public undertakings committee arc still 
more eloquent. To quote only a few ins-
tances, Sir, take the case of the MAMC. 
According to the report of the public under-
takings committee it has already incurred 
an aggregate loss of Rs. 20 crores., it pro-
duces only 111% of the targeted capacity 
and the public undertakings committcc 
has come down with a recommendation to 
close down the MAMC fOr good. 

Then, Sir, coming to Bokoro, ihe report 
of the publiC undertakings committee says 
this ..... 

MR. CHAIRMAN: KindlY conclude; 
your time is over. 

SHRlD.N.PATODIA: The report says 
that it will continue to incur an annual loss 
of Rs. 20 crores after completing the lint 
phase. Even in respect of the first phaie-
itself, the orilinal target was Rs. S90 craM 
and now it will end uP with an investment 
of Rs. 1,000 Clores. There are so man, 
such cases. Sir, I am only reminded 
of the times of the 2nd World War when 
Hitler was the dictator of Germany. At 
that time Nazi Government took over 
management of MESSERCHMIDT the 
largest aircraft manucacturing factory of 
Germany and when the taking over was 
criticised Hitler declared that those persons 
who criticised the taking over will be eli-
minated. I am sure the Prime Minister did 
not mean that. But I can tell you this much. 
If this i~ the situation of the public sector 
then there is no doubt this public sector will 
no,only not be able to make any contribu-
tion to the growth of economy but will be a 
positive deterrent. ~~ pOor country 
cannot afford to have this luxury of pubJk: 
sector which will go on losing year after 
year. The conditions under which Indian 
economy is working and behaving will not 
be properly understood unless you examine 
the economic performance in the country 
in the context of what is happening elsewhere 
in the world. I would therefore qucte only 
a few illustrations of what is happenins in 
Europe. in Asia and in various other 
countries. Take the case of Japan, Sir. 
Japan is a wonderful example of the SUCCCII 
of human enterprise with cooperation be-
twccn the State and the private citizens. 
They have been able to achieve a steady 
growth of IS% after the war and their 
savinss are as mUch as 30 % of the national 
income as against that of 8 % in our country. 

MR. CHAIRMAN: PlQSC conclude; you 
have taken whatever you wanted. 

SHRI D. N. PATODIA : In respect of 
steel. the pre·war figure in Japan was 1/2 
million and now il is 90 million,· In U.K. 
10 million sq. fcct of industrial sheds are 
constructed every month. In USA every 
year capital assets are formed to the CXlent 
of 7S,OOO crores and in the case of USSR 
they have recently invited Ford. an Amlri_ 
can firm, to manufaClure cars. These arc 
the conditions prevailing in other countries. 

MR. CHAIRMAN: Kindly n u e~ 

even I S minutes are over. 
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SHRI D. N. PATODIA : The conditions 
in our country on the other hand are: in 
respect of our exports, 8 years ago we were 
ISth and now we have become 22nd. In 

'respect of gross national product 22 years 
ago we were Sth and now we are 9th. In 
()ur country 71 % of our population is 
directly dependent upon agriculture whereas 
in tbe case of the USA it is only 5 %. Pro-
"per direction is needed to be given for the 
growth of the economy. We have to create 
incentives and not to curb enterprise. We 
'have to create conditions in which man is 
made work to and earn, to save and to re-
invest bis savinlls. Thank you very much 
for the time that you have given. 

SHRI HANUMANTHAIY A 
.(Bangalore): Sir, the hon. Member 
from the Swatantra Party who just now 
spoke drew a very bad picture of our eco-
nomy. All the time he is under the 'fear 
that his own income may be reduced and 
also that the quantum of property whicb is 
'held by him may get reduced. The leaders 
,of the SWatantra Party who have spoken to-
day and also yesterday are apprehensive not 
so much about the country, though they 
speak in the name of the country as a conse-
quence of the government's policy as 
about tbeir personal income and property. 

Shri Dandekar who made a very brilliant 
speech in his own way, I must admit, gave 
a very alarming picture that out of every 
Rs. 100 one earns, he can only retain Rs. 
6 1/2 after paying taxes. That is right, only 
at a certain level. In the matter of personal 
income-tax, we bave to look at it from an-
.other point of view. When you produce, 
whether it is in tbe factory or in the field, 
the entrepreneurs and industries have to 
take into account three factors. They are 
not tbe sole factors. There is the investment 
or the capital; there is the management and 
tbere are workers. All the time, I presume, 
they think that only the management counts 
and the other two factors do not count. 
'This is not correct. The management has 
to see tbat it is only one of the three factors 
that are involved in production. 

Take tbe .case of Income-tax. We have 
taken into consideration not what is given 
to the Government but what is left in the 
bands of the man wbo eams. It is arllued 

"that the maxi mum marginal rate of income-

tlU which was 82·5 % at Rs. 2 ·S lakhs wm 
now be increased to 93 ·5 % at Rs. 2 lakhs. 
It is true. The correct assessment of the 
tax pattern is not what is taken away by 
the tax but what is left in the hands of the 
individuals. The rates of tax have been 
stepped up only on slabs above Rs. 40,000/-. 
In a country where the per capita income 
is only about Rs. 545 Per year, it cannot 
atrord to allow sky-high income in a few 
hands. A person who has an income of 
Rs. 50,000/- a year is still left with Rs. 
31,300/- making an average of Rs. 2,608/-
per month which is 57 ·4 times the per capita 
income. A person who has an income of 
Rs. I lakh will still be left in his hands Rs. 
42,800/- per year making an average of Rs. 
3,566/- per month which is 78 '5 times the 
per capita income. A person who has an 
income of Rs. 5 lakbs will still have 
in his hands Rs. 74.300/- per year making an 
average of about Rs. 6,191 t- per month which 
is 163 ·3 times the per capita income, And 
the person who has got Rs. 10 lakhs as 
income will still have in his hands Rs. 
1,06,800/- per year making an average of 
about Rs. 8,900/- per month which is 196 
times the per capita income. (Interruptions) 

SHRI PILOO MODY : Say it is 750 
times the per capita income. 

SHRI HANUMANTHAIYA: 
When exploitation is increasing and when 
concentration of wealth is considered a sin, 
we have to re-adjust our mental attitude. 

SHRI PILOO MODY: The Ministers 
earn 750 times more than the per ctlpita 
income. Why don't you give that exam-
pIe? 

SHRI RANJEET SINGH (Khalilabad): 
Let him quote Gandhiji on the subject. 

SHRI S. K. T APURIAH: For fighting 
Naxalites, they have to take away the 
amounts from those who put in labour? 

SHRI HANUMANTHAIY A: 
My bon. friend thmks, and Shri N. 
Dandeker also thought yesterday, that 
they were on very strong grounds in 
attacking' the salaries and emoluments of 
tbe Ministers. Even granting. What my hon. 
friend suggested, what did Gandhiji pres-
cribe by way of salaries to Ministers ? 
It was Rs, 500, about forty years ago. NOW, 
in terms of the deflated value of the rupee, 
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if they take about three or four times of 
that amount, it comes more less to round 
about the same amount of salary that is 
being paid to a Minister. But what about 
the ICS people ? Even when in service, 
they always look with a covetous eye on 
employment in the private sector. Even 
when they are paid the highest salaries 
in Government service, they think that they 
will be able to get twice or thrice that 
amount in the private sector. These in-
dustries not only pay high salaries of this 
magnitude. but the perquisites are also 
much greater. 

SHRI N. DANDEKER (Jamnagar): 
Not more than the Ministers'. 

SHRI HANUMANTHAIY A: I want 
to ask Shri N. Dandeker to tell me 
whether they will not have a free car, 
whether they will nol have a free residence .. 

SHRI N. DANDEKER : About the 
same as the Minislers. 

SHRI HANUMANTHAIY A: ..... . 
whether they will not have entertalOment 
allowance and so on. I have got full faith 
in my hon. friend's judgment and reason-
ableness. If industrial executives arc paid 
much more than twice or thrice the amount 
that a Minister gets, including perquisites, 
does the Cabinet Ministers who manage the 
affairs of their departments for the whole of 
India deserve less ? 

Then. I shall catch him by another effec-
tive argument also. He is a respected leader 
of the Swatantra Party. fortunately, I would 
say, and not unfortunately. His party 
has a government of their own in Orissa. 
Has he ever thought of instructina throuab 
his party's Hiab Command the Swatantra 
Government in Orissa to change the salary 
pattern ? If the Swatantra Party shows the 
way in Orissa as to what is the correct 
salary pattern or structure, including per-
quisites and other things, we shall certainly 
consider in that light how we should re-
shape the salary structure of the Central 
Government Ministers. 

SHRI PILOO MODY: Why does he 
not hand over the Government to us ? 
And we will do it. 

SHRI HANUMANTHAIYA: So, it is 
only for purposes of propapnda that 

they talk here and not for effective 
action. 

Further, Ministers are not industrial exe-
cutives lasting in the employment for years 
and years. Most of the Ministers are there 
for a definite term, at best for one or two 
terms; they have no pension; they have no 
provident fund; they have no money to 
purchase cars. If these people are provided 
with facilities for a temporary period of 
five or ten years and provided with some 
amenities, could that be made as a ground 
for criticism ? If that is made a ground 
for criticism, then how much more is it so 
in the case of industrial executives ? 

SHRI N. DANDEKER: May I reply 
to him? He is asking me questions. 

SHRI P. C. SETHI : He is answering 
the hon. Member's points. 

SHRI N. DANDEKER: He has asked 
me some questions and I would like to 
answer them. 

SHRI HANUMANTHAIYA: There 
must be fair debate. He has made 
his points. He has to answer my points 
on another occasion when he gets an oppor-
tunity. He cannot encroac;h upon my 
tinle, even as he encroaches upon the income 
of the poor and the working classes .... , . 

SHRI PILOO MODY : My heart 
bleeds. 

SHRI HANUMANTHAlYA : If his 
heart bleeds, I am sorry .......... 

SHRI PILOO MODY : If my heart 
bleeds, there will be a bloody mess all over 
here. 

SHRI HANUMANTHAIYA: My hon. 
friend himself has said it. I do not 
want it to happen. How much is the 
industrial executive to curtail his expendi-
ture? It is with this view that Government 
frame the policy of taxation so that con-
centration of wealth may not take place in 
particular hands. 

I want to remind my hon. friends of the 
Swantra Party and people of their way of 
thinking that India is not a capitalist Ciun-
try. We have not opted for a capitalist 
society. We have opted for a socialistic 
society. The preamble and directive prin-
ciples of the Constitution clearly ..... 
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SHRI PILOO MODY: He did not 
tell me that when I was born. 

SHRI HANUMANTHAIYA: .... 
lay down the direction in which Government 
have to work. 

SHRI PlLOO MODY: He cheated me. 

SHRI HANUMANTHAIYA: We have 
to see that every act of ours, every 
measure Government takes, leads the coun-
try and the nation towards social, economic 
and political justice. Therefore, if they 
presume that we have to opt out of socia-
listic society and argue all the time for a 
capitalistic society, they will not be on firm 
ground. .... 

I have to remind them that even as the 
members of the Congress Party here took 
oath to the Constitution, they have also 
done likewise. They have to be serious 
about the preamble to the Constitution for 
purposes of implementation. They cannot 
take oath to a Constitution which guarantees 
economic justice and plead the next day for 
a capitalistic system of society. 

The other day I heard with appreciation 
the passionate plea Dr. Sushila Nayar was 
making in favour of environmental purity. 
Water, air and other environment are being 
so polluted that the very Ganga or Yamuna 
water is almost becoming poison because 
of the sewage and wastage added to it. Why 
is this happening in India? Do we not see 
the lesson that the wasterners have bitterly 
learnt and are now paying for it in terms of 
billions and billions of dollars and pounds. 

All this environmental pollution takes 
place because of the process of urbanisation 
going on. Industries are concentrated in 
towns and cities. Therefore, the sewage, 
waste and smoke. Hence if environmental 
purity has to be guaranteed, this process of 
urbanisation has to stop. We must frame 
our policy in such a way that the population 
gradually begins to live in villages, and 
likes to live there. For that purpose, the 
only way is to disperse industries, to start 
small scale industries. I have given a 
report on small scale ind ustry to Govern-
mellt and hope Government will implement 
tho' recommendations contained therein. 

This country heinll predominantly allri-
cultural, you have to give the profcssioD of 

agriculture the most favoured treatment 
among the professions, as in the case of 
tariffs between countly and country. We 
are used to the phrase 'most favoured 
nation' treatment. Among the professions 
in India, agriculture has to be accorded the 
most favoured treatment. That will not 
only faci1itate growth of foodgrains so that 
all of us may have sufficient food and suffi-
cient amount of calories of food but will 
also stop imports. It is also the base of 
industrial prollfess. If Government gives 
some concession to agriculture exempting 
farm houses from taxation you must see in 
that step an encouragement for people to go 
and settle down in the rural areas and do 
agriculture. Agriculture and rural economy 
have to be given all possible protection. The 
taxation in this sector must be as little as 
possible so that people automatically stop 
this process of over-urbanisation and live 
happily and peacefully and with purity of 
environment in this country in the rural 
areas. 
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SHRI TENNETI VISWANATHAM 
'(Visakhapatnam): Mr. Chairman, Sir, 
uncovered deficits, printing of notes and 
minting of monies, public borrowing-all 
these three things have been going on 
simultaneously for the last 25 years. My 
suggestion is, only take one of the courses, 
not the three together. The country has 
been brought to this diplorable position by 
this process adopted by the Government 
and I ask the Prime Minister, bold as she Is, 
whether she cannot get away from this 
old method of combining these three 
courses and then bringing the country to 
ruin. In fact, all the plan projects have been 
ruined. We have not been able to attain 
our targets and we have not been able to 
attain them either by way of production or 
been able to keep to the money schedules, 
and because of this discountent has grown 
all around. Its expression is taking many, 
many kinds of undesirable shapes, and the 
cost of living index has arisen like anything. 

Before I 10 to other points, Mr. Chair-
man, I would like to refer to the question 
of steel plants which has been raised here. 
So far as Visakhapatnam is concemed-
from where I come and I therefore know 
something about it-I might tell YOll,-
and in order that r can make the record 
straight-that as long back as AuJUSI 
or September, 1963, when the Department 
was nothing that there must be two new 
-steel plants in addition to the existing ones, 
takin& also Bobro into account. at that 
time it was that Shri C. Subramaniam came 
to Hyderabad and in a public meeting 
annouoccd that on the advice of fore/sn 
~ t  and in accordance with modern 
mnds the Government had decided to set 
up a coast-based plant at Visakhapatnam 
with a capacity of 1·5 million tonnes. 
It is not yesterday, because of Mr. 
Karun anidhi's pressure, that something hal 

come up. Shri Subramaniam then said that 
he was thinking also of the special steels 
plant at Salem, and if he continued in office, 
I believe, these two steel plants as well as the 
special steels plant would have come long, 
long ago, and perhaps would not have 
attracted any of the present kind of political 
criticism which is now being levelled at 
them. 

17Hn. 

But then the Ministers change, and then 
the Ministers changed later, and two steel 
plants became one steel plant, putting com-
petition between H and V and even that one 
V was lost in 1966, and it has taken two or 
three years again to come back to the same 
position which they took up in 1963, and 
these steel plants have been announced. I 
do not find anything political in this. I 
find only somethina economical and some-
thina national about this. The Plannina 
Commission itself in its interim report, 
while makina an assessment of the third 
Plan and was thinkina of the fourth Plan, 
actually said, "Do not put all the steel plants 
in one area and in the same place, but dis-
perse them; it would also have some ad-
vantage in removina relional imbalances." 
It was these factors that guided the Steel 
Minister. Now havina regard to the 
ftexibility and export possibilities of the 
steel plant at Visakhapatnam, the Prime 
Minister should make a definite announce-
ment that the size of the plant shall be 
1 ·5 m. tonnes, as was thought of in 1963. as 
later recommended by experts and as 
now demanded by humble persons lilce-
myself. 

Apart from pleficit finanelna. printing of 
notes and public borrowinas. there is the 
question of excise duties. Year after year 
it has become a habit like drinkin. to in-
crease excise duties. How can you be 
correct about your planninll, how can you 
think of the future with any amount of 
certainty without knowinll what excise duties 
you are going to be asked to impose by your 
bureaucntic machinery? You may be 
asked to increase the duty in March, De-
cember or at any time of the year. In all 
humility and seriousness. I submit to the 
Prime Minister: Give a holiday to -these 
excise duties for some three or four years. 
Unless you do tbat and at least stabiliee 
them at the present level or RI. 1600 crores 



263 Finance Bill, 1970 MAY 5,1970 Finance Bill, 1970 264· 

[SHRI TENNETI VlSWANATHAM] 
for some time; you will not be in a position 
to think about your future . plans and pro-
jects and future demands of developmental 
and non-developmental expenditure. 

17·01Hn. 

~  ~ ~ ~ in the 
Chair] 

We always thought that the demand 
made at the time of the general discussion 
of the budget for reduction of excise duties 
on common necessities would be heeded to. 
I find the minister just now saying, that 
nobody has made any such demand in 
the discussion on the Finance Bill. It is 
very peculiar. But it is good he has said 
it good-humouredly. I demand on be-
balf of the people of this country that ex-
cis. duties on common necessities should be 
laken away, not only the increases, but the 
excise duties themselves. If you want 
money, you can get it from those who are 
capable of giving it. But nothing has been 
done to reduce the duties on common ne-
cessities like kerosene, sugar, preserved 
fruits, etc. Preserved fruits now have 
become a luxury for the rich men, whereas 
nearly 40 per cent of the fruits in this country 
are wasted, because they cannot be canned 
and preserved cheaply for the poorer classes. 
The excise duties on preserved fruits are 
so heavy that the cost is far beyond the reach 
or tbe ordinary mlln. YOII bave exci$e duty 

on the bottle, on sugar, 011 the call and on the 
end-product. Excise duties have got a very 
peculiar nature. Government produces 
security paper in the security press at Nasik 
for its own purposes. Excise duty is im-
posed on that also. I wonder why you do 
not impose excise duty or Incometax on the 
money you allot to the various departments, 
which amounts to about Rs. 7000 crores. 
Why don't you collect excise duty and in-
come-lax on all those departments also ? 
You will get a lot of money. 

There was a continuous demand that the 
exemption limit for income-tax must be 
raised to Rs. 7500. I will repeat that de-
mand. You are going to loss not more 
than Rs. 4 crores. If you increase the rate 
on the slab above 2500 upto Rs. ·40,000, 
you a: e going to get nearly Rs. 8 crores. 
So, you are not' losing anything on the 
wbole on account of that. 
Therefore, I once again appeal that it 
should be done. 

Then, I do not understand this change 
in income-tax as the income of husband and 
wife put together. It does not very much 
affect the rich people because in the very rich 
families the wives do not earn; they depend 
upon their husbands. It is only in the 
middle class families, small income group 
families that both husband and wife arc 
obliged to earn. 

SHRI N. K. P. SALVE (Betal): Se-' 
parately earned incomes are not clubbed: 

SHRI TENNETI VlSWANATHAM: 
Then I have nothing to sayan that. 

Then, there was a lot of enthusiasm when 
the banks were nationalised. Please con-
solidate the position, fonn an all India 
organisation in which you involve the banks, 
the Central Government. the State Govern-
ments and co-operative organisations, 
make it a multi-purpose organisation which 
will help stream clearance the rural housing, 
remove the difficulties of drinking water 
supply and also attend to agricultural and 
other wants. 

Lastly, sir, we were discussing Centre-
State relationship recently. The attitude 
which the Central Government had been 
adopting for the last 15-20 year was that 
it was in the position of a donor, because 
it has got large resources, and the States are 
in the position of the donees. This atti. 
tu ~ 11)\1$1 chanse. Do not genetate pres-
sures and agitations in the States by con-
tinuing this policy because you have more 
money. Both your money and the Statc 
money is peoples' money. Please treat 
the States as joint partncrs in your efforts 
to make the country march forward. 
Please change your attitude towards the 
States. 

lance again repeat: consolidate the 
gains which you have made on the occasion 
of the nationalisation of banks; please 
let everybody say that during this year, 
before the next budllet comes, they have 
actually seen the results, the concrete re-
sults of the operation of nationalisation. 

SHRI N. K. SANGHI (Jodhpur): Mr. 
Deputy-Speaker, I have been patiently 
sitting for the last two days and hearing the 
debate on the Finance Bill and have 
Biven thoushtful consideration to the 
points made out by various members. I 
have come to the conclusion that this 197()' 
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f 71 budget is a unique budget. It is a budget 
with a difference. There has been so much 
criticism of the past budgets in the country 
but today even though we have heard some 

strong speeches from the opposition 
members some members trying to say these 
things are not there or those things are not 
here, some of the excise duties are a little 
higher, some of the direct taxes are a little 
crushing, with all this, if one takes note of 
the budget reaction outside this House, one 
would come to the positive conclusion that 
this budget has been hailed not only by the 
capitalists but also by the radicals; and even 
the Young Turks of our party have nothing 
to say against it. But this is the way the 
bud get has been received. 

I have to give a little background to the 
budget. There had been a split in the Congo 
ress Party due to certain ideological reasons. 
When the party was divided into I wo groups, 
new challenges were thrown, new social 
obligations were cast on the party and be-
cause of these challenges a lot of care had to 
be taken in formulating this budget and one 
would rightly say that proper care has been 
taken in this budget to give a new direction 
to this country. 

While talkinl of this budget we will have 
to look into its salient points, we will have 
to apply some yardsticks to find out whether 
the budget is really lood or not. Merely 
saying this budget is good or bad is not 
going to serve the purpose. We have to 
find out whether this budget generates pro-
duction, whether the budget gives incentives 
for savings and whether the budget takes 
us towards the development of the country. 
I am sure that if one makes an analysis of 
this budget from the point of view of these 
salient points one would come to the 
conclusion that tbis budget helps us to 
march towards a goal of progress. 

This is the second budget which has been 
presented by the Prime Minister of this 
country after independence. The first 
budget was presented by the late Shri Pandit 
Iawaharlal Nehru in 1958 and this is the 
second budget which has been presented by 
a Prime Minister, which is a hallmark in 
giving new directions to our Country. I 
would also draw attention to the re marks 
made by one of our Communist friend., 
Shri Sharma, who said that our budge t 

is no good as compared to the British budget 
which had been piloted by the Chancellor 
of Exchequer, Mr. Jenkins. If I would 
draw your attention our budget is 
very much in parallel to the British budget. 
Our budget as presented this year has got the 
same salient features. We have today 
raised the exemption limit. Similarly, the 
limit of exemption has been raised by the 
British budget. We have not levied any 
new taxes on the corporate sector. The 
British budget has also not levied any new 
major taxes. In Britain there is a Labour 
Government, a socialist government; 
we are also today marching towards 
socialism. 

We will have to take these vital factors 
into consideration. After all we have to 
have some comparison; we cannot just 
decry that the budget presented is not good 
or a few odd taxes here those are not healthy. 
In this budget there has been some criticism 
on points like entertainment tax, tax on 
trusts, etc. I would not like to go into de-
tail on these aspects because we have 
ample opportunity when we take up the 
matter for clause by clause consideration. 
Today when we have launched on a new 
programme 10 develop this country at a 
faster rate-we have seen what has been 
clamoured for in this House. I have been 
hearing throughout the last month while 
1I0ing, through the demands of the various 
Ministries that there is clamour for increase 
in the outlay; every Slate wants an incJeasin, 
share for the Fourth Five Year Plan. There 
has been demand for steel plants, demand 
for taking up bill canal projects like Rajas-
than Canal, Farrakka Dam and indus-
trialisation. There has been demand for 
creating industries in the backward areas 
and lastly, Sir, in this House we have the 
demand for producing Atom Bomb in the 
context of unfriendly neighbours like Pakis-
tan and China that we have had. There is 
demand for defence preparedness 80 that 
we could keep the country away. from these 
unfriendly neighbours. We have 10 look 
into these things. If we want all these 
things--we want development programmes; 
we want Iteel industry; we want our dams-
ultimately there is no reason why we caft not 
have proJITCSs if the tues are there. TallCll 
have lot to be there and thaI is what my 
friend, 8hri T. Vi.wanathan, was jUlt 
now sayinll. He bas put a demand for-
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VisakhapatDam. We can quite sec the as-
pirations of the people. There is rise in 
the demands of the people, and they want 
everything that the world has and there is 
no reason why they should not have them. 
To meet all these challenges we shall have to 

tape many unrlcasant steps, that is to tighten 
up our belt and we shall have to mop up 
the last rupee that is available in the country. 
With these things in view we shall have to 
take into consideration the budget we are 
discussing. 

I would like to draw your kind attention 
to direct taxes. Today- what is our tax 
administration? Are the people unwillinll 
to pay taxes or there is something radically 
wrong, with our tax administration. People 
today in this country are very much alive 
to their demands. They are willing to pay 
the taxes but I would say the taxation 
machinery is completely neglected and a 
new structure has to be created. To 10 into 
the backaround I will 10 back to 1860 
when we had the first Income Tax law. 
After mlny changes we had the- Income 
Tu law of 1922. In 1961 we had a new 
Income Tu Act. It was hailed as a piece 
of new dynamism and one which will create 
<lOnfidence in the people to pay taxes. 
During the last nine years what has become. 
We had 400 amendments and three hundred 
provisos, substitutions, deletions and addi· 
tions. What has come out of it? It has 
become a piece of all jumbles. The whole 
thinl has been completely ruined. Today 
a man in the street, a businessman, an en· 
sineer does not know what is his respon· 
sibility towards the direct lIIlIies. Today he 
shudders. Today when even Members of 
Parliament are asked to file their return of 
income tax they feel it very difficult and have 
been makiDl so many representations and 
requests to the hon. Speaker that their 
income tu should be deducted directly and 
they may not be asked to file a return. This 
is the temper of the people today. We 
have to do somethinll to see that a proper 
image is created in the recovery of direct 
taxes and to achieve this loa! we have to do 
lot of things. 

W'e have had many Commission loinl 
into this system. In 1947 we had the Tu 
Inveatiption Committee. then we had the 
Mathai Commission; later we had the Tyqi 
Commission in 19.59 and then we had the 

Administrative Reforms Commission. It 
was after all Ihese Commissions that we had 
the new lelislation of 1961-Income Tu 
Act 1961 that we are all today applying. 
Thereafter the Bhoothalingam report was 
produced. 

We have had a report of the Adminis. 
trative Reforms Commission to make some 
dynamic changes in the Act but we do not 
bring about those changes. We implement 
them in piecemeal, bit by bit, with the result 
that we are not able to do anything. We 
will have to take up the matter radically. 

Recently a new committee, the K. N. 
Wanchoo Committee, has been formed to 110 
into the larger ambit of direct taxation. I 
would appeal that when we go into this 
matter, the whOle gamut of the thing 
shOUld be taken together so that we can give 
a good, understandable law and a man 
shOUld be able to knC'w his responsibility 
and liability fairly so that he may become a 
better citizen. 

To make the administration of taxes better 
we have also to do many other things. Every 
year we come out with a new law. We have 
the tax schedUle and we keep on increasing 
the direct taxes or the excise duties this way 
or that way. But when we make fundn. 
mental changes every year in the Income-
tax Act, the officers are not able to tackle 
them. Before the law is digested by them 
when it comes into operation; the next year 
comes round and a new law comes 
up and the whole thinl is forgotton. Even 
the tax advisers and consultants are com. 
Pletely not conversant with the law. with the 
result that it cTCItes a lot of difficulty. 

Then, in between these budgets we have 
new theories propounded by the Finance 
Ministers who come from time to time. 
When Shri Krishnamachari came, we had 
the Kaldor theory. Then we had the com. 
pulsory deposit scheme. Lately we had the 
annuity deposit scheme. We found all these 
were faulty. Jt is because of these that we 
have to change the law and it is for these 
reasons that the Wanchoo C'.ommittee shOUld 
take tbe matter squarely and properly to see 
that a proper tax law is liven to the country. 
Today it is not a matter whether the taxes 
are high Or low but the whole emphasis 
is whether the tax officers are doing as much 
duty as is required of them in this country. 
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We have also to consider as to what has 
happened to the income-tax officers and the 
department. The officers are completely 
demoralised and disgruntled. What is the 
reason? Today even the Chairman of the 
Direct Taxes Board is of the status of an 
Additional Secretary; the members are of the 

status of Joint Secretaries. What to 
talk about Class I and Class II Officers? 
The Class II Officers have been slogging in 
their places for the last IS years. Unless we 
·can find a way out to give them their due, we 
-cannot find dynamism in these officers to 
discharge their duty to the people. These 
officers are expected to complete a large 
number of cases. But today what is their 
status? Class I officers go up to Rs. 
1200 and Class II officers go uP to Rs. 
900. He is supposed to deal with people 
with a higher strata of society. He is 
also expected to complete cases involving 
revenue of crores of rupees. In that con-
text ~ expect them to keep their character. 
If yOU go and look to their standard, they 
do not own a motor cycle or a car. They 
have to assess the income of high income 
assessees. It creates all the more dillicUlty. 
It is time we thought about it and did some-
thing. 

About the working of the Direct Taxes 
Board, whenever there is a legal matter they 
have no n~ e  to it. I would give you an 
example from the practical working of the 
Direct Taxes Board. When a man impress 
his self-acquired property in the Hindu 
Undivided FamilY, the department says that 
one was liable to pay gift tax. People had to 
go to the AAC, the Tribunal and the High 
-CoUrt. The High Court came to the con-
clusion that the money thrown into the 
hotchpotch, was not taxable. The depart_ 
ment takes every assessee to the appeal. 
They file an appeal to the Tribunal and again 
to the High Court. They completely flout 
the deciSion of the High Court. They want 
to tax at source what is not taxable according 
to the law. They are well within their 
right to bring forward an amendment to the 
tax law but this kind of witch hunting is not 
good; it is not going to do any ~ to the 
country. 

Then, take the case of mine-owners. They 
used to pay some royalty. The department 
came OUt with the proposal that they will not 
be allowed this lIS reVenue expenditure or 

·eVen depreciation as on capital expentdiure. 

They had to go rillht up to the Supreme 
Court and it took a number of years. If 
this is the outlook in the working of this 
department, we cannot have any faith in 

it. 

Lastly, today there is a black law in the 
income-tax law; that is section 34. Cases 
are lying reopened today for the last 30 
years. There is no time limit. There are 
not one or two but thousands and thousands 
of cases under section 34 of th e 1922 Act 
which are lying open. Today we want to 
complete the assessment in two years. But 
may I know from the hon. Minister and the 
department the reason why these cases can-
not be completed? Even a man who com-
milS murder is given life imprisonment 
for 14 years. At present under the Income-
tax law, under section 34 of the Income-Tax 
Act of 1922, we expect these cases to go on 
for years and years together. Today, these 
peoPle are dead and their children and heirs 
are being pursued. This matter has to be 
seriously looked into. 

In c)nclusion, 'say, a new dynami,m has 
to be ~i en to the administration of the 
the e ~ t ent  We will have to create 
a SOrt of fellowship and understandioll 
between the tax-payer and the tax collector. 
Then only we shall he able to carry the 
country forwlrd to a goal of e ~ and 
prosperity. 

With these words, I support the Finance 
Bill. 

DR. SUSHILA NAVAR (Jhansi): Mr. 
Deputy-Speaker, Sir, I was very happy to 
hear Shri Hanumanthaiya speakinll about 
environmental sanitation and river pollution, 
its danllers, etc. I wish to bring to the 
attention or the Prime Minister that the 
Demands of the Ministry of Health and 
Family Planninll and Works, Housing and 
Urban Development have not been dis.. 
cussed since 1967, We have not been giVen 
an oPPortunity to bring out some of' the 
defects and shortcomings and highlight 
some of the very necessary thinKS that need 
the Bttention of the House and the Govern_ 
ment. 

I would like to draw the attention 0 "the 
Prime Minister to the Report of the 
Ministry of Health and FamilY Plannin&. 
If she has the time to glance throuJh the 
Report, she will note therein they have 
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admitted that the number of sterilisations 
and the looP insertions, the two foolproof 
methods of family Planning, have consi-
derablY declined. They have said, on the 
other hand, that the number of conventional 
contraceptive users has increased. Now, 
the conventional contraceptives and the 
piIls need constant use from day to day, 
month to month, year to year, over such 
prolonged periods to produce any effect 
on the birth-rate that they are not likelY 
to have the desired effect on checking the 
increase of population of India. Unless 
the population growth is' checked, no efforts 
at growth and development of the economy 
of the country are going to raise the stan-
dard of living of the people. It is very 
necessary to give serious attention to it. 

Why has there been such a steep decline 
in the family Planning performance with 
regard to sterilisations, loops, etc. 7 It 
is for the simple reason that the Government 
has tried to make this programme an 
official programme and has systemati-
cally removed voluntary agencies and vo-
luntary efforts that we had so diligently 
brought into it. The people in the villages 
still do not trust the official machinery. I 
have heard some of the Plan publicity people 
saying that whenever they go to villages to 
talk about grow-more-food campaign, 
about modern methods of agriCUlture, 
etc., they have to first explain to the peoPle 
that they are not the family Planning people. 
Otherwise, the villagers will not let them 
come into the village. Why has this hap-
pened? Here and there, some enthusias-
tic officers wbo are given money inoentive 
If they produce a certain number of persons 
fOr sterilisation, have forced some people 
into sterilisation. The number of sucb 
forced sterilisation may be very few. But 
they do a lot of damage. The result is that 
there has been a sharp decline in this pro-
gramme. The Prime Minister should look 
into it and rectifY it. 

Another sad effect of this has been that the 
same people who are asked to do family 
plannina work for which they are given 
money are also asked to work for malaria 
eradication and other health programmes 

~ which they are not given extra money, 
they neglect malaria eradication programme 
and other health programmes, with the re-
sult that a l&rae number of malaria eradi-
cation units which had aone into the 

consolidation and maintenance phase have 
been brought back to the attack phase 
which is the first phase. The malaria 
eradication programme that we have been 
proved of and for which we were able to 
held our head high is tottering today. It 
is a very serious matter. We haVe spent 
large sums of money on this programme. It 
deserves the attention ofthe Prime Minister. 
Similarly, the small-pox eradication pro-
gramme and other health programmes are' 
haVing the same fate. 

The housing department also needs look-
ing into. I will not take much time on 
this because I have a few other things to 
say in regard to the Finance Bill. It is only 
right that taxation should be a major ins-
trument of policy. 

Sir, it is well known that the'tax structure 
and procedure at any given time reflect the 
result of a series of policy decisions of vary-
ing importance in the past. Often it 
happens that the reasons for which a tax 
was levied get lost in the midst of fading 
memory, but the  tax survives. Take the 
example of Sales Tax whieh was introduced 
by Rajaji in Madras, in the first instance 
to make up for the loss of liquor revenue. 
The liquor revenue in most of the States has 
not been given up, but the sales tax is there. 
There are many other taxes of a similar 
type. These should be reviewed. 

Now the policy that was enunciated by tbe 
Prime Minister is that we want growth 
coupled with social justice. We welcome 
this very much. But may I also say thaI 
while every fiscal measure has an economic 
effect whether we specifically desire it or 
not, the fiscal instrument is neither the only 
nor the best method available to bring about 
the desired chanaes. Many People have, 
from time to time, sUlIlIcsted wme special 
taxation after the third child for promotina 
family planninll. I am aIad that the Gover-

ment has not aarced to it. 

In this Bill I find tbat the mischief in thet 
private trusts, cbaritable trusts etc. is sousht 
to be undone  throush taxation measures 
which is very unfair and undesirable. The 
Prime Minister bas stated that the budget is 
seared to arowth as well as social justice. 
I can not say that this claim is correct. The· 
burden of the risht type of taxation should be 
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80 distributed that those who can afford will 
shoulder the greatest burden. But what 
is happenina? Sir, indirect taxes which 
hit the poor man the hardest are increasina 
ewry year. In 194849 the total of such 
taxes of was Rs. 499 crores, and in 1966-67 
the revenue from indirect taxes has in-
creased to RI. 1027 crores. By now, it 
will be still more. In this context, increased 
ucise duty on sugar, kerotlCne, petrol, 
canned food and vegetables, is surely not 
consistent with social justice. The burden 
of these increases alway, falls on the 
consumer. 

Take sugar. I agree that the burden on 
the controlled sugar is less than on free sugar. 
But do the villagers get the controlled 
sugar ? The 'villager who produces the 
sugar cane, is denied sugar for his child. 
Is this socialism ? Then take kerosene. 
Kerosene is the only means of lighting avail-
able to the villagers. Should its price be 
raised? Take petrol, Petrol is not con-
sumed only by those who own cars-even 
those are mostly middle class people. 
They are not rich people. But over and 
above that, petrol and diesel are used for 
aariculture. They are also used for buses, 
public conveyances, which are used by ilie 
common man. Surely to increase the bur-
den of taxation on these is not fiaht and is 
Jlot correct, 

In the Budget speech, the Prime Minister 
talked about welfare programmes. I wel-
come their introduction but they are most 
inadequate. We have been ta\kins about 
rural water supply programme for years 
and years. Yet, the provision made is so 
small that at this rate it will take us-Ood 
knows how long even by the end of the 
present century we may not have drinkins 
water for all the villages. This provision 

should be increased. 

Then about nutrition of children. It is 
sood that a beginnins has been made. 
Children under the age of 3 wiU have extra 
food. But when they BlOW to 4 years what 
is soing to happen to them? It needs to 
be looked into. 

With repr<! to dry farming too the pro-
vision is too little. Thus Sir, what are the 
employment opportunities that we have 
opened up for our youili? If our budllCt 
is really srowili-oriented, it will provide 
for many more opportunities to our youth. 

But we are more interested in controlling 
and resulating growth than in promoting 
it. Take the case of extra excise taxation 
on preserved food and vellCtables. Surely, 
we want aaro-industries to 1I0urish in the 
viUages. The food that is wasted tD-day 
when it is there in plenty in certain seasons 
and is not available at other times, Should be 
canned and made available to the public. 
In this way more money can be siven to the 
poor agriculturist, and more food to the 
people. It will incidentallY give om-
ployment opportunities to our elll1ineers and 
our tochnicians. 

Then, Sir, about our Harijans in the 
viUages, what are we doing for them t 
So little is proposed that it is most dis-
appointing. Many other speakers have 
brought out how atrocitie. still continue 
in this sector in many places. Socio-
economic causes of untouchability must be 
removed. There arc so many electrical 
and mechanical appliances in the villases 
today. Why cannot they have a scheme, 
so that young engineers can go to rural 
areas so that they can do someiliing to help 
the rural people as well as earn a livina for 
t e ~~  1 Provisions shOUld be mad. 

for such schemes. 

17·3OHn. 

[MR. SPEAKEIl in the Choir.] 

Now I come to another very important 
area. Social justice demands equality of 
men and women with regard to opportuni-
ties and also equal walles for equal work. 
We have not been able to .ive equal oppor-
tunities nor have we been able to !live equal 
wallCS for equal work, but we propose to 
club the income of the husband and wife 
toaether 10 that they come into a hiaher 
income bracket and pay more taxes. Sir, 
surely. this is a very wronll idea which is 
being contemplated, because most of the 
women who work in India work out of 
necessity not out of the pleasure of 
workins. In UDited States, Finance and 
Luxembur., they have clubbed the income 
of husband and wife, but then they have 
devided it by 10 that each may pay tax on 
~  ofthe pooled income. In this way they· 
come into the lower income bracket and 
not a hisber one. Apart from the economic 
aspect this measure involVes the question or 
Itatu. of women. Surely, the women Prime 
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[DR. SUSHIlA NAY ARJ 
Minister should not deal this blow to the 
economic and social emancipation of women 
in India in which is just beginning. 

We want dispersal of wealth and we want 
to remove the disparities of wealth. For 
this, should we not encourage voluntary 
givins? Should we put obstacles in the way 
of voluntary giving? Will not voluntary 
giving lead to social justice? Is it necessary 
to deny the rich the joy of giving? Let 
those people who can alford to give as 
much as they wish. All I wish to say is that 
while it is necessary for the Government 
to see to it that giving for charity is genuine, 
and it is not a camouflage to help friends and 
family members or to get indirect control 
'Over business and industry. 

Then, there are a number of other points 
which need looking into, let there be 
no disincentives to voluntary giving for 
senuine chariry. As regards the charitable 
trusts many people have pointed out the 
difficulties. Gov!. insist that they should 
spend 75 % of the income within 15 months 
or 18 montru. Is it necessary not to insist 
on this. As a result of this instances what 
will happen is that just as Government 
departments indulge in unwise spending 
round about the 31st of March, the volun-
tary Trusts etc. may also resort to this kind 
of thing. Let the trusts be allowed to 
accumulate 25 % of their income without 
income-tax officers, permission. Let them 
ensure that this accumulate money IS In 
deposited in banks and will not be invested 
in shares or various other prohibited of 
activities. It should not be necessary to 
go to the income-tax officer to get his per-
mission to accumulate 25 %. Also, let 
the specific purpose provided not be to 
rillid. It should include emergency needs 
such as floods, famines, etc. The accu-
mulations may be deposited in banks or 
debentures as specified. Let there be no 
insistence on spending the total income of the 
)'ear. 

If in one year there are not enough 
diserving candidates for scholarships, money 
may remain so that trust may give to more 
persons in the next year. We need not 
'Insist that 100% shOUld be spent within 
such and such period, 15 months or 18 
months. Let them be allowed to make 
use of the money for charitable purposes 
and to ~ e use of it wisely. 

I now come to gift tax. The limit is 
sought to be reduced to Rs. 5,000. I think 
it is necessary not to do that. If it is a gift 
for a charitable purpose to a person or to 
an agency outside the family, let there be 
even increase on the limit of Rs. 10,000 
that is there at present. This Rs. 10,000 
is a very small sum. Therefore, I think, it 
is undesirable that Government  should 
propose to reduce this still further. 

Sir, why cannot Government bring in 
some measure by which a particular income, 
lay, above as. 2,000, 3,000 per month or 
40,000 or 50.000/-per annum be invested 
in production project ? C.nnot the 
Government be content of to see t ~t the 
elLtra funds are invested for productive 
purposes and are not used 'for ostentatious 
living? 

I have seen in Sweden and Norway as 
also in some other countries that the rich 
people are not going about with fine clothes 
nor showing off their wealth. The social 
climate is such that if they resort to high 
living, the society will not tolerate it. Let 
the ruling party and let nil of us here set 
an example of simple and austere living so 
that the rich pcople will know that if they 
want respect in society" they have to adopt 
simple living and spend money on projects 
for the benefit of the nation and not for 
their own benefit. 

THE PRIME MINISTER. MINISTER 
OF FINANCE, MINISTER OF ATOMIC 
ENERGY AND MINISTER OF PLAN-
NING (SHRIMATI INDIRA GANDHI) : 
Mr. Speaker, Sir, I should like to thank 
and congratulate the Hon'ble Membcra 
who have spoken in the course of the discus-
sion for having maintained a high level of 
dem:te and fOCUSsed the attention of the 
House on the features of the Finance Bill. 
I am particularly glad that ,the debate. has 
been frcc from acrimony, Wild accusations 
and personal attacks except for two of my 
hon. friends opposite. 

Hon. Members have displayed commend-
able forensic skill. Some of it was wasted, 
for it mere}y traversed the ground already 
covered during the general discussions on the 

Budset. 

Before I deal with some of the specifiC 
points raised, ror"example, by Shri Dandelter 
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Shri Shantilal Shah and Shri Kothari, I 
should like once more to remind hon. 
Members of the rationale of the original 
Budget proposals. The Budget, as Dr. 
Nayar said just now, is an expression of the 
Government's political will; it sets forth 
what the Government aspires to do, and 
details the measures, fiscal or otherwise, that 
are considered necessary to fulfil these 
aspirations. We have to restore the impulse 
of growth to the nation; there has been a 
veil of economic stagnation in recent years 
and this must be lifted. Investments in 
the economy must therefore be properly 
augmented so that income and employment 
can both ri.e. There is no escape from the 
fact that in order to restore the impulse of 
growth, it will be necessary to raise addi-
tional resources for the public sector. The 
proportion of public savings to national 
income has to be raised and in order to do 
so, the proportion of public revenue to 
national income has also to be raised. 
Certain short-term sacrifices are involved 
in the process. but if the country has to ad-
vance at an accelerated rate, we cannot 
possibly flinch from the task of raising 
additional revenue, however disagreeable 
inconvenient this might be to some. 

But this additional taxation must not be 
at the cost of the other objective we have 
placed before ourselves, that is, a progressive 
reduction in inequalities, which are at 
present rampant in our society, with respect 
to incomes, wealth and consumption. I 
do "not think that there is any need to apolo-
gize for the general structure of the taxes 
proposed in the Budget. Given the limits 
set, in the short period to available resources, 
we cannot, in the course of a single year, 
ensure that income and employment are 
expanded at a tremendously faster rate. 
But the general intent in the Budget is 
unmistakable. As I have said on other 
occasions, a beginning has been made 
throulh various prollrammes to expand 
employment opportunities and to narrow 
the a10re blatant income inequalities. 

Some hon. Members opposite have 
bewailed the fact that this year, we have 
further enhanced the taxation rate on the 
upper ranJICS of personal incomes. Their 
concern is probably sincere but everythina 
depends on the anIle from which one views 
it. Comparison with other countries has 
little meaning, for even if one takes into 

account the per capita income levels, our 
nation, is in the overall, one of the least 
taxed in the world, and even the hillh margi-
nal rates of taxation for personal incomes 
get considerably reduced after the various 
exemptions are allowed. 

Shri Dandeker is worried about the 
impact of various excises and the proposed 
deficit financing on the level of prices and on 
the cost of living of the common people. 
The worry is well-intentioned, even though 
not based on fiscal reality. May I repeat 
yet again that, in framing the proposal for 
excise levies, I have taken the maximum care 
to ensure that the burden on the poorer 
sections of the community, will be the 
lightest. 

AN HON. MEMBER : But there is 
burden on them. 

SHRIMATI INDIRA GANDHI : 
That is true but it cannot be avoided. All 
one can do, is to try to make it less than on 
others. 

If excises on refrigerators and tinned 
fruits and delicacies are levied, I can 
assure shri Dandeker that the common 
people are not affected. If excises on brandy, 
gin and whisky are increased apln the cost 
of living of the poorer people does not ,0 
up. 

Some hon. Members mentioned TV. Now, 
the intention is not that the richer 
people should have more TV sets, but that in 
the state of our economy, TV could be of 
tremendous help to the farmer and to the 
teacher, and this point of view has been 
kept. ...... . 

SHRI PILOO MODY: Government's 
publicity and propapnda. 

SHRlMA TI INDIRA GANDHI: Last 
Friday, I proposed certain special reliefs to 
help small manufacturers and artisans. 
Care has also been taken to lower the 
burden of excise duty on the cheaper varieties 
of tea JlCneraIly consumed by the common 
people. I am as much concerned about 
priceI and for lellitimale reasons, as are 
hOD. Members. It is the Government 
which has to face allitations aDd protests, if 
prices start risina •...• 
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SHRI PILOO MODY : It is the police. 
SHRIMATI INDIRA GANDHI: The 

price situation must be continuously 
watched. 

The hon. Member Shri N. Dandeker 
also alleged that we have over-estimated 
revenue and that, therefore, deficit finahcing, 
in 1970-71 is likely to be of the order of Rs. 
450 crores and not Rs. 225 crores. I must 
disappoint him on this score. The latest 
figures of revenue collections suggest that 
even for 1969-70, the budgetary deficit is 
likely to be much less than the Rs. 290 
crares, estimated earlier. One of the major 
factors for this is an improvement in the 
collections under income-tax and corpora-
tion tax. Since this improvement in the 
collections for the last year is bound to have 
a favourable effect on collections during 
1970-71 also, there are fair chances that the 
need for deficit financing can and will be 
.kept down. 

Shri Shantilal Shah has paid a compli-
ment though in rather a dubious manner, if 
I may say so. He addmitted the buoyancy 
of share prices, but found a wrong and far-
fetched reason for it. Shri N. Dandeker 
maintained that the initial buoyanacy has 
now begun to collapse. My hon. friend 
Shri S. R. Damani has effectively countered 
this statement. 

SHRI S. K. TAPURIAH : Effectively? 
AN. HON. MEMBER : Appoint him 

as the Finance Minister. 

SHRIMATI INDIRA GANDHI: Now 
Shri Shah cannot have it both ways. The 
stock exchange reacted favourably to the 
budget because despite the usual noises 
made Cor the sa.ke of record, it does ensure 
the cause of healthy corporate growth. 

Members of the Swatantra and Jan 
Sangh complained that our corporate 
taxation is high, that in fact, it is the highest 
in the world will few exceptions. They 
have argued that although the rates of cor-
porate taxation have not been increased, 
there would be a rise in the incidence of tax 
on the corporate sector because of the lapsing 
or diminution of some of the tax concessions 
sv far available. These critics conveniently 
overlook tho, several concessions which 
,soften the inQidence. Even with the lapsing 
of the incentives, such as the tax credit certi-
ficates or the reduction in the rates of develop-

ment rebate, the net incidence on the corpo-
rate sector will not be affected to any signi-
ficant extent. Obviosly, the development 
rebate cannot be a permanent part of our 
tax structure. One has to make a beginning 
sometime or other to reduce it. with an 
eye on its ultimate abolition. The intention 
of Government in this regard was 
announced as early as 1965. No change has 
been made in this year's budget. 

These hon. members referred to the 
withdrawal of deductions for entertainment 
expenditure. I hope I am not a kill-joy. 
We are not against companies entertaining 
people from within the country or abroad. 
But we do say that this should not count 
as deductible expenditure so far as taxation 
is concerned. Affluent countries such as the 
U. K. and Canada have decided to do away 
with the expense account. 

SHRI S. K. TAPURIAH: What about 
sumptuary alloance of Ministers ? 

SHRIMATI INDIRA GANDHI: Shri 
Kothari's other point was that the increase 
in personal taxation would weigh heavily on 
intellectuals, professionals and technical 
people generally. He pleaded for more 
generous treatment to these classes. Now, 
one would obviously like to help as many 
people as one possibly could, but the base of 
our tax-paying community is so narrow that 
there is hardly any room for manouvrability. 
and the higher contribution must inevitably 
come from those in the relatively higher 
income brackets. 

Several members spoke about charitable 
trusts. Shri Shantilal Shah suggested that 
if charitable trusts were to be regulated 
and abuses eliminated, this should be done 
by a separate law and not through the instru-
ment of taxation. This is a matter for the 
States to consider and undertake. What 
the tax law seeks to do, is to put charitable 
trusts on notice that they cannot enjoy tax 
exemption, if at the same time, they usc their 
funds to provide direct or indirect benefits 
of various kinds to the author and other 
persons connected with him, instead of using 
these to serve the purposes for which the 
trust was established. 

I am sure the House will agree that the 
instrument of taxation is a potent instru-
ment to keep these trusts in line. Some 
hon. memben deemed it unreasonable to as 
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charitable trusts to make returns of their 
income, if they did not have to pay tax. 
Whether they have to pay tax or not, can be 
determined only if the trusts furnish the 
ddails of their accounts and returns of 
income, to tax authorities. Even now, 
some sort of checkis exercised when chari-
table trusts come up for exemption certi-
iicates. 

Some hon. 'members, including Shri 
Dwivedy, voiced a demand to raise the ex-
emption limit. I can understand the concern 
of hon. members for further relief for middle 
income groups, but I think the figure Shri 
Dwivedy mentioned was not quite correct, 
because to raise the exemption limit even to 
Rs. 6,000 would have meant a further loss 
of Rs. 18 crores. But I should like them to 
appreciate that the limit of Rs. 5,000, low as 
it is in absolute terms, is still quite high in 
relation to the low level of incomes of a 
vast majority of our people. Also although 
the exemption limit isonly Rs. 5,000. in 
effect it is closer to Rs. 6,000, if we take into 
account the deductions allowed to salaried 
tax-payers for expenditure incurred on 
travelling for purposes of employment be-
sides the deductions fo(certain approved 
contractual savings such as through life 
insurance, provident fund etc. On the 
whole we expept about five lakhs of assessees 
to be taken off the register of the Income-
tax Department as a result of these changes. 

Some Hon. Members, and the last 
speaker also, Dr. Nayar, spoke abou( the 
idea which I had thrown out in the 
presentation of the Budget to combine the 
incomes of husbands and wives. I had 
thought to bring greater harmony to married 
life, and certainly not to put the clock 
back or in any way to come in the way of 
women's further emancipation. My inten-
tion, as I had said then, was to have a 
discussion on the subject and to have the 
views of tbe Mem ben. There bas been dis-
cussion and also a spate or representations, 
some of wbicb have belied the normal 
male presumption tbat only they can put 
forward a point of view witb cogency and 
vebemence. Anybow, this docs not form 
part of the Finance Bill. 

Many Members bave spoken about the 
problems of different States. I do not think 
tbat this is the occasion to go into them. 
Within the general constraint or resoun:ee, 

the Central Government tries to meet the 
needs of States to the maximum extent 
possible, but I should just like to touch on 
one or two points which were raised. Hon. 
Member Shri Raj Deo Singh spoke of tbe 
housing loan to U. P. and compared it with 
the loan given to another State. U. P. 
had drawn Rs. 801 lalehs and spent only Rs. 
669 ·39Iakhs. Normally this rate of expendi-
ture does not justify any further allocation 
during the current year. Nevertheless, 
in view of certain special projects, I crore 
has been allocated to U. P. 

With regard to West Bengal, we are fully 
conscious of the very special importance 
of the problems of Calcutta as well as of 
rural Bengal. We are pursuing these matters 
and doing everything possible to expedite 
surveys and also the implementation of the 
various schemes. 

One hon. Member spoke about Assam. 
Perhaps he did not know that the paper mill 
project which he mentioned has already 
been sanctioned. 

I had thought that with the announce-
ment of three steel plants, we had sot rid of 
this problem at least for some time, hut it 
seems to be very much with us. Hon. 
Member Shri Dwivedy spoke passionately 
on the subject, but he was replied to imme-
diately by my friend Shri Naidu on behalf 
of Andhra Pradesh, and later on when 
Shri Dwivedy was not in the House, by Shri 
Viswanatham also. 

SHRI SURENDRANATH DWIVEDY 
(Kcndrapara) : He said he ,did not 
reply to mc. I have no objection to these 
three steel plants.  I want to know your 
policy. 

SHRIMATI INDIRA GANDHI: He 
replied to your statement that we had livcn 
in to pressure, or that somebody from Tamil 
Nadu had said something. 

"I ~ UIf (f\i) ~ 
~ ~i ~~~~ 
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[SHRIMATI INDIRA GANDHI] 
Shri Viswanatham has replied to that by 

saying that it was many years ago, in 1963, 
when these matters were taken up that a 
decision was taken for all practical purposes 
but for some reason it was shelved. In 
between, there were many troubles, and we 
did think that we should not take up the 
projects immediately, but there were com-
plete surveys and much work was done. 
So, the decision was not a sudden one. 
As a matter of fact, even after this decision 
was taken we did not announce it immediate-
ly because we wanted to settle various de-
tails. I think hon. Members know that the 
overall working of steel plants has improved 
Bhilai is now giving profit, and as for 
Rourkela, Shri Surendranath Dwivedy has 
referred to it; as hon. Members know, 
Rourkela is in Orissa, and it has also im-
proved somewhat, although not as much as 
we would have liked it to do although 
Rourkela al.o has ~en expand<d. 

The Agricultural wealth tax was touched 
upon by many hon. Members. I think 
that there is some misconception about 
this. This tax will affect only those whose 
lands are worth over Rs. I· 5 lakhs, over 
and above the general exemption limit of Rs. 
I lakh of wealth. Therefore, by no stretch of 
imaajDlltion, can one say that it is going to 
affect the poor farmer. 

~ ~ ~t  ~  
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SHRI CHENGALRA Y A NAIDU: 
After the land reforms, there is only one type 
of farmers; we do not have any rich farmers 
now. 

SHRIMATI INDIRA GANDHI :  I 
agree with the hon. Member that there are 
not many rich farmers, but there are rich 
farmers. The number of non-rich farmers 
is very much greater, and if we are to help 
them, then I think that it is in the interests 
of the richer farmers also to contribute so 
that the gcneral level in the villagc and so 
on increases and makes for greater stability 
and improvement in the gcneral rural scene. 

As regards sugar, the increase in excise 
duty on levy sUlsr is only marJina!. Even 

then, in some zones, because of the re-
adjustment of the prices of levy sugar, in 
spite of the increase in duty, the prices to 
consumers have come down. For instan-· 
ce, in the Delhi market, I am told that it has 
dropped from Rs. I '94 per k.g. to Rs. I ·78 
per k. g. Free sale sugar has also registered 
a perceptible fall in prices in the post-budget 
period. As a consequence, retail prices 
have come down by about 10 to IS paise 
per k. g. in spite of the increase in excise 
duty. In the Delhi market, retail prices 
offree sale sugar which was round about 
Rs. 2·10 per k. g. in the immediate 
pre-budget period has now come down to 
Rs. I ·95 per k. g. With the fall in prices, 
the tariff value fixed for the collection of duty 
on free sale sugar has dropped from Rs. 
I '50 per k. g. in March to about Rs. I ·20 
per k. g. now, and as a consequence, in the 
post-budget period, the duty in absolute 
terms has fallen by about II paise per k. g. 
However, we are keeping the situation 
constantly under review. 

As I have explained earlier, the object 
of increasing the excise duty on tea is mainly 
to make up the substantial loss sustained by 
the abolition of export duty as well as the 
grant of partial rebate on quality teas expor-
ted. The measure of relief given on export 
duties has generally been welcomed, as it 
would help to retain our hold in the foreign 
market and to improve on our past levels of 
export in the near future. At the same time, 
it is necessary to make up the loss, at 
least partially by levying something more 
on teas which are consumed internally. 
But here again, as I have said earlier, care 
has been taken to see that the net duties are 
left unaffected or only marginally touched. 
The superior teas, however, will bear a 
somewhat higher burden, but to the extent 
that these teas are diverted to the export 
market, the economy would stand to gain 
by way of larger foreign exchange earnings. 
The problem of giving some relief to 
the weaker sector of the tea industry. 
has also been taken care of. We have 
recently decided to limit the duty to 70 paise 
per k. g. in the case of those tea gardens 
whose average realisation in the past three 
years on aU their sales in the approved auc-
tion centres is less than Rs. S per k. g. The 
details of these proposals are being worked 
out and we hope to finalise them quite soon. 
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18 HRS 

There is an impression that if a tax is 
le't'ied, it means that we are against that 
industry or occupation or that group of 
people. This is an erroneous idea, because 
even though people may be doing something 
worth-while, they would still have to 
contribute to helping those who are much 
worse off than they are. 

It is strange that people are against taxes, 
at the same time, they want more to be done 
for different sections, for example, for the 
unemployed. The basic solution to this 
problem lies in expanded investments all 
along the line. Employment is a function of 
economic growth. Private investment on 
its own has failed to ignite the spark of 
growth in recent years, which is why, in this 
year's budget, we have purposely provided 
for nearly 20 per cent increase in public 
outlay, and haY<' specially planned certain 
projects which would be biaS{d tow(:rds the 
creation of employment opportunities. I 
do admit that this marks only a small 
beginning, and much has to be done 
before we can catch up with the backlog. 

But we must have certain logic in our 
remarks. If we want more emplcyment we 
must also accept the imperative need for 
additional resources. It is not easy to evolve 
a fiscal system which will, at all points of 
time, satisfy all sections of the community. 
But our objective in this year's budget was 
stated clearly-we must combine the fiscal 
imperatives of growth with the needs for the 
maximum social objective achievable in the 
short period. Also some amendments ha ve 
been moved, which will make the fiscal 
proposals more rational and purposive. 
The proposals are now before the House: 
they do not represent all that we would 
like to do but what is possible in a given 
situation and in particular circumstances. 

SHRI CHENGALRAYA NAIDU: 
Why don't you withdraw the fertiliser tax? 

SHRI J. N. HAZARIKA (Dibrugarh) : 
May I ask a question? The export duty on 
tea was withdrawn and the exicise duty on 
tea differs from zone to zone. There are 
five zones. But there is a little discrimina-
tion with regard to the rates of excise duty 
on tea. It is not only on loose tea but on 
quality tea. Therefore, certain zones 
will have to be competing internally with 
some difficulties, whereas the othen will be 
M 16 LSSj70-0IPF. 

Symbols in Tamil Nadu 
bye-election 

4' etting more benefit. Will that discribe 
nation be removed at the appropriate time 7 

MR. SPEAKER: There is a discussion 
coming on clnuso-by-clause consideration. 
At that time, these things may be asked. 
There is enough time for that. Now, the 
question is : 

"That the Bill to give effect to the finan-
cial proposals of the Central Govern-
ment for the financial year 1970-71, 
be taken into consideration." 

The motion was adopted. 

18.04! hrs. 
BUSINESS ADVISORY COMMITTEE 

FORTY-NINTH REPORT 

THE MINISTER OF PARLIAMEN-
TARY, AFFAIRS, AND SHIPPING AND 
TRANSPORT (SHRI RAGHU RAMAIAH): 
I beg to present the Forty-ninth Report 
of the Business Advisory Committee. 

18 'OS hrs. 

STATEMENT RE. BYE-ELECTION IN 
CHERAN MAHADEVI ASSEMBLY 
CONSTITUENCY OF TAMIL NADU 

THE MINISTER OF LAW AND 
SOCIAL WELFARE (SHRI GOVINDA 
MENON) : Sir, I took sometime to get 
some information as to the question on 
which my friend Dr. Ram Subhag Singh 
wanted a statement. On a writ petition 
in the Madras High Court filed by Mr. 
Kakkan, the judge ordered the Election 
Commissioner: 

"Not to issue directions to the Chief 
Electoral Officer or to the Returning 
Officer, Cheranmahadevi Assembly 
constituency, not to allot symbol 
of bullocks with yoke unless, 
meanwhile. the decision is taken 

. under paragraph I S of the notifica-
tion issued under rule S of the 
Conduct of Election Rules made 
under the Representation of the 
People Act 43 of J9S .. " ~ 

The Chief Election Commissioner is now 
going on with the judicial enquiry under 
para 15 of the notification issued under rule 
S of the Conduct of Election Rulea. Since 
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[Shri Govinda Menon) 
he found It impossible to expedite the deci-
sion before the 4th May, he decided to 
fix a date later and to expedite the enquiry 
immediately. 

DR. RAM SUBHAG SINGH (Duxar) : 
What was there to go into? It was a clear 
illlltruction of the High Court and it should 
have been complied with by the ChieC 
Election Commission, rather than putting 
oft'the matter, because this clearly indicates 
that something wrong has been done to the 
colllltituency and this has been done with a 
view to making inCructuous the interim 
order of the High Court. (Interruptions) 

SHRI GOVINDA MENON: I agree 
by implication it is a direction to the Chief 
Election Commissioner to expedite the 
enquiry before the election takes place. 
(Interruptions). 

DR. RAM SUBHAG SINGH: There 
is nothing to enquiry because there arc 
clear instructions of the High Court and that 
must be complied with by the ChieC Election 
Commissioner. 

SHRI GOVINDA MENON: It is an 
opinion on the court's order. (Interruptions) 

MR. SPEAKER : There is no need for 
a regular debate on this. 

SHRI SHANTlLAL SHAH (Bombay-
North-West) : I would like to place some 
facts before the House. The Election 
Commission has fixed 13th of this month 
for further examination of witnesses. On 
behalf of one party, only one witness has 
been examined and there are many more. 
On behalf of the other party, a list of wit-
nesses is still to be submitted. AIl I can say 
Is that this enquiry will not be over beCore 
the end oC June. It cannot be finished in a 
short time. ThereCore, to say that the Elec-
tion Commissioner hopes to finish this early 
and thereCore he has postponed the election 
is a misinformation given to the House. 

SHRI N. DANDEKER (Jamnagar) : 
I have no interest in this particular matter 

, 'except only Crom the point of view of ascer-
tainingthe facts and secondly to see whether 
in view of the facts wbat the Election Com-
mission has done is riaht. From the fKtS 
liven by the Minister of Law, I do not ~t 
really the totality of the flels. Therefore, I 
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will take a little of the time of the House to 
explain what I think are the facts. Nearly 
two months ago, when the same matter was 
in issue, the Colachel Assembly bye-election 
was going to be fought and I understand 
these people went to the High Court. The 
High Court said, "No ; the election proce-
dure is on and your application about all this 
cannot be entertained." It was quite right 
and proper. Then, regarding the Cheran-
mahadevi bye-election, the Election Com-
missioner having already communicated the 
time-table, but before having issued a noti-
fication, these people went to the High Court, 
and quite rightly, because the High Court 
would otherwise, in accordance with its 
earlier orders, not have entertained the 
matter. This is where the trouble now be-
gins. Apparently, by an interim order or 
interim injunction, or whatever you miaht 
like to call it, the High Court has said to the 
Election Commission "you will not issue 
any order to the returning officer, or to the 
chief electoral officer, not to issue the elec-
tion symbol to this or that party." Earlier 
Election Commission had issued a tentative 
programme of elections. Having issued the 
tentative programme of elections, having 
got this order of the High Court, the Elec-
tion Commission suddenly discovers that it 
is going to take a long time before it finishes 
all this enquiry and, therefore, it decided to 
cancel the whole election that was going to 
be held. There seems to be something 
peculiar about this. That is all that I can 
say on the facts I have got. 

SHRI SHRI CHAND GOYAL 
(Chandigarh) : The relevant prOVISIOns 
which guide the issuance of a notification 
and the fixation of the election programme 
arc given in the Representation of the 
People Act. Section 30 of the. Representa-
tion of the People Act, 19S1 says: 

"As soon as the nctification calling upon 
constituency to elect a member or 
members is issued, the Election Com-
mission shall, by notification in the 
Official Gazette, appoint the last date for 
making nominations which shall be the 
seventh day after the date of publication 
of the first mentioned notiflcatlon or, if 
that day is a public holiday, the next 
5ucx:eed.i1ll day which is not a public 
holiday," 
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I want to point out that UDder section 30 tho 
notification was issued. Then, section 31 

of the same Act says: 

"On the issue of a notification under 
section 30 the Returning Officer shall 
give public notice of the intended elec-
tion In such form and manner as may be 
prescribed, inviting nomination of the 
candidates for such election and specify-
ing the places at which the nomination 
papers arc to be delivered." 

Then, section 39 says: 

"As soon as the notification calling upon 
the elected member or members of the 
Legislative Assembly of a State or the 
members of the electoral college of the 
Union Territory to. elect a member or 
members is issued, the Election Com-
mission shall, by notification in the 
Official Gazette, appoint the date .... ., 

My submission is that a notification having 
been issued ...... (lnterruptions) I am 
referring to the notification calling upon the 
constituency to hold the elections. That 
notification having been issued, there was 
no other way out except following the provi-
sions of section 31 and 39. This is the sub-
mission which I wish to malec. 

Tho provisions which guide the allot-
ment of symbols is given In the Conduct 
of Election Rules. Rule S says: 

"The Elcctrion Commission shall, by 
notification In the Gazette of India and 
in the 0fIicia) Gazette of each State, 
specify the symbols that may be chosen 
by the candidates at the election in the 
Parliamentary or Assembly consti-
tuencles ...... " 

Sir, you are very well aware that the Elec-
tion Commission has lubacqucntly issued 
this order which Is known as the Election 
Symbols Reservation and AIIottment Order, 
1948. . . . . . (intn'rupIioM) 

MR. SPEAKER: I alloMct him to ask 
(or a clarification but he has started maId.q 
a long speech. 

SHRI  SHRI CHAND GOYAL I I 
I8UIt mab my point. Seodon 8 of Cbh 
Orden sa)'l' 

"A candidate set up by a national partJ 
at any election in any constitueocy in 
India shall choose and shall be allotted 
the symbol allotted for that party and no 
other symbol." 

Then, the order dated 4th January 1969 says: 

"In pursuance of paragraph 17 of tho 
Election Symbols Reservation and allot-
~nt Order .... hereby specUles the 
national parties and the symbols respec-
tively." 

Sir, the symbol of bulloeks with a yoke 
has been allotted to Congress, Party. My 
respectful submission would bo-unless 
there is a n ~t e Party on this side of 
of the House is the official Conarcss and is 
entitied to the symbol of bullocks with a 
yoke. The Returning Ofliccr has no authority 
to make a change in the election programme. 

SHRI GOVINDA MENON :  I com-
pletely agree with the proposition raised by 
Mr. Goyal depending upon Section 30 of 
the Representation of People Act, but the 
notificatibn calling the election in the State 
constituency has not been iaued. 

DR. RAM SUBHAG SINGH: Hera 
is a letter No. l00/18/LA/8/70 dated 27th 
April and tbis letter lays, issue of nod-
fication-4th May; last date for maJdna 
nominations II th May; date for scrutiny or 
complete nomination-12th May; lut date 
for withdrawal of candidature-14th MlY. 
etc. So, the Law Minister is tryina to 
mislead the House as a conspiracy to see 
that the order of the Madras Hiah Court 
should be nulified. 

SHRI GOVINDA MENON : ThiI wu 
the tentative proll!1llllJllC. After we saw 
the interim orden of the Madras Hip 
Court the notification WlS DOt iIIucd. 

18 ·17 MI. 

FINANCE BILL 1970-cDflld. 

MIl. SPEAKER: We IhaII _ tab 

up tile c::IaUlC8. What are the ~  

to er-27 
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SHRI N. DANDEKER :  I beg to move." 

Page 2, line 39-

for "Part III" substitute "Part I" (46) 

Page 3, line 25-

after "income" Insert-

"or iC a substantial part oC its assets 
are employed in anyone or more of 
the aforesaid activities." (47) 

SHRI SmVA CHANDRA JHA :  I 
beg to move: " 

Page 3, line 24-

for "fiCty-one" substitute "Corty." (93) 

SHRI S. S. KOTHARI (Mandsaur) : 
I beg to move: • 

Page 3-

lor line 16, substltute-

"or in the manufacture or processing 
oC goods or in the operation of cold 
storage plant or plants or in mining." 
(349). 

SHRI M. R. MASANI (Rajkot): I 
beg to move:· 

Page 3, line 16-

for "pocessing of goods" substitute-
"processing or refrigeration and cold 
stage-of goods." (495) 

SHRI BENl SHANKER SHARMA 
(Banka): I beg to move:· 

Page 3-

(i) Omit lines 5 to 12; 

(/I) line 13, lor "c" substitute "b"; 

(Iii) line 26, lor "(d)" substltule "(c); 

i~  line 30, lor "(e)" substitute "(d)". 
(547.) 

Page 3,line 16-

tifter "goods" insert-

"or in the operation of cold storage 
plant." (548). 

SHRl RAOHUBIR SINOH SHASTRI 
(Baghpat) : I beg to move:· 

Page 3, line 16-

t after "goods or" inserl-
"in ihe operation of cold storage plant 
or Plants or" (1568) 

"Moved with the recommendation of the 
President. 

SHRI N. DANDEKER : Sir, about 
amendment No. 46 relating to page-2 in line 
39. itis concerned with the rates at which taxes 
will be deducted in regard to cases where tax 
has to be deducted at source or in cases 
where tax has to be paid in advance, both 
relating to the assessment year 1971-72. 
Sub-claus (5) of clause 2 indicates that Part 
III of the First Scheduh:d shall apply in 
such cases. My amendment is to substitute 
"Part In for "Part III." 

The intention that I have in moving 
this amendment to substitute Part I of the 
First ScheduleJn place of Part III of the 
First Schedule is quite simply this that the 
rates of taxation already in force the curre-
nt assessment year, 1970-71, are high eno-
ugh and ought not to be raised for the ass-
essment year 1971-72. Accordingly, I have 
suggested that the deduction of tax as well as 
advance payment of tax in respect of the 
assessment year 1971-72 ought to be at the 
rates specified in Part I instead of Part III 
of th' First Schedlule. 

My next amendment (in order of the 
line numbering) is No. 495. It concerns 
that part of paragraph (c) of sub-clause (6) 
of clause 2, which defines an "industrial 
company". At persent, I submit, the de-
finition of an "industrial  company" as 
proposed is somewhat inadequate. 

It reads like this : 

"industrial company" means a 
company whiCh is mainly engaged in the 
business of generation or dstribution oC 
electricity or any other form of power: 

so far it is all right-

"or in the construction of ships or in the 
manufacture or processing of goods or 
in mining." 

I have suggested that instead of "process-
ing of goods", the words "processing or reCri-
geration and cold storage of goods" ought to 
be substituted, because in modem times 
in India also, this industry oC cold storage 
and refrigeration is growing rapidly and I do 
not know why from the definition of an indus-
trial company's activity cold storage of 
goods is being excluded. I feel certain that 
if the Prime Minister would be good cnoullii 
to apply her mind to this question, she will 
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agree that "industrial company" ought to 
include not only those engaged in manufac-

turing or processing of goods but also those 

engaged in the refrigeration and cold storage 
of goods. 

The third amendment that I have moved 
is No, 47 which is concerned with slightly 
elaborating the excellent Explanation that 
is proposed to be enacted in paragraph(c) of 
sub-clause (6) of clause 2. The Explana-
tion is concerned with, to put it very briefly 
a company which has got income both from' 
the kinds of activities here specified as well 
as from kinds of activities not here specified 
and it enacts that it would be regarded as 
an industrial company if the major part of 
its income is from tho specified activities. I 
am suggesting that here we should also add 
"or if a substantial part of its assets are em-
ployed in anyone or more of the aforesaid 
activities". The reason why I suggest the 
test both of income, which is already pro-
posed, and of asstes, which I propose, is 
that increasingly over the last few years trad-
ing companies are gradually changing over 
to manufacturing and processing of 
goods in which they were formerly trading. 
I need not give any example; they are all well 
known. A large number of essentially trad-
ing companies have converted themselves 
into manufacturing companies. During the 
process of going over from trading to manu-
facturing. it may not be possible for them to 
qualify under the first test, namely, that their 
income· from manufacturing etc., may not 
be more than their income from other acti-
vities because it takes some time before the 
manufacturing set-up begins to yield profits 
and income, I have. therefore, suggested 
an alternative test of their being primarily 
engaged in these activities, namely, if the 

assets employed in this sort of activity 

are more than the assets employed in 

activities other than these specified. 

lit) m ... 1fT: aff>lm ~  

Ifu ~ ~ 2 if; ift;r ('ft;flf ~ 
~ tt i~i ~  ~ ~ m'lro 'tfr 
iffif ~  ~ if ~  ~ ~  

~~~~~ 

~  qftqm ~  i3IT Q'RIc;;hl''1 

t: 

"For the puposes of this clause. a com-
pany shall be deemed to be mainly en-
gaged in the business of generation or 
distribution of electricity or any other 
form of power or in the construction of 
ships or in the manufacture or processing 
of goods or in mining, if the income at-
tributable to anyone or more of the afore-
said activities included in its total in-
come of the previous year (as computed 
before making any deduction under 
Chapter VIA of the Income-tax Act) is 
not less than fifty-one per cent of such 
total income;" 

am: 51 ~ ott ~ iffif t ~ 
i~ ~ ~ ijlfffr ~ flfi ~ inf-
fm; lfil"r.ft t, ~ ~ t, 
~ if 51 q<j(!; am; <t\' i\nr ~ 

arr.rr ~  ~  flfi 'f1"!I<: ~~~ ~ 

arrif I I:fT<R ~  ~ if ~ ~ f.;m 
i ~ 51lfm ~~ Ifi) ~ 

ijlfifT ~  ~ ~ ott l!fuim 
~ i  flfi 51 ~ 1tfr ~ 
4 0 ~ ~ RIff "1TII' I ~ ifTCf ~ 
t f'li ~~ ~~ 1tfr ~ 
~ 'II'RiT t I ~ i 1  ~ ~ ~ 

~ i ~ ~ Itilf ~ lIfT i3IT ~ 
t, 4 0 ~ 1fT ~~ ~ Itilf, ~~ 1tfr 
1ft lfilr ~ "ItT ~ t am: ~ ~ 
~~ 1tfr ~ ~ tl 51 
~ iIlCf ~ ~ t I ~ ~ lIl"1l-
~e~~~~ ~ 

.mITT ¢ri Ii' ~ ~ fll; ~ t 

'tfr ~ if aJ11<: 5 1 ~ 'tfr ~ 
40 ~ ~ ~ aT II!iTIf :;ror ~ 
am: ~ itT IfiPVfr 'lIT ~ ~ ~ 
~ ~ t ~ m ~  ~ Ii' 
~ ~ fll; 51 ~ lIfT ~ ~ 
~~~  

SHRI BENI SHANKAR SHARMA: 

My first amendment is about the definition 
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[SHR.I BENI SHANKAR. SHAltMA] 
of a "domestic company". My only 
submission Is that domestic company" has 
also been defined in the Income-tax elsewhere 
namely, in Sectioll 80B wherein it has been 
stated :--

"domestic company" means an Indian 
company or any other company which, 
in respect of its income liable to tax .... " 

it has been defined in a certain way. You 
are also defining the very same word in 
this Bill as well. 

The other day, the hon. Law Minister 
while replying to the priliminary objections 
raised by my hon. friend Mr. Dandeker had 
said that if these amendments which were 
being introduced through the Finance Bill 
were going to affcct the Income-tax law 
substantively, he will not press for 
these amendments here but will get them 
through an amending Bill. 

I would submit that this definition seeks 
to make a substantive change and I do not 
understand how in the same Act you can 
have two definitions for the same word. 
It may be for certain objective purpose. 
But it is for us in the Parliament, to consider 
such thing in it their perspective after 
due deliberation and calm thinking. I 
would submit again, as I submitted the other 
day, that we should not pass such legis-
lations in a hurry which will make us ridi-
culous in the eyes of the general public. 
I would, therefore, suggest that my hon. 
friend, the Law Minister sticks to his words. 
I think such definitions and such other things 
should be taken out of this Bill and should 
be reintroduced by way of another amend-
ing Bill or incorporating in the Taxation 
Amendment Bill. Because after all this is 
not Boinll to affect the procedure or the 
collection of taxes. It is Boing to a substan-
tive change. Here we have already of the 
definition. We were going to create ano-
other definition. I would, therefore, suggest 
that if he is unable to do that, he should 
least asree that their_definition is dropped 
here and any amendment if necessary should 
~e made the old definition in section 80 B. 

Reprdins my second Bmeodment, Mr. 
Dandekar has just spoken on that POint. 
I would brlclly toudllt. III the clelionition 
of 'industrial _pan)" it II eald: 

.. 'industrial company' means a company 
which is mainly engaged in the business 
of lIeneratlon or distribution of electricity 
or any other form of power or in the 
construction of ships or in the manufac-
ture of processing of goods or in 
mining." 

I want, by my amendment, to insert 'or in 
the operation of cold storage plant' after 
'soods.' Now I think this is just an 
omission and it is not intended because 
already in Sec. 800) the operation of cold 
storage plant has been included. I do not 
understand the reason to exclude it here. 
According to me, it is just an omission 
and the draftsmen could not perhaps look 
into it. It is an unintended hardship. As 
the Prime Minister already has stated 
that where there is unintended hardship, 
she will try to correct it. I hope that she 
will corrcct this also. This is a sort of un-
intended hardship. And there is no reason 
why the cold storage plant should be taken 
out of it here. Therefore, I request that 
my amendment may be accepted. 

SHRIMATI INDIRA GANDHI: With 
regard to the amendment of Shri Beni 
Shanker Sharma, as the changes in the rates 
of income tax on personal incomes proposed 
in the Bill are aimed at giving effect to the 
budgetary policies of Government, the 
proposed amendment is not acceptable. 

With regard to Mr. Dandeker's amend-
ment, the existing test with reference to the 
composition of the total income of the com-
pany is definite and easy to apply whereas 
the proposed alternative test with reference 
to the assets employed in these activities 
would create practical difficulties in its 
application and lead to disputes and delay 
in assessments. 

Shri Shiva Cbandra .Jha's amendment aceks 
to provide that a compnay wi'l be deemed to 
be mainly engaged to the specified industrial 
activities if 40% of its total income is derived 
from these actiVities. This amendment 
would amount to a contradiction in terms 
as the word 'mainly' will the1l loac its 
sisnificanoe. Further, the amendem twill 
widen the category companies entitled 
to tbe coDCeSSional rate of tax IIDd cover 
even tradina companies and inveltlDeDt 
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companies which derive.8 small portion of 
income from industrial activities. 

There is an amendment by Mr. Kothari 
and Shri Beni Shanker Sharma about cold 
storage. If this is accepted. it would be 
difficult to resist claims for similar treatment 
to hotels catering to tourists, companies 
providing engineering and other services 
which are at present outside the purview of 
!ndustrial activities for the purposes of 
rates of tax on closely.held domestic 
companies. 

Therefore, these amendments arc nOl 
acceptable. 

MR. SPEAKER : I will now put amend. 
ments 46 and 47 to the vote of the House. 

Amendments Nos. 46 and 47 were put and 
negatived. 

SHRf S. S. KOTHARI: J would like to 
withdraw my amendment No. 349. 

MR. SPEAKER : Has the hon. Member 
the leave of the House to withdraw his 
amendment No. 349? 

SOME HON. MEMBERS: Yes. 

.MR. SPEAKER: The amendment is 
withdrawn. 

Amendment No. 349 was by leave withdrawn. 

MR. SPEAKER: I will now put amend. 
ment Nos. 495, 547, 548, 568 and 93 to the 
vote of the House. 

Amendments Nos. 495, 547,548, 568 and 93 
were put and negatived. 

MR. SPEAKER: Now, the question is : 

"That clause 2 stand part of the Bill." 

The motion was adopted. 
Clause 2 was added to the Bill. 

MR. SPEAKER: We now p;o thto 
CI8IIse 3-(Amendment of section 2) 

MR. SPEAKER : We now go to Clause 
3. The following amenclmenfs are t-eipg 
moved: Amendment ~  I, 2, 3,48, 94,  95. 
550, 55 I, 552, 570, and 632. 

SHRr KANWAR LAL GUpTA: r 
beg to move· l 

Page 4, line 16-

for "eight" substitute "three" (I) 

Page 4, line 17-

after "(a)" tnHrt-

"which has a population of not less 
than two and a half)akhs accord. 
ing to the latest census"(2) 

Page 4-

after line 21, insert-

"No capital gains arising frem the 
transfer of agricultural land in India 
as mentioned in (a) and (b) will be 
liable to ineO/r.e·tax if the agricultural 
land is acquired by the Government 
against the wishes of the owner." (3) 

SHRI N. DANDEKER: I beg to !Tove. : 

Page 4-

Omit lineS 4 to 21 (48) 

SHRT SHIVA CHANDRA JHA: 
beg to movc· : 

Page 4, line 12-

for "ten" substitute "sevcn" (94) 

SHRf SHIV A CHANDRA JHA: I 
beg to mOVeo: 

Page 4, line 16, 

for "eight" substitute "twenty" (95) 
SHRI BENl SHANICER SHARMA: 

I beg to mOve. : 

Page 4, line 12-

for "ten thousand" suhstllliU "ODI 
lakh" (SSO) 

Page 4, line 16-

for "eight" 8l1bstl/ul. "two". ("1) 

Page 4-

after line 21, In&'rl-

"PrOVided that no capital gains arising 
from the sale or transfer of agricul. 
tural land as mentioned in (a) and 
(b)  shall be subject to tax if agricul-
tural operation on the land so IIjd 
Or transferred are continued to lie 
carried on by the vendee or the trans. 
feree or the land is acquired for any 
public purpose." (S,2) 

·Moved with the recommendation of the Pre114eot. 
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SHRJ RAGHUBIR SINGH SHASTRI: 
I beg to move. : 

Page 4-

Omit lines 22 to 27, (570) 

SHRI HIMATSINGKA (Godda) :  I 
~  to mov(. : 

Page 4, line 32-

for "1971" substitute-

"1973" (632) 

~  ~~ ~t  ~~ ~  

~ ii~~~ i~ ~ 

;1" 'lilt ~ ~ i  ~~ ~  ffi ~ ~ 

~~ ~~~ ~~ 

fir<;r ;f ~ ~ ~ ~ ~ f.!; ~ 

~~ ~~~ ~~ 

~  ~ ~ ~~ ~  t ~ 1i i  
ifli ~ l:fT l!;T'l:Rlll'f il:T, m ~~ 'lif ~ t1  

~ am; ~ i  ij'li ;f; en:r if ~  

~ l:fT ~ iiTU \iI1ft'f ~~ 

~ ~ ~ <mI' '1'<: ~ ffir 0IlTl'lT I 
~~~ ~ ~i  
~ ~ 1 i ~  ;:;;or f'li ~~ tf<: 
<f.-fqnr IT''i m <'fl1Tl:fT ~ <:il:T ~ I 

~ <mf crT ~ ~ f'li arfwmr 
'U'ilI'T ;l ~ rnr 'liT fl!':1lT f'lil:fT ~ arn: 
¢;rrir ~ ffi llW Ci'li ~ ~ f'li ~ ~ 
~ lIh armffi ;1" ~ ;;rn1ii" I ~ n  

'lfr ai'tl: ~ ~ ~ t f'li ~ ffir ~ 
~ ~ mrr m ~ 'liT Rzrr 
~  I ~ 'U'ilI' ~ ~ 'liT ;:;@ 
~ arn: ~ ~ '1ft 'UII' ~~ ~ 
~ t fit; ~ 'liT ~ ffif ~ 'liT 

i~ '1ft t ~  ffi 1{' ~ ~ 
fit; ~ tlRf ~ 'lilt ~ ~ I ~ 
f1r;m: if ~ l#.ft ~ ffif ~ ~ 
~ IJ"'Ri' ~  ~ ~ ~~  

3fl11: fm ~~ ~ ~ ifTtT 
"'tr ~ 1  ij' am; '!fur cr'li ~ Q ~ \fr 
~ ~  'liT 0fT1l f.!;l:fT ~  i~ 

'1'<: ~ f'litl'R'T tf<: ~~ 'liT ~ 
t$TT I am: ~ mr 1lf(l' ~ lIT 
~  ~~  m ~ lIh ~ ~ ~  

~ am ~ ~ ~ u ~ mI''IJT 

~  

~ ffi ~  ~~  ~ ffir if; ~ 
~ ~ AA ~ ~ i Rzrr t it ~ 
ffi am; lfR Q'Ii ;f; iffiii' if; ~ crfOf 
t~ Q'Ii 'liT iffiii' ~~ 1j;Tif'f if; ~  

~ I ~  ~ ~ ~  '!it CfT1I-
m ~ ~ ~~  crT 'lilt\fr 
~ ~~ 3R'fITCf 3ft t ~  I amfYIIT 

~ ~ f'li 1lfT \iI1ft;:; ~~~  3ft 

~ t, ~ ~1i  'liT i i ~  crT ~t  

ffir WAT ~ I ~~  ~~  ~  

~  t I ~  ~ ~ i  ~  t f'li 
hr;:; ~ m'i '1ft ~ ~~ 
if; ~ n{ ~ ~  ~  ~ 'IiT1,i'f;f; 
~ mill ~~ i  ~ ~ tf'li 
~ ~ ~ u ~ m lift 
~~  l:fT-nT ~~ ~~  

if; crT;:; f'r.<1'T1:fiCl: <'i'li ~ 1  tom lIh 
<'fl1Tl:fT ~  m t~ i i ~ il:T 
~ ~ I 3ftT<: ~  ~  'liT 
~ ~ ~  m ~~ 'liT If<'TCI' 

aJm: ~  I 

3ftT<: ~ fm f'lim;:; 1f.\' ~  

1f.\' 'i1ft;r ~ 1f.\' l1'iTT if; ~ ~ ~  t 
m ~ ~ ~ ~ ~ ~ q;;;rqrcr 
~ t I l{U ~  ~ t f'li 3ftT<: 
~ ~~~~1  

If'iff if; ~ i ~~ ~ t, aT 
~ tf<: ~i  if;:'i tlRf illT WAT 
~ I ~  f'limi'f ar:r;rr l1'Iff 
~ ~ i  ~ ~ am: iftIiT 'Ii1fT;rT 
~ t ffi ~ tf<: ffir <'fl1Tl:fT 

;;rrif I ~ ii  ~ ~ ~ 

mft ~ iIf'r ~ ~ <Mt t, ffi 
~ crT ~ ~ l!fl' ~ t  ~  ~  t 
am: ¢' ~ ~~ tf<: <f.-fqnr IT''i 
~ ~~~ ~~1  

~~~  

Sf'E.Tl"l' lI'ift it ~ ~ fir; ~ ..,.,. 
i~ lIh ffi'ffi ~ ~ i'; q-~ 
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om Q;1!fi' <'IT!I', q;rt <'fTla <n: ~ 
~ I ~ ~ Of(:T ~ I 3f1T': ;;mr 

~ art <mif <n: ~  ffT ~ ~ 
~~ I!fi'1ft '4T 'Ii': ~ ~ I ~  

W ~ ~~ '1ft ~ I 3!1R ifRf;f 

~ ;m: tn: ~ f<'fliT, efT 'nn ~  ~ 

~ e ~ ~  ~ ~~ i ~  

~  efT ~ ~ ;;rcrr;r iff! 'liT ~ ~ I 

W ~ m!1TT'lT f'RfRT ~ ~  t~ 

~ I ~ l'f'iq'i if 'Jf'nl;if 3f1'-: 
~ iffT iFf rn I ;rlfT ~  ~i  

~ ~  <f.r ~  efT ~ ir", ~ 

~ <f.r n:mc ,p.r I 'Zl1 f1<fll; ifn 
~ lTt,' ~  ~  t ~ OflfT 

iIT<foTl: ~  iffrt :;rifTif ~ 

~ ~  'fT "'1 '1fT ncrc"! it~ ~~  

m;;nfm ~  3!l'l': f'PITif ~~ ~  

~ mT 'f'1.r 'f.lfrrrf g, rfr "3'"ff 1fT ~  

"I'TTm ';ij'rT>rr I 'Zl1 f1<fll; n ~ efT "1"r;o; 

fo/'frlfre<: ;f.( :;rlft, 1fT" ~  ~ 

~ :;rm :;ITT "o:.p-, 'lrf "fT1j' ~ 'f.lf 
~ 'fT'fr '1'To/1 ,n?'r 1fT 11'g ~~ 1 

Of '1ITTlfr:;rIi, 'frf'f. 'l'i-ml;l]71lf 

~ "3'"ff i ~  "ff :;rm i ~ 11't,' 

ilfii'ifrriVR ~ i'fflT i:r f'f.'1RT 'Fr l'fi1f 
.ncr :;rr ry:r i I 11';'.' If''f'f i I '-''1f;'¥. 
~ 11 ~ ~i  ~ 1 Off',;f.( i:t<n if 
;rf'1' ~ mm; i:r w.'f 'r. ~ ~  

~ "lID r 3fR 'Ii' ~  r. f'f. 'f?'"if 
~ 1  ~ fcr.m >r.7 I p:f'f.T '1'f<:"fTll' 
1 ~ trot 'lFIT ~ I ttl"f '1R i:r ~  itT 
'If'Tt ~  'li<f ~  ~ · .. Ii t ~ i  

~ rnif iii~ ~ ~  fq;n7 0lf'A' 
~  

SHRI N. DANDEKER : On the meril' 

of the matter, Mr. GUPta has alreau} 
~ ine  adequately why it will be unwise to 

attempt to tax capital pins on admittedly 

agricultural land. which merely by a trick of 

definition are bcina made non-aaricuhural 
land.; by virtue of their bein. within cer_ 

tain urban limit •. There i. no doubt about 

il; these are agricultural lands. The point 

I wish to make is not so much on ~ it ... 

because on that issue I agree it ~  

GuPta's argument. I wish to submit that 

it is entirely u nccnstitutional for the Cenll'al 
Governmenl l<1 tax capital gains on agricul-

tural land by any trick of definition wbicll 
makes admittedlY agricultural land non.asri-

cultural. The income_tax Act delines 

income under clause 24 of section 2 as 

income which includes any capital sain 

chargeable under section 45. In defininll 
what are capilal assets in relation to which 

capital gains can be assessed to tax, the 

exisling law provides that allricultural \8Dds 

shall be excluded. What they wish to do 

now hy a trick of definition, is to brina the 

admittedlY agricultural lands within the 

definition of non-agricult ural lands by 

merely saying agricultural lanus within 

certain municiral limits Or within a distance 

of so many miles rrom the municipal i i ~ 

shall he deemed not to be agril'lllttJralland •. 

Thai call110t wnrk. Tax on ~ i u tun  

income i"i, according 10 Liq II which 

defines the pOWf.'rs pf States. a IlhlttCI' entirely 

within the-('\lIllPetcllce of Stille i t ~~  

I have already indil'ntcd h(l\\' under the 

inf"Xml{'-lax Act: r.:arital gain is trcatcd ~ 

illClll11C, In lllhcr '>,,'nrds, il i ... Jl(lt t1 capital 
rcc(.'ipt t ~ t i ... l'l'jI'g mack the ... uojcct-matttr 

of lax ; whal i' heing mauc Ihe ,uhjecl mailer 

of tax is capital gain which by definitloll i. 
to he regarded Us "income", Tilat 

pO\ilion is further re-info'l'cd ir you refer to 

'celion 14 which lalks abolll varioll' Hcud. 

of Income, I wanl to make il clear that I 
am talking ahollt income from agricultural 

land. By definilion in section 2 as well ., 

ddillition ()r "heads of icomc" under ~ ti n 

14. namely (A) "Iarie' (Bl inte ~t on 
sccliritie!' (C) income frol11 house property 

(D) profits or gains rrom ~i e  or pro_ 

fession and (E) carital gain" they have 

hoth defined alHI cla"jfied income. Admil-

tedlY therefore under the Income-tax ACI, 
by :,tatute, incmnc from ~ i  lIt:!in i~ 

income, Hen(.'C. Sir, if it is income 

from C4'ilal gain in relalinn 10 aari-
cultural land, lhen any tax on il become:. 

unuer item 46. I.i'l II. a tax on a&riculll4a1 
income. My Mlhmission is Ihal this i. 

unconstitutional and inadml5,ihle and thi. 

oUllht to he excluded. Therefore, my 

amendment ~ to the effect that line; 4 '0 
21 in clause 3 on palle4 ouihtlO be e,.;luded 
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[Shri N. Dandekar] 
In tbis connection I wish to refer once 
.,ain to the point I had made in the course 
of the debate on Friday as well as yesterday 
tbat things which have nothing to do with 
lbe Finance Bill regarded as B Money Bill 
are included in the Finance Bill. What is 
income, what is not income and what is the 
.ouree income and so on are not, I submit. 
matters that ought to come within the Finance 
Bill, quite apart from the fact that this 
particular thing is unconstitutional, being 
eDtireJy within the competence of the State 
Governments. If this position is allowed 
to remain there will be obviously a spate of 
cues that are bound to arise all over the 
countrY the moment they st8rt actually 
taXing any capital gains arising out of 
Slle of agricultural lands which. by trick of 
delnition. Bre now being made non-agri-
cultural lands. 

~ ~ I'IT; ~1 e  ~  

~ ;1 <n: ~  mlcFi 3TT<I'Ttt 3!R 
~ ~~1 ~ 1 ~  

~ ~  ~~  ~ ~ ~ 

1Ii't 7 ~  'fi-.:: W:rr "fl1f 3!R ~ 8 
~ 'toT 1i ~ ~ tTlfr ~  -q' 
~ ~ f'l\' '3<f'l\'[ 20 R;OI.'hfle>: 'fi-.:: 

~ 'l1'If I 

1 ~ ~ m ~ ~  ~~ 

~ ~ f", tt'l\' ;m ~ '3OfllT ;;fr ~ 
t, ~  ~ ~  ~  'toT fcrrnr ~ 
~ ~ i ~~ it f\'l'tl; ~ ~ I 

~ '1ft Ilr.ft sf ;mr t f'l\' ~ it mm 
'Il'r ~ i  ~ il@ ~ ~  ~ ;mr 

1ft ijTqi ~ f'l\' 6'A lfT;;r;;Tatl it ilR ~ 
it>' ~  ~ ~  lfiT ~ ~ 

t I ~ ~ ~  arT1T arT 'I1f t , 
~ ~  ~ fit; ~ ~ !ifiI' it ~ ~ 
~ ~  ~ <n: <fur ~1  ~ 

~ u ~ \fI' 9Wl t f'l\' ~ ~ ~  

~ t, ffi ~ \fI' ~ it flflmf 1 ~

"!C "Iil: ItR ~ 'toT 1ft ~ ~ 
, tT. ;;{mr t flfi ~ ~ \fI' ~~ ",(ql<t ~ , 

~ tTlfi t fit; .. ~ Ii' 1ft ~ ~ 
~ ~ t, ~ ~ atn\' 

~~i ~~~~t  

~ ~ ~ 1ft ~ i  ~ 
t, ~ ~ IIh &:1i' h ~ ~  

t ~ ~~~it~~~ 

~ ifl1 lffi 'fi-.:: 1 ~ <ti<: ~ aT 
'3<f ~ ~ "lfm fuffil;w IfiT h iii{ 

~ i'l 

~ ~ ~ ~  

<:<RT WI' tTlfr ~ ~ i i  ~ 

~ it ~ i  'toT fq;rnr garT ~  

~ ~ lffiif'lfffi If,' m!:1;:r ~ ~ t, 
~ t~  3 0 lf1'<i <til' ~ ~ arT Ifi( 
'I\'Tlf 'fiTcfT ~  ~ ~ ~ 3IT'1 ~ 

'foT ~  'fi-.:: 20 ~ 'fi-.:: ~~  

~ \fI' &:1i' ~ "lfm <i1'if 6.:1' ~ ~ , 
~  ~ t~ it~ ll' ~  ~ 

~ mlfiT': '1\'1' '3OT;l ~  <m ~ 

~ mif\T( ~1 i ~1  ~ I amr ~ 
~ ~1  ~ ~  ;;;:r ;fr atr.rowr 
«.r ~ ~ mif\T( "'1' tlIToi ~ 
~  W'Vrl' '3''iI' ~ ;:r ;;rT 'fi-.::, "1'1' 
~ 'ift'il ~  ~ ~  ~ ~ 

~ I ~ 1ft ~ ~ ~ 'lf1' ~  ~~  

~ i  ~  ~  <m 'foT ~ it ~~ 

~  ~~ t it ~~ 1  

;mr ;:r@ tl ~ ~ ;;ft ~ ~ 

f'l\' ~ ~ it f'i<iTlli ~  ~ 

;mr ~ t. f.1l'U II 0 (;;ft) ~ ~  

~ ;mr arT ;;mft ~ I 

W ~ ~ 3IT'1 ~ IfiT '!leT 
~ am: <m it ~ i t ~ i, ffi ~ 
~ t flfi ~ <lTR.mr ~ 00 
If' arT ~  ;;fT 'i\+qftt,wq ~ ~  

~  q tT;rtf ~  ~ ~  

:r.r ifl1 ~ ~  ~ atT'iT ~  

W ~ ~ ~ ~ ~ ritfl, 
SHRI S.  S. KOTHARI; I believe this. 
is a disease which started last year and. 
being continUed by this FinaIIcc Minister 
also. The trouble is that they are trYina to 
brin, within the ambit of Central tuation 
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tile taxation of agricultural income and taxa. 
lion of wealth in respect of agricultural land. 
The fact is that it is unconstitutional. 

I would draw your attention to list No.1. 
Union List in the Seventh Schedule and to 
Entry No. 82 and 86. They are very rele. 
yant. Entry No. 82 reads:-

"Taxes on income other than agricultural 
income." It is very clear. The founders 
of the Constitution excluded agricultural 
income from the ambit of Centraltaxatjon. 

Capital gains tax forms a part of income-
tax there are no two opinions about it and 
if the capital gain. arise by transfer of this 
agricultural land, it clearly comes under 
agricultural income. Therefore. under 
Entry No. ~ it is unconstitutional and 
should not be passed. 

Besides, the States have. as my hon. 
fric:od Shri GuPta said, already opposed 
t i~ measufC. MallY Of the States are not 
prepared to implement this measure. 
I am told by my colleague Shri 
Kanwar Lal Gupta that he will start an 
agitation if we pass this. But what) sincere-
ly feel is that it is going to affect the agri-
culturists and the Government should have 
oeoond thoughts on this issue and not press 
a matter which is clearlY unconstitutional. 

SHRI BEN) SHANKER SHARMA : 
'Ibis is a very important clause and ) 
would request the Prime Minister-cllm-

Ml6LSS/7O-GIPP. 

Finance Minister not to be as obstinate as 
her predecessors had been in the put. I 
think she is very reasonable and flexible, 
and being a lady, she understands the senti. 
ments of the people in aeneral better than 
her predecessors. 

Apart from the constitutional aspecll 
of this clause which my hon. friend. Shrl 
Dandekar and Shri GuPta have dwelt upon, 
I submit that this is something impracti· 
cable. I really do not understand why we 
should insist on bringing such clall9CS which 
have nothing to do with the Finance Bill. 

r would request the Prime Minister to 
10 through the speech of the Law Minister 
in the first instance where he has clearly 
stated that if the provisions which are sougbt 
to be introduced are not directly connected 
with the Finance Bill, he will brin. those 
amendments by way of an amendinl Bill or 
as an amendment to the Taxation Laws 
Amendment lIi11. r submit tbat while 
doing evidence in the Select Committee on 
the Taxation Laws Amendment Bill, witDeY 
after witne ....... . 

SHRI KANWAR LAL GUPTA : There 
are so many speakers who want to speak. 
This i. a very important clause and he would 
like to continue tomm(lrrow. 

19 HIts 

The Lok Sabha lhen adjourned 1/11 ~ n 

of Ihe Clock on Wednesday, May Ii. 1970( 
Yalsakha 16,1892 (Saka). 

, 
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